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LOK SABHA DEBATES

aoi
LOK SABHA

Wednesday, 18th November, 1957

The Lok Sabha met at Eleven of the 
Clock

[Mr. Sp e a k e r  in the Chair.]

O RAL ANSWERS TO QUESTIONS

Report of the Expert Museum Survey 
Committee

*15. Shrl Shree Narayan T>as: W ill 
the Minister of Education and Scienti
fic Research be pleased to lay a state
ment showing:

(a ) whether the report of the 
Expert Museum Survey Committee 
has been considered by Government;

(b ) if  so, important recommenda
tions accepted by Government;

(c) the extent to "which accepted 
recommendations have been given 
effect to so far;

(d ) whether any scheme and plan 
in this respect has been formulated; 
and

(e) if so, important features of such 
a plan and scheme?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) to
(e ). A  Statement is laid on the Table 
o f the Lok Sabha. [See Appendix I,
annexure No. 9]

Shrl Shree Narayan Das: From the 
statement it appears that the Govern
ment had prepared a scheme to give 
assistance on a matching basis to uni
versity and State museums. I would 
like to know the basis of this contri
bution by the various agencies.
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Dr. K. L. Shrimali: The basts for 
giving grants will be determined when 
we received the requests

Shri Shree Narayan Das: Some of 
the recommendations of the commit
tee have been accepted and are being 
given effect to by the Government. I 
would like to know the amount that 
has been sanctioned in the Second 
Five Year Plan for this purpose.

Dr. K. L. Shrimali: In the Second 
Five Year Plan there is a provision 
now of Rs. 1 crore. It used to be 
Rs. 2 crores, but now it has been 
reduced to Rs. 1 crore.

Shri Shree Narayan Das: May I
know whether any State museum or 
university museum has expressed a 
desire for such help, and whether they 
have submitted any schemes’

Dr, K. L. Shrimali: We have not yet 
received any proposals. As soon as 
the proposals are received, we shall 
examine them. Some proposals have 
been received. For example, we have 
received proposals from the Bharat 
Kala Bhavan, Banaras, The Allahabad 
Museum, Allahabad, The Prince of 
Wales Museum, West India, and The 
Asatosh Museum, Calcutta, and they 
are under consideration.

Shri B. S. Murthy: May I know how
this Rs. 1 crore is being distributed to 
the different museums? Is it an ad 
hoc grant or otherwise?

Dr. K. L. Shrimali: I have already
replied to that question.

Defence Production Planning 
Committee

*7$. Shri D. C. Sharma: Will the
Minister of Defence be pleased to 
refer to the reply given to Starred



Oral Answers IS NOVEMBER 1957 Oral Answers 204

Question No. 1091 on the 23rd August, 
1957, and state:

(a) whether the Defence Produc
tion Planning Committee has submit
ted its report; and

(b) if so, the nature of its recom
mendations?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) The Com
mittee has not so far submitted its 
report.

(b) Does not arise.

Shri D. C. Sharma: May I know
how many centres the Defence Pro
duction Planning Committee has visit
ed so far, and how many centres it 
pioposes to visit in the near futui e''

Shri Raghuramaiah: The Committee 
has not so far visited any of the 
centres The idea is to give a very 
quick report with such material as 
can be obtained. An officer—Com
modore Shankar—has been specifi
cally appointed to go to the various 
centres and supply the information 
necessary,

Shri D. C. Sharma: May I know
if the Committee is going to take 
into consideration the over-all needs 
of the defence of this country, or is it 
going to confine itself to some parti
cular items?

Shri Raghuramaiah: The function of 
this Committee is to survey the whole 
field of defence production and for
mulate proposals and plans which will 
make the country as nearly self-suffi
cient as possible in all matters which 
are required foe. the defence of the 
country.

Shri S. M. Banerjee: May I know 
whether this Committee is also chalk
ing out a plan for stepping up pro
duction under the Second Five Year 
Plan in ordnance factories, and if so, 
whether the implementation of this 
scheme will give more employment?

Shri Raghuramaiah: The object
being the attainment of as near self

sufficiency as possible, it follows that 
the Committee will have to consider 
also the question of increasing pro
duction, and if and when the Com
mittee makes such proposals and they 
are accepted and plans are implement
ed for increase in production, I should 
imagine there will be more employ
ment.

Shri D. C. Sharma: May I know 
if it is within the purview of the 
Committee to recommend the setting 
up of more production centres to meet 
the defence needs of the country or 
not?

Shri Raghuramaiah: I should not
venture to anticipate the recommen
dations of the Committee.

Shri Barrow: May I know if the 
terms of reference of the Committee 
include the linking up of industry in 
the private sector for planning and 
production where defence is concern
ed?

Shri Raghuramaiah: The scope of 
the Committee also covers harnessing 
trained capacity that is in the private 
sector

Mr. Speaker: Shri Subodh Hasda.

Shri Tangamani: Question 124 also 
may be taken up.

Mr. Speaker: I find some difficulty 
in accepting it. Three questions are 
allowed to each hon. Member for a 
day. The questions are not put down 
together lest others be elbowed out, 
not have an opportunity They are 
spaced. Every time a recommenda
tion or suggestion is made that the 
other questions should be taken up, I 
am not going to do it. It may be the 
same thing, does not matter.

Shri Tangamani: The question that 
is raised here and the question in 124 
are th* same.

Mr. Speaker: That will be blocked
if the same answer has been given.
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F e a i l i f  Cu m  im Hi*h C w r t

+
f  Shri Subodh Hasda:
[ Shri S. C. Samanta:

17 Shri Bibhntl Mlshra:
| Shri Ramakrishna Reddy:
| Shri S u u u l :
(_ Shri Shivananjappa:

W ill the Minister of Home Affairs 
be pleased to state:

(a ) the steps taken to expedite dis
posal of all the pending cases in the 
High Courts; and

(b ) how rnany cases have been dis
posed o f during 1957 so far and how 
many are pending at present?

The Minister of State in the Minis
try of Home Affairs (Shri D atar): (a )
The question of disposal of pending 
arrears, and speedier dispensation of 
justice in the High Courts was dis
cussed by the Home Minister at a 
meeting with the Chief Ministers o f 
States at New Delhi in the 1st week 
o f June 1957. The problem was also
considered by the Law  Ministers o f 
States at a conference held at New  
Delhi m September 1957. This con
ference made certain suggestions to 
be placed before the State High 
Courts for their consideration. A  
conference o f the Chief Justices o f the 
various High Courts was convened by 
the Chief Justice o f India in the third 
week o f October, 1957. The confer
ence discussed further measures to be 
taken to tackle this problem.

The Law  Commission are also ex
amining the question of the changes 
necessary in the procedural law  to en
sure speedier dispensation o f justice.

Meanwhile, a number of temporary 
posts of Additional Judges have been 
sanctioned for the High Courts.

(b ) The information is being col
lected and w ill be laid on the Tabl* 
o f the Lok Sabha.

Shri Subodh Hasda: May I know in 
•which of the High Courts large num
ber of cases is still pending for dis
posal?

.Shri Datar: There are three or four 
High Courts. I have not got their 
nances here.

Shri Keahava: In view  of the fact 
that the inordinate delay involved in 
the appointment o f Judges, parti
cularly in Mysore, led to accumulation 
o f pending cases, may I know if the
fu ll complement has been appointed 
now; if  not why further delay in this- 
matter?

Mr. Speaker: That need not be 
answered. I  did not call him. There 
are as many as six M em ber who 
have taken the trouble o f tabling this 
question. Another hon. Member gets 
up and then, before 1 call him, he 
puts the question. I  am not going 
to allow the answer. I  w ill first of 
all exhaust the list o f hon. Members 
who have taken the trouble o f tabling 
this question. Shri Samanta.

Shri S. C. Samanta: May I  know
how many second appeal cases are 
among the pending cases?

Shri Datar: There are a number of 
such cases, but the exact figures are 
not here before me.

Shri S. C Samanta: For how many
years have they been lingering?

Shri Datar: They are for varying 
terms o f years.

g ^ TT TR-T HT

TT 3ft 'fc'T# JTT 

q v r  j? =rFT #  f«PcmT *T»RT

sfto w  ?w srra ^ n?r ampft
f% sf,m ^  f t

^•T =< lol ^  ^  ( ^

hm 1 w r r  ?

Shri Datar: As early as possible 
this question w ill be decided.

Shri in»m«fcri«im« Reddy: May I 
know whether after the appointment
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of two additional Judges in the High 
Court of Andhra Pradesh, the work 
there has increased or decreased?

Shri Datar: Two Judges have been 
recently appointed to the Andhra Pra
desh High Court.

Mr. Speaker: Shri Damani. Shri 
Shivananjappa, Shri Guha.

Shri A. C. Guha: Can we have from 
the hon. Minister a statement laid on 
the Table of the House showing the 
number of cases in the Calcutta High 
Court pending for five years, seven 
years and ten years, on the original 
side and also on the appellate side?

Shri Datar: I have not got those 
figures before me at present.

Shri A. C. Guha: Would you please 
ask the Minister to lay the figures 
on the Table of the House or to 
mention those figures’

appointed tor Mysore. And one m a n  
is to be appointed to the permanent 
post.

Some Hon. Members rose—

Mr. Speaker: 1 have looked into 
the statement. It  is a long one. I  
took half an hour to read it and 
understand the fu ll implications. 
Therefore, I  request hon. Members to 
read the statement which has been 
placed on the Table o f the House. 
This is a recurring matter. So, they 
may pursue this matter by a , se
parate question later.

Synthetic Rice for Kerala

„7S f  Shri S. C, Samanta:
"^Shr! Subodh Hasda:

W ill the Minister o f Education and 
Scientific Research be pleased to 
state:

Mr Speaker: Very well. Why did 
the hon. Member not take the trouble 
o f asking that question separately?

Shri Keshava: May I now have the 
answer to the question that I asked 
earlier? I shall state the question 
once again. In view  of the fact 
that the inordinate delay in the 
appointment of judges led to an 
accumulation of these pending cases, 
particularly in the High Court of 
Mysore, may I l*now whether the full 
complement has been appointed now, 
and if not, why is there further delay 
in this matter?

Shri Datar: In the first place, I 
cannot accept the premises that there 
was any delay at all. Wo receive re
commendations, ar.d then they pass 
through the usual process, and judges 
have been appointed

Shri Keshava: M y question was 
whether the full comp'oment had 
been appointed

Shri Datar: So far as the full com
plement is concerned, there is also 
an additk.'’ -tl High Court Judge

(a ) whether it is a fact that the 
Government of Kerala has requested 
the Council o f Scientific and Indus
trial Research for the supply of 100 
tons of synthetic nee (M A C A R O N ) 
from Tapioca for giving an extensive 
trial in different parts of Keraia;

(b ) if  so, the cost, composition and 
nutritive value of the synthetic rice 
produced; and

(c ) what steps have been taken for 
the manufacture and supply o f the 
required quantity o f artificial rice?

The Deputy Minister of Education 
and Scientific Research (Shri M. M.
Das): (a ) to (c ). A  statement giving 
the required information is laid on 
the Table of the Lok Sabha. [See 
Appendix I, annexure No. 10 ]

Shrl S. C. Samanta: May I know
the terms and conditions under which 
the State of Kerala has been supplied 
with this tapioca macaron?

Shri M. M, Das: The terms are that 
30 tons o f tapioca macaron, which has 
been increased to 60 tons, w i 'l  have
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to be supplied to the Kerala Govern
ment at the bare coert o f the raw 
material? used for the preparation, 
plus the transport charges.

Shri 8 . C. Samanta: In the state
ment the nutritive value o f this food 
has been given. May I  know 
whether any experiment was done on 
it?

Shri M. M. Daa: Experiments upon 
laboratory animals have already been 
completed, and the results found are 
good. Experiments upon school 
children are being conducted now. 
The information that w e have re
ceived up till now shows good results, 
namely that this food us better than 
ordinary rice.

Shri Subodh Hasda: May I  know 
whether it is a fact that a process has 
been evolved by the Food Research 
Institute for preparing curds from 
vegetables?

Shri M. M. Das: It is a fact that the 
Food Research laboratory at Mysore 
has evolved a new process for pre
paration of curds- from vegetables, 
most probably from  ground-nuts.

Shri Vasudevan Nair: May I  know 
whether the Government of India 
are considering the question o f setting 
up a macaron plant in the Kerala 
StaW?

Shri M. M. Das: W e have already 
set up a small pilot plant in the . 
laboratory which is producing this 
food material. The results have 
been found to be very good and the 
Kerala Government w ill most pro
bably be increasing their demand, 
during the six months o f experi
mentation, to 100 tons. I f  everything 
goes well, and the consumers’ reac
tions are very good, then we shall 
have to consider the setting up of a 
plant.

Shri Mohamed Imam: May I know 
whether the Food Research Institute 
in Mysore have been trying to evolve 
synthetic rice for a long time and 
they have spent a lot o f money over

it, and i f  so, whether they have suc
ceeded in manufacturing the synthetic 
rice on a commeitial scale? And how 
many tons have been manufactured so 
far?

Shri M. M. Das: I have said that 
the laboratory experiments have been 
successful. The Kerala Government 
have shown great interest in this 
matter, and at their instance, a pilot 
plant has been erected, and we are 
going to supply them. The supply of 
60 tons of this tapioca macaron to 
the Kerala Government has already 
begun, and we are told that this 
quantity is going to be raised very 
soon to 100 tons, because the con
sumers’ reactions are very good.

Repair of Jama- Masjid

» ,o  /  Shri Barman:
' \S h ri S. C. Samanta:

W ill the Minister of Education and 
Scientific Research be pleased to 
state:

(a ) the progress made in the repairs 
o f Jama Masjid, Delhi;

(b ) the amount that has been spent 
for the repairs uptil now; and

(c ) the progress made in clearing 
the outer precincts of the Masjid of 
unauthorised shops?

The Minister o f State in the Minis
try o f Education and Scientific R e
search (Dr. K. L. Shrimall); (a )
About 43 per cent o f the proposed 
work has been completed.

(b ) Rs. 42,300 up to the end of 
September, 1957.

(c ) Steps are being taken to And 
the necessary alternative accommod
ation for the shop-keepers who are 
to be removed from the vicinity of the 
Masjid.

Shri Barman: As regards part (c ) 
o f the question, may I  know the area
that w ill be covered by the clearing 
o f the outer precincts from the 
boundary of the Masjid premises, and
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also the total number of shop-keepers 
or persons that wiU have to be re
moved from that place?

Dr. K. L  Shrimali: I  do not have 
the exact figures. But roundabout 
the Masjid, a ’large number of 
kabadis have put up their shops. We 
have been having negotiations with 
them. But the problem is to put up 
alternative accommodation. The 
Chairman of the Delhi Improvement 
Trust has been requested to draw Up 
plans in this respect. As soon as that 
is arranged, the kabadis will be re
moved, and it will be our endeavour 
to clear the precincts of the Masjid as 
far as possible?

Shri Barman: I was asking about 
the space towards the bazar side, 
which is more congested and in a 
more disorderly manner, blocking the 
passage, and is also an ugly site near 
the mosque. What will be the dis
tance from the boundary of the 
Masjid that will be covered by other 
precincts., as stated in the answer.

Dr. K. L. Shrimali: 1 do not have 
1he exact figure.

Shrl S. C. Samanta: Is it not a fact 
that when Mr. Khruschev came to 
this place, all these slums and shops 
were covered with corrugated sheets?
■ so, may I know whether another
international personality will come 
and se<f the place very clearly at an 
ear'.y date’

Dr. K. L, Shrimali: I have no infor
mation I do not know why that was 
done just for the sake of Mr. 
Khruschev. As far as I  am concern
ed, I  have no information about it.

Bank M m tc M
-t~

fShri Sadhan Gupta:
*80. V Shrl Shree Narayan Das: 

I^Shri Radha Raman:
WiU th# Minister of Finance be 

pleased to state:

(a ) ' whether any bank failed to 
comply adequately with the provision 
contained in the Reserve Bank of

India directive regarding margin* on 
advances against foodgrains-

(b) if so the action taken against 
the defaulters;

(■c) whether it is a fact that other 
advances are utilised for the purpeee 
of speculation in foodgrains;

(d ) if so, the amount discovered to 
have been so utilised;

(e ) whether any steps have been 
taken to check this practice; and

(f )  if not, the reasons therefor?

The Deputy Minister of finance
(Shrl B. R. Bhagat): (a) and (b ). As 
already stated in reply to starred 
question No. 1604 on 9th September, 
1957, the banks have generally made 
efforts to comply with the Reserve 
Bank’s directives in regard to mar
gins. No case of wilful non-compli
ance has come to notice.

(c) I would invite reference to 
the answer given to the supple- 
mentaries to Starred Question No. 841 
on 13th August, 1957. No evidence 
has been received to indicate that 
advances to industries etc. are bSng 
utilised for the purpose of specul
ation in foodgrains.

(d ) to (f). Do not arise.

Shri Sadhan Gupta: From the
reply to the previous question, it 
appears that the banks have gene
rally made an effort. And yet, 39 
out of 50 banks have failed to comply 
with this directive as regards rice, and 
37 out of 55 banks have failed to com
ply with this directive as regards 
other foodgrains. May I know how in 
spite of generally making effort to 
comply, this breach of directive has 
occurred?

Shri B. 1. Bhagat; That was with 
regard to the level. The directive- 
said that in regard to wheat and rice, 
the level of advances should be 
brought down to 86 2/3 per cent, and 
in regard to other foodgrains, it 
should be brought down to 10 per 
cent. But, although the banka have
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made an effort, and in many cases, 
they have succeeded, yet some o f them 
could not bring the level down, because 
in the case o f advances already made, 
in  v iew  o f the relations that the banks 
had w ith their clients, it was difficult 
sometimes to -get back the money. So, 
there -was nett any non-compliance. 
But in the situation as it existed, it 
was difficult, and the banks had cer
tain difficulties in bringing down the 
advances to  the required level.

Shri Shree Narayan Das: Have
Governm ent enquired whether after 
the issue o f this directive by the 
Reserve Bank, some o f the banks have 
made advances for the purchase o f 
rice and paddy also?

Shri B. R. Bhagat: No case has been 
brought to the notice o f the Reserve 
Bank that even after the directive, 
banks made advances for the purchase 
o f  foodgrains.

Shri Tangamanl: In answer to a
previous question on the 9th Septem
ber, 1957, at was stated that the ad
vances against paddy and rice had 
■declined by Rs. 15 crores May 1 
know whether the decline has increas
ed or decreased?

Mr. Speaker: It has decreased by 15 
crores.

Shri Tangamanl: What is the posi
tion today?

The Minister o f Finance (Shri T. T. 
Krishnamachari): The position in re
gard to paddy and rice is that on the 
27th September, the total amount of 
advances, according to our record, is 
Rs. 3 "8 crores, and subsequently, dur
ing the fortnight fo llow ing thereafter, 
as -in certain parts o f the country the 
■new crop was coming into the mar
ket, there has been a sl’ght rise from 
Rs. 3-8 crores to Rs. 4-1 crores, that is, 
a rise o f Rs. 30 lakhs.

Shrlmatl ftenn Chakravartty: The
hon. Minister stated that after the 
directive was issued to the banks they 
.reduced advances, but the. Reserve

Bank o f India Report in July says 
that although directives have bee*, 
issued, there has been no decrease. 
Yet the total figure between M ay and 
August shows a total overall increase. 
A re  we to take it that up to the end 
o f July nothing was done and it was 
only towards the first 15 days o f 
August that this happened? Also 
what was the credit squeeze that 
was brought to bear upon them in 
order to bring about reduction?

Shri X. T. Krishnamachari: The hon. 
Member is asking a question about 
what happened prior to the Report o f 
the Reserve Bank on this matter. 
I  think the Report o f the Reserve 
Bank stands; I  cannot say any
thing in contradiction o f what has 
been stated in black and white. The 
position on September 27, 1957, has 
been reasonably satisfactory. In re
gard to paddy and rice, I gave th® 
information that it was Rs. 3 ’8 crores, 
which was 70*6 per cent o f the figure 
during the corresponding period o f 
the previous year. So we did not 
reach 66-6 per cent; w e are about 4 
per cent above. So ¥ should say that 
since the Reserve Bank issued its R e
port on the 27th September, there 
has been an element o f co-operation 
on the part o f the banks to meet the 
directive o f the Reserve Bank.

Shri Prabhat Kar: Is it a fact that
the advance against foodgrains was 
misrepresented in the figure supplied 
to the Reserve Bank as advanca 
against fodder, by any bank?

Shri T. T. Krishnamachari; It is a
matter of detail about which I  can 
neither confirm nor deny the impres
sion the hon Member has got.

Shri Prabhat Kar rose—

Mr. Speaker: The hon. Minister has 
said that he does not know.

Shri V. P. Nayar: L e t him either
confirm or deny.

Shri Sadhan Gupta: Arising out at 
the answer to (c), the hon. Minister, 
unfortunately, has not laid a copy o f 
the answer to the supplemental!**
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referred to. But as far as I remem
ber, 'in answer to one o f m y supple
m en ta ry , he had stated that there 
was no way o f checking whether other 
advances were being utilised for the 
purpose o f speculation in foodgrains. 
Has this aspect been looked into since 
then m order to devise means so that 
such things may not happen, because, 
obviously, when foodgrains.........

Mr. Speaker: The hon Member is
Arguing. Let him put a simple ques
tion.

Shri Sadhan Gupta: I am finishing 
the question.

Mr. Speaker: I have understood the 
question. The hon. Minister w ill also 
have understood it.

Shri T. T. Krishnamachari: The
process is a continuous one and efforts 
are being made, but, as I  have indicat
ed in my answer at that time to the 
hon. Member’s supplementary ques- 
tirm, it is not a problem that can be 
solved in a day or two; it w ill take 
years.

Increase in U.K. Bank Rate

+
'O r. Ram Subhag Singh:
Shri Heda:
Shri Kumaran:
Shri N. R. Munlsamy:
Shri Morarka:
Shri Nathwani:
Shri A. K. Gopalan:

*81. ^ Shri Vasudevan Nalr:
Shri Raghunath Singh:
Shri A. S. Saigal:
Shri Easwara Iyer:
Shri Damani:
Shri Wodeyar:

__ Shri H. N. MukeTjee;

W ill the Minister o f Finance be 
pleased to state:

(a ) the effect of increase in U.K. 
bank rate from 5 per cent, to 7 per 
cent, on Indian economy as a whole 
and in particular on:

( i )  the monetary and banking 
system in the country;

( i i )  sterling securities held j a
London;

( i l l )  India’s foreign trade;

(b ) whether it is a fact that this 
increase in U.K. bank rate w ill have 
a serious impact on the cost o f defer
red payment arrangements that India 
is seeking with U.K. with reference 
to past and future agreements;

(c ) whether any restrictions have 
been imposed on the exchange banks 
in India after the increase in  U .K . 
bank rate; and

(d ) i f  so, the nature thereof?

The Deputy Minister o f Finance 
(Shri B. R. Bhagat): (a ) The recent
rise in the U.K. bank rate is not ex
pected to have any significant effect 
on the Indian economy as a whale;

( i )  The effects on the monetary 
and banking system also w ill 
be negligible;

( i i )  There has been some depre
ciation o f  the sterling securi
ties held by the Reserve 
Bank;

(u i) It  is too early yet to assess 
the impact o f the increase in 
the U K. Bank rate on the 
level o f demand and costs 
m the U K. and consequently 
»n  the demand fo r our exports 
to the U K. and the prices o f  
our imports from the U.K.;

(b ) The cost o f deferred payments 
facilities w ill go up in regard to  
future agreements with U.K. suppliers 
as" also in regard to such past agree
ments where the terms o f credit are 
related to the Bank rate;

(c ) No, Sir.

Cd) Does not arise.

Dr. Ram SobHag Singh: M ay I  know  .
whether the foreign exchange require
ment fo r  the Durgapur Steel P lant 
which totalled about £28*5 mniinw,
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which was given by the British Gov
ernment and some British banks, at 
the rate o f 5 } per cent w ill also go up 
because o f this rise in the bank rate?

Shri B. R * Bhagat: That related to 
the bank rate, but the fact as it 
stands, is that we have drawn a very 
small amount and as regards future 
drawals, w e are not proposing to draw 
now because in the agreement, techni
cally w e  can drawn even at the end. 
So there is no immediate problem of 
the cost in that regard going up.

Dr. Ram Snbhag Singh: I  am not
able to fo llow  what is the reply. 
W ill the rate o f interest on the foreign 
exchange requirement fo r the Durga- 
pur Steel Plant go up w ith this in
crease in the bank rate or not?

The Minister of Finance (Shri T. T. 
Krishnamacharl): M y hon. colleague
did answer the point. What he said 
was that the agreement was a flexible 
one, namely, the rate o f interest that 
would apply to any loan drawn in 
that regard would go up or come down 
according to the bank rate— 1 per cent 
above the bank rate. A ll  that we 
have done is to draw £ 1/2 m illion 
against notice that w e gave that 
w e w ill be drawing £11.5 million. 
T o  the extent o f the money 
that w e have drawn, w e would cer
tainly be subjected to  an upward rise 
in the interest that we have to pay 
But my colleague had sought to indi
cate that we would not be drawing 
the rest o f the money until the inte
rest rates are more favourable.

Shri Heda: As the hon. Minister
has accepted the fact o f rise in cost, 
may I know what would be the total 
loss or added cost to the Durgapur 
Plant and similar projects’  In view  
o f this, what steps have Government
taken to see that w e need not pay 
more interest unnecessarily?

Shri T. T. KrUhnamachari: It is
very difficult to envisage what w ill 
be the outcome o f this upward rise in 
interest rates in England on tile cost 
o f the Durgapur project. For one
tiling, I  am not •quite sure that inter
est rates are coins to remain at this

leve l until our payments fo r the 
Durgapur project are finally made. Ii 
Is quite likely that they might come 
down. I f  I  could be sure o f the posi
tion, ‘then I  might be able to envisage 
what the total increased cost would be. 
But at the present moment, w e think 
that by  the time w e start paying fo r  
this project, the rates would com » 
down, and may be, the cost w ill not 
go up very  much on that account

Shrimatl Renn Chakravartty: In
v iew  o f this answer, does it m n n  
that the Durgapur project w ill now be 
delayed?

Shri T. T. Krtshnamachari; No. I
am afraid it does not follow.

Shri T. N. Singh: May I know
whether the postponement o f pay
ment can be applied indefinitely or 
there is some restriction on, or limit 
to, the deferment o f payment till the 
bank rate suits Government?

Shri T. T. Krishnamachari: I do not
think my hon. friend has understood 
me. Neither my colleague nor I indi
cated at any time that we propose to 
postpone payment. W e do not propose 
to postpone payments. W e propose to 
pay our dues on the appointed day. 
whatever that may be. What we pro
pose to do is to postpone drawals, 
because w e still have other resource* 
with which w e can pay. We do not 
propose to draw until such time as it 
Is either necessary or desirable to- 
draw on this. So the difference bet
ween the two happens to be a matter 
o f semantics, but very vital.

Shri Morarka: May I know whether 
in view  o f this increase in the bank 
rate the Government o f India has 
considered the desirability or other
wise o f raising the bank rate in this 
country?

Shri T. T . K rM in in i»r ln H - 1 <j0 not
think that really follows. So, there is 
no necessity fo r the Government o f  
India to think or examine the position 
as it obtains in India merely because 
something has happened somewhere- 
else in the world.
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Shri B. Chttttar; May
3 know whether the question o l the 
bank rate— an increase or decrease—- 
was one o f the subjects that were 
«±iscus£ed at the Commonwealth 
.Finance Ministers’ Conference held 
recently in Canada?

Shrl T. T. Krishn amar.hari: I f  I had
increased my bank rate here and 
somebody wanted a discussion on it at 
the Commonwealth Ministers' Confe
rence 1 would have resented it. 1 am 
sure my counterpart in England, Mr. 
Thom ycraft would have resented any 
kind o f discussion about the equity 
o f Tiis raising the bank rate by people
•who are not concerned with or inte
rested in the problem with which he
is  faced.

Dr. Ram Subhag Singh: May 1
know whether he is negotiating about
the interest cm the foreign exchange
requirements for the Durgapur Steel
.Plant because the hon. Minister said
that they won’t draw in future unless
and until the interest becomes
favourable.

Shrl T. T  Krishnamachari: It is
a matter of our choice. We may draw
later at a time when it suits us. It
is not a matter of compulsion.

Asian Development Fund
+

f  Shri Beda:
I Shri Rameshwar Tantia:

*82. J Shri Raghunath Singh: 
j Shri H. V. Mukerjee:
[  Shrl Viahwanatha Reddy:

Will the Minister o f Finance be 
pleased to refer to the reply given to 
Starred Question No. 1118 on the 23rd 
August, 1957 and state:

(a ) whether Government have 
examined the proposal received from 
Government of Japan regarding crea
tion o f an Asian Development Fund;

<b) if so, their reactions; and
(c ) whether the fund is being sup

ported by the United States also?
The Deputy Minister of Finance 

(Shrl B. R. Bhagat): (a ) and (b ).
The matter is still considera
tion.

(c ) No information is available w ith 
the Government o f India.

Shri Heda: Is Government in a 
position to give any details o r the 
source from  where the finance w ill 
come and how it w ill be distributed?

Shri B. K. Bharat: No, Sir; the
position has not crystallised. W e do 
not know what information w e can 
give.

r y rw F w ?  : *rar #  w m k  #  

^ t  %  m rtrvT
farr sjt<t ?Ti£f ffr ft 1 ^ r y r  

w t  sm frtn- sirnrm

Wo TTo v t  *JT3T

w n x  ^  't?t t  * w r r  tm r  w
W  fft orr tn tm  $ i

(«r t  w n m r m  * r v )  :

Shri T. K . Chaudhurl: A re  Govern
ment in a position to indicate the bare 
outlines of the plan o f the Asian Deve
lopment Fund if not the details?

Shrl B. R. Bhagat: Sir, it won ’t be 
desirable to give the bare outlines for 
even the bare outlines may change as 
a result o f  consultations. I do not 
know whether it w ill be worthwhile 
to give any bare outline.

Shri Beda: Before the Government 
comes to some conclusions over the 
matter, w ill it think it  advisable to 
take the country into confidence or 
find out the reaction o f the country 
to the proposals?

The Minister o f Finance (Shri T. T. 
Krishnamachart): Undoubtedly, Sir,
anything which this Government does 
is subject to scrutiny by Parliament.
I do not think that things have ad
vanced to such a stage as to make 
them so controversial that we should 
have a referendum on the matter. 
Nor is it likely that anything that we 
do w ill compromise the future o f our 
position in the Asian world.
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These matters are matters which are 
now under discussion and they w ill 
revolve very largely on a certain 
amount of money set apart by the 
United States lor Asian Development 
which, incidentally, w ill lapse on the 
30th June, 1958. So, it is a question 
of finding out what they could do bet
ween now and that time. W e are un
doubtedly interested « s *  result of the 
discussions which the Prime Minister 
had in Japan w ith regard to a scheme 
for the export of iron ore and for such 
assistance as we need for that purpose. 
If the schemes have progressed to 
some extent, may be, we can take ad
vantage of the Asian Development 
Fund now set apart by the United 
States. But it is not a matter which 
should vita lly affect any decision, so 
far as we are concerned, as to need 
taking the public into confidence.

Shri B. S. Murthy: May I know 
whether the Prime Minister had any 
occasion to discuss this matter when 
he was recently in Japan and, if so, 
whether he can throw any more 
light on the matter?

Shri Jawaharlal Nehru: 1 did not
catch the question. I only heard my 
name— or rather my designation.

Mr. Speaker: The hon. Member
wants to know whether when the 
Prime Minister was in Japan he dis
cussed the question of raising an 
Asian Development Fund.

Shri Jawaharlal Nehru: There was 
some general talk about it; it did not 
lead to any results.

New Foreign Capital Investment
+

*83 / Sbr> A * K '\  Shri Vasudevan Nair;

W ill the Minister o f Finance be 
pleased to lay a statement on the 
Table showing:

(a ) the amount o f new foreign
capital investment in India during
1956 and 1957 so far;

(b ) the industries in which the 
investment has taken place; and

(c ) the countries from  which the 
capital has come?

The Deputy Minister of Finance 
(Shri B- R. Bhagat): (a ) to (c ). Two 
statements are laid on the Table 
showing the new foreign investment* 

1 made m India in 1956, the industries 
in which those investments were 
made and the countries o f origin. [See 
Appendix I, annexure No. 11.] Simi
lar information is not available for 
1957.

Shri A. K.. Gopalnn-. In the state
ment it is mentioned that these figures 
do not cover three items. May I 
know, including these items, whether 
the overall capital investment for the 
last one year is about Rs. 40 crores?

Shri B. R. Bhagat: If we had all
these figures complete, we would have 
certainly included them in the state
ment. The difficulty is that it would 
involve a lot o f information from 
various sources and they have not yet 
been finalised. That is why we have 
not given that.

Shri A. K. Gopalan: May I know 
whether the hon. Minister can say 
what is the capital that is invested for 
radios— if Rs. 4 crores had beea 
invested for radios?

Mr. Speaker: The hon. Member 
wants to know whether As. 4 orores 
have been invested for radio manu
facture.

Shri B. B. Bhagat: I have no infor
mation about that.

Shri Vasudevan Nair: In view  of 
the fact that the policy o f the Gov
ernment is that as fa r as, possible 
foreign capital should be directed to 
priority industries, is the Govern
ment able to do that? I f  so, how far? 
There is information, almost reliable 
information, that almost Rs. 4 crores 
have been invested in radio manu
facture, Rs. 1 crore in battery manu
facture and all that. Is the Govern
ment able to direct these foreign 
investments to priority industries as 
declared by it?

The Minister of finance {Shri T. T. 
Krishnawchsrt ) : So far as what the
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hon. Member has in his mind is con
cerned I  am not in a position to give 
an answer because he seem* to think 
that some moneys have been invested 
in the manufacture o f radios. I  would 
check up that matter.

But, in regard to the statement that 
has been furnished, hon. Members 
would probably realise that they are 
not very large amounts and the ques
tion o f getting this information so fa r 
as the Reserve Bank is concerned is 
quite easy i f  there has been an 
inflow o f foreign capital in terms of 
money. But if the accumulation o f 
foreign capital in this country is by 
w ay o f supply o f goods or by way of 
pumping in reserves out o f profits 
made that would need further investi
gation. What the Reserve Bank does is 
to do this once in five years, not year 
after year. But, we can ask for infor
mation. It takes some time to get it.

What my colleague said is true. In 
this mater, it is a time factor involved 
where the inflow of foreign capital is 
by way o f profits earned or by way 
o f supply o f goods. Any inflow of 
money is a thing which could be given 
easily.

Shri V. P. Nayar: I find from the
statement that a sum of about half a 
crore o f rupees has been invested in 
the sugar industry and that this does 
not cover investment from retained 
profits, branch investments and invest
ments on machinery. Could I  know 
what percentage does this represent of 
the total investments in India on the 
sugar industry for the current year?

Shri T. T. Krishnamacharl: The
real point about it is this. I  am not 
running this business. A ll that I can 
do is to give available information. I 
cannot even say that this excludes 
certain types o f investment which I  
had mentioned. The records are main
tained normally of the inflow of 
foreign capital and i f  a separate 
question is tabled we w ill attempt to 
get an answer.

b ttm itt i for Steel riaata

•84. Shri V. P. Nayar: . W ill the 
Minister o f Steel, Mines and Fool be
pleased to state:

(a ) the increase in the expenditure 
estimated fo r the three Steel Plants 
in the Public Sector, during the 
Second Plan period, as against the 
original estimates;

(b ) how far this increase is 
accounted for by the rise in  prices o f 
purchases from abroad; and

(c ) whether Government w ill lay 
a statement on the Table showing the 
specific increases in major Items of 
import fo r  the Durgapur, Rourkela 
and Bhilai Steel Plant?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a ) to
(c ). A  statement is l8id on the Table 
o f the Lok Sabha. [Sec Appendix
I, annexure No. 12.]

Shri V. P. Nayar: From the state
ment, I  find that the estimates have 
gone up by about Rs. 86 crores. How 
much o f this cost has increased on 
works which are stated here as not 
strictly falling within the perimeter 
of the steel projects?

Sardar Swaran Singh: These figures 
that have been given in part A  relate 
to the works within the perimeter o f 
the steel plant proper. So, this ques
tion does not arise.

Shri V. P. Nayar: That is not my 
question. Apart from the additional 
cost which may be incurred on 
account of the import of articles and 
machinery from abroad, how much 
w ill the cost of the project go up on 
other works such as the acquisition 
o f land, etc.? I  mean the other civi
lian works.

Sardar Swaran Singh: I f  the hon. 
Member wants all the detailed in
formation, I w ill have to collect it.
I  have not got it ready here. That 
w ill involve a number o f items but I  
think there is some confusion in his 
mind. The figures that I  have given 
relate to the works proper, within the-
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perimeter. Acquisition o f land fo r  
works within the perimeter, one way 
or the other, w ill not make any 
material difference. The area may 
be quite considerable but on account 
o f that the real difference w ill not be
very  great.

Shri V. P. Nayar: Do I  take it that 
the cost w ill increase only on account 
o f  our reports— owing to differences
an the estimates and the current rates?

Sardar Swaran Singh: No He
should not presume so.

Shri V. P. Nayar: One of the main 
items which have resulted in the 
increase seems to be the increasing 
price of the refractories. Have the 
Government o f India exhausted all 
steps to get the refractories required 
for this plant manufactured m this 
country and if so, with what result?

Sardar Swaraa Singh: The presump
tion in the first part o f the question 
is not accepted. The suggestion that 
the main increase has been due to the 
import o f refractories is not a fact and 
it is not correct. In the original 
estimates with regard to some of the 
steel plants refractories were to be 
manufactured inside the country and 
therefore, the foreign exchange com
plement was a little less. Later on it 
was discovered that we could not do 
this and certain refractories had also 
to be imported and this resulted not 
only an increase in the estimates be
cause the price o f imported refrac
tories was higher, but also in the 
increase of the foreign exchange com
plement. It has always been the 
endeavour to utilise the refractories 
manufactured in India for these pur
poses and there is no surplus capacity 
in the country which remains un
utilised.

Shri V. P. Nayar: I want to explain

Mr. Speaker: The hon. Member is 
here to ask questions and not explain.

Shri V. P. Nayar: W ill you kindly 
see the answer? It says:

“The differences are due to the
follow ing factors:

(a ) Additions and improve
ments made to the project re
ports;

(b ) Purchase abroad of struc
tural steel work, refractories 
and such stores which it was 
originally thought, could be 
procured from India Prices 
abroad o f these items are gene
rally higher than in India.”

Mr. Speaker: He has answered dis
tinctly. Originally, it has been 
thought that this may be manufactur
ed here. Later on, it was discovered 
that all refractories could not be 
manufactured. So, some o f them had 
to be imported. That is the answer 
he has given.

Death of “Frogman” Pethkar

T Shri M. Elias.
•85. <; Shri H. N. Mukerjee:

[_ Shri Assar:

W ill the Minister of Defence be 
pleased to re fer to the reply given to 
Starred Question No 867 on the 13th 
August, 1957 and to Starred Question 
No. 1603 on the 9th September, 1957 
and state:

(a ) whether the final report on the 
death o f “Frogman”  Pethkar has beea 
received;

(b ) i f  so, the main findings o f the 
Report; and

(c ) i f  not, the reasons for the delay 
in obtaining the report7

The Parliamentary Secretary to th« 
Minister of Defence (Shri Pateaingh- 
rao Gaekwad): (a ) Yes, Sir.

(b ) The report is under examina
tion. The findings w ill be laid on the 
Table of the Lok Sabha after the 
examination is complete.

<c) Does not arise.

Shri Joachim Alva: W e have had a 
fa ir amount o f training o f our Navy 
at the hands of the British Admiralty. 
Is the course for frogmen one o f the 
couses receiving attention at the 
hands o f the British Admiralty?
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The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): 1 hope not so; I do not know.

Mr. Speaker: Question No 86.

Shri S. V. Ramaswami: Question
No. 97 is an allied subject.

Mr. Speaker: I  am not going to
allow any tagging.

Fertilizer Plant at Neiveli

f  Shri S. V. Ramaswami:
•86.  ̂ Shri T. B. Vittal Rao:

(_ Shri Narasimhan:

W ill the Minister of Steel, Mines 
and Fuel be pleased to state:

(a ) whether any orders have since 
been placed for the supply o f plant 
and machinery for setting up the 
Fertilizer Plant at Neiveli;

(b ) i f  not, the reasqns therefor; and
(c ) when the same is likely to be 

placed?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a ) to
(c ). Orders have not yet been 
placed for the supply of plant and 
machinery for the Fertilizer Plant to 
be s>ct up at Neiveli. The project 
schema has just been considered and 
approved by the Neiveli Lignite Cor
poration. The scheme has yet to be 
sanctioned by the Government. Steps 
for placing orders w ill be taken there
after

Shri S. V. Ramaswami: Are our
foreign exchange difficulties in any 
way lending to slow down the imple
mentation of this project?

Sardar Swaran Singh: May be, but 
I would not make a case one way or 
the other As things progress it w ill 
become clear as to whether we can 

carry out all the various components 
of the scheme within the foreign ex
change resources available.

Shri S. V. Ramaswami: In  answer 
to question No. 97 it is stated in the 
statement that the project report of 
the fertilizer plant has been scrutinis
ed. Have global tenders been invit
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ed? I f  bo, what is the capital outlay 
proposed fo r the fertilizer plant?

Sardar Swaran Singh: 1 do not
know why he shoyld presume an 
answer to a question which has not 
yet been reached. However, the 
factual position i*  this. I have stated 
here that steps for placing the orders 
w ill be taken after the scheme is 
sanctioned by the Government.

Shri Tangamani: May I know
whether the plant and machinery for 
the fertiliser plant w ill be purchased 
out of the loan to be given by the 
Soviet Union?

Sardar Swaran Singh: No, Sir. The 
list o f projects qualified for the uti
lisation of that credit has already 
been finalised. The thermal power 
station attached to the Neiveli pro
ject is one o f the projects but not 
the fertiliser plant.

Shri P. C. Bose: Has it been proved 
by experiments that lignite coal pro
duces sufficient heat necessary in a 
fertiliser plant fo r the production o f 
chemical fertilisers?

Sardar Swaran Singh: 1 do not think 
that much of heat is necessary to pro
duce fertilisers It is a chemical 
combination where certain tytes of 
gases have, by the interaction o f the 
chemical forces, to be converted into 
another substance I  do not think 
that the heat part is really important.

Price Structure o f Petroleum 
Products

+
j~ Shri Harish Chandra 
| Mathur:
j Dr. Ram Snbhag Singh:
I Shri Narayanankutty Menon:
| Shri Shivananjappa:

•87. \ Shri H. N. Mnkerjee:
| Shrimatl Parvathl Krishnan:
1 Shri Rajagopala Rao:
| Shri Braj Raj Singh:
[  Shri Aniradh Shtha:

W ill the Minister o f Steel, Mines 
and Fuel be pleased to state:

(a ) the existing basis for determin
ing the prices o f petroleum products;
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(b> what changes are now sought 
In it by Government;

(c ) the negotiations, i f  any, carried 
on with the Oil Companies to this 
effect; and

(d ) the progress made so tar?

The Minister of Mines and Oil (Shri 
K . D. M alaviya): (a ) Prices of Petro
leum products are fixed by the p il 
Companies on the basis of a formula 
agreed to by Government from 
1st April, 1950 which takes into account 
the prices of imported products.

(b ) to (d ) Government have been 
considering for some time past the 
question of revising the present system 
o f pricing of Petroleum products with 
a view  to seeing that the most eco
nomic basis is adopted. Certain talks 
have taken place with the Oil Com
panies but it is not considered desir
able in the public interest to disclose 
the same at present.

Shri Narayanankutty Menon: On
tl e 10th August 1956, the hon Minis
ter of Mines and Oil told this House 
that the price of petroleum in India 
depends upon the Mexican Gulf price 
and the price is very high because 
the labour charges are high May we 
know why the price of petroleum that 
is refined from the petroleum that is 
got from the Assam 01] fields is the 
same as that imported from other 
countries?

Shri K . D. Malaviya: The price of 
petroleum product now, for sometime, 
is not connected with the Gulf of 
Mexico price when we shifted from 
the Gulf of Mexico to the Persian 
Gulf, but it is a fact that the prices 
are governed and linked up to foreign 
sources and not to our sources, because 
there is not, so far, any source here 
at present.

Shrl Narayanankutty Menon: May
I  know whether the Government have 
enquired into free market prices of 
oil in the Persian Gulf and, i f  bo, 
what are the prices?

Shri K. D. Malaviya.: Government
are informed about the price from  
time to time.

Shri Narayanankutty Menon: What 
is the free market price of oil in the 
Persian Gulf?

Shri K. D. Malaviya: I have not got 
the figures. I f  the hon. Member wants 
to know about it, he can put a sepa
rate question. I w ill try to answer it.

Shri P. C. Bose: There is a press 
report today that one of the companies 
has agreed to reduce the price o f 
petroleum oil. May I know how far 
it is true'7

Shri K . S>. Malaviya: I have not
seen the news in today’s paper, but it 
is a fact that one of the oil companies 
is considering to give some further 
reduction on some oil products distri
buted in Assam

Shri mat! Renu Chakravartty rose—

Shri Harish Chandra Mathur: In the
Question Hour, questions are being put 
and asked without your calling upon 
anybody’s name

Mr. Speaker: Sometimes it happens.

Sbrimati Renu Chakravartty: May
1 know whether, besides the particular 
oil company which is proposing to 
reduce its prices, the other companies 
which are also trading m India are 
reducing the prices and whether 
negotiations have been earned on 
with them and, if so, what is their 
reaction?

Shri K. D. Malaviya: This question 
is being examined In the prices of 
petroleum products, it is the attempt 
o f the Government to see that they 
are revised in the interests of the 
nation

Shri Harish Chandra Mathur: May
I  know whether it is a fact that m 
spite o f the fact that the oil companies 
are making considerable profits even 
according to the present agreements, 
they are entitled to raise ths prices?

Shri K. D. Malaviya: It is a question, 
o f opinion. The hon. Member is.
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thoroughly entitled to form any 
opinion about the question.

Dr. Ram Snbh&g Singh: May I know 
whether the Government have asked 
the oil companies to bring down the 
prices of petroleum in the country?

Shri K . D. Malaviya: Yes, Sir.
•Government are examining this pro
posal and are putting certain proposals 
to the oil companies and, as I said, it 
w ill not be proper just now to dis
close all the talks that are going on,

Shri Achar: Has the Government
really any voice in the determination 
o f these prices or only the companies 
dictate these prices?

Shri K. D. Malaviya: The fact is
that the prices are governed by certain 
■agreements made m 1950. What we 
can do is only to examine this ques
tion and persuade the companies just 
now to modify the prices according to 
our suggestion.

Shri Sadhan Gupta: The hon. Minis
ter has said just now that he has 
information about the prices of oil 
prevailing at other centres Has he 
■any source of information other than 
the oil companies themselves?

Shri K. D. Malaviya: Yes, Sir. We 
try  to get information of these prices 
fj om other sources than the oil com
panies also.

Shri Slnhasan Singh: May I know
whether the new refineries opened in 
India have in any way affected the 
lowering of prices of petroleum?

Shri K. D. *Malaviya: Not so far. 
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Shri D. C. Sharma: May I know 
what attempts arc being made and 
have been made to shorten the period 
o f investigation in order to bring the 
culprits to book at the earliest 
opportunity’

Pandit G. B Pant: Directions have 
been given to the police and, as I just 
informed the hon. Member who put 
the question before the present M em 
ber put his question, a special squad 
has been appointed to deal with these
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matters, and they are being handled 
very expeditiously

Shrl B. S. Murthy: May 1 know
whether any experts from State G ov
ernments on the matter have been 
asked to come and help this squad 
here7

Pandit G. B. Psuit: Wotl, I do not
know if any State Government has 
got more experience about these ex 
plosives than the Delhi Police them
selves hjve,

Shri Nath Pal: Has the police been 
able to find or press any evidence to 
‘.utfgest that there is a concerted plan 
and design behind these explosions, 
and secondly, has any evidence been 
so far found to suggest that the inspi
ration foi this continued series of ex
plosions lies outside India?

Pandit G B. Pant: That question
has alri ady been put and I have given 
a ve iv  cautious reply I f  you want 
mp to lepeat it, I can say that the 
fact has not been established, but we 
tan voi> woll suspect that it may be 
so

Petroleum Deposits in Jammu 

+
f"Shri Gajeudra Prasad Sinha:

*89.  ̂ Dr. Bam Subhag Singh:
 ̂Shri A. S. Saigal:

W ill the Minister of Steel, Mines 
and Fuel bf pleas< d to state:

(a ) wheth"! any petroleum deposit 
ha •* Ix-en detected four miles from 
J?;ijoun at Murd.upur in Kashmir; 
and

(b ) whether any su ivey thereof has 
boon undertaken by Government’

The Minister of Mines and OH 
(Shri K. I). M alaviya ): (a ; Mud
smelling of petrol has been observed 
in the locality near M urdarpur. 
District Poonch, Jammu and Kashmir 
State

(b ) A  prelim inary geological in
vestigation has been carried out and 
samples have been examined. The
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question of further investigations is 
under consideration.

Shri Gajendr* Prasad Stnha: May
I  know whether some private com
pany has been entrusted to examine 
it, or, whether it is done by the State 
authorities?

Shri K. D. Mataviya: No, Sir. This 
examination is being conducted by the 
Oil and Natural Gas Commission of 
the Government of India.

Shri Gajendra Prasad Stnha: How
many centres have been located in the 
year 1957 for petroleum deposit in 
Northern India?

Shri K . D. Malavlya'. Not a single 
one so far.

Ban on Prostitution

•SO. Shri Panigrahl: W ill the Minis
ter of Home Affairs be pleased to 
state:

(a ) whether any scheme designed to 
put an tnd to prostitution is being 
sponsored by the Central Government 
with the help of the Central Social 
W elfare Board;

(b ) whether any State has proposed 
to introduce such scheme; and

(c) whether the Central Govern
ment propose to render any financial 
assistance to the States on this 
account?

The Deputy Minister o f Home 
Affairs (Shrimati A lva ): (a ) No.

(b ) No

(c ) Does not arise.

Shri Panigrahi: May I know
whether any specific measures have 
been suggested by any State Govern
ment for eradicating this social evil?

Shrimati A lva: A ll the States are
supposed to have one care home for 
these women Some of the States 
have already started on this scheme 
and the Central Government also 
finances 50 per cent, o f the cost in 
the case o f the various States that 
have taken up this scheme.

Shri Panifrahi: Has there been any 
census of prostitutes in India?

Shrimati Alva: The census o f pro* 
stitutes is very difficult to take.

Mr. Speaker: The Question Hour is 
over.

W RITTEN  ANSW ERS TO 
QUESTIONS

Overcrowding on Trains
•37. Shri Blbhutl Mishra: W ill the

Minister of Railways be pleased to 
state the steps taken so far after 
July, 1957 to remove overcrowding on 
the North-Eastern Railway specially 
in the third class?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A  state
ment is laid on the Table o f the Lok 
Sabina tSee Appendix 1, annexure 
No. 14 J

Influenza Epidemic

*38.

Shri Shree Narayan Das:
Shri Harish Chandra Mathur: 
Shri Rad ha Raman:
Shri Bibhuti Mishra:
Shri D. C. Sharma:
Shri Naval Prabhakar:

W ill the Minister o f Health be 
pleased to state:

(a ) whether reports of flu-epidemic 
recurring in any of the parts o f the 
country have been received;

(b ) if so, which are those parts and 
the extent o f attack and casualties 
reported;

(c ) whether medical opinion in 
India confirms the view  that a second 
wave o f flu of a very severe type may 
hit India this winter; and

(d ) the steps, if any being taken to 
meet the situation?

The Minister ot Health (Shri Kar
markar): (a ) No.

(b ) Does not arise.

(c ) No.
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(d )  A l l  the State Governments 
have, however, been alerted as a pre
cautionary measure o f the possibility 
o f the occurrence o f a second wave 
and they have been asked:

<i) to stock-pile drugs at con
venient places;

( i i )  to make arrangements for 
isolation and treatment o f 
influenza cases; and

( i i i )  to ensure that necessary 
regulations to declare in
fluenza as a notifiable disease 
are promulgated as soon as 
any recrudescence or a second 
w ave of the disease is appre
hended.

2. Manufacture of influenza vaccine 
in four centres in India.

R ice Purchase in Punjab

*39. Shri D. C. Sharma: W ill the
Minister o f Food and Agriculture be
pleased to state:

(a ) the total quantity o f rice which 
Government propose to purchase m 
the Punjab State;

(b ) the rate at which the stock is 
proposed to be purchased;

(c ) the stock Government propose 
to buy from  other States; and

{d )  the rate o f purchase?

The Minister o f Food and Agriculture 
(Shri A . P. Jain): (a ) Government
propose to purchase the entire surplus 
o f Dara and Begmi rice in Punjab.

(b ) Dara rice— Rs. 16-8-0 per
maund bagged rice.

Begmi rice— Rs. 18-0-0 per 
maund bagged rice.

(c ) So far about 40,000 tons o f rice 
has been purchased each in Orissa 
and Andhra. Procurement in Andhra 
is going on and Government propose 
to purchase whatever stocks become 
available without disturbing the 
market.

(d ) A  statement is laid on the Table 
o f the Lok Sabha. [See Appendix I, 
annexure Mo. 19].

Foodgrain Prices

Bhri Keshava:
Shri Shree Narayan Das: 
Shri Radha Raman:

*4#. j  Shri S. M. Banerjee:
Shri A . S. Salgml:
Shri S. V. Ramaswami: 
Shri Naraalmhan:

W ill the Minister o f Food ana. 
Agriculture be pleased to refer to the 
reply given to Starred Question 
No.' 46 on the 16th July, 1857 and 
state:

(a ) the further step? if any, since 
taken to reduce the level o f prices 
of food stuffs in the country; and

(b ) i f  so, with what effect?

The Minister of Food and Agricu l
ture (Shri A . P. Jain): (a ) A  state
ment is placed on the Table o f the 
Lok Sabha indicating the steps taken 
to reduce the lev «l of foodgrains 
prices m the country since 16th July, 
1957 lSee Appendix I, annexure No. 
16].

(b ) The measures adopted have 
proved fa irly  effective in controlling 
the prices.

Eastern Regional Committee on Food 
and Agriculture

*41. f  Shri Subodh Hasda: 
“\_Sbrl S. C. Samanta:

W ill the Minister o f Food 
Agriculture be pleased to state:

(a ) whether it is a fact that the 
Eastern Regional Committee on Food 
and Agriculture met at Darjeeling 
during September, 1957; and

(b ) if so, whether any decision has 
been taken to improve and expand 
the Research stations for various 
items?
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The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Yes. The 
Eastern Regional Committee (Agricu l
ture) o f the Indian Council o f Agricul
tural Research met at Darjeeling in 
the month of September, 1957.

(b ) A  copy o f the proceedings o f 
the Committee is laid on the Table 
o f the Lok Sabha. [See Appendix I, 
annexure No. 17].

Ferry Service Across Brahmaputra

*42 J  Shrt Amjad Alt:
^ S h r i Basumatari:

W ill the Minister o f Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques
tion No. 797 on the 12th August, 1957 
and state:

(a ) whether the scrutiny of 
tenders for the purchase o f two ferry 
crafts for crossing Brahmaputra at 
Jogighopa Pancharatna in the State 
of Assam has been completed; and

(b ) if so, ■whether orders have been 
placed with any firm?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) No, Sir.

(b ) Does not arise.

Rihand Dam Project

fD r . Ram Subhag Singh:
*43. ^ Shri Rup Narain:

^ Shri S. M. Baner jce:

W ill the Minister of Irrigation and
Power be pleased to state:

(a ) whether it is a fact as reported 
in the press that Government have 
decided to drop the Rihand Dam 
Project; and

(b ) i f  so, the reason therefor?

The Minister of Irrigation and 
Power (Shri S. K. Patil): (a ) No, Sir.

(b )  Does not arise.
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Purchase o f Motor Boats by D.V.C.

„ . r / S h r i H. N. Mukerjee:
’ \ S h r i M. Elias:

W ill the Minister of Irrigation and
Power be pleased to state:

(a ) whether it is a fact that out o f 
thnty-five motor boats bought from  
an ex-ruler by the Damodar Valley 
Corporation delivery was given only 
of twenty-seven motor boats and o f 
eight additional engines;

(b ) the expense incurred by the 
Damodar Valley Corporation fo r 
maintenance and running o f the boats 
and for the construction o f a jetty; 
and

(c ) the amount collected during
1955-56 and 1956-57 from passengers 
using the said boats?

The Minister of Irrigation and 
Power (Shri S. K. Patil): (a ) No, Sir. 
27 boats and 8 out-board engines were



Written Answers IS NOVEMBER 1967 Written Answers

purchased and not 35 motor boats. 
Delivery was accordingly taken of 27 
boats and 8 out-board engines.

(b )  Rs. 21,678.

(c ) Boats were purchased by the 
D.V.C. mainly for malaria control, 
hydro-logical surveys, fisheries and 
inspection purposes. Tourism was one 
o f  the subsidiary objects. Income 
derived from  all the boats during the 
period 1955-56 and 1956-57 was 
Rs. 1,088. Major dams at Maithon and 
Pamchet were not ready during this 
period fo r tourists.

Road Bridge near Rangapur

•46. Shri T. B. Vlttal Kao: W ill the 
Minister o f Transport and Communi
cations be pleased to re fer to the 
reply given to Starred Question 
No. 1060 on the 22nd August, 1957 
and state:

(a ) whether any tender has been 
accepted and approved for the cons
truction o f a Road Bridge across the 
r iver Krishna near Rangapur;

(b ) if  so, when the work on it w ill 
commence; and

(c ) when it is likely to be comple
ted?

The Minister o f State in the Minis
try  o f Transport and Communications 
(Shri Raj Bahadur): (a ) No, Sir.

(b ) Does not arise,

<c) In about 3 years from  the date 
o f  commencement o f the work.

Telegraph Enquiry Committee

*47. Shri S. M. Banerjee: W ill the 
M inister o f Transport and Communi
cations be pleased to refer to the 
reply given to Starred Question 
No. 1661 on the 11th September, 1957 
and state:

(a ) whether the Telegraph Enquiry 
Committee has submitted its report; 
and

(b ) if so, whether this report will 
be laid on the Table?

The Minister of State in the Minis
try of Transport and Commonlcations 
(Shri Raj Bahadur): (a ) No.

(b )  Does not arise in ’ v iew  o f (a ) 
above.

Vamsadhara Project

•48. Shri Sang anna: W ill the Minis
ter o f Irrigation and Power be pleas
ed to refer to the reply given to Star
red Question No. 1312 on the 29th 
August, 1957 in respect o f the Vam- 
sadhara Project and state the present 
position with regard to this project?

The Minister of Irrigation and 
Power (Shri S. K. Patil): The Gov
ernment of Orissa have stipulated cer
tain conditions before conveying their 
concurrence to the Andhra Pradesh 
Government undertaking detailed 
investigation o f the alternative site at 
Gudari (in Orissa territory) for the 
Vamsadhara project. Those condi
tions are under examination by the 
Andhra Pradesh Government.

Medical College Students

*49. Shri Ilarish Chandra Mathur:
W ill the Minister of Health be pleased 
to state:

(a ) whether Government are aware 
that certain medical colleges realise 
heavy amount running up to 5 and 
even 8 thousand as capitation charges 
from  students at the time o f admission; 
and

(b ) if so, whether Government have 
taken any steps in the matter?

The Minister of Health (Shri Kar- 
m arkar): (a ) Government are aware
that some private medical colleges 
realise donations from  the candidates 
admitted .to such colleges.

(b ) Government have no power to 
stop realisations of donations or capita
tion fees by such institutions.

Location o f a Port on the Hooghly

f  Shri S. C. Samanta:
\  Shri Barman:

W ill the Minister of Transport sad  
Communications be pleased to refer
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to the reply given to Starred Question 
No. 1543 on the 6th September, 1957 
and state the further progress made 
towards the establishment o f a fu lly  
mechanised coal and ore port on the 
west bank o f the lower Hooghly?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): A  statement is 
laid on the Table o f the Lok Sabha. 
[See Appendix I, annexure No. 18].
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Slums in Delhi

*52. Shri Radha Raman; W ill the 
Minister of Health be pleased to state:

(a ) whether Government have made 
any fresh grants during the current 
financial year to provide basic ameni
ties in slum katras in Delhi;

(b ) i f  so, the amount thereof;

(c ) how it w ill be spent and through 
which agency;

(d ) whether Government have 
appointed any social w elfare workers 
to carry out social w elfare work in 
katras or colonies where slum dwel
lers are being made to shift them
selves; and

(e ) i f  so, their number and the 
specific work assigned to them?

The Minister of Health (Shri Kar-
m arkar): (a ) and (b ). A  sum of
Rs. 7 lakhs is proposed to be spent on 
the provision o f basic amenities in 
private slum katras under the Slum 
Areas (Im provem ent and Clearance) 
Act, 1956.

(c ) This amount w ill be utilised for 
getting the improvements done by the 
Competent Authority if the owners 
do not do them themselves in com
pliance w ith notices issued under 
Section 4 o f the Slum Areas (Im prove
ment and Clearance) Act, 1956.

(d ) No. However, the Delhi Im 
provement Trust have decided to 
appoint two Lady W elfare Workers 
for doing social work in the colonies 
constructed by them fo r re-housing 
slum evictees as an experimental 
measure. The Bharat Sewak Samaj 
has also undertaken social w elfare 
work in slum areas and the Govern
ment o f India have given them a 
grant-in-aid for this purpose.

(e ) Does not arise.

Salic Vaccine

*53. Shri Gajendra Prasad g lu ts :
W ill the Minister o f Health be pleas
ed to state whether Government have 
taken any steps to secure Salk Vaccine



from U.S.A. in view of the sudden 
rise in the incidence of polio in Delhi?

The Minister of Health (Shri Kar- 
markar): No. It has not been con
sidered necessary to import Salk 
Vaccine from  U.S.A.

Rice from U .SA ,

*54. Shri Panigrahi: W ill the Minis
ter o f Food and Agriculture be pleas
ed to state:

(a ) the price at which the American 
rice is being sold in the country after 
being subsidised by the Government 
o f India; and

(b ) whether any complaint from 
any State has come to the notice o f 
the Central Government regarding the 
quality o f American rice? *

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Long grain 
American rice is being sold at Rs. 20 
per maund and other qualities o f 
American rice are being sold at Rs. 10 
per maund.

(b ) No, Sir.

Supply of Rice to Kerala

*55. Shri I, Eacharan: W ill the M in
ister o f Food and Agriculture be 
pleased to state:

(a ) the quantity o f ricp supplied to 
KeraJa State from June, 1957 to 30th 
October, 1857;

(b ) what was the off-take o f rice 
through the fa ir price shops during 
this period; and

(c ) whether the Kerala Government 
has taken delivery o f all the rice 
stocks made available to them by the 
Centre?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) 1,01,000
tons.

(b ) 97,000 tons.

(c ) Yes, except for American fine 
raw rice which according to the 
Kerala Government is not saleable in 
the State.
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Hirakud Power House

*5«. Shri Mahanty: W ill the Minis
ter of Irrigation and Power be pleas
ed to state:

(a ) whether the Power House 
installed at Hirakud has been gene
rating electricity below the installed 
capacity; and

(b ) if  so, the reasons therefor?

The Minister of Irrigation and Power 
(Shri S. K. Patil): (a ) Yes, Sir.

(b ) Gradual growth o f load.

N.E.S. Blocks

•57. Shri A . S. Saiga]: W ill the
Minister o f Community Development
be pleased to state whether it is a fact 
that in future the allotment of 
National Extension Service Blocks w ill 
be determined after ascertaining the 
willingness o f the State Government 
concerned to undertake work in addi
tional blocks?

The Minister of Community Deve
lopment (Shri S. K. Dey): The future 
allotment o f N.E S. Blocks to States 
w ill be made after determining their 
preparedness to expand the N.E.S. 
Programme.

Development Block Advisory 
Committee in Tripura

•58. Shri Dasaratha Deb: W iU the 
Minister o f Community Development
be pleased to refer to the reply given 
to Unstarred Question No. 912 on the 
26th August, 1957 and state whether 
the existing Advisory Committee for 
the Development Blocks and Com
munity Projects o f Tripura have all 
been reconstituted w ith a v iew  to 
include the Members o f the Terri
torial Council?

The Minister of Community Deve
lopment (Shri S. K. Dey): Three out 
of the six Block Advisory Committees 
have already been reconstituted in 
this manner and the reconstitution of 
the remaining three is being effected.
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Railway Bridge on Gandtk

*59. Shrl Jhulan Sinfur W ill the 
Minister o f Railways be pleased to 
state:

(a ) whether the attention o f G ov
ernment has been drawn to the diffi
culties resulting from the construc
tion o f the proposed Railway bridge 
on the Gandak River at Sonepur m so 
far as it separates the northern from 
the southern portion o f the big Sone
pur fair; and

(b ) if so the action proposed to be 
taken in the matter?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a ) and (b ). 
Certain representations have been 
received by the Railway Administra
tion and a statcmnt setting out the 
position is laid on the Table of the 
Lok Sabha. [See Appendix I, an- 
nexure No. 19.]

Tungabhadra Project

*60. Shri B. S. Murthy: W ill the
Minister o f Irrigation and Power be
pleased to state:

(a ) whether agreement has been 
reached between the Governments of 
Andhra and Mysore with regard to 
th f shannq of waters and power of 
Tungabhadra Project; and

(b ) i f  so, the details thereof?

The Minister o f Irrigation and 
Power (Shri S. K. P a til): (a )
Yos, Sir.

(b ) A  statement giving the informa
tion is laid on the Table of the Lok 
Sabha [See Appendix I, annexure 
No. 20. j

Drinking Water Supply to Agartala 
Town

•81. Shri Bangshi Thakur: W ill the 
Minister of Health be pleased to refer 
to the reply given to Unstarred Ques
tion No. 905 on the 28th August, 1957 
and state the progress made in regard 
to the Agartala W ater Supply Scheme?

The Minister of Health (Shri
K tn M r k t r ) : Administrative ap

proval and expenditure sanction to 
the Agartala W ater Supply Scheme 
was accorded by Government on the 
14th March, 1957 at an estimated cost 
o f Rs. 17*07 lakhs. The expenditure 
w ill be met partly by loan and partly 
b y  grants from  the Centre. Details 
o f the scheme are being worked out 
by the Prihcipal Engineering Officer, 
Tripura and technical sanction to the 
scheme is expected to be given short
ly

Shortage of Rice in Mysore

*62. Shri Mohamed Imam: W ill the 
Minister o f Food and Agriculture be
pleased to state:

(a ) whether he is aware o f the 
acute shortage o f rice in the State o f
Mysore; and

(b ) the steps Government is con
templating to help the State?

The Minister o f Food and Agricu l
ture (Shrl A . P. Jain): (a ) No report
about acute shortage o f rice has been 
received from Mysore.

(b ) Government o f India are releas
ing 4,000 tons o f rice every month to 
the State Government for issue 
through Fair Price Shops.

Export of Foodgrains

*63. Sardar Iqbal Singh: W ill the
Minister of Food and Agriculture be
pleased to state the type and quantity 
o f foodgrains exported to neighbour
ing countries during 1957 so far?

The Minister of Food and Agricu l
ture (Shri A. P. Jain): A  statement 
showing the destination-wise ,exports 
o f different types o f foodgrains from 
January to June, 1957 is laid on the 
Table o f the Lok Sabha. [See Appen
dix I, annexure No. 21.]
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Anti-Influenza Vaccine
4„  f  Shri Shree Narayan Das:
*5, \  Shri Harish Chandra Mathur:

W ill the Minister of Health be 
pleased to state:

(a ) whether any effective vaccine 
has been produced in India to combat 
Influenza epidemic;

(b ) if  so, the quantity o f vaccine 
produced so far; and

(c ) whether any, if so, what foreign 
vaccines impoHed in India have 
proved effective against this epidemic’

The. Minister ot Health (Shri 
Karmarkar): (a ) Yes.

(b ) 25,000 doses.

(c ) No foreign vaccine was import
ed.

Co-operative Farming

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) A  sample
survey o f 22 Co-operative Farming 
Societies was carried out in the differ
ent parts of the country.

Cb) Yes, Sir.

Jute Inquiry Committee

f* Or. Ram Subbag Singh:
*67. -i Shri Raghunath Singh:

Shri A. S. Salgal:

W ill the Minister of Food and Agri
culture be pleased to state:

(a ) whether the Jute Inquiry Com
mittee has submitted its report to the 
Government;

(b ) i f  so, the main recommendations 
o f that Committee; and

(c ) whether Government have 
taken any decision regarding the 
implementation of the recommenda
tions made by that Committee?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Yes.

(b ) Copjes of the Report o f the Jute 
Enquiry Committee have been placed 
in the Parliament Library The main 
recommendations are given in a state
ment placed on the Table of the Lok 
Sabha. I See Appendix I, annexure 
No 22.]

(c ) The recommendations have been 
brought to the notice o f the Central 
Government authorities concerned and 
the jute growing States fo r  necessary 
action

a(.„ f  Shri Subodh Hasda:
\  Shri S. C. Samanta:

W ill the Minister o f Food and A gri
culture be pleased to state:

(a ) whether the Government of 
India have surveyed the working of 
the existing co-operative farms for 
their further development; and

<b) whether Goverrfment propose to 
start training centres fo r the three 
tones on co-operative fanning?

Distribution of Fertilizers

*68. Shri Keshava: W ill the Minister 
of Food ^nd Agriculture be pleased 
to state:

(a ) whether it is a fact that all dis
tributions of cheap foodgrains and 
fertilizers are afforded only to
co-operative bodies in the country by 
way of monopoly; and

(b ) whether Government have 
Information regarding the number of
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co-operatives in the country which ar* 
dealing in the distribution?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ). No, Sir. 
Distribution o f cheap foodgrains and 
fertilizers is done by the ordinary 
trade as w ell as by co-operatives. It 
is the policy o f the State to give pre
ference to co-operatives for this work.

(b ) The information about the 
number o f co-operatives is not avail
able. It is however understood that 
in Bihar, Madhya Pradesh, Orissa, 
U.P., Delhi, Andhra (excluding Telen- 
gana) and Jammu & Kashmir, co
operatives are the sole distributors o f 
fertilizers.

Distribution of Foodgrains

f  Shri H. N. Mukerjee:
*69. h( Shri M. Elias: 

l_Bhri Xeshava:

W ill the Minister of Food and Agri
culture be pleased to refer to the
reply given to Starred Question No.
933 on the 17th August, 1957 and state
the progress made, if  any, in the
matter o f formulation o f a new scheme 
for the distribution of foodgrains in 
important towns o f India through 
Co-operative Stores?

The Minister of Food and Agricul
ture (Shri A . P. Jain): The new
scheme for the distribution o f food
grains through Co-operative Stores in 
the important towns of Calcutta, 
Bombay and Delhi, has not yet been 
finalised as detailed proposals from  
the State Governments concerned are 
awaited.

Construction of p. and T. Quarters

•76. Shri T. B. Vittal Rao: W ill the 
Minister o f Transport and Communi
cations be pleased to refer to the reply 
given to Starred Question No. 1073 on 
the 22nd August, 1957 and state:

(a ) when the construction of 
quarters in the twin cities of Hyder
abad and Secunderabad for the 
employees of Post and Telegraph 
Department will commence; and

(b ) the amount likely to be spent 
on this account during this year?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) and (b ).
Hyderabad.— The land has not yet 
come into the possession o f the 
Department. The expenditure during 
the year w ill be limited to the cost 
o f land, viz., about Rs. 1.4 lakhs.

Secunderabad.— C.P.W.D. authori
ties are taking the construction in 
hand. The probable expenditure dur
ing the year would be about 
Rs. 30,000.

Rural Credit

•71. Shri Shree Narayan Das: W ill 
the Minister of Food and Agriculture
be pleased to refer to the reply given 
to Starred Question No. 788 on the 
4th December, 1956 and state:

(a ) whether any plan and machi
nery for recurring investigation, 
research and check up o f the credit 
situation in the rural sector have now 
been evolved by the technical experts 
in the Department o f Research and 
Statistics o f the Reserve Bank o f 
India; and

(b ) if so, the precise nature o f the 
plan and machinery set up?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a )  Yes, Sir.

(b ) The field investigations have 
been started in eleven districts from 
the various parts of the country.

Sixteen villages from  each o f the 
eleven districts have been selected 
for purposes o f assessing significant 
changes on the “demand”  side of 
credit including the outstanding debt 
and borrowings o f different classes ot  
cultivators. Further, sixteen primary 
agricultural credit societies as also an 
appropriate number of other types of 
Co-operatives, like marketing, proces
sing etc. in each of these districts 
would be intensively studied with a 
view to assessing the nature of per
formance of co-operatives on the 
“supply” side of credit.
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For guiding the fo llow  up w ork the 
Reserve Bank has set up an inter
departmental Committee.

Shipping

f  Dr. Ram Subhag Singh:
•72. J Shri Beds:

(_ Shrl Bimal Ghose:

W ill the Minister o f Transport and 
Communications be pleased to state:

(a ) whether it is a fact that Gov
ernment have decided to set up a 
special fund for the development of 
shipping; and

(b ) i f  so, at what stage is the 
matter?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) and (b ).
The matter is still under consideration 
o f Government.

Integral Coach Factory, Perambur

*73. Shri T. B. Vittal Rao: W ill the 
Minister o f Railways be pleased to 
refer to reply given to part (b ) o f 
Starred Question No. 938 on the 17th 
August, 1957 and state:

(a ) whether any decision has since 
been arrived at w ith regard to having 
a second shift in the Integral Coach 
Factory, Perambur;

(b ) i f  so, the date on which it w ill 
be introduced; and

(c ) i f  the reply to part (a ) above 
be in the negative, the reasons there
for?

The Deputy Minister o f Railway* 
(Shri Shahnawa* Khan): (a ) Yes,
Second shift working has been accept
ed in principle.

(b ) It is proposed to commence the 
second shift working some time in 
A p r il 1999.

(c )  Does not arise.
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Theft of Rifles

*91. 8tori Blshwanath Roy: W ill the 
"Minister o f Defence be pleased to 
xtate whether it is a fact that some 
rifles out of a consignment despatch
ed  from Central Ordnance Depot, 
Jubbalpur to Rifle Factory, Ishapore, 
were recently stolen from the Rail
w ay  wagon carrying them?

The Deputy Minister o f Defence 
<Shrl Raghuramaiah): Yes. The mis

using rifles have since been recovered.

Conversion of Unsold Tobacco into 
Manure in Madras

*92. Shri S. R. Arumugham: W ill
-the Minister of Finance be pleased 
to state:

(a ) the loss of revenue to Govern
ment an excise duty on tobacco and 
the approximate loss to the agricul
turists in Madras State by the con
version of unsold tobacco into 
manure during the years 1955-56 and
1956-57: and

(b ) the present stock position of 
tobacco and the anticipated amount by 
way o f additional duty on tobacco 
from Madras State?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a ) There is no 
los"? of revenue înc'c Item 91(7) of 
the First Schedule to the Central 
Excises and Salt Act, 1944, provides 
fo r  clearance of unmanufactured 
tobacco for agricultural purposes at 
n il rate of excise duty. It  is not pos
sible to ascertain the loss to the agri
culturists since the department does 
not maintain statistics regarding the 
value o f such tobacco.

(b ) The present stock o f tobacco in 
the Madras State is 92-2 mn. lbs. The 
anticipated amount by way o f addi
tional duty for the yedr 1957-68 is 
TU. 62 lakhs.

Investment of Life Insurance 
Corporation Fund*

•93.

Shri Morariuu 
Shri Nathwsal:
Shri Khuswaqt KaJ:
Shri S. V . Bamanraml: 
Shri T, K. Choadbnrt: 
Shri B unM hw u  Tantia:

W ill the Minister o f Finance be 
pleased to lay a statement on the 
Table showing:

(a ) the amount o f insurance fund 
o f the L ife  Insurance Corporation at 
present;

(b ) the purposes for which the fund 
is being utilised;

(c ) the method followed by the 
Corporation for the purchase and sale 
o f shares of the joint-stock companies;

(d ) the amount invested upto the 
30th September, 1957 in debentures 
and shares of joint-stock companies 
( company-wise);

(e ) the sales, if any, made by the 
Corporation o f any shares or securi
ties held by the erstwhile life insur
ance companies;

( f )  whether it is a fact that funds 
have been invested in foreign firms; 
and

(g ) if so, the reasons therefor?

The Deputy Minister o f Finance 
(Shri B. R. Bhagat): (a ) The L ife
Insurance Fund of the Corporation 
stood at Rs. 378 9 crores, approxi
mately, on 31-8-1956.

(b ) The amounts at credit o f the 
L ife  Insurance Fund are utilised in 
meeting claims on policies matured or 
surrendered, granting loans to policy
holders within the surrender value of 
their policies, and generally in making 
investments in securities and shares, 
on mortgages of property, on acquisi
tion o f land and house property, etc.

(c ) The Corporation, on receipt of 
offers o f sale and purchase o f shares 
from  share and stock brokers as also
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tram other parties, completes neces
sary transactions, if found advantage
ous, after taking the advice o f its 
Investment Committee.

(d ) The total amount invested in 
shares and debentures of joint stock 
companies upto the 30th September, 
1957, is about Rs. 65'71 crores. It is 
not possible to indicate the invest
ments company-wise.

(e ) The total sale made by the Cor
poration from 1-9-56 to 30-9-57 
amounted to Rs 8-97 crores.

( f )  and (g )  The Corporation has not 
invented any funds in foreign firms.

Development of Laccadive, Mlnlcoy 
and Amindivi Islands

. J"Shri Abdul Salam:
* Shri Shivananjappa:

W ill the Minister o f Home Affairs 
be pleased to state:

(a ) whether the development pro
grammes proposed for inclusion in 
the Second Five Year Plan of the 
Laccadive, Mimcoy and Am indivi 
Islands were discussed recently;

(b ) if so, the nature o f development 
programmes included; and

(c ) the amount allotted for the 
development of these Islands under 
the Second Five Year Plan ’

The Deputy Minister of Home 
Affairs (Shrimati A lva ): (a ) Yes, Sir

(b ) and (c ) A  statement is placed 
on the Table of the Lok Sabha [Sec 
Appendix I, annexure No. 24]

Excavation at Sisupalgarh, Orissa

*95. Shri Supakar: W ill the Minis
ter o f Education and Scientific 
Research be pleased to state:

(a ) the dates when the excavation 
work o f Sisupalgarh in Orissa was 
commenced and completed by the 
Department o f Archaeology;

(b ) whether It is a fact that no final 
report o f the excavation has beei* 
published as yet; and

(c ) i f  so, the reasons therefor?

The Minister o f State in the Minis
try of Education and Scientific R e
search (Dr. K . L . Shrimali): (a )
Excavations at Sisupalgarh w ere 
commenced in March, 1948, and con
tinued till June that year Another 
season’s work was done in the fin
ancial year 1949-50.

(b ) and (c ). The report published 
in Ancient India, No. 5 (1949) is to 
be regarded as final report for all 
archaeological purposes

Survey for Precious Stones and Gold 
in Andhra

/  Shri Nagi Reddy:
Shri Balrama Krishnaiah:

W ill the Minister of Steel, Mine^
and Fuel be pleased to state-

(a ) whether any survey has been 
conducted for prectou.-, stones and 
gold m the Districts of Anantapur 
and Kurnool in Andhra Pradesh;

(b ) if so, with what result;,, and

(c ) whether Government propose 
to pursue the matter for deeper in
vestigation?

The Minister of Mines and Oil (Shri
K. D. M alaviya): (a ) and (b ). A
preliminary reconnaissance survey 
was made of the Anantapur District 
by the Geological Survey o f India 
in 1953-54 and again in 1056-57, No 
sjmilar survey has been carried out 
so far in the Kurnool District. This 
survey did not establish the existence 
of diamond but only o f some gold.

(c ) As the prospects are not very 
hopeful further work w ill be under
taken for diamonds and gold in this: 
area only if  resources permit.
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Neivell Lignite Project

/S h r i S. V. Ramaswami: 
\ S h rl Narasimhaa:

W ill the Minister o f Steel, Mine* 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 69 on the 16th May, 1957 and 
state:

(a ) the progress since made in the 
setting up of the Lignite Project at 
Neiveli;

(b ) whether all the required machi
nery have arrived;

(c ) how far have the earth remov
in g  operations progressed; and

(d ) when it is expected to reach 
the lignite bed?

The Minister o f Steel, Mines and 
Fuel (Sardar Swaran S ingh): (a ) to
(d ). A  Statement is laid on the Table 
o f the Lok Sabha. {See Appendix I, 
-annexurc No. 25].

Purchase of Tripura Palace

*98. Shri Dasaratha Deb: W ill the 
Minister o f Home Affairs be pleased 
to state:

(a) whether Government have a 
proposal to purchase the Palace of 
Her Highness, the Maharani of the 
ex-Ruler of Tripura; and

(b ) if  so, how far the negotiations 
have progressed?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) and (b ). The 
Government have received a proposal 
for the purchase of a major portion of 
the Palace, but do not intend to 
accept it.

Delhi-Punjab Industrial Finance 
Agreement 

f  Shri Radha Raman:
*100. ^ Shri Shree Narayan Das: 

Shri Heda:
W ill the Minister o f Finance be 

pleased to state:

(a ) whether any agreement be
tween the Punjab Government and

the Delhi Administration has been 
reached fo r  the purpose o f advancing 
o f loans fo r the promotion o f medium 
and large scale industries in the 
Union territory o f Delhi;

(b ) i f  so, the principal terms o f  the 
agreement; and

(c ) whether its implementation has 
been started?

The Deputy Minister of Finance
(Shri B. K. Bhagat): (a ) A n  agree*
ment was signed on the 14th October, 
1957 by the State o f Punjab and the 
Union territory o f Delhi to enable 
the Punjab Financial Corporation, 
established by the Government o f 
Punjab under the State Financial 
Corporations Act, 1951, to extend its 
jurisdiction to serve the needs of 
the Union Territory of Delhi as well.

(b ) A  copy o f the agreement is 
placed on the Table o f the Lok Sabha 
[See Appendix I, annexure No. 26]

(c ) Yes, Sir.

Income-Tax Investigation Commission

*101. Shri V. C. Shukla: W ill the
Minister of Finance be pleased to 
state:

(a ) whether Government are aware 
that due to invalidation o f certain 
sections o f the Income-Tax Investiga
tion Commission Act by a Supreme 
Court judgement, huge amount of 
settled income-tax is liable to be re
funded to various proved tax-evaders; 
and

(b ) if so, what action Government 
propose to take to correct the legal 
lacuna so as to prevent loss to the 
public exchequer?

The Deputy Minister o f Finance 
(Shri B. R. Bhagat): (a ) In respect o f 
cases in which the liability o f the 
assessees to pay tax was settled on 
“agreed basis” under section 8A  of 
the Taxation on Income (Investiga
tion Commission) Act, 1947, the Gov
ernment have been advised that the 
Supreme Court’s judgments invalidat
ing certain provisions o f that A ct do 
not affect the liability o f the asses-
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sees arising out o f such settlements. 
In  the circumstances, the question of 
refunding o f tax already paid by 
such persona does not arise.

(b ) Does not arise.

Uniform  Bales Tax and Excise Duties

*192. Shri E u w in  Iyer: W ill the
Minister of Finance be pleased to re
fe r  to the reply given to Starred 
Question No. 1600 on the 9th Septem
ber, 1957 and state:

(a ) whether Government have taken 
any further steps to introduce uni
form  rates o f Sales Tax and Excise 
duties; and

<b) if so, the details o f the propo
sals and the items expected to be 
covered by the uniform rates?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a ) and (b ). The 
proposals are still under consideration 
and are being processed in consulta
tion with State Governments

Land Survey o f Tripnra

*103. Shri Bangshi Thakur: W ill
the Minister of Home Affairs be pleas
ed to state:

(a ) whether it is a fact that the 
Government of India have approved 
a scheme of general land survey of 
Tripura;

(b ) whether an amount of rupees 1 
crore and 33 lakhs has been sanction
ed for this purpose;

(c ) whether it is also a fact that 
the survey is being hampered for 
want o f technical personnel; and

(d ) i f  so, whether the Government 
o f India contemplate to establish a 
Survey School in Tripura?

The Minister o f State in Ministry 
« f  Home Affairs (Shri Datar): (a )
Yes.

(b ) Yes.

(c ) Yes.

(d ) No. Such a school does not 
Jtppear necessary, since the required 
sU ff is being arranged by loan from

other States and by on-the-job train
ing o f the local staff.

Central Advisory Board for Tribal 
Welfare

m m  /S h ri B. S. Murthy:
\  Shri Heda:

W ill the Minister of Home Affairs 
be pleased to state:

(a ) the items discussed at the meet
ing of the Central Advisory Board for 
Tribal W elfare held in New  Delhi on 
the 13th October, 1957; and

(b ) the decisions taken thereon?

The Deputy Minister of Home 
Affairs (Shrtmatl A lva ): (a ) and (b ). 
A  copy of the minutes o f the meeting 
giving the items discussed and de
cisions taken, is laid on the Table of 
of the Lok Sabha [See Appendix I, 
annexure No. 27.]

Manganese Ore in Andhra

*105 Shri Balarania Krishnaiah:
W ill the Minister of Steel, Mines and 
Fuel be pleased to state whether Gov
ernment have any proposal to make 
use of the low grade Manganese Ore 
obtaining in Cheepurapalli area of 
Srikakulam district in Andhra 
Pradesh?

The Minister of Mines and Oil 
(Shri K. D. M alaviya): It is too early
as yet to say what use w ill be made 
of the low grade manganese ore found 
in the Cheepurapalli area since the 
investigations into the beneftciation o f 
these ores being conducted by the 
Indian Bureau of Mines in collabor
ation with the National Metallurgical 
Laboratory w ill take time to com
plete.

Hindi

*106 /  Shri Parulekar: 
Shri Sang&nna:

W ill the Minitser o f Education m *  
Scientific Research be pleased to 
state:

(a ) the amount of Central grants 
sanctioned for the propog&tion o f
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Hindi to the different States for 1955-
56 and 1956-57;

(b ) the amount actua'ly utilised Hy 
each State; and

(c ) the reasons given by the State 
Governments for non-utilisation of 
the funds in full?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L Shrimali): (a ) to
(c ). A  statement is laid on the Table 
of the Lok Sabha. appendix I,
annexure No. 28.]
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Report cm the Second General 
Elections

*108. Shri Shivan&njappa: W ill the
Minister o f La w  be pleased to  state:

(a ) whether the Chief Election 
Commissioner has submitted a report 
on the Second General Elections held 
in India recently;

(b ) if  so the main features of his 
report; and

(c ) if the reply to part (a ) above 
be in the negative when the report is 
jikely to be submitted?

The Minister o f Law (Shri A. K .
Sen): (a ) No; Sir.

(b ) Does not arise.

(c ) By the middle of next year.

Exploitation of Copper Pyrites

■''109. Shri Mohamed Imam: W ill the 
Minister r>i Steel, Mines and Fuel be
pleased to state:

(a ) the amount that has boon spent 
mi prospecting of Copper Pyrites 
Mines :i1 Hingalodal Chitaldrug Dis
trict in Mysore- State so far; and

(b ) the result of this prospecting?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a ) and <b). 
No pmspecting has been clone for 
Copper Pyrito-» in this area, but a sum 
of Rs 1,06,000 has been spent so far
on prospect inn for Iron Pyrit'e's which 
has resulted in establishing reserves 
of the order of 1 mil l ion tons.
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(m )  t o u t  ^  r r  t^rr
«TT fiRRT WTT ftnjT

(»r ) ftnr TT^ift % trt ?rtnr ?rr
%<TT t^ifna 'lljt ftTOT

W  ^  sftET W l W  %
*ptf qfCM* ‘‘T^T JHTT f

(*T) *fft ?T, rft M  TT^ft F̂T 
W  ^  < r m ^  ^t

* i f  t  7

TOTSUT <? Tnra-**t («rt 

•n w r) ( ^ )  *-*(£, ^fRrr,
<nrw *?Yt rnsrfSTR % Trsjft 3  *ftr 

% m ^ r  a ^ r , *rftTK 
?rm fcrjrT % 5T^f n, <fRt ^t
TTS1T I f3f5TT <ra 0  77, WTTRT ^TT 

<PT »Ft f f l W  *PT n f  | I

{ ^ )  TTSiff #  FT ^ f t  f T O T  
<TT %V5f|TT *K + H  #  «Ftf WTT ^  ^Tft
Pt>Ml I

(n )  3ft st i 

( * )  *  1 

Compenutlon to Former Pejwn 
Government

*111. Sardar Iqbal Singh: W ill the
Minister o f Defence be pleased to 
state:

(a ) whether it is a fact that fo llow 
ing the integration of Pepsu forces 
w ith the Indian Arm y a number of 
buildings belonging to the State were 
transferred to the Centre;

(b ) if  so, their nature and the com
pensation paid in this respect to the 
form er Pepsu State Government; and

(e ) i f  no compensation was paid, the 
reasdns therefor?

The Deputy Minister of Defence 
(Skirl Ragharsmatsh): (a ) Yes, Sir.

(b ) Buildings taken pver com
prised living, storage and office 
accommodation. No compensation 
was paid.

(c ) According to the recommend
ations of the Indian States Finance 
Enquiry Committee, 1948-49, which 
were accepted by the Central Govern
ment and the former Pepsu Govern
ment, the assets and liabilities were 
to be divided on “ functional” and “no 
■cjompenaettion'’ basis and,' therefore, 
the form er were not liable to pay any 
compensation to the latter for ttie 
assets that came to the share of the 
Indian A rm y on federal financial 
integration.

Agricultural Credit Department of 
Reserve Bank

*112, Shri Shree Narayan Das: Will 
the Minister of Finance be pleased to 
state:

(a ) whether the Regional Offices 
o f the Agricultural Credit Depart
ment of the Reerve Bank o f India 
proposed to be opened in Bombay, 
Madras, Calcutta and Delhi have been 
started and are functioning;

(b ) whether the three divisions o f 
this Department have been fu lly 
manned and are doing their normal 
work as envisaged m the schemo 
formulated some time ago; and

(c ) the extent of credit towards
short term accommodation end
medium term loans granted by the 
Department during the year 1996-87?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a ) Yes, Sir.

(b> With the exception o f one post 
to be filled in one o f the Divisions, 
the three Divisions o f the Department 
have been fu lly  manned and are do
ing the work envisaged in the scheme 
o f reorganisation recommended by 
the A ll India Rural Credit Surrey 
Committee.

(c ) Short-term loans and advance* 
to State Co-operative Banks amount
ing to Rs. 35.9 crores and medium-
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term loans amounting to Rs. 167 lakhs 
were sanctioned in 1956-57 out of 
which Rs. 23.6 crores and Rs. 158 
lakhs uespfectively were outstanding 
on 30th June, 1957.

Manufacture of Jerricans

• t t *  f  Shri B. C. Sharma:
^  \  Sardar Iqbal Singh:

W ill the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 1222 on the 27th 
August, 1957, and state:

(a ) whether the proposal, to restart 
manufacture o f jerricans in Ordnance 
Factories has since been finalised; and

(b ) if so, its nature?

The Deputy Minister of Defence 
(Shri Raghuramalah): (a ) No, Sir

(b ) Does not arise.

Indelible Ink

*114 f  Shri Subodh Hasda:
\  Shri R. C. Majhi:

W ill the Minister of Education and 
Scientific Research be pleased to state:

(a ) whether the indelible ink used 
in the last two General Elections was 
invented in the National Physical 
Laboratory, New  Delhi;

(b ) the quantity and cost o f the ink 
supplied to the Election Commission 
by the National Physical Laboratory 
for the last General Election;

(c ) whether any complaint was re
ceived that the ink did not serve its 
purpose fully; and

(d ) if so, whether further research 
is being conducted in the National 
Physical Laboratory for improving 
the quality of ink?

The Minister of State in the Minis
try * f  Education and Scientific Re
search (Dr. K. L. Shrimali): (a ) Yea.

(b ) ( i )  Quantity:

3,31,865 phials.

( i i )  Cost:
Rs. 2,57,636.

(c ) No.
(d )  Does not arise.

Rao Committee on Rajasthan’s Capital

f  Shri Heda:
" ^  Shri Harish Chandra Mathur:

W ill the Minister o f Home Affairs 
be pleased to state:

(a ) whether the Rao Committee 
appointed by governm ent to review  
the location o f the High Court and 
Capital o f Rajasthan has submitted its 
report;

(b ) i f  so, the recommendations o f 
the Committee; and

(c ) the decision taken thereon’

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) Not yet.

(b ) and (c ). Do not arise

Asiatic Society, Calcutta

, ,  r Shri H. N. Mukerjee: 
lb‘ \ S h r i  M. Ellas:

W ill the Minister o f Education and 
Scientific Research be pleased to re
fer to the reply given to Starred Ques
tion No. 878 on the 13th August, 1957 
and state the action, if any, taken on 
the request for financial assistance 
from the Asiatic Society, Calcutta?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L, Shrimali): The
request of the Society is still under 
consideration.
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State Ministers

•118. Shri Panlgrahi: W ill the
Minister of Home Affairs be pleased 
to state:

(a ) whether there was any sugges
tion from  the Comptroller and Audi
tor General regarding the institution 
o f uniform standards o f salaries and 
conditions o f service for all State 
Ministers; and

(b ) whether this suggestion was 
considered in the meeting o f the State 
Chief Ministers, held in  Delhi in Sep
tember, 1957?

The Minister of State In the Minis
try of Home Affairs (Shri Datar): (a )
an5 (b ). The matter came up fo r 
consideration in a general manner. It 
was fe lt that while complete unifor
m ity in these matters was not possi
ble, it should be attempted as fo r  w  
it was possible.

Excavation at Raptr

*119. Shri Snpakar: W ill the Minis
ter o f Education and Scientific Re
search be pleased to state:

(a ) the progress made so far in the 
excavation of the Rupar site in the 
East Punjab and in the preparation o f 
report thereon; and

(b ) whether the above site is as 
important archaeologically as Mohen- 
jodaro and Harappa?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a ) The
excavation of the Rupar site was com
menced in 1953 and completed in 1955. 
The report is under preparation.

(b ) The importance of the Rupar 
site and that of Mohenjodaro and 
Harappa cannot be compared.

Surveys by Andhra University

*120. Shri Balarama Krishnalah:
W ill the Minister o f Education and 
Scientific Research be pleased to state:

(a ) the action that has been taken 
by Government after the reported 
surveys and studies on reserves o f 
monozite, ilmenite, natural gas, lig 
nite, iron ores etc. had been under
taken by the Andhra University with 
the assistance given by the Council o f 
Scientific and Industrial Research;

(b ) whether the Government of 
Andhra Pradesh have asked for assis
tance from  Government with regard 
to the development o f any of the sur
veyed areas; and

(c ) if  so, the steps taken by Gov
ernment in the matter?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L  Shrimali): (a ) The
Scheme of Geological and Oceano
graphic research being conducted by 
the Andhra University with assistance 
from the Council o f Scientific and 
Industrial Research do not envisage 
any systematic surveys o f monozite, 
ilmenite etc. and have not yet been 
completed.

(b ) No, Sir.
(c ) Does not arise.
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•1Z1.

Institute of Indology

{Shri B. S. Marthy: 
Shri Shivananjappa:

W ill the Minister o f Education and 
Scientific Research be pleased to state:

(a ) whether Government propose to 
set up an Institute of Indology;

(b ) i f  so, where;

(c ) the scope and functions o f the 
Institute; and

(d ) the annual estimated expendi
ture on it?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a ) Yes, 
Sir.

(b ) In New Delhi.

(c ) As regards the scope o f the 
Institute, while a tentative scheme has 
been drawn up, it is proposed that the 
precise scope of the Institute may be 
worked out by the Director when one 
is appointed.

Its functions w ill be higher studies 
and research in all branches o f Indo- 
logy and allied subjects.

(d ) Rs 2,65,640.
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M.E.S. Construction Committee

*123. Sardar Iqbal Singh: W ill the 
Minister o f Defence be pleased to
refer to the reply given to Starred 
Question No. 372 on the 24th May, 
1957, and state:

(a ) whether the M.E.S. Construc
tion Committee have submitted its re
port; and

(b ) i f  so, whether a copy o f the 
report w ill be laid on the Table?

The Deputy Minister of Defence
(Shri Raghuramaiah): Ca) Not yet.

(b ) A  copy of the report w ill be 
laid on the Table o f the Lok Sabha 
after the report has been submitted 
to the Government.

State Law Ministers’ Conference

'Shri Shree Narayan Das:
Shri Radha Raman:
Shri Bibhuti Mishra:
Shri Naval Prabhakar:

*124.^ Shri Harish Chandra 
Mathur:

Shri R. S. Lai:
Shri Easwara Iyer:
Shri Shivananjappa:
Shri Wodeyar:

W ill the Minister o f Law  be pleased 
to lay a statement on the Table show
ing:

(a ) the decisions arrived at the re
cent State Law  Ministers’ Conference;

(b ) the period within which Gov
ernment propose to implement these 
decisions; and

(c ) the steps taken in that direction 
so far?

The Minister of Law  (Shri A . K. 
Sen): (a ) to (c ). A  statement is laid 
on the Table of the Lok Sabha. [See 
Appendix I, annexure No. 20.]
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Imli.Ti Military Mission to E n p t

*185. Shrl D. C. Sharma: W ill the
Minister of Defence be pleased to 
state:

(a ) whether it is a fact that an 
Indian M ilitary Mission headed by 
the Chief o f the A rm y Staff visited 
Egypt recently;

(b ) i f  so, the object of the visit; 
and

(c ) the duration o f its stay in that 
country? •

The Deputy Minister of Defence 
(Shrl R a g h u ra m a ia h ): (a ) No Indian 
M ilitary Mission as such visited Egypt 
recently. However, the Chief o f the 
A rm y Stall, accompanied by the 
Master General o f Ordnance, paid a 
visit to Egypt, on their way back to 
India after attending the Conference 
o f Commonwealth Arm y Chiefs in the
U.K.

(b ) To visit our Para Battalion 
serving with the United Nations 
Emergency Force at Gaza Strip.

(c ) 3 days.

Research Ul Explosives

fS h r i Subodh Hasda: 
a ^Shrt R. C. Majhl;

t
W ill the Minister o f Education and 

Scientific Research be pleased to state:

(a> whether any research work has 
been taken up by our Research Labor
atories for the manufacture of 
different varieties o f explosives in 
India for purposes other than military;

(b ) i f  so, the names o f the laborato
ries carrying out the research at 
present and the results, if  any, which 
have been achieved; and

(c ) the number o f varieties of 
explosives for which research is being 
carried out?

The Minister of State In the Minis- 
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a ) No, 
Sir.

(b ) and (c ). Do not arise.

Corruption In States

*1*7. Shrl B. S. Murthy: W ill the
Minister of Home Affairs be pleased, 
to state the help rendered by the 
Centre to the State Governments to 
root out corruption?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): The
Central Government is only responsi
ble for taking measures to check 
corruption on the part of Central Gov
ernment employees for which purpose 
they have got under them an investi
gating agency called the Delhi Special 
Police Establishment. The Special 
Police Establishment also assists State 
Governments as and when such assis
tance is asked for.

Sethu Samudaram Project

33. Shri T. B. Vlttal Rao: WiU the
Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Starred Question No. 
932 on the 17th August, 1957 and state:

(a ) whether the report of the traffic 
survey by the Director General o f 
Shipping with regard to Sethu Samu
daram project has since been received;

(b ) if  so, whether it has been 
examined; and

(c ) if the reply to part (a ) above 
be in the negative the reasons there
for?

The Minister of State in the 
Ministry of Transport and Communi
cations (Shri Raj Bahadur): (a )
to (c ). The Director General o f Ship
ping is awaiting some data called for 
by him from the Indian National 
Steamship Owners’ Association for 
the preparation o f the report.

Mlraj-Kothapar Railway Section

34. Shrl Sugandhl: W ill the Minister
of Railways be pleased to state:

(a ) whether it is proposed to con
vert the Metre-'Qauge section of the 
present Miraj-Kolhapur ’ o f Southern 
Railways into Broad Gauge one; and

(b ) i f  so, when the work w ill be 
taken up?
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) Investi
gations o f the proposal are in progress

(b ) No decision about the work can 
be taken until the surveys are com
pleted and the reports examined.

P. St T. Employees

35. Shri S. M. Banerjee: W ill the
Minister o f Transport and Communi
cations be pleased to state:

(a ) the total number of employees 
Class I, II, I I I  and IV  in Post and 
Telegraph Department as on the 31st 
March. 1957; and

(b ) the monthly wage bill o f  each 
category o f employees?

The Minister of State in the 
Ministry of Transport and Communi
cations (Shri Raj Bahadur): (a )
A. statement giving the required in
formation is given below.

(b ) The information regarding the 
Pay and Allowances drawn for each 
category o f employees for March 1967 
is being collected and w ill be placed 
on the Table of the Lok Sabha in due 
course.

STATEMENT
Statistics o f Strength of Staff 

os on 31-3-57

Classes Total number as
on 31-3-57

Class I. 398
Class II. 992
Class HI 155,611
Class IV. 52,138

E.D. Class III. 51,185
R.D. Class IV 41,474

Grant Total 301,798

Railway Employees

36. Shri S. M. Banerjee: W ill the
of Railways be pleased to 

state the total number o f employees 
class, I, H, I I I  and IV  employed under 
various zones o f Railways in India as 
on the 31st March, 1957?

The Depaty Minister of Railways 
(Shri Shahnawas Khan): A. statement 
giving the necessary in formation is 
laid on the Table of the L ok  Sabha. 
[See Appendix I, annexure No. 30.]

Lembachara Agricultural Farm

17. Shri Daaaratha Deb: w il l  tin
Minister o f Food and Ajrienitnre b*
pleased to state:

(a ) the total amount o f seeds pro
duced in Lembuchara Agricultural 
Farm during 1955-56 and. 1956-57;

(b ) whether the yield is small as 
compared with the cost incurred per 
acre of land cultivated; and

(c ) if  so, whether Government pro
pose to take any steps to improve the 
management o f the farm?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Total
amount of seeds produced at the 
Lembuchara Agricultural farm is as 
indicated below:—

1955-56 
Paddy 209Md». 7*r».
ute zMdt. 36ST&.

Sugarcane 3*»743 ****•

1956-57
i67Md*. 35«r«.

6Md*. Sirs. 
42,175 «et».

(b ) The cost o f production is rather 
high due to the follow ing reasons:—

( i )  Cultivation is undertaken on 
an experimental basis;

( i i )  enforcement o f Minimum 
Wages Act; and

(in ) thorough weeding fo r main
taining the purity o f the seeds.

(c ) Every effort is being made to 
keep the expenditure as low  as possi
ble at the farm and to run it efficient
ly.

Opening of New Telegraph Offices

38. Shri Poeker Sahib: W ill the
Minister o f Transport and Communi
cations be pleased to state:

(a ) whether representations have 
been received from  the public of
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Ernakulam (K era la  State) fo r opening 
o f more telegraph offices in the town; 
an<f

(b ) i f  so, the action taken in the 
matter?

The Minister of State la the 
Ministry of Transport and Communi
cations (Shrl Raj Bahadur): (a )
and (b ). Representations have been 
received fo r providing telegraph faci
lities at (1 ) Karithala and (2 ) Ema- 
kulam High Court Post Offices. P ro
posal {1 ) has been sanctioned. The 
second one w ill be sanctioned, i f  found 
justified.

Central Cocoanut Committee

39. Shrl Pocker Sahib: W ill the
Minister o f Food and Agriculture be
pleased to state the number of 
appointments o f officers made by 
Government to the Central Cocoanut 
Committee during the last five years?

The Minister of Food and Agricul
ture (Shrl A. P. Jain): Information
is being collected and w ill be placed 
on  the Table o f the Lok Sabha as 
soon as it becomes available.

High Level Committee on Floods

40. Shrl T. K. Chaadhurl: W ill the 
Minister o f Irrigation and Power be
pleased to refer to the reply given to 
Starred Question No. 1437 on the 3rd 
September, 1957 and state:

(a ) whether the High Leve l Com
mittee on Floods have finished their 
work and have submitted their report 
to Government;

(b ) whether it has been possible for 
the High Leve l Flood Committee to 
obtain a copy o f the Report o f Com
mittee o f Experts appointed by the 
West Bengal Government last year to 
investigate into the causes o f the 
Mayurakshi floods in 1950; and

<c) whether the High Leve l Com
mittee has considered that Report?

The M iaM ir  of Irrigation and
f n r e r  (Shrl B K . Patti): (a ) Not yet.

(b ) The report has not yet beea 
received by the Committee from  the 
West Bengal Government.

(c ) Does not arise.

Cochin Harbour Administration

41. Shrl Pocker Sahib: W ill the
Minister o f Transport and Communi
cations be pleased to state the number 
o f appointments made in the Cochin 
Harbour Administrative Departments 
in the last 5 years?

The Minister of State in Am 
Ministry of Transport and Communi
c a t io n s  (Shri Raj Bahadur): 330

Community Block Advisory 
Committees

f  Shri Shree Narayan Das:
\  Shrl Kadha Raman:

W ill the Minister o f Community 
Development be pleased to state:

(a ) whether Community Block 
Advisory Committees have been 
formed and are functioning; and

(b ) i f  so, their constitution and 
functions?

The Minister of Community 
Development (Shrl S. K. Dey): (a )
Yes.

(b )  Constitution: In addition to the 
principal officials serving in the Block 
area, the Block Advisory Committee 
consists of:—

(1 ) Local Members o f Parlia
ment.

(2) Local Members o f State 
Assembly.

(3 ) Local Members o f District 
Board or other similar local 
authority.

(4 ) Representatives from the V il
lage Panchayats in ”lhe area.

(5 ) Representatives from the 
multipurpose Co-operative 
Societies in the area.
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( 6) Representatives from the 
local Bharat Sevak Samaj 
Organisation if there is any,

(7 ) Practical agriculturists.

( 8) Leading Social Workers.

Functions: To assist in the planning, 
formulation and implementation o f 
th'e Block programme and m getting 
people’s participation and creating 
enthusiasm in them for the develop
ment programme and activities

*3  ^ TTtrr T*TTJT :
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S s i u  Cane

44. Shri D. C. Sharma: W ill the
Minister o f Food and Agriculture be
pleased to state:

(a ) the quantity o f sugar-cane 
crushed in the sugar mills o f Panjab 
State since the 1st M ay 1957 till the 
last day o f crushing during the 1956-
57 crushing season separately;

(b ) the rate of recovery per day in 
each m ill from  the 15th A p ril to the 
last day o f crushing; and

(c ) the price o f sugar-cane paid to  
farmers in each o f the mills during 
the same period?

The Minister of Food and Agricul
ture (Shrt A. P. Jain): (a ) Only one
factory worked after 1st May, 1957 
and it crushed 28,854 tons o f cane 
from 1st M ay to close o f season.

(b ) A  statement giving the required 
information is placed on the Table o f 
the Lok Sabha. [See Appendix I, 
annexure No. 32.3

(c ) The sugar-cane crushed a fter 
1st May, 1957 was paid at the mini
mum prices fixed by the Government 
o f India for 1956-57 season viz., 
Rs. 1/7/- per maund for cane deliver
ed at the Gate o f the factory and 
Rs. 1/3/- per maund fo r cane deliver
ed at outstation Rail Centres.

Price of Sugar

45. Shri D. C. Sharma: W ill the
Minister of Food and Agrleattnr* be
pleased to state:

(a ) the price o f sugar in ( i )  the
whole-sale market and ( i i )  the retail
market at present; and

(b ) how do they, compare with the- 
corresponding month o f the last year?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) and <b). 
The wholesale prices o f average quali
ty sugar in the important market* aa
ru lin g  on 5th November. 1957 and
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compared to the corresponding period 
o f last year are given below:

•Whole-male Whole-wle
prices per prices per 
maund as maund as
on 5- 11-1957 on 5- 11-1956 

Rs. nP. Rs. nP.
Kanpur 35 -62 31 *00
Bombay 36 *50 32 *31
Calcutta 37 -25 33 *00
Madras 37 T9 33 '25
Delhi 34 -83 30 ’ 19

•The prices include the enhanced 
Excise Duty o f Rs. 4-13 per maund.

Retail prices are not available but 
these are generally about a rupee per 
maund higher than the corresponding 
wholesale prices.

N. E. S. and C. D. Blocks in Punjab

46. Shrl D. C. Sharma: W ill the
Minister o f Community Development
be pleased to state:

(a ) the number o f National Exten
sion Service Blocks and Community 
Development Blocks proposed to be 
opened in Panjab during the Second 
Five Year Plan period; and

(b ) the total amount spent so fa r
by the Government on these blocks in 
Panjab State?

The Minister of Community 
Development (Shri S. K. Dey): (a ) 
N-E.S. Blocks .. 168
Community Development 
Blocks .. 56

(B y  conversion 
from  N.E.S.)

(b ) Rs. 177 lakhs upto 31st July, 
1957.

National Highways

41. Shri D. C. Sharma: WU1 the
Minister o f Transport and Communi
cations be pleased to state:

(a ) the total mileage o f the National 
H ighway in District Gurdaspur in ti 
Pan jab State; and

(b ) whether any new road In this 
district has been included in National 
Highways under the Second Five Year 
Plan?

The Minister of State in the
Ministry of Transport and Communi
cations (Shri Raj Bahadur): (a )
18 miles.

(b ) No, Sir

Roads In the Panjab

48. Shri D. C. Sharma: W ill the
Minister o f Transport and Communi
cations be pleased to state the total
amount allotted last year by the
Government o f India for the construc
tion o f the C.P.W.D. roads in Panjab?

The Minister of State in the
Ministry of Transport and Communi
cations (Shri Raj Bahadur): No allot
ment was made for construction 
work. A  sum of Rs 22,000 was a llot
ted for maintenance work.

Tourist Centre at Dalhousie

49. Shri D. C. Sharma: W ill the
Minister o f Transport and Communi
cations be pleased to state:

(a ) the steps taken so far to make 
Dalhousie (Panjab State) a tourist 
centre; and

(b ) the money allotted for the same 
during 1957-58?

The Minister of State in the
Ministry of Transport and Communi
cations (Shri Raj Bahadur): (a )
and (b ). A  statement is laid on the
Table o f the Lok Sabha. [See Appen
dix I, annexure No. 33.]
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Theft of Copper Wire

f  Shri Bunun :
51. J Shri S. C. Samanta:

Shri Animdh Slnha:

W ill the Minister of Transport and 
Communications be pleased to state:

(a ) the quantity and value of 
copper wire losses during the last 
3 years; and

(b ) what preventive steps have 
been undertaken and with what result 
so far?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) A  statement 
.showing the quantity and value of 
copper wire stolen is given below.

(b ) Various technical measures for 
location and prevention of thefts have 
been undertaken by the Department 
and also some schemes in consultation 
with the State-Poliee authorities 
have been put into effect.

STATEMENT 

(a ) Quantity of Copper W ire losses
■during —

1954-55 301510 lbs.
1955-56 315157 lbs.
1956-57 482580 lbs.

Value of Copper Wire
during : —

1954-S5 Ks. 9,90,431
1955-56 Rs 8,68,131
1956-57 Ks 12,12,778
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Crop and Cattle Iasarance Scheme

55. Dr. R*m Snbhajr 8ia|h: W ill the 
Minister o f Food and Agricnltiire be
pleased to state:

(a ) whether Government propose 
to introduce any scheme o f “ crop and 
cattle insurance”  in the country;

(b ) i t  so, the nature of that 
scheme; and

(c ) when that scheme is likely to 
be introduced7

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) A  scheme 
on “Crop & Cattle Insurance”  has 
been formulated but its implementa
tion has been postponed fo r the pre
sent due to financial stringency.

(b ) A  statement showing the salient 
features of the scheme is placed on 
the Table of the Lok Sabha

[See  Appendix I, annexure No. 34!

(c ) The scheme w ill be introduced 
when feasible.

Seed Farms

56. Shri Keshava: W ill the Minis
ter o f Food and Agricultare be pleased
to state:

(a ) how many seed farms have 
been already set up under the Multi
plication and Distribution o f Improv
ed Seeds Scheme in the country; and



Written Answers 13 NOVEMBER 1957 Written Answers 28ft

(b ) how many such farms have 
been set up in the State o f Mysore 
and where are they set up?

The Minister of Food and A g r ic u l
tu re (Shri A . P . Jain): (a ) 838 Seed 
farms according to available informa
tion .

(b ) 7 Seed farms have been set up 
in Mysore at the follow ing places:—

(i )  Shivally, Mandhya Taluk,

( i i )  Haradanhally, Chamarajnagar 
Taluk,

(iii) Yelavare, Arsikerc Taluk,

( iv )  Haralahally, Honnali Taluk,

(v )  Babbur, Hiriyur Taluk,

(v i)  Chandurayanhally, Magadi 
Taluk; and

(v ii) Kudige, Coorg.

Influenza Vaccine

57. Shri Heda: W ill the Minister of 
Health be pleased to state:

(a ) whether Government are aware 
of a statement made by Dr. L. Burneg, 
Surgeon-General of the U.S.A. that 
U.S.A. had produced a vaccine against 
influenza; and

(b ) if  so, whether they have 
examined that vaccine?

The Minister o f Health (Shri Kar- 
markar): (a ) Yea.

(b ) No examination o f the vaccine 
has been made.

Delhi Flying Club

ko /  Shri A. K . Gopalan:
Shri Vasudevan Nair:

W ill the Minister of Transport and 
Communications be pleased to state:

(a ) the amount o f subsidy given to 
the Delhi Flying Club for each o f the 
last 3 years by the Government of 
India and State Government;

(b ) the constitution o f the Manag
ing Committee o f the club; and

(c ) what is the fee  charged by the 
Delhi F lying Club from  Trainees?

The Minister of State In the Minis
try of Transport and Commnnicatioas 
(Shri Humayun Kabir): (a ) to (c ). A  
statement is laid on the Table o f tb* 
Lok Sabha. [See Appendix I, annexure 
No. 35.1

Indian Airlines Corporation

__ f  Shri A. K. Gopalan:
’ Shri Vasudevan Nair:

W ill the Minister of Transport and 
Communications be pleased to state:

(a ) the basic pay of Flight Stewards 
in the Indian Airlines Corporation;

(b ) the nature o f their duties; and

(c ) whether Government have 
received any representation from the 
Flight Stewards for increase in pay?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Humayun Kabir): (a ) The
Grades of Flight Stewards in the 
Indian Airlines Corporation are as 
follows:

Grade 5 140— 8— 220

Grade 6 190— 10— 300

Grade 7 220— 12— 340

Senior Flight 
Steward

(b ) The duties o f the Flight 
Stewards comprise o f serving food and 
drinks to passengers during flight, 
looking after the catering and cabin 
equipment in flight and such other 
flight duties as may be found neces
sary.

(c ) No; Sir. Some o f the Flight
Stewards had however, represented to 
the Corporation that they should be 
placed in the same grade as A ir  
Hostesses viz. Rs. 250— 15— 370.

Committee oa Fuel Goaninptiaa

«*. Shri T. B. Vlttal Kao: W ill the 
Minister of Railways be pleased to 
refer to his speech on the Railway
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Appropriation B ill on the 9th August,
1957 and state:

(a )  whether the Committee to go 
into question o f consumption o f coal 
on Railways has since been set up;

(b ) i f  so, the names o f the M em 
bers o f the Committee; and

(c ) whether any time lim it has been 
fixed for the submission of the report7

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a ) Yes

(b ) (1 ) Shri K am ail Singh, Mem
ber Engineering, Railway Board—  
Chairman.

(2 ) Shri R. Krishnaswamy, Direc
tor, Mechanical Engineering, 
Kailway Board— Member.

(3 ) Director, Transportation (T ),  
Railway Board—Member.

(4 ) Shri J. W. Whitaker, O.S.D. 
(M in ing Research), C.S.I.R., 
New  Delhi— Member.

(5 ) Shri P. M. Nayak, I.C.S. Coal 
Controller, Calcutta— Member.

( 6 ) Shri D, P, Mathur, Sr. Dy. 
General Manager, Central 
Railway, Bombay—Whole-time 
Member Secretary.

(c ) The Committee w ill endeavour 
to submit their report within a period 
o f 4 months from 1-11-1957.

Import of Steel

«1. Shri T. B. Vittal Rao: W ill the 
Minister of Railways be plea Bed to 
state:

(a )  the total quantity o f steel 
imported by the Railways from  1st 
A pril to 31st October, 1957;

(b ) the quantity received from the 
Controller o f Iron and Stee^ during 
the .same period; and

(c ) by how much this tails short 
o f the requirements o f the Railway*?

The Deputy Minister of Railway* 
(Shrl Shahnawaz Khan): (a ) and (b ). 
Steel received by Railways from 
1-4-1957 to 30-9-1957 by imports is 
only through the Iron & Steel Con
troller. The total quantity received 
is 2,59,840 tons, out of which 1,44,679 
tons is imported and 1,15,161 tons is 
indigenous. The figures for the month 
o f October 1957 are not available.

(c ) Total requirements of Steel for 
the year 1957-58 is 9,93,261 tons. The 
actual shortfall w ill only be known 
at the end o f the year as the supplies 
are not always evenly distributed.

Hyderabad G.P.O. Building

62. Shri T. B. Vittal Rao: W ill the 
Minister of Transport and Communica
tions be pleased to state:

(a ) when the work on the construc
tion o f the building fo r  General Post 
Office, Hyderabad C ity w ill com
mence;

<b) the reasons for the delay; and

(c ) the amount likely to be spent 
on the building during the financial 
year 1957-58?

The Minister of State In the Minis
try of Transport and Commuattttiom 
(Shrl Raj Bahadur): (a ) and (b ). The 
scheme is still to be sanctioned by 
Government.

(c )  Nil.

Quarters for P. St T. Employee* ta 
Andhra Circle

63. Shrl T. B. Vittal Rao: W ill the 
Minister o f Transport and Communi
cations be pleased to state:

(a ) the total number o f quarters 
constructed for the Post and Tele
graph Employees in the Andhra circle 
since its formation;

(b ) the number lik e ly  to be con
structed during 1B&7-98; and

(c )  (he number o f employees not 
▼at provided w ith quarters?
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The Minister of State in the Minis
try of Transport and C oznmonicatJonB 
(Shri Raj Bahadur): (a ) 67.

(b ) 10.
(c ) 7,476; it is, however, not practi

cable for the Department to provide 
departmental quarters lor all the staff. 
Additional quarters are constructed to 
the extent resources are available.

Road Bridge Across River 
Tungabhadra

64. Shri T. B. Vittal Rao: W ill the 
Minister of Transport and Communi
cations be pleased to state:

(a ) at what stage is the construc
tion of Road bridge across the R iver 
Tungabhadra near Kurnool;

(b ) the total amount spent upto the 
end o f October, 1957; and

(c ) when it is likely to be opened 
for traffic?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) Bight abut
ment St wings (Kurnool side) and one 
pier (on open foundation) adjacent to 
the right bank have since been com
pleted. Work on the well foundations 
and the construction of approach roads 
is in progress.

(b ) Rs. 3,92,240.
(c ) The bridge is likely to be opened 

for traffic by the end o f 1959.

Non-practising Allowance for Central 
Government Doctors

65. Shri S. M. Banerjee: W ill the
Minister o f Health be pleased to state:

(a ) whether non-practising allow

ance is being sanctioned fo r  all 
doctors employed under Central G ov
ernment; and

(b ) if so, the rate o f such allowance?

The Minister of Health (Shri 
Karmarkar): (a ) Non-practising
allowance is sanctioned, tor doctors 
working in various hospitals under 
the Central Government in  lieu o f 
private practice. The medical officers 
holding administrative and research 
posts are not, however, allowed any 
non-practising allowance.

(b ) The rate o f non-practising al
lowance is 50 per cent, o f pay in the 
case o f doctors employed in the Con
tributory Health Service Scheme in 
Delhi and New  Delhi and 25 per cent, 
m other cases, subject to a maximum 
of Rs 400 p m.

Fair Price Shops in U.P.

66. Shri S. M. Banerjee: WiU the
Minister o f Food and Agriculture be
pleased to state:

(a ) the number o f Fair Price Shops 
at present in Uttar Pradesh; and

(b ) prices at which foodgrains are 
being sold?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) 2510 fa ir 
price shops are functioning in U.P. at 
present

(b ) Foodgrains are being sold, at 
the fo llow ing rates from  fa ir price 
shops:—

Grain Rates in Rupees per maund

Wheat 
Gram 
Barley or Mixture.

f r w f  tgj fam  flTFTT

V»- fa ijfn  : w r  t s #  
»N t  ^  TOT# f*TT fa  ;

( V )  TO K jttT wqfa; H X .* 

m *  (S t  U * v s )  9 *

Wholesale 
15.00 n.p. 
12.81 n.p. 
12.30 n.p.

Retail 
15.24 n.p. (Approx.) 
13.33 n.p. ( „  )

12.80 n.p. (  »  )

% Art#  ^  fir*# m rff tc 
■•mr# *  ;

( m )

^  fgs# t ft r
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Divisional Headquarters at Khurda.
Road

68. Shri Sanganna: W ill the Minis
ter o f Railways be pleased to refer 
to the reply given to Starred Ques
tion No. 704, on the 31st May, 1957 in 
respect of the Divisional head
quarters at Khurda Road and state:

(a ) whether any decision has since 
been arrived at; and

(b ) if so, with what results?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) No.

(b ) Does not arise.

Rayagada Station
69. Shri Sang anna: W ill the Minis

ter o f Railways be pleased to state:

(a ) whether the proposal to provide 
additional turn round facilities for 
engines in Rayagada Station has 
materialized; and

(b ) i f  so, the progress made in re
gard thereto?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a ) No; on
further consideration, it has been 
decided to defer the provision o f addi
tional turn-round facilities at 
Rayagada.

(b ) Does not arise.

Survey of Railway Lines

7ft. Shrl Saatamaa: W ill the Minis
ter of Railways be pleased to state:

(a ) whether the follow ing lines 
have been surveyed by Government

for the construction o f railway Umes 
in Orissa:

( i )  Khurda— Road—Titilagarh;

( II)  Kendrapara Road— Kendra- 
para Town;

( III) Berhampur — Bhanjanagar- 
Khurda— Road—Titilagarh;

( iv )  Rupsa —  Bangriposi —  Tata- 
nagar; and

(b ) if  so, with what results?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a ) and (b ). 
The following lines have been survey
ed in the past:

( I) Khurda Road —  Sonepur —  
Bolangir.

( II) Kendrapara Road Railway 
Station— Kendrapara.

( III) Berhampur— Russelkonda.

( iv ) Rupsa—Rairangipur.

The surveys revealed that these 
lines were not financially justifiable. 
These are not included in the 2nd 
F i v e  Year Plan.

Sambalpur-Titiiagarh Line

71. Shri Sang anna: W ill the Minis
ter o f Railways be pleased to state:

<a) the progress made in the sur
vey work o f the Sambalpur—Titila 
garh railway line on the South 
Eastern Railway zone; and

(b ) the estimated cost o f the Pro
ject?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a ) O f the
total 111 miles a length o f 40 miles 
from Bolangir to T itilagarh still re
mains to be surveyed which has not 
so far been taken up for want o f 
suitable staff, but is expected to com
mence shortly.

(b ) Approximately Rs. 11 crores.
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Congestion in Ports

/  Shri S. C. Samanta:
Shri Barman:

W ill the Minister of Transport and 
Communications be pleased to state:

(a ) the number of ships which 
were waiting to be unloaded and 
loaded at the five major ports of 
India on 31st August and 30th 
September, 1957;

(b ) for how long they have waited;

(c ) the total amount due to these 
ships on account o f demurrage fo r 24 
hours on those dates; and

(d ) how much Indian shipping is 
involved in this blockade?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ), (b ) and (d )
A  statement is placed on the Table of 
the Lok Sabha. [See Appendix I, 
annexure No. 37.]

(c ) The information is being col
lected and w ill be laid on the Table 
of the Lok Sabha.

•ism 3  *rr*t wrr  itp tt
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Badli Dumping Grounds, Delhi

75. Shri RarthH Raman: W ill the
Minister o f Health be pleased to state:

(a ) whether it is a fact that there
is a grow ing demand from the
villagers round about Badli dumping 
grounds to have it shifted elsewhere, 
because cattle and people of these 
villages suffer from various diseases 
on account o f this and water o f sur
rounding wells has also become unfit 
for drinking purposes;

(b ) if  so, whether Government 
have taken any decision in the matter; 
and

(c ) i f  not, the reasons therefor?

The Minister of Health (Shri 
Karm arkar): (a ) Yes Sir.

(b ) It is intended to shift the dump
ing ground to an alternative site fo r 
which land has already been acquired. 
In  the meantime all possible steps 
are being taken to maintain hygienic

conditions, as for example by cover
ing tile refuse w ith a thick layer o t  
dry earth, by burning part o f th« 
refuse, and by spraying insecticides 
on the ground as w ell as nearby 
villages

(d ) Does not arise

Roads in Delhi

76. Shri Radha Raman: W ill the
Minister t ( Health be pleased to state;

(a ) whether he has received any 
communication from the Prime Minis
ter to check the unauthorised use o f 
pavements and open spaces at King 
Edward Road and other areas by 
dhobies and others; and

(b ) if so, the steps taken by Gov
ernment in this direction?

The Minister o f Health (Shri 
Karmarkar): (a ) Yes, Sir.

(b ) The follow ing steps have been 
taken:—

(i )  Ten sites have been allotted 
to the New Delhi Municipal 
Committee for putting up 
Dhobi Ghats as well as cattle
byres;

(n ) The New Delhi Municipal 
Committee have been directed 
to arrange to licence all 
dhobis using the existing 
washing places and to make 
necessary arrangements for 
providing suitable places for 
drying clothes.

(>ii) The Municipal authorities 
have framed necessary bye- 
Iaws to regulate private 
dhobis residing in out-houses 
or servants’ quarters of 
bungalows and residences in 
New Delhi and fo r washing 
clothes in the premises. 
These bye-laws w ill be en
forced shortly.

( iv )  A  certain number of dhobi 
Ghats are proposed to be con
structed on the river side.

<v) A  Committee has been ap
pointed to ensure speedy ac
tion in the matter.
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Dining Cars on Trains

77. Dr. Ram Subhar Sin*h: W ill the 
Minister o f Railway* be pleased to 
state:

(a ) the number of trains from 
which dining cars have been w ith
drawn on different zones;

(b ) whether any more dining cars 
are proposed to be withdrawn from 
any trains; and

(c ) whether Government have in
vestigated into the causes due to which 
passengers are not using the catering 
facilities on these dining cars?

The Deputy Minister of Railways 
(Shrl Shahnawas Khan): (a )

Southern 2
South Eastern . . 1
Western . . 2
Eastern . . 2
Northern 2
Central .. —
North Eastern . . —

(b ) Yes.

(c ) Dining car services are being 
withdrawn primarily to relieve over
crowding, the intention being to sub
stitute these cars with I I I  class 
carriages, thereby providing more 
room for II I class passengers.

It is not quite correct that passen
gers are not using the catering facilit
ies on dimng cars, which, generally, 
are well-patronized

Post Office at Purl Lion’s Gate

78. Shri Panigrahl: W ill the Minis
ter of Transport apd Communication
be pleased to state:

(a ) whether Government are aware 
o f the inconveniences that the people 
o f Pun Town are experiencing due to 
non-reopening of the post office that 
was functioning near Puri Lion's gate; 
and

(b ) how long it w ill take fo r re
opening the said post office?

The Minister o f State in f lu  Minis
try of Transport and CotmnnleatSons
(Shri Raj Bahadur): (a ) and (b ). Yes; 
but this Post office w ill be reopened as 
soon as the construction o f a new 
building on the old site, which is in 
progress, is completed.

Sugar

H  /  Shri Bishwaoath Roy:
* Shrl Rameshwar Tantla:

W ill the Minister o f Food and Agri
culture be pleased to state:

(a ) the quantity of sugar exported 
during 1957 so far; and

(b ) the method o f sale to the foreign 
countries?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) 1,31,012
tons of sugar have been exported from 
January, 1957 to 31st October, 1957.

(b ) Export is done by the Indian 
Sugar Mills Association, which is an 
organisation of sugar factories in the 
country. The Association sells sugar 
through international sugar brokers, 
Indian merchants and the State Trad
ing Corporation

Theft of Electric Fittings on Railways

80. Shri M D. Mathur: W ill the
Minister of Railways be p’ eased to 
state:

(a ) how much loss Indian Railways 
have sustained by pilferage and thefl 
o f electric fittings in the year 1956-57; 
and

(b ) what step* Government have 
taken in the matter?

The Deputy Minister of Railways 
(Shri Shahnawa* Khan): (a ) During
1956-57, the total amount o f loss 
sustained by the Indian Railways on 
account of theft and pilferage o f 
electrical fittings comes approximate
ly  to Rs. 20,39,792.

(b ) A  statement is laid on the 
Table o f the Lok Sabha. [See Appen
dix I, annexure No. 39.]
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M | b > t  Station

fil. Shrl L  K td w ru ii W ill the
Minister o f Railways be pleased to 
re fer to the reply given to Unstarred 
Question No. 927 on 1 ltih April, 1956 
and state:

(a ) whether the work of providing 
a covered roof on the Metre Gauge 
Platform  at Palghat Station is pro
posed to be taken up in the near 
future; and

(b ) the reasons for the delay in this 
matter?

The Deputy Minister of Railways 
{Shri Shahnawaz Khan): (a ) and (b )
The question of providing a covered 
roof on the Metre Gauge Platform  at 
Palghat depends on a decision of 
shifting the B G /M.G transhipment 
from Palghat to Olavakkot which 
matter is under consideration.

In case it is definitely decided to 
shift the transhipment facilities to 
Olavakkot provision for a covered roof 
over M. G. platform w ill be consider
ed depending upon the availability of 
steel.

Loan to Salem and Erode Electric 
Company

82. Shri S. R. Arumugluun: W ill
the Minister of Irrigation and Power
be pleased to state:

(a ) whether it is a fact that Salem 
and Erode Electric Company applied 
fo r a loan to carry on their pro
gramme of power expansion during 
the First F ive Year Plan; and

(b ) whether the loan was sanction' 
«d?

The Minister of Irrigation and 
Power (Shrl S. K. Patil): (a ) Yes.
Sir. A  recommendation was re
ceived from the Government of 
Madras for the inclusion in the “pro
gramme o f power expansion facili
ties for increasing employment 
opportunities” an additional item de
scribed as "Loan to Salem-Erode 
Electricity— Distribution Co., Ltd.", 
fo r rural electrification schemes pro
posed to be executed by that Com

pany. The amount of loan proposed 
for this Company was Rs. 10-16 lakhs.

(b ) No, Sir.

Amaravathi Bridge

83. Shrl S. R. Aramugham: Will
the Minister of Railways be pleased 
to state:

(a )  whether the Am&ravathi Rail
way bridge in Trichinopoly District 
Olavakode Division is leaning;

(b ) whether any complaint has 
been received by Government from 
the public to this effect; and

(c ) what steps Government have 
taken to prevent accidents on the 
bridge?

4

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) No, Sir. 
One pier is however out o f plumb by 
1 in 26 (approx.).

(b ) Yes, a complaint from one Shri 
Maria Susai of Kulithalai was re
ceived wherein he reported that the 
bridge was affected by floods and re
quired immediate attention

(c ) The lean in pier No. 10 of the 
bridge was observed several years 
ago and no deterioration has been 
noticed after it was first seen. The 
bridge is being regularly inspected by 
the engineers and an inspection was 
carried out also after the complaint 
from Shri Maria Susai. No action 
beyond repairs to slightly disturbed 
masonry at the top of pier No. 6 has 
been considered necessary.

Boilers

M  f  Shrl Morarka:
' \  Shri Nathwani:

W ill the Minister of Railways be 
pleased to state:

(a ) the total number of indigenous 
boilers purchased by the Railways 
during the last three years both for 
meter-gauge and broad gauge loco
motives;

(b ) the names of the firms from 
whom they were purchased; and
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(c ) the prices at w fa iA  they were 
purchased together with the imported 
price of similar boilers?

The Deputy Minister o f Railways 
(Shri Shalinawaz Khan): (a ). 10
Meter Gauge "M A W D " Boilers.

(b ) M/s. Textile Machinery Cor
poration Ltd., Calcutta.

(c ) £ 5000 each (five thousand 
pounds sterling) to be paid in Indian 
currency. Since there was no pur
chase from abroad of similar boileTS 
during the last 3 years, the imported 
price is not available.

Training o f Gram Sevikas

85. Shri S. C. Samanta: W ill the
Minister of Food and Agriculture be
pleased to state:

(a ) how many Home Economics 
Wings and Auxiliary Home Economics 
Cells attached to the Extension Train
ing Centres, have been established 
up-to-date for the training of Gram 
Sevikas; and

(b ) whether it is proposed to relax 
the qualifications for selecting and 
training of these personnel?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Twenty.- 
five Home Economics Wings and 2 
Auxiliary Home Economics Cells 
attached to the Extension Training 
Centres, have been established up-to- 
date for the training of Gram. 
Sevikas.

(b ) Yes.

Survey of Leprosy in States

86. Shri Raghunath Singh: W ill the 
Minister of Health be pleased to state 
in how many states survey o f leprosy 
has been conducted?

The Minister of Health (Shri 
Karm arkar): Survey of leprosy has 
been carried out at selected places in 
the States of Andhra, Assam, Bihar, 
Bombay, Kerala, Madras, Madhya 
Pradeslh, Mysore, Orissa, Punjab, 
Rajasthan, Uttar Pradesh, and West 
Bengal, at different times during 1931 
to 1984.

Fresh survey work Is in programs 
in leprosy control centres established 
under the Leprosy Control Scheme in 
the above States. So far about 24,99 
lakhs of population have been sur
veyed out of the total population o f 
43 lakhs covered by the centres.
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( y )  ^arra- 3 3 t i  1

Landless Agricultural Workers is  
Tripura

88. Shri Dasaratha Deb: W ill the
Minister o f Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 1543 on the 
11th September, 1957, and state;

(a ) whether it is a fact that there 
are a large number o f landless agri
cultural workers in Tripura who do 
not come under the category of 
Z  ami as or displaced persons;

(b ) whether Tripura Administration 
has made any provision in their second 
F ive  Year Plan for the rehabilitation 
of these landless agricultural workers 
and has set up Boards, including non- 
offtcial members (as recommended by 
the Planning Commission) for advis
ing on sdhemea of resettlement; and

(c ) i f  not, when Government pro
pose to do so?

The Minister of Food and Agricul
ture (Shrl A. P. Jain): (a ). No exact 
statistics are available. However, 
according to the survey conducted by 
the Ministry o f Labour during 1950- 
51, 94.2 per cent, o f the families out 
of the total rural population were 
agriculturists. Agricultural Labour 
families formed about 18 per cent, of 
the total rural families. The majori
ty  o f these families were landless.

(b ) No. For the present priority 
is given for settlement o f the tribal 
•Jhumias and displaced persons. The 
question of settling the landless agri
cultural workers can only be tackled 
when Jhumias and displaced persons 
have been settled.

(c ) This w ill be considered after 
legislation fo r fixing ceilings has been 
enacted In this connection a B ill is 
under consideration of the Govern
ment o f India.

Hcketleas Travel

89. Shrl A a u r : W ill the Minister o f 
Railways be pleased to state:

(a ) whether Government are aware 
that the number o f travellers without 
tickets has been increasing during the 
last four months between Bombay and 
Poona line; and

(b ) whether Government have taken 
adequate steps to Check this evil? .

The Deputy Minister of Railways 
(Shrl Shahnawa* Khan): (a ) As
statistics o f ticketless travellers are 
not maintained for each section se
parately, the Government are not 
aware o f what has been stated. The 
figures fo r Bombay Division as a 
whole, in which this section is includ
ed do not indicate an increase in the 
number of ticketless travellers during 
the last four months.

lb ) Adequate steps are being taken 
to check ticketless travel. The posi
tion pointed out in regard to 
Bombay-Poona section is being 
specially brought to the notice o f the 
Central Railway for necessary action.
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Integral Coach Factory, Per am bar

91. Shirt S. V. Ranuswuni: WiU the 
Minister o f Railways be pleased to 
state:

(a ) the number o f coaches con
structed so lar in the Integral Coach 
Factory, Perambur;

(b ) whether the production is up to 
schedule; and

(c ) the number of tramees and em
ployees respectively as at present?

The Depnty Minister of Railways 
(Shri Shahnawas Khan): (a ) 213
unfurnished shells to end of October, 
1957.

has exceeded(b ) The production 
the schedule.

(c ) Trainees. 766 

Employees: 3364.

L o u t  to Agriculturists

92. Shri A jit  Singh Sarhadl: W ill
the Minister of Food and Agricu l
ture be pleased to state the total 
amount given by the Centre to the 
Punjab State for advancing loans to

the cultivators during the First F ive  
Year Plan and the Second Plan 
Period so far?

The Minister at Food and Agricul
ture (Shri A. P. Ia in ): Broadly, loans 
are given to the cu'tivators under 
the follow ing schemes:

( i )  Sinking o f new wells and 
repairs to old wells.

(i i )  Installation of Persian wheels 
and Rahats.

( i i i )  Supply o f pump sets.

( iv )  Q.M.F. Tubewells (small).

(v )  Land Development Schemes 
and land reclamation.

(v i )  Distribution o f fertilizers, 
manures and improved seeds.

O f the loans given by the Centre, 
the total amount actually utilized by 
the State Governments o f Punjab and 
Pepsu in respect of the above 
schemes during the First F ive Year 
Plan and the amount of loans autho
rized for payment during the first two 
years of the Second Plan are given 
below:

First Five Year Plan:

Pumab.
PkI’su

Second Five Year I'lan
1956-1957 

Long tti.m loan Short term loin
Punjab. 18 28 96-18
Pepsu. 21 ig i3'42

•Includes figures for Pepsu.

Retrenchment o f Tungabhadra Project 
Workers

93. Shri Warior: W ill the Minister 
o f Irrigation and Power be pleased to 
re fer to the reply given to Unstarred 
Question No. 1037 on the 29th August, 
1957 and state:

(a ) whether Government had ascer
tained the reasons fo r the retrench
ment o f 24 workers from the irriga-

Long term ltun
169 46 
191 08

Long term loan 
•29 88

/?J. in Lakhs 
Short term loan 

246 34
16-76

1957-1958 
Short te~m loan 

• io j  00

tion branch o f Tungabhadra Project; 
and

(b ) if so, what tfrey are?

The Minister o f Irrigation 
Power (Shri S. K . Patti): (a ) Yes,
Sir.

(b ) The retrenchment became 
necessary as some works had been 
completed.
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Knrakstwtrs Touring Centre

M. Shri B. 8. M arthy: W iU the
Minister o f Transport and Communi
cation be pleased to state whether 
any amount was sanctioned fo r 1957- 
58 by the Centre to develop Kuru- 
kshetra as a touring centre?

The Minister of State In the Minis
try of Transport and Communication)* 
(Shri Raj Bahadur): Provision for a 
rest house at Kurukshetra estimated 
to cost Rs 30,000 has been made in 
Part II I  o f the Second F ive Year Plan 
fo r Tourism. The scheme is to be 
financed entirely by the Punjab Gov
ernment.

Delhi Transport Service

95. Shri Vajpayee: W ill the Minis
ter o f Transport and Communications
be pleased to state:

(a ) whether the Delhi Transport 
Service propose to start tourist buses 
fo r the benefit of visiting tourists; 
and

(b ) if  so, when the service is likely 
to start?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) and (b ). The 
services were started on 9th Novem
ber, 1957.

r^Mnw sitst *

^  i f  . to t
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B J I.8 . Employees

91. Shri Tan fa  man t: W ill the Minis
ter o f Transport and Communication*
be pleased to state:

(a ) whether Government have re
ceived representations from  the 
National Federation of Post and Tele
graph Employees regarding working 
conditions o f R.M.S. Employees;

(b ) whether demand 16(b) o f the 
Charter o f Demands of the National 
Federation o f Post and Telegraph 
Employees request fo r an enquiry 
committee for R.M.S.; and

(c ) i f  so, whether Government pro
pose to take any action in this direc
tion?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) Yes. Com
munications and demands relevant to 
the subject have been received by 
Government and D G. from time to 
time, and certain liberal ameliorative 
measures have already been adopted.

(b ) and (c ). Yes. This matter 
would be considered Departmentally 
and i f  necessary a Departmental 
Committee o f senior R.M.S. officers 
appointed The question is under 
the active consideration of Govern
ment

Holiday Homes in South India

99. Shri Tangamanl: WiU the Minis
ter of Transport and Commnnlcatloas
be pleased to refer to reply given to 
Unstarred Question No 1507 on tSie 
11th September, 1957 and state:

(a ) what further steps Government 
have since taken for starting holiday 
homes for Post and Telegraph em
ployees in the South; and

(b ) how many such homes are like
ly  to be started during the current 
financial year?

The Minister of State in the Minis
try of Transport and Communlcattsws 
(Shri Raj Bahadur): (a ) The Post
master General concerned has bee* 
directed to look for suitable accom
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modation—rented as well as surplus 
in any departmental building— in any 
health resort o f repute.

(b ) No definite number can be in
dicated at this stage.

Employees on Southern Railway

100. Shrimatl Parvathl Krishnan:
W ill the Minister o f Railways be 
pleased to state:

(a ) the number o f employees on 
the Southern Railway declared medi
cally unfit during 1955-56 and 1956- 
57;

(b ) the number o f employees who 
were offered and absored into alter
native jobs on their old pay;

(c ) the number of employees who 
w ere offered alternative jobs on lower 
pay; and

(d ) the number of employees who 
were retired from service on medical 
grounds?

The Deputy Minister of Railways 
(Shri Shahnawax Khan):

1955-56 1956-57
(a ) 502 469
(b ) 160 144
(c ) 170 119
(d ) 172 202

Committee for Postal Forms

101. Shrimatl Parvathl Krishna!!:
W ill the Minister o f Transport 
Communications be pleased to state:

(a ) whether the Committee set up 
by  Government to investigate the pro
blems o f printing, supply and con
sumption of postal and telegraph 
forms has held any meeting; and

(b ) when the committee propose to 
submit their final report?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a ) Yes. One 
meeting.

(b )  I t  is hoped in about six 
months time.

pnjnrrffrn** Catal

10S. Sardar Iqbal Singh: W ill the
Minister o f Irrigation and Power be
pleased to state the funds allotted fo r 
the Sarhind Feeder and Rajasthan 
Canal to Punjab and Rajasthan Gov
ernments respectively by the Central 
Government for 1957-58?

The Minister of Irrigation and 
Power (Shri S. K. Patti): No request 
for funds during 1957-58 has been 
received from  the Punjab Government 
for Sirhind Feeder Project.

As regards Rajasthan Canal, the 
Government of Rajasthan have asked 
for a provision o f Rs. 1-6 crores during 
1957-58 The question o f allotment is 
under consideration.

Opening of New Post Offices

104. Sardar Iqbal Singh: W ill the
Minister o f Transport and Communi
cations be pleased to state:

(a ) how many new post offices were 
to be opened and the status o f how 
many o f the old ones was to be rais
ed in the first F ive Year Plan in the 
State o f Punjab and how far the 
target fixed was implemented, district- 
wise;

(b ) how many cases o f opening o f 
new branch post offices and raising 
the status o f the old ones have been 
transferred from the First Plan period 
to that o f the Second Plan in each 
district o f that State and the reasons 
therefor;

(c ) how many cases o f opening o f 
new branch post offices have been 
finalised to be opened in the Feroze- 
pore district in the current year; and

(d ) the location o f such offices in 
the district?

The Minister of State in the Minis
try of Transport and r jim iw iM H M t  
(Shri Raj Bahadur): (a ) During the
first F ive-Year Plan period no specific 
district or statewise targets were fixed 
either fo r  opening new post offices or 
fo r raising status o f the existing ones. 
However, there was an all-India target 
for opening new poet‘ .offices, which
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aimed at having 59,000 post offices at 
the end o f the Plan period and this 
was fu lly  achieved.

A  statement explanatory o f the 
policy followed in the opening o f new 
post offices during the plan period is 
laid on the Table o f the Sabha. In 
accordance with this policy, 720 new 
post offices were opened in Punjab 
State during the period. District-wise 
details of these offices are given in the 
statement laid on the Table o f the 
Liok Sabha. [See  Appendix I, an
nexure No 40.]

92 post offices were also upgraded 
in this State under the normal rules 
during the period. District-wise in for
mation in respect o f these offices is 
being collected and w ill be laid on the 
Table of th$ Sabha.

(b ) Does not arise in view  of the 
reply above.

(c ) and (d ) A  statement is laid on 
the Table of the Lok" Sabha. [See 
Appendix I, annexure No. 40.)

Hydro-electric Projects In Himachal 
Pradesh

105. SanUr Iqbal Singh: W ill the
Minister of Irrigation and Power be
pleased to state:

(a ) whether Government have taken 
any steps to harness the rivers of 
Himachal Pradesh which have power 
generating potentialities;

(b ) it so, the nature o f the steps 
taken so far; and

(c ) which of these rivers Govern
ment propose to harness in the future?

The Minister of Irrigation and 
Power (Shrl S. K. Patil): (a ) Yes,
Sir.

(b ) NogU Hydro-electric scheme on 
the Nogli stream tributary o f the 
Sutlej with an initial installation of 
500 K.W . is currently under imple
mentation.

(c ) Ravi, Beai, Sutlej and their 
tributaries.

National Water Supply and Sanitation 
Programme*

106. Sardar Iqbal 8inch: W ill the
Minister o f Health be pleased to 
refer to the reply given to Starred 
Question No. 702 on the 31st May, 
1957 and state the places where some 
more environmental Sanitation Pro
jects sponsored by the W orld Health 
Organisation are proposed to be taken 
up?

The Minister at Health (Shrl Kar- 
markar): It is proposed to establish 
one more environmental Sanitation 
Project sponsored by the W orld Health 
Organisation in the State o f Uttar 
Pradesh. A  proposal for the estab
lishment o f a Pilot Project in Bihar is 
also under consideration.

Schools in Himachal Pradesh

108. Shrl D. C. Sharma: W ill the
Minister o f Education and Scientific 
Research be pleased to state the 
number of primary, middle and high 
schools in the Himachal Pradesh and 
the number o f students studying in 
them?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali):

No of institutions No. o f
Students

( 1) High Schools 45 20,927

(i i )  M iddle Schools 108 17,446

(lii ) Primary Schools 771 36,054

Army School of Education,
Pachmart4

169. Shrl V. C. Shukla: W ill the
Minister of Defence be pleased to 
state:

(a ) since how long the question o f 
permanent location o f the Arm y 
School o f Education which Is at 
present functioning at Pachmarhi has 
been engaging the attention o f Gov
ernment;

(b ) whether Government have 
taken any final decision about its per
manent location;

(c ) if not, the reasons therefor:
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(d> if a decision has been taken, 
then the basis o f that decision; and

(e ) the financial implications o f the 
same?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) Since Sep
tember. 1956.

(b ) It  has been decided to retain 
the School permanently at Pachmarhi.

(c ) Does not arise.

(d ) The School is already function
ing at Pachmarhi Its location at some 
other place would entail heavy 
expenditure.

(e ) The estimated cost o f construct
ing permanent buildings for the 
School at Pachmarhi is about Rs 9 
lakhs

Expansion of Ordnance Factories

110. Shri V. C. Sbukla: W ill the
Minister o f Defence be pleased to 
refer to the reply given to Half-an- 
Hour discussion on the Expansion of 
Ordnance Factories held on the 6th 
September, 1957 and state:

(a ) whether the exploring team 
which was entrusted with the task of 
finding out as to how many items 
being imported at present could be 
manufactured in the Ordnance Facto
ries, has submitted its report;

(b ) whether the report w ill be laid 
on the 'lable; and

(c ) if the report has not been sub
mitted, by what time, the team is 
expected to submit it?

The Deputy Minister of Defence 
(Shri Raghuramalah): (a ) The team| 
Committee has not yet submitted its 
report.

(b ) As this is a departmental report, 
it w ill not be laid on the Table of 
the Sabha.

(c ) The team is expected to submit 
its preliminary report by the end o f 
November, 1857.

Loan  and Granta-tn-aid to O riM

111. Shrl F u i (n h i :  W ill the Minis* 
ter o f Finance be pleased to state:

(a ) the amount o f money advanced 
by Central Government to Govern
ment o f Orissa by way o f loan from  
1950 to July, 1957 year-wise, under 
different heads;

(b ) the amount of money advanced 
by Central Government to Govern
ment o f Orissa, by way or grants-in- 
aid, under different heads from 1950 
to July, 1957;

(c ) the rate of interest charged on 
loans advanced to the State Govern
ment;

(d ) the total amount o f interest due 
to Central Government from the State 
Government; and

(e ) whether any payment has been 
made by the State Government on 
that account so fa r?

The Minister of Finance (Shri T- T.
Krishnamachari): (a ) and (b ). Tw o 
Statements giving the information are 
laid on the Table 'o f the Lok Sabha.
I See Appendix 1, annexure No. 41.]

( c ) The rate of interest varies with 
the period of the loan, the maximum 
being 4i per cent, per annum.

(d ) About Rs 9'17 crores became 
due for payment in respect o f the 
loans sanctioned during the period 
from April 1950 to July, 1957.

(e ) About Rs. 9-12 crores has been 
paid. The balance o f Rs. 5 lakhs re
presents interest on Rehabilitation 
loans the terms of which have not yet 
been finalised.

Registration o f Transfer e f Share*

Shrl Morarka:
Shri Nathwanl:

W ill the Minister o f Finance be 
pleased to state:

(a ) the number o f appeals filed 
with Government under section 111  
of the Companies Act, 1B59 against
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refusal o f registration o f transfer o f 
shares; and

(b ) how many such appeals have 
been disposed of and their results?

The Minister of Finance (Shri T. T. 
Krtshnamachari): (a ) 87. The number 
does not, however, include 19 appeals 
which, though purporting to be filed 
as appeals under section 111  of the 
Companies Act, 1956, were not admis
sible in accordance with the provi
sions of the section.

(b ) 81 appeals have so fa r been dis
posed of. In 22 cases orders were 
issued by the Central Government 
directing the companies concerned to 
register the transfers of shares, and 
in the remaining 59 cases orders were 
issued to the effect that the transfers 
o f shares need not be registered.

Estate Duty

113. Shri Nagi Reddy: W ill the
Minister of Finance be pleased to
state:

(a ) the total amount of estate duty 
collected in Andhra Pradesh during 
the year 1956-57;

(b ) the total number of estate duty 
cases registered during the year 1956- 
57 in Andhra Pradesh; and

(c ) the number o f cases disposed 
o f and the amount collected district- 
wise7

The Minister of Finance (Shri T. T. 
Krlshnamachari): (a ) Rs 5,01,459

(b ) 318.

(c ) A  statement is laid on the Table 
o f Lok Sabha. [See Appendix I, 
annexure No. 42.]

Income Tax from  Andhra Pradesh

114. Shri Nagi Reddy: W ill the.
Minister o f Finance be pleased to 
state:

(a ) the amount o f income tax 
realised district-wise in the State of 
Andhra Pradesh during the years 
19S2<53 and 1056*57; and

(b ) the amounts realised from  par
sons falling under various income 
groups during the period?

The Minister at Finance (Shri T. T. 
Krishnamachari): (a ) and (b ). State
ments giving the required information 
are laid on the Table o f Lok Sabha. 
(See Appendix I, annexure No. 43.]

Civilian Employees in Air Force and 
Naval Dockyard

115. Shri S. M. Banerjee: W ill the
Minister of Defence be pleased to
state:

(a ) the number of civilian 
employees including civilian officers 
employed in A ir Force and Naval 
Dockyard; and

(b ) the number o.' employees occu
pying Government quarters?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) and (b ). 
The required information in regard to 
the A ir  Force (excluding A ir  Head
quarters) and Naval Dockyard is given 
below:

(a ) 24,808.

(b ) 2,968.

Technical Development Establishments

116. Shri S. M. Banerjee: W ill the 
Minister o f Defence be pleased to 
state:

(a ) the total number of employees 
including officers in Technical Deve
lopment Establishments and army 
work-shops; and

(b) the number of employees 
occupying Government quarters?

The Deputy Minister of Defenoe 
(Shri Raghuramaiah):

(a ) TDEs— 12,105.

Army Workshops— 12,318.

(b ) TDEs—2,320.

Army Workshops— The infor
mation is being collected 
and w ill be laid on the 
Table of the Lok Sabha in 
due course.
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Ordnance Depot*

117. Shri S. M. Banerjee: W ill the
Minister o f Defence be pleased to 
state:

(a ) the total number of employees 
(including officers) in Ordnance 
Depots; and

(b ) the number o f employees occu
pying Government quarters?

The Deputy Minister of Defence 
(Shri Raghuramaiab): (a ) The total
number ot civilians including officers 
and industrial and non-industrial per
sonnel is 52,123.

(b ) Separate statistics are not main
tained in respect o f employees of 
Ordnance Depots alone at a Station. 
The information is, however, being

collected and will toe laid on the Table 
of the Lok Sabha as soon as possible.

Ministry of Defence Security Corps

118. Shri S. M. Banerjee: W ill the
Minister o f Defence be pleased to
state:

(a ) the salary and other allowances 
paid to Ministry o f Defence Security 
Corps personnel;

(b ) whether their pay and allow
ances are less than those o f the regular 
army personnel; and

(c ) if so, whether any steps 
being taken to equalise them?

are

The Deputy Minister of Defence 
(Shri Raghuramalah): (a ) The rates
o f pay and allowances o f different 
categories o f MDSC personnel are as 
follows:—-

(i) Pay and D  earnest Allowance

Rank Scale of Pay Dearness
Allowance

Sepoy Rs. 20-- 1— 25

Rs. As. 

20 0
Sepoy Clerk. Rs. 40 20 0
Naik R>. 30 20 0
Naik Clerk Rs. jo 20 0
Havildar Rs. 40—j/3— 44 (i.e. an increment o f 20 0
Havildar Clerk

Rs. 2/- after each three years). 
Rs. 60— 2/3— 64 . . . . 25 0

Bn QA1 Havildar Rs. 46 . . . . 20 0
Bn Havildar Major. . Rs. 48 . . . . 20 0
jemadar Rs. 75— 5— 90 . . . . 25 0
Jemadar Clerk Rs. 105— 5— 120 27 8
Subedar Rs. 115— 10— 145 27 8
Subedar Clerk Rs. 140— 10— 170 27 8

Subedar Major Rs. 1 7 5 ...................................

to
30 <j 
30 0
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(U ) Compensatory Allowance.
Compensatory allowance i*  admis

sible under the conditions applicable 
to civilians, but at half the civilian 
rates in stations where it  is granted

mbay and Ca’cutta—

Pay Range Rs. per month

Not exceeding 35 
Exceeding 35 but not exceeding 60 
Exceeding 60 but not exceeding 80 
Exceeding 80 but not exceeding 140 
Exceeding 140 but not exceeding zoo

Madras, Hyderabad (Dn), Ahmedabad, Delhi

Below 55 . . . . .
Between 55 and 100 
Exceeding 100 but not exceeding 140 
Exceeding 140 but not exceeding 300

(Hi) Rations 
MDSC personnel get free rations or 

ration allowance in lieu at the same 
scale as for equivalent ranks o f the 
Regular Arm y.

( iv )  Accommodation.

Accommodation, furniture, light, 
water and conservancy are provided 
as fo r  equivalent ranks of the Arm y.

( v )  In addition MDSC personnel 
get clothing allowance and barber and 
washerman allowance as for the 
Regular Army.

(b ) Yes, Sir.

(c ) No steps are being taken to 
equalise the pay and allowances bet
ween the MDSC and Regular Arm y 
personnel as the roles and duties o f 
the two vary.

M. E. S.

I  IB. Shri S. M. Banerjee: W ill the 
Minister of Defence be pleased to 
state:

to civilian non-gaxetted employees o f 
the Government o f India. H a lf the 
current rates o f compensatory allow
ance are as under:—•

Compensatory 
allowance

Rs. per month

2 8
3 12
5 o
6 4
7 8

and Kanpur

...................................  1 8
2 8

...................................  3 8

................................... 5 o

(b ) the number of employees occu
pying Government quarters; and

(c ) the number of quarters cons
tructed for M.E.S. employees during 
the period from 1st January, 1947 to 
the 31st December, 1956?

The Deputy Minister o f Defence 
(Shri Raghuramalah): (a ) The total
number of employees in M.E.S. as on 
the 1st July, 19S7 ia as shown below;

(1 ) Gazetted 638
(2 ) Non-gazetted

Non-Industrial 14014

Industrial 21583

(b ) The number of employees occu
pying Government quarters is 8741.

(c ) 789.

Small Arms Factory, Kanpur

ISO. Shri 8 . M. Banerjee: W ill the
Minister of Defence be pleased to 
state:

(a ) the total number o f employees (a ) the total number of bren guns
Gazetted, non-Gazetted, non-industrial produced in the Small Arms Factory,
and industrial in M.E.S.; Kanpur till the 30th September, 1957;
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(b ) the output per month; and

(c ) the cost o f each bren gun?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) to (c ). It is 
not in the public interest to give the 
Information asked for.

Civilian Employees in Ordnance 
Factories

121. Shrt S. M. Banerjee: W ill the
Minister o f Defence be pleased to 
state:

(a ) the total number o f civilian 
employees in Ordnance Factories, 
Ordnance Depot, Technical Develop
ment Establishment Section, M E.S., 
Naval Dockyard, A ir  Force and Dairy 
farms; and

(b ) how many o f these fa ll within 
the categories o f Industrial and non
industrial?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) 1,96,551

(b ) Industrial . 90,266 
Non-Industrial : 1,03,442

Wage Bill for Defence Employees

122. Shri S. M. Banerjee: W ill the 
Minister o f Defence be pleased to lay 
a statement on the Table showing the 
wage bill per year in respect o f the 
follow ing categories o f employees in 
Defence Establishments:

(a ) Officers,
<b) Non-Gazetted staff,

(c )  Non-Industnal staff,

(d ) Industrial workers?

The Deputy Minister of Defence 
(Shri Raghuramaiah) A. statement 
giv ing the required information is 
placed on the Table of the Lok Sabha. 
ISee Appendix I, annexure No. 44],

Primary School Teachers In Tripura

ltt. Shri Dasaratha Deb: W ill the
Minister of Education and Scientific
B —earch be pleased to state:

(a ) the number of primary teachers 
and social workers whose services

3*4

have been terminated without show
ing any reasons during the last two 
years in Tripura;

(b ) whether any new appointments 
to these posts have been made during 
this period; and

(c ) whether any o f the teachers and 
social workers whose services have 
been terminated have been taken 
back?

The Minister of State In the Minis
try of Education and Scientific 
Research (Dr. K. L, Shrlmali): (a )
Nine.

(b ) Yes, Sir.

(c ) No, Sir.

Cost of Living-index in Tripura

124. Shri Dasaratha Deb: W ill the
Minister of Home Affairs be pleased
to state:

(a ) whether the cost of living-index 
in Tripura is higher than in Calcutta;

(b ) if so, the reasons therefor; and

(c ) the steps Government propose 
to take to supply essential commodi
ties at controlled rate in order to 
bring down the cost of living-index?

The Minister of State In the Minis
try of Home Affairs (Shri Datar):
(a ) Yes

(b ) Most o f the essential commodi
ties are conveyed from Calcutta mar
kets to Tripura either by surface 
route uia East Pakistan or by A ir  and 
their cost is augmented by the 
amount of the transport charges. This 
results in increase in the prices of 
essential commodities.

(c ) W ith a view  to bringing down 
the prices, a good number o f fa ir 
price shops for the supply o f rice and 
wheat at subsidised rates have been 
opened by the Government.
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W W I ajWt

5T«rt : <WT ftm  
*nft «RTPT<rfm  «Ptn f r  ’ct̂ fwh

% apWT ^  W t f f  <T*<T<!1 t
ftra^fV ^ T -T T %  5TRT f t  | 7

fircn r*f (% ftfao w « f ^ m w r d ) : 
*pR*rr, ^ o ,c ^v, wrar i

Development of Laccadive Islands

126. Shri Pocker Sahib: W ill the
Minister of Home Affairs be pleased to 
lay on the Table:

(a ) a copy o f the report submitted 
by Shri S. Y. Krishnaswamy, I.C.S. on 
the development o f the Laccadive 
Islands; and

(b ) a statement showing the action 
taken on the recommendations made 
in the report’

The Deputy Minister o f Home 
Affairs (Shrimatl A lv a ): (a ) A  copy
o f the report which was submitted to
the Madras Government in 1952 is 
laid on the Table o f the Lok Sabha. 
[Placed in Library. See No LT-381 / 
57]

(b ) The Government of India are 
not aware o f the action taken on this 
report by the Madras Government. 
The Administrator has, however, taken 
into account the recommendations 
made in this report while formulating 
his proposals for the Five Year Plan 
for these Islands.

Steamer Service to Laccadive Islands

187. Shri Pocker Sahib: W ill the
Minister of Home Affairs be pleased to 
refer to the reply given to Starred 
Question No. 595 on the 29th May, 
1957, and state:

(a ) what arrangements have since 
been made for connecting the Lacca
dives with the mainland by a regular 
steamer service;

(b ) i f  so, when the steamer service 
w ill commence to operate; and

(c ) the periods during which the 
steamer service w ill be available?

The Deputy Minister of Bone  
Affairs (Shrimatl A lva): (a ) to (c ). 
N o ' arrangements have yet been 
made; efforts to charter a suitable 
vessel for the service continue.

State Law  Ministers' Conference

J
r  Shri Shree Narayan Das:
I Shri Raflhi Raman:

1 Shri Blbhutl Mlshra:
Shri Naval Prabhakar:
Shri Harlsh Chandra 

Mathnr:
| Shri R. S. Lai:
I Shri Easwsra Iyer:
I Shri Shlvananjappa:

Shri Wodeyar:
W ill the Minister o f Law be pleased 

to lay a statement on the Table show
ing the details o f schemes formulated 
at the recent State Law  Ministers’
Conference for

( i ) the speedy disposal o f cases;

( i i )  clearing arrears o f Court
cases;

( i i i )  removing corruption in
Courts; and

( i v ) reducing expenditure on liti
gation?

The Minister of Law (Shri A. K. 
S en ): Attention is invited to the sum
mary o f conclusions reached at the 
State Law  Ministers’ Conference held 
on the 18th and 19th September, 1957, 
which has been laid to-day on the 
Table o f the Lok Sabha in reply to 
Starred Question No. 124.

qTtarrsff mwrrn

/ > sft *ra  -.
• \ * r t  TT*r&rtf .-

w x  fsrwr aftr irihnnr ’f’ft
'TT rr*TT 7*?PT &
fa  ah  varcrr *rzrr far :

( * ) ip fa faw
iw fi n  smrrfrv,
♦srrfav cm  w i fa*r-f**r

jtrtst %
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♦H W -1 *T?ft f ;
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*TTO-*<r»V ( i t o  v to  « I „  *ft*TTT>)

( t )  *r ( ? ) .  g ^ n  «Pt r f r  %
V(Yk ?PTT MdHT TT Tt oii^O I

Defence Employees

130. Shri D. C. Sharma: W ill the
Minister o f Defence be pleased to 
state:

(a ) how many Defence employees 
opted for Pakistan at the time of 
Partition, provisionally and finally;

(b ) how many o f such employe** 
have actually gone to Pakistan;

(c ) how many o f such employees 
again applied to the Government o f 
India fo r their re-employment in the 
Defence Establishments as they did 
not go to Pakistan; and

(d ) what steps Government are 
talcing to reabsorb them?

The Deputy Minister of Defence 
(Shri Ragharamaiah):  (a ) and (b ).
Personnel of the Arm ed Forces were 
not given the right o f opting fo r 
either India or Pakistan. Only the 
non-Muslim personnel belonging to 
Pakistan and Muslim personnel 
belonging to the rest o f India were 
given such option; such option was 
also Anal. Accurate figures o f the

number who opted fo r Pakistan can
not be collected, as the information 
w ill have to be collected from  all the 
Record Offices, some o f which have 
remained in Pakistan. The number 
o f officers and men belonging to the 
three Services, who finally le ft fo r  
Pakistan, is however, approximately 
estimated to be a lakh and a half.

In the case o f civilian employees, 
even a rough estimate o f the number 
who opted fo r Pakistan or le ft fo r 
Pakistan cannot be made in the 
absence o f records; in the case o f c iv i
lian employees, however, the option 
exercised was treated provisional 
until confirmed later.

(c ) and (d ). A  small number in the 
case of Defence employees changed 
their option at the final stage and 
desired to stay in India. Such persons 
w ere generally allowed to stay on in 
their previous employment after an
other verification o f their character 
and antecedents wherever necessary. 
Accordingly no special steps to re
absorb such personnel were consider
ed necessary.

Conference of Commonwealth 
A ir  Chiefs

131. Shri D. C. Sharma. W ill the 
Minister o f Defence be pleaased to 
state:

(a ) whether any report has been 
submitted by the representatives o f 
India who attended the Conference o f 
the Commonwealth A ir  Chiefs held in 
London in August, 1957 to the Minis
try; and

(b ) i f  so, the nature o f the Report 
and decisions taken thereon?

The Deputy Minister o f Defence 
(Shri Raghuramaiah): (a ) No.

(b ) Does not arise.

National Cadet Corps

132. Shri D. C. Sharma: W ill the
Minister of Defence be pleased to 
state:

(a ) the number o f persons trained 
by the National Cadet Corps in
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various States in 1957 so far and the 
names o f places w here training camps 
w ere  held;

(b )  the expenditure incurred on the 
same by Government and whether 
Government propose to continue it 
under any definite scheme;

(c ) whether it is proposed to expand 
the activities o f the N.C.C.; and

(d ) i f  so, the steps so far taken?

The Deputy Minister o f Defence 
<ShrJ Raffharamaiah): (a ) Two state
ments, one showing the strength of 
the NCC by States as on 31st October, 
1957 and the other showing the places 
w here annual training and Social Ser
v ice  camps are scheduled to be held 
during 1957-58 are laid on the Table 
o f the Lok Sabha. [See Appendix 1, 
annexure No. 45J.

(b ) and (c ). The actual expendi
ture incurred on the NCC so far 
during 1957-58 is not readily avail
able. The approximate expenditure 
estimated to be incurred during the 
current financial year on the existing 
units is given below:—

Centre Rs. 2,37,62,741
States Rs. 1,65,41,959

Total Rs. 4,03,04,700
m

The National Cadet Corps is a per
manent organisation. The expansion 
plans for the NCC movement have 
been included in the Sccond Five 
Y ea r Plan.

(d ) Under the Second Five Year 
Plan, it was proposed to expand the 
NCC by 30,000 Cadets per year. 
■During 1956-57, the first year of the 
Plan, however, only an expansion of 
about 19,000 Cadets was achieved as 
the State Governments could not allot 
their share o f the expenditure on the 
planned expansion. During the cur
rent year an expansion o f 20,000 
Cadets is expected.

Soldiers' Homes In Punjab

133. Shri D. C. Sharma: W ill the 
Minister of Defence be .pleased to 
state the amount spent annually on 
228 L.S.D.

the maintenance o f Soldiers* Homes 
in Punjab State?

The Deputy Minister Defence (Shrl 
Rayhuramniah) :  The information ig
being collected and w ill be laid on 
the Table of the Lok Sabha.

Housing Scheme for Scheduled Castes
and Scheduled Tribes in Punjab

134. Shri D. C. Sharma: W ill the
Minister o f Home Affairs be pleased 
to state:

(a ) the amount allotted to the 
Punjab State for construction o f 
houses for Scheduled Castes and 
Scheduled Tribes during 1956-57 and
1957-5B and the respective amounts 
spent during the period so far;

(b ) whether the Punjab Govern
ment have recommended any housing 
scheme for the Scheduled Castes and 
Scheduled Tribes for 1957-58; and

(c ) if  so, the details thereof?

The Deputy Minister of Home 
Affairs (ShrlmatJ A lva) - (a ) During
1956-57, an amount of Rs. 2 94 lakhs 
was allotted to Punjab State for the 
construction o f houses for Scheduled 
Castes. A  sum of Rs. 3'372 lakhs has 
been allocated for the same purpose 
during 1957-58. There is no housing 
scheme for the Scheduled Tribes in 
the Second F ive Year Plan o f Punjab, 
The information about the amounts 
spent has been sought for from  the 
State Government and w ill be laid on 
the Table o f the House as soon as 
received.

(b ) and (c ). A  statement is placed 
on the Table of the Lok Sabha. [See 
Appendix I, annexure No. 46],

Hindustan Aircraft Ltd.

135. Shrl Keshava: W ill the Minis
ter of Defence be pleased to state:

(a ) whether any settlement has 
been arrived at by the Management 
by negotiations with the employees o f 
the Hindustan A ircra ft Ltd., Banga
lore; and
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(b )  what are the reasops o f the 
delay in the settlement?

The Deputy Minister of Defence 
(Shri Raghnramstah): (a ) and (b ).
Several efforts have been made during 
the last few  weeks at different levels 
to effect a settlement but on account 
o f lack o f agreement over some o f the 
eighteen demands made by the 
Employees’ Association a final settle
ment is not yet possible.

Domestic Fuel

/  Shri S. C. Samanta:
3 ' \ S h r i R. C. Majhl:

W ill the Minister o f Steel, Mines
and Fuel be pleased to lay a state
ment on the Table showing:

(a ) the estimated annual require
ment o f domestic fuel for India;

(b ) how much o f it is met by coal 
In the form of coke;

(c ) how the rest o f the supply is 
met; and

(d ) what steps have been_ taken to 
meet the whole requirements from 
low grade coal, sized non-coking coal 
and sized middlings from washeries?

The Minister o f Steel, Mines and 
Fuel (Sardar Swaran Singh): (a )
There is no reliable estimate o f the 
annual requirements of domestic fuel 
which includes wood, charcoal, cow- 
dung cakes, farm wastes, soft coke 
etc.

(b ) About 167 million tons o f soft 
coke per annum is now being manu
factured and despatched for domestic 
consumption.

(c ) The rest of the supply is met 
by firewood, charcoal, cowdung cakes, 
farm  wastes, coal gas— in fact, any 
waste product that bums.

(d ) The approved plans of the 
private sector provides for an addi
tional one million tons.of coking coal 
o f lower grades being produced for 
the manufacture o f soft coke, further, 
when coking coals are washed for

metallurgical purposes, a large
quantity o f middlings w ill become 
available and these also may be uti
lised fo r the manufacture o f soft coke 
depending on availability o f transport 
and markets.
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Hindi Literature in N.E.S.

140. Shri Keshava: W ill the Minis
ter of Education and Scientific R e
search be pleased to state:

(a ) whether it is a fact that in the 
National Extension Service Blocks in 
Uttar Pradesh the literature prepared 
in Hindi for the villagers was not 
understood by them; and

(b ) if so, the steps, if any, taken to 
remedy the situation?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a )
Government have no such informa
tion.

(b ) Does not arise.

Monuments in Amain

141. Shri Amjatf A ll: W ill the
Minister o f Education and Scientific 
Research be pleased to refer to the 
reply given to Starred Question No. 
850 on the 13th August, 1957 and state 
the sum of money allotted to each o f 
the monuments o f National im 
portance in Assam with their names?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): A  state
ment is laid on the Table o f the Lok 
Sabha. [ See Appendix I, annexure 
No. 47],

Export of Coal

142, Shri T. B. VJttal Rao: W ill the 
Minister o f Steel, Mines and Fuel be
pleased to state:

(a ) the total quantity o f coal ex
ported till the end o f October, 1957 
during the calendar year; and

(b ) how it compares with the 
exports in 1956; and

(c ) the amount realised therefrom?

The Minister of Steel, Mines and 
Fuel (Sardar Sw ann  Singh): (a ) and
(b ). Exporti. of coal/coke to all 
foreign countries including Pakistan 
during January to October in 1956 
and 1957 were as follows: —

January to October 
Quantity in tons

1956 1,419,330
1957 1,504,375 (A pprox i

mate)

Total exports in 1956 were 1,728,508
tons.

(c ) Exports are made through the 
normal trade channel and the ex
porters are free to negotiate the 
F.O.B. price with the foreign buyers 
subject only to the condition that the 
statutory pit head prices fixed by 
Government are maintained. Prices
of coal/coke differ from grade to
grade and no statistics regarding
grade-wise or size-wise break down 
o f the quantity exported are compiled.
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In the circumstances, it is not pos
sible to work out the value o f ex 
ports to any degree o f reliability.

Insurance Policies

143. Shri R. S. La i: W ill the Minis
ter of Finance be pleased to lay a 
statement showing:

(a ) the number o f policies issued, 
sums assured and the number of

Period N o. o f Policies

1-9-56 to  3 1-12 -19 5 6  1,4^,069
1 -1 -5 7  to 2S -10 -19 57 4,96,756

TOTAl 6,43 ,h2 5

(b ) The ratio o f lapses during the 
years 1953, 1954 and 1955 were S'9%, 
8’5% and 9'0%, respectively. In for
mation for the subsequent period w ill 
be available only after the accounts 
o f the Corporation fo r its first year, 
(from  1-9-1956 to 31-12-1957) are 
ready.
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policies lapsed since the nationalisa
tion o f insurance business; and

(b ) the ratio o f lapsed policies in 
previous years and the present yearT

The Minister of Finance (Shri T. T. 
Krlshnamachari): (a ) The total num
ber o f policies issued, sums assured 
and the number o i policies lapsed 
since the nationalisation o f insurance 
business are as under:

Sums Assured N o. o f Policies lapsed
in crores of rupees _

54 77 \  T h e  inform ation
177- J9 f  is not available.

231 96
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Negotiating Machinery

145. Shri S. M. Banerjee: W ill the 
Minister of Defence be pleased to 
State:

(a ) whether negotiating machinery 
is functioning in A ir  Force and Naval 
Dockyards;

(b ) i f  not, the reasons therefor; and

(c ) whether duly elected works 
committees have started functioning?

The Deputy Minister o f DefenM  
(Shri Rathar«maiah): (a ) No.
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(b ) Re. Naval Dockyard: The ques
tion which Trade Union is to repre
sent the workers at the lowest level 
is to be determined by the Negotiat
ing Machinery at the top level, in 
accordance w ith the constitution o f 
the Negotiating Machinery. This 
question has not been discussed so 
far.

Re 1 A ir  Force ; The entire problem 
has to be examined carefully and is 
under consideration of the Govern
ment.

(c ) A  duly elected Works Commit
tee is functioning in the Naval Dock
yard, Bombay. Works Committees 
are not yet functioning in any of 
the A ir  Force installations.

Grants-ln-ald to States
146. Shri Panigrahl: W ill the Minis

ter o f Finance be pleased to state:
(a ) the amount o f financial assis

tance given to the various State G ov
ernments by way o f grants-in-aid, 
during the First F ive Year Plan 
period; and

(b ) whether money granted has 
been fu lly utilised?

The Minister of Finance (Shri T. T. 
Krishiuunacharl): (a ) and (b ). The 
attention of the Hon. Member is 
invited to the information available 
in Annexure V II  pages 278 to 281 o f 
the printed Explanatory Memorandum 
on the Budget o f the Central Govern
ment for 1957-58, which is in respect 
o f a ll the States together. The details 
State-wise and information regarding 
part (b ) of the question is being col
lected and w ill be placed on the Table 
o f the Lok Sabha in due course.
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Merit Scholarships
148. Shri S. R. Arumufham: W ill

the Minister o f Education and Scienti
fic Research be pleased to state:

(a ) whether any competitive exa
mination was held in Madras State in 
thr month o f September for the 
award of Central Government M erit 
Scholarships m public schools;

(b ) how many students appeared 
for this examination and how many o f 
them were found eligible for the 
scholarships; and

(c ) what is the age group pres
cribed for the award o f this scholar
ship?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a ) Yes, 
Sir.

(b ) 101 candidates appeared of 
whom 41 qualified for being called 
for the interview held by the Central 
Selection Committee. The number o f 
candidates finally selected for award 
o f scholarships w ill be known only 
after the interviews have been com
pleted in a ll the Centres in India.

(c ) S to 12 years.
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Andaman Islands

150. Shri N. R. MunUany: W ill the 
Minister of Home Affairs be pleased 
to lay a statement on the Table show
ing the allocation and performance 
figures of the number o f families 
settled so far from various States
since 1953 under the Development 
and Colonisation Scheme of the 
Andaman Islands?

The Deputy Minister o f Home 
Affairs (Shrimatl A lv a ): A  statement 
to placed on the Table o f Lok Sabha. 
[See Appendix I, annexure No. 50.]

Development al Laccadive, A ttlsdh i 
Ml4 IQuK^QJ

151. Shri Abdul Salam: W ill the
Minister' o f Home Affairs be pleased 
to state what steps have been taken 
to develop education, health and 
cottage industries in the Laccadive, 
Am indivi and Minicoy Islands?

The Deputy Minister of Home 
Affairs (Shrimatl A lva ): A  statement 
showing the schemes in this regard 
which have been approved recently, 
is placed on the Table o f the Lok 
Sabha. [See Appendix I, annexure 
No. 51.]

Seaman Moses

152. Shri Narayanankutty Menon:
W ill the Minister of Defence be
pleased to state:

(a ) whether it is a fact that leading 
Seaman Moses of I.N.S. Garuda died 
o f hydrophobia on the 11th Septem
ber, 1957 at Cochin; and

(b ) if  so, whether it was due to 
lack o f proper medical aid?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) Yes, Sir.

(b ) No, Sir.

J.C.Os. in Ordnance Factories

153. Shri Bahadur Singh: W ill the
Minister o f Defence be pleased to 
state:

(a ) the number o f J C.Os. promoted 
as Commissioned Officers in the 
Ordnance Factories since May, 1957; 
and

(b ) the number of retired Commis
sioned Officers re-employed in the 
Ordnance Factories since May, 1957?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) Nil.

(b ) Nil.

Coal

154. Shri Raghonath Singh: W ill the 
Minister of Steel, Mines and Fuel be
pleased to state whether it is a fact 
that the output o f coal is falling 
monthly?
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Thm Minister of Steel, Mines and 
Fuel (8 u 4 v  Swanui S in fb): The
production o f  coal is subject to sea
sonal variations but on the whole it 
is increasing as compared w ith 1956. 
A  comparative statement showing 
monthwise production o f coal during 
the years 1957 and 1956 is given 
below :—

STATEM ENT

1957 1956
January 3,627,151 3,206,243

Fabruary 3,518,681 3,357,546

March 3,652,777 3,361,867

A pril 3,726,106 3,223,494

M ay 3,794,092 3,316,272

June 3,330,400 3,193,660

July 3,296,150 3,164,853

August 3,375,701 3,307,647

September 3,679,348 3,123,341

Service Rules for Employees of 
Tripara

155. Shri Dasaratha Deb: W ill the
Minister of Home Affairs be pleased 
to state:

(a ) whether there are any separate 
service Rules for the employees o f the 
Administration o f Tripura, and

(b ) if  not, whether Government 
propose to frame them m the near 
future?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a ) and (b ) The employees under 
the Union Territory o f Tnpura are 
governed by the Central Rules relat
ing to classification and control. Their 
promotions and recruitment are regu
lated by the general principles laid 
down by the Government o f India. 
T h e  question o f framing separate 
rules for such employee* has, there
fore, not arisen

Housing of Government Employees in 
Tripura

156. Shri Dasaratha Deb: W ill the
Minister of Home Affairs be pleased 
to state:

(a ) whether Government employees 
o f the Divisional Headquarters o) 
Tnpura face great difficulties fo r  
boarding and lodging;

(b ) whether these employees have 
requested Government for construction 
o f barracks fo r their accommodation; 
and

(c ) whether Government have an-
proposal to build such barracks parti
cularly fo r the clerical staff o f the 
Divisional Headquarters o f Tripura?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a ) No complaint to this effect has 
been received from Government em
ployees

(b ) No specific request in writing 
has been received.

(c ) Accommodation exists already 
for a part of the staff. Steps to pro
vide more accommodation are being 
taken

Smuggling in Manipur

157. Shri L . Achaw Singh: W ill the 
Minister o f Finance be pleased to
state:

(a ) the total value o f goods 
smuggled out o f Manipur into Burma 
and smuggled into Manipur from  
Burma and seized by the Land Cus
toms Department from  1st January, 
1957 upto date; and

(b ) the separate figures o f each’

The Minister of Finance (Shri T. T. 
Krlshnamachari): (a ) and (b ) During 
the period from 1st January, 1957 to 
the 30th September, 1957 the Land 
Customs Department have seized 
goods valued at Rs. 2,107/- attempted 
to be srtiuggled from Manipur into 
Burma and goods valued at 
Rs. 54,273/- smuggled from Burma 
into Manipur The total value of th» 
goods so seized comes to Rs. 56,380/-,
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Tuition Faculties for Scheduled Caste 
Stndente

158. Shri L. Achaw Singh: W ill the 
Minister o f Education and Scientific
Research be pleased to state:

(a ) how many Scheduled Caste 
students in Manipur have availed o f 
the free tuition facilities up till now;

(b ) whether there are any aided or 
private schools in the villages mostly 
inhabited by Scheduled Castes com
munities providing these facilities; 
and

(c ) i f  so, the names of these institu
tions or schools?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. Shrimall): (a )
The information is being collected 
and w ill be laid on the Table o f the 
Lok Sabha in due course.

(b ) Yes, Sir.

(c ) The Nilapadma Aided M.E. 
School, Sekmai.

School Teachers in Manipur

159. Shri L. Achaw Singh: W ill the 
Minister o f Education and Scientific 
Research be pleased to state:

(a ) whether primary school teachers 
in Manipur transferred to distant 
places in the hills and the valley are 
given residential quarters; and

(b ) if  not, the reasons therefor?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. Shrimall): (a )
No, Sir.

(b ) Primary school teachers are 
treated in the same manner as other 
classes o f Government servants, who 
are not provided with quarters, but 
in the case o f women teachers o f 
rural areas the question o f providing 
rent free accommodation is being 
considered.

Accommodation for Tribal Employee* 
at Manipor

16ft. Shri L. Achaw Singh: W iU th »
Minister o f Home Affairs be pleased 
to re fer to the reply given to Unstar
red Question No. 1384 an the 9th. 
September, 1967 and state;

(a ) whether it is a fact that no 
house allowance is given to tribal 
employees o f the Manipur Administra
tion at Imphal when they hire their 
own houses in the town; and

(b ) whether the Manipur Adminis
tration has made any provision to 
construct more residential quarters at 
Imphal?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a ) Yes.

(b ) It is difficult to provide G ov
ernment accommodation to a ll G ov
ernment servants, tribal or others. 
The employees o f the Manipur A d 
ministration are however, provided 
with Government residential accom
modation to the extent available.

Reserve Bank of India Branch at 
Nagpur

161. Shri V. C. Shulila: W ill the
Minister of Finance be pleased to 
state:

(a ) whether it is a fact that the 
banking department o f the recently 
opened branch of the Reserve Bank in  
Nagpur, is being shifted from Nagpur 
now; and

(b ) i f  so, the reasons therefor?

The Minister of Finance (Shri T. T. 
Krishnamacharl) :  (a ) No.

(b ) Does not arise.

Legislative Connells

162. Shri Tangamanl: W ill the
Minister of Law  be pleased to state 
the approximate extra expenditure 
likely to be incurred yearly as a result 
of the recent expansion o f the state 
Legislative Councils?

The Minister of Law  (Shri A. K. 
Sen): According to the estimates
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received from the seven State Gov
ernments concerned, the approximate 
extra expenditure is Rs. 4,78,000 per 
year.

Asbestos in Andhra Pradesh

163. Shrl Balarama K rlshnalah ; 
Will the Minister of Steel, Mines and 
Fuel be pleased to state:

(a ) whether Government have 
received any report on the investiga
tion for asbestos in Andhra Pradesh; 
and

(b ) i f  so, what action Government 
have taken on the report?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a ) Yes, Sir.
A  copy of the report is contained in 
the Geological Survey of India’s 
Bulletin No. 5 entitled ’ ‘Asbestos and 
Barytes in Pulivendla taluk, Cudda- 
pah District”  and is available in the 
L ibrary o f the House.

(b ) The Pulivendla taluk mines 
have been leased out to a private com
pany, whose working is periodically 
inspected by the Indian Bureau of 
Mines. The report calls for no further 
action on the part of Government.
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Book. Industry Council

165. Shrimali Parvathi Krishnam
W ill the Minister o f Education and 
Scientific Research be pleased to stater

(a ) whether any memorandum has 
been received from the Book Industry 
Council o f South India; and

(b ) i f  so, the action taken thereon?

The Minister of State in the Minis
try of Education and Scientific
Research (Dr. K. 1>. Shrimali): (a )
A  memorandum from  the Council 
addressed to the Director General, 
Unesco was received for onward 
transmission.

(b ) The Council was advised to 
contact the National Book Trust in 
the matter.

National Coal Development 
Corporation

166. Shri Bimal Ghose; Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a ) whether he has received com
plaints regarding difficulties experi
enced by collieries consequent on thf 
shifting o f the offices of the National 
Coal Development Corporation fro u 
Calcutta to Ranchi; and

(b ) if  so, what action Government 
have taken or propose to take there
on?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a ) No.

(b ) Does not arise.

Accumulated Stock of Coal

167. Shri Bimal Ghose: W ill the
Minister o f Steel, Mines and Fuel be
pleased to state:

(a ) the accumulated stocks at collie* 
ries in West Bengal and Bihar in the
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private and public sectors as at the 
end of January, March, June and 
August, 1957; and 

(b) the reasons for increase in 
stocks, if any, and for disparity, if 
any, in stocks h eld by the private and 
. the public sectors? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a ). A 
statement showing the stocks at the 
end of each month, for the months 
January to August 1957 both in res-
pect of the public sector and private 
sector is laid on the Table of Lok 
Sabha. [See Appendix I, annexure 

·No. 52.] 

(b) The transport position in the 
first half of every year is difficult 
compared to the second half when it 
is somewhat easier. The stocks of coal 
in collieries, therefore, show a ten-
dency to increase in the first half of 
each year and are cleared only in the 
latter half. In 1957 the transport 
position deteriorated especially in .the 
months of May and June due to the 
flu epidemic among the railway staff. 
"The position has shown an improve-
·ment from July and it is expected 
·that the stocks in the collieries will 
'be reduced in the latter half of 1957. 

As regards the comparatively less 
stocks in the state collieries, this is 

·because state collieries supply coal to 
-railways and other Government pro-
jects .which have a high priority for 
allotment of wagons. 

Life Insurance Corporation 

16S. Shri Jadhav: Will the Minister 
of Finance be pleased to state: 

(a) the number of Divisional Offices 
of Life Insurance Corporation in 
India with their locations; 

(b) when the office at Nasik was 
·shifted; 

(c) r easons therefor; 

(d) what was the number of staff 
·at Nasik; and 

(e) the amount spent on the staff 
:tfor their move to the other place? 

The Minister of Finance (Shri T. T. 
Krishnamachari)·: (a) to (e). The in-
formation is being collected and wrll 
be laid on the Table of the Lok 
Sabha. 

Mica 

169. Shri Jadhav: Will the Minister 
of Steel, Mines and Fuel be pleased to 
state: 

(a) whether it has come to the 
notice of Government that Mica is 
available near Vinchur in Nasik 
district; 

(b) whether Government propose to 
take steps to have geological survey 
of the site; and 

(c) if so, when? 

The Minister of Mines and Oil 
K. D. Malaviya): (a) to (c). 
information is being obtained 
will be laid on the Table of the 
Sabha, when received. 

Foreign Loans and Grants 

(Shri 
The 
and 
Lok 

170. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to state 
the estimated amount of loans and 
grants that are likely to be received 
from foreign countries and Interna-
tional Organisations respectively 
during the year 1957-58 separately? 

The Minister of Finance (Shri T. T. 
Krishnamachari): Discussions with 
foreign Governments and other autho-
rities concerned have not yet been 
concluded and it is hence premature 
to estimate the amount of loans that 
may be received in 1957-58. 

Scientists 

171. Sardar Iqbal Singh: Will the 
Minister of Education and Scientific 
Research be pleased to state: 

(a) the number of scientists who 
were given partial financial assistance 
for studies abroad during the year 
1957-58 so far; and 

.. 

~ 

f 

-, 

.. ,. 
~ .,. 
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(b) the amount sanctioned on loan 
basis to students studying abroad 
during the same period? 

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and 
(b). A statement giving the required 
information is laid on the Table of 
Lok Sabha. [See Appendix I, annex-
ure No. 53.] 

Coal Deposits in Kangra 

172. Sardar Iqbal Singh: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether Government are aware 
that the Kangra Hills in Punjab State 
are rich in coal deposits; 

{b) if so, the extent of their poten-
tiality; 

(c) whether coal mines in the 
Kangra Hills have been exploited; and 

(d) if so, to what extent? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (d). Accord-
ing to Government's informaticm som e 
lignite is undoubtedly found in these 
hiHs. But it is not sufficiently rich 
in quality to be exploitable commer-
cially. 

West German Scholarships 

173. Sardar Iqbal Singh: Will the 
Minister of Education and Scientific 
Research be pleased to state: 

(a) whether the terms of scholar-
ships offered by the Government of 
the Federal Republic of Germany to 
Indian Students for technical train-
ing there have since been finalised; 

(b) if so, the number of students 
selected; and 

(c) the number of applications 
received for these scholarships? 

The Minister of State in the Min is-
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a) 
Yes, Sir. 

- .---. . .. - .. :- .~-1 

(b) 18 so far. 

(c) 146. 

Public Limited Companies 

174. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to 
state: 

(a) the number of public limited 
companies in India at present; and 

(b) the total share capital of these 
companies and their assets? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) and (b). Total 
number and paid-up capital of public 
limited companies registered in India 
and at work as on 30th June, 1957 
were 9,518 and Rs. 7,24 crores respec-
tively. 

Information relating to the total 
assets of all the public limited com-
panies cannot be furnished as its col-
lection will entail considerable time 
and labour. But according to the 
Reserve Bank of India, net total 
assets of 750 of the public limited 
companies which account for near ly 
two-thirds of the total paid-up capital 
of all the public limited companies 
at work amounted to Rs. 11,91 crores 
in 1955. 

Tobacco Cultivation 

175. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to state: 

(a) the area of land in the District 
of Ferozepur in the Punjab brought 
under tobacco cultivatiQn during 1956-
57 ; and 

(b) the total amount realised there 
from excise duty on tobacco during 
the same year? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) 96 Acres. 

(b) Rs. 2,19,951. 

Foreign Defence Personnel 

176. Sardar Iqbal Singh: Will the 
Minister of Defence be pleased to 
state the number and ranks of the 
foreign Defence personnel who visited 
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India during the year 1956 and during
1957 so far?

The Deputy Minister of Defence 
(Shri RaihanHwttoh); 16 officers of
the armed forces o f foreign countries 
have visited India as members of 
delegations or on other official duties 
during 1956, and 27 officers and 1 
other rank during 1957. O f the 43 
officers, 10 were General Officers or 
o f equivalent ranks in the Navy and 
the A ir  Force and the remainder were 
Colonels or below.

Drilling for Oil In Bombay
177. Sardar Iqbal Singh: W ill the

Minister o f Steel, Mines and Fuel be
pleased to refer to the reply given to 
Unstarred Question No. 212 on the 
24th May, 11)57 and state whether any 
progress has been made since then 
with regard to drilling in selected 
places near Bombay (Kaira District) 
for finding oil?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): A t present only one 
site, 5 miles north-west o f Cambay has 
been selected for drilling. Prepara
tions for carrying out drilling are in 
progress. Drilling rig procured from 
the U.S.S.R. Government is being 
transported to the site. The founda
tion work for the drilling rig and the 
construction o f tube well for water 
supjjly are in progress,

12 hrs.
M OTION FOR ADJOURNMENT

S t a t e m e n t  b y  t h e  M in is t e r  o f

R e h a b il it a t io n  a t  R e h a b il it a t io n  
M in is t e r s ’ C o n f e r e n c e

Mr. Speaker: There is an adjourn
ment motion tabled by Shri Bimal 
Ghose and Shrimati Renu Chakravartty 
regarding the statement made by the 
Minister of Rehabilitation at the Re
habilitation Ministers’ Conference in 
Darjeeling in connection with the 
rehabilitation of future migrants from 
East Pakistan. I have put it down for 
thig day. The hon. Prime Minister.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal

N ehru ): I  have not been able to
understand how this question has- 
become one for adjournment.

Mr. Speaker: 1 only wanted to hear 
him, whether he would like to make a 
statement on this matter.

Shri Jawaharlal Nehru: The Min
ister for Rehabilitation in the course 
of a conference in Darjeeling made 
certain suggestions fo r the considera
tion of that conference and later. The 
first point is that no decisions were 
arrived at at all. It is an idea thrown 
out for consideration and it w ill no 
doubt be considered not only there, 
but by the Central Government and 
by this Parliament too possibly.

Secondly, I am not aware of the 
fact, as stated in these motions for 
adjournment and 1 believe in a ques
tion too, that this Government or in 
fact any national leaders have under
taken to support all the minorities 
that live in Pakistan for future ages 
indefinitely. It is an impossible posi
tion. In fact, it just cannot be done. 
Even passing o f a resolution or Act 
o f Parliament does not produce 
results; it cannot be done.

May I say, there is no question, o f 
course, of people being stopped from 
coming and going. They are welcome; 
they are welcome to migrate even to 
India. But the question was whether 
w e should give a continuing guarantee 
that whoever comes from East Pakis
tan for whatever period in future w ill 
be the responsibility of the Govern
ment of Bengal or the Government o f 
India, W e have never done that. I 
do not see how any Government can 
do that. W e have, as is w ell known, 
received in East Bengal^ i.e. in the 
eastern section only, 4,200,000 refugees 
and it has been a tremendous task to 
settle them. Some have been settled 
and some, as hon. Members know, are 
very far from  being settled or rehabi
litated. In Bengal itself or in Tripura 
or in Assam, there ia practically no 
room left. You  have to go to other 
places. Therefore, fo r us to give 
vague promises fo r the future that we 
shall take everybody o f the 9 million.
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remaining people o f the minorities in 
East Bengal seems to be rather a large 
order to make, a large assumption. 
As I  said, this was an idea thrown out
fo r  consideration. I f  this House 
■wishes to discuss it, we shall discuss
it in this House.

Shrlmatl Rena Chakravartty (Basir- 
hat) : May I seek one clarification? As 
fa r as m y adjournment motion was 
concerned, I have not raised the 
question of the Government o f India 
giving protection to the national 
minorities in our State. The hon. 
Prim e Minister has said no decisions 
w ere taken at the Darjeeling confer
ence. As fa r as we know, and the 
papers have flashed it, I think four or 
five decisions were taken. Whether 
they are final or not, I do not know.

Shri Jawaharlal Nehru: 1 have not 
said that no decisions were taken. I 
saidi no decisions were taken on this 
subject of the adjournment motion. 
Other decisions might have been 
taken which have no relation to this.

Shrlmatl Renu Chakravartty: Our
point is, already the migration num
bers have come down. What was the 
necessity without consulting the Par
liament— I do not know whether he 
■consulted the Cabinet— to raise an
issue whether we are going for all 
time to come to give rehabilitation 
benefit or not in a situation in which 
it was absolutely unnecessary to raise 
it at all, and in a situation when the 
Kashmir question as well as the ques
tion of joint electorates and separate 
electorates have raised very serious 
-doubts and fears in the minds of the 
minorities? I f  we read the statement 
made by the Prim e Minister in this 
House when he placed on the Table 
o f the House the Liaquat Ali-Nehru
Pact, at that very moment, he said 
ve ry  clearly that so fa r as the refugees 
are concerned, the Government of 
India has undertaken unlimited res
ponsibility for their welfare. Eearlier 
also, once before, the Minister for 
Rehabilitation stated that after a 
particular date no further migrants 
■would be allowed and immediately
"there was a huge influx. That is why 
w e  fee l so perturbed about the fact

that the Minister should go and take 
certain decisions which may not be o f 
a firm character, but which raise 
serious doubts in the minds o f minori
ties elsewhere.

Shri Bimal Ghose (Barrackpore) • 
May I add a few  words, because I was 
rather surprised and a little pained 
by the statement made by the Prime 
Minister? I was surprised because he 
said that no final decision has been 
taken. W e know that. But a respon
sible Central Minister has thrown out 
a suggestion and it is at that time 
that wc must consider this, because 
if decisions are taken, then the matter 
becomes closed more or less. The 
responsible Central Minister has said 
that rehabilitation facilities would be 
withdrawn and since this has been 
published, this is the t im e ....

Shri Jawaharlal Nehru: Withdrawn 
from whom?

Shri Bimal Ghose: Withdrawn from 
future migrants.

Shri Jawaharlal Nehrn: How can
anything be withdrawn in the future 
when it is not given?

Shri Bimal Ghose: I am coming to 
that. I was surprised at the argument 
made by the Prime Minister for not 
admitting the adjournment motion. 
Coming to the question as to whether 
an assurance has been given by the 
Prime Minister, by this country, in 
regard to future migrants from East 
Pakistan, I am a little pained. I  know 
that no assurance has been given to 
every single individual of the minority 
community in East Pakistan. But I 
should like to remind the hon. Prime 
Minister that responsible leaders in 
this country have stated that we would 
regard ourselves as trustees of the 
members of the minority community 
who were in Pakistan; and, because 
of the conditions for which they were
not responsible and because tliey 
agreed to the division of the country 
and we got our independence, we 
have contracted a debt of honour. 
Should we now go back and say that, 
if they are forced to come away for
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conditions fo r which they are not res
ponsible, this Government w ill not 
take any responsibility for their con
dition? The question o f rehabilita
tion benefit is an entirely different 
thing. Refugees have come over and 
Government have to discharge the 
debt of honour, taking upon them
selves the responsibility. In future, 
i f  migrants come over, does the hon. 
Prim e Minister feel that they should 
be vagrants here, that they should die 
and the Government w ill just look 
upon the situation? The difference 
he wants to make is really a very 
thin one and w ill not bear scrutmy, 
that he w ill permit people to come 
over, not give them any assistance 
and let they die on the streets.

Shri Jawaharlal Nehru: I  am not
merely surprised to listen to the elo
quence of the hon. Member opposite. 
I f  I may use a stronger word, I  am 
astounded at the irrelevance of what 
the hon Member has said. Here is a 
Member of the Government suggest
ing for the consideration of the Con
ference o f Rehabilitation Ministers 
that we have to think in terms o f the 
future; there is no good being vague 
about it and asking them to think 
about it and asking us to think about 
it. And, I am told, “ Oh' He has no 
business (o do it” and an adjourn
ment motion ’s brought because he 
has ventured to ask the people to 
think about a problem in a particular 
way

I du submit this is beyond any logic 
or re ison or rules or anything else 
that I tan think of. Not only was he 
right, but I propose to refer to this 
matter again and again for people to 
think about it It is an important 
matter and I do not see why we 
should feel shy about it Whatever 
we, may decide or Parliament may 
decide, here is a question and we 
must not whisper about it, we must 
not talk about it ’ It is a most vital 
question which should not only be 
talked about but shouted about as to 
what the future is going to be.

Therefore, to say that there should 
be an adjournment motion, I  submit 
is out o f the question. It is a ll beyona 
reasonable provocation to put forward 
this thing.

The second question is which the 
hon. Member, Shri Bimal Ghose, has 
raised about people starving, in elo
quent and defamatory language. I  
really cannot understand this. An  
hon. Member, Shrimati Renu Chak- 
ravartty read something I  said in 
1950— that it is the Centre’s respon
sibility What? O f course, all those- 
people who have come over here; not 
all the minorities of Pakistan are to  
be settled by us in future days fo r  
ever. It is impossible for any country 
to undertake that. And it is unfair 
to those minorities and it is unfair to  
India for they w ill never settle down 
anywhere

The 1950 Agreement took place, i f  
the House will remember, in order to 
facilitate the return of the refugees 
because, early in 1950, owing to a 
scare, large numbers of people had 
come from Eastern Pakistan to India 
and large numbers of people had gone 
to Pakistan from India, both sides. 
Owing to scare, large numbers o f 
people had gone to Western Pakistan 
even from UP, Rajasthan, etc ; some 
from West Bengal too. N ow i because 
of this scare we met and the major
thing we decided was that these 
people should go back, the migrants 
should return. In fact, several hun
dred thousand migrants returned 
because of the assurance given about 
fair treatment etc etc That was the 
main thing decided.

A t that time I stated that for the 
people who remained here— it was an 
assurance to the Bengal Government—> 
we are prepared to take the respon
sibility because the burden is too 
heavy W e had taken it up and in 
fact we have spent vast sums of 
money.

But the point to be considered is—  
and I  say so— from the point of v iew  
of those minorities themselves. W e 
are interested in them; nobody denies.
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that. But, -are we to say— because 
what the hon. Member said may ulti
mately come to that— that w e take an 
indefinite, unlimited responsibility, 
not in terms o f years, fo r the people 
who had gone that we shall look alter 
them? Anyhow, I don't wish to enter 
into this argument But I  do protest 
against the context in which Mr. Bimal 
Ghose raised this matter and the 
speech he has made, for really they 
may tend to make matters worse.

Shri Bimal Ghose: May I submit. .

Mr. Speaker: There ought to be an 
end to this discussion. This adjourn
ment motion is ill-conceived. I  never 
wanted this adjournment (motion to 
be raised here. But, as all were 
interested in the w elfare of the 
refugees, and as the Government has 
been taking interest, 1 wanted to know 
from the hon. Minister the latest 
position regarding this matter to clear 
up any possible misunderstanding. It 
has been done. To say by way of an 
adjournment motion that the Govern
ment is not even competent to think 
in those terms and find out whether 
the present situation requires a 
change of policy, assuming that it is 
a change of policy,— to say that it 
ought to be done by this House etc. 
seems to me rather curious. I dis
allow this motion.

Shrimati Renu Chakravartty: May
we have an opportunity of discussing 
this?

Mr. Speaker: I cannot say. The
hon. Member knows how to move the 
House with respect to these matters. 
Now, papers to be laid on the Table.

S h r i ^ A d h an  Gupta < Calcutta— 
East): On a point o f order.

Mr. Speaker: When the point is 
over, w iere is the point of order?

ShriCadhan Gupta: While giving a 
rulingaabout the admissibility of an 
adjouMment motion, we hope you 
won’Jexpress any opinion about whe- 
U ieahe adjournment motion is right 

' or K ong . You might leave it to us—  
b «  sides o f the House. It  is better

lo r  you to say that this motion is not 
admissible under the rules. When you. 
use the word “curious” or “ ill-con
ceived”  it gets quite a different colour.

Shri Jawaharlal Nehru: Is the hon. 
Member trying to advise you as to  
how you should conduct your high 
office?

Mr. Speaker: So far as the word
“ ill-conceived” is concerned, there is- 
nothing wrong in saying that a motion 
is ill-conceived. There may be some
thing else which is conceived properly.

PAPERS L A ID  ON THE TABLE

N o t if ic a t io n  is s u e d  yjnbes  R e q u is i
t io n in g  a n d  A c q u is it io n  o f  Im 

m o v a b l e  P h o p e h t y  A c t

The Minister of Health (Shri Kar-
m arkar): I beg to lay on the Table,
under sub-section (3 ) o f section 22 
of the Requisitioning and Acquisition 
of Immovable Property Act, 1952, a 
copy of the Notification No. SRO 3252, 
dated the 12th October, 1957, making 
certain amendments to the Requisi
tioning and Acquisition of Immovable 
Propt'ity Rules, 1953 f Placed in  
Library. Sec No. LT-327/57.J

S t a t e m e n t s  s h o w in g  a c t io n  t a k e n  b y  
G o v e r n m e n t  o n  a s s u r a n c e s  e t c .

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I bee to lay on the Tabic the follow ing 
statements showing the action taken 
by the Government on various assur
ances, promises and undertakings
given by Ministers during the various 
sessions shown against each: —

(1 ) Supplementary Statement No.
I I I—Second Session, 1957 o f 
Second Lok Sabha. [See Ap
pendix I. annexure No. 54J.

(2 ) Supplementary Statement No.
IV — First Session, 1957 o f  
Second Lok Sabha. fSee A p 
pendix I, annexure No. 55],
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(3 ) Supplementary Statement No. 

V I— Fifteenth Session, 1957 of 
First Lok Sabha. [See A p 
pendix I, annexure No. 56].

A n n u a l  R e p o r t  o f  t h e  A l l  I n d ia  
I n s t it u t e  o f  M e d ic a l  S c ie n c e s

Shri Karmarkar: I  beg to lay on
the Table, under section 19 of the A ll 
India Institute of Medical Sciences 
Act, 1956> a copy of the annual Report 
o f the A ll India Institute o f Medical 
Sciences fo r the academic year 1956- 
57 (up to 31st July, 1957). [P laced in 
Library. See No. LT-331/57].

N o t if ic a t io n s  is s u e d  u n d e r  t h e  M in e s  
a n d  M in e r a l s  ( R e g u l a t io n  a n d  

D e v e l o p m e n t )  A c t

The Minister of Mines and Oil (Shri 
K. I). Malaviya): I beg to lay on the
Table a copy of each of the follow ing 
Notifications under section 10 o f the 
Mines and Minerals (Regulation and 
Development) Act, 1948: —

(1 ) SRO 2911, dated the 14th Sep
tember, 1957, making certain amend
ments to the Minerals Conservation 
and Development Rules, 1955

(2) SRO No. 2984, dated the 21st 
September, 1957, making certain 
amendments to the M ining Leases 
(Modification of Terms) Rules, 1956.

(3 ) SRO No. 3233, dated the 12th 
October^ 1957,'m aking certain amend
ments to the Mineral Concession 
Rules, 1949.

(4) SRO No. 3234, dated the 12th 
October, 1957, making certain amend
ments to the Wineral Concession 
■Rules, 1949.

(5 ) SRO No. 3346, dated the 19th 
October, 1957, making certain amend
ment to the Mining Leases (Modifica
tion of Terms) Rules, 1956. [Placed 
,-in Library. See No. LT-332/57].

R e p o r t s  o f  T a r if f  C o m m is s i o n

The Minister of Industry (Shri 
Manubh&i Shah): I beg to lay on the

Table, under sub-section (2 ) o f sec
tion 16 o f the Tariff Commission Act, 
1951, a copy o f each o f the fo llow ing 
papers:

(1 ) Report (1957) of the Tariff 
Commission on the continu
ance of protection to the 
Titanium Dioxide industry.

(2 ) Government Resolution No. 
8 (1 ) (TR)/57, dated the 28th 
September^ 1957. {Placed in 
Library. See No, LT-333/57.]

(3 ) Report (1957) of the Tariff 
Commission on the continu
ance of protection to the P ly 
wood and Teachests Industry.

(4 ) Government Resolution No. 
28(1) TP/57, dated the 30th 
September, 1957. [Placed in 
Library. See No. LT-334/57].

(5 ) Report (1957) of the Tariff 
Commission on the continu
ance of protection to the 
Diesel Fuel Injection Equip
ment Industry.

( 6 ) Government Resolution No. 
21(5) TP/57, dated the 25th 
October, 1957.

(7 ) Government Notification No. 
21(5) TP/57 dated the 25th 
October, 1957. [Placed in  
Library. See No. LT-335/57].

( 8) Report (1957) o f the Tariff
Commission on the continu
ance of protection to the
Sheet Glass Industry.

(9 ) Government Resolution No.
14(1) TR/57, dated the 1st
November, 1957. [Placed in 
Library. See No. LT-336/57],

(10) Report (1957) o f the Tariff
Commission on the continu
ance o f protection to the
Machine Screw Industry.

( 1 1 ) Government Resolution No. 
18(1) (TP)/57, dated the 25th 
October, 1957. [Placed in 
Library. See No. LT-337/57]
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(12) Report (1957) o f the Tariff 
Commission on the continu
ance o f protection to the Oil 
Pressure Lamps Industry.

(13) Government Resolution No. 
46(1) TR/57, dated the 1st 
November, 1957.

( 14) Government Notification No. 
7 (3 ) TR/57, dated the 29th 
October, 1957. [Placed in 
Library. See No. LT-338/57]

COMMITTEE ON PR IVATE  
MEMBERS’ B ILLS  AND RESO

LUTIO NS

E ig h t h  R e fo r t

Shri A. S. Saiga 1 Jamgir: I beg
to present the Eighth Report of the 
Committee on Private Members’ Bills 
and Resolutions.

C A LL IN G  ATTENTION TO M ATTER 
OF URGENT PUBLIC IM PORTANCE

T h a in  c o l l is io n  a t  K o s m a

Shri Tangamani (Madurai): Under 
rule 197, I beg to call the attention 
of the Minister of Railways to the 
fo llow ing matter of urgent public 
importance and I request that he may 
make a statement thereon:

"Train collision at Kosma Rail
way Station on the 8th November, 
1957.”

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A t about
16.00 hours on 8th November 1957, 
while No. 1 SF Passenger train ex 
Shikohabad to Farukhabad was stand
ing on loop Une at Kosma station on 
Shikohabad-Farukhabad Broad Gauge 
single line section of the Northern 
Railway, No. 2 TF  Passenger train 
from Farukhabad entered the same 
line resulting in a head-on collision, 
as a result of which the rear pair of 
wheels of the tender of the engine of
2  TF Passenger and one pair of 
wheels o f the third class bogie, second

from the engine, derailed. Four 
passengers, including one railway 
employee, received serious injuries 
and 31 passengers simple injuries.

First A id  was rendered to the 
injured by the Guard of the train and 
a special train with two railway 
doctors and medical equipment was 
rushed from Shikohabad station at 
16 50 hours reaching Kosma at 17.50 
hours. A  relief train with railway 
doctors and officers left Tundla at 
16 37 hours arriving Kosma at 18.57 
hours. Three of the seriously injured 
persons were sent to the Civil Hospital 
at Mainpuri and the seriously injured 
railway employee was sent to the 
Railway Hospital, Tundla. The pas
sengers who received simple injuries 
were attended to by the Railway 
Doctors and sent to Mainpuri and 
Shikohabad by special trains. The 
injured persons who were admitted 
to the hospitals are reported to be 
progressing well

The Government Inspector or Rail
ways is holding an enquiry from I 2th 
November 1957.

BUSINESS -OF THE HOUSE

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal
Nehru): I should like to give some 
general indication about the legisla
tive measures to be brought forward 
before the Lok Sabha during this 
session.

An ordinance relating to the Reserve 
Bank of India was promulgated on 
the 31st October. This w ill be placed 
before this House in the shape of a 
Bill.

It  is proposed to bring forward a 
B ill to form a separate administrative 
unit consisting of the present Naga 
Hills District and the Tuensang D ivi
sion of the NEFA.
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Bill, the Delhi Development Bill and 
the Navy Bill, as reported by Joint 
Committees, w ill be tqken into con
sideration during the session. There 
•rc a number of other pending Bills
which w ill be placed before the 
House.

Among the new Bills which it is 
hoped to be introduced w ill be the 
Preventive Detention (Amendment) 
B 'll, 1957.

As has been .the previous practice, 
the Minister for Parliamentary Affairs 
wil] indicate at the end of each week 
the business to be taken up duurig 
the follow ing week.

This session of the Lok Sabha is 
going \o be a short one IV hoped, 
however, to have discussions on Plan
ning and Foreign Affairs. There may 
also be a debate on the Food situation 
as well as on the Reports of the Com
missioner for Scheduled Caster and 
Scheduled Tribes for the vears 1955 
arid 1956.

Mr. Speaker: I feel that in the
future also, at the beginning o f each 
session, if it is possible, the Leader 
of the House may make a statement 
about the business that might possibly 
be taken up during the session

The Minister o f Home Affairs 
(Pandit G. B. Pant): That is what he 
has done

Shri Jawaharlal Nehru: May I take 
it that you approve of what 1 have 
dom just now’

Mr Speaker: Yes

CORRECTION OF ANSW ER TO 
STARRED QUESTION NO. 1457

The Deputy Minister o f Home 
Affairs (Shrimuti A lv a ) : In reply to
a supplements 1 y question to Starred 
Question No 1457, whether Rs 5 lakhs 
have been aH- meed to a firm or to a 
person who is sufficiently solvent for 
Rs 5 lakhs, I had answered in the 
affirmative The correct position is

that no loan has been advanced by 
Government to any party fo r purposes 
o f trade in Nicobar Islands.

STATEM ENT B Y  TH E M IN ISTER OF 
F IN A N C E  ON HIS V IS IT  ABRO AD

The Minister o f Finance (Shri T. T.
Krishnamachari): Sir, I beg to lay on 
the Table a copy o f the statement on 
my visit to the United States o f 
America, Canada, United Kingdom and 
West Germany [See  Appendix I, 
annexure No. 57 ]

Shri Narayanankutty Meson
(Mukandapuram): W ill this be circu
lated to us*1

Mr. Speaker: I shall get it circulated.

Shri T  K. Chaudhurl (Berham- 
po ie j Not all stuttmentb Mid 011 the 
Table of the House a ie available to 
Members in the Library because only 
a few copies are made available and 
we have often found that extra copies 
tould not be had

Mr. Speaker: 1 .shall keep sufficient 
nurabci of copies m the Library i f  the 
stiit .■mont is not a very long one

Shri A. K. Gopalan (K asergod )- May
I request, Sir, that you may allow us 
to have a discussion on the statement, 
because already notice o f two or three 
motions has been given under Rule 
19.1‘J May I, therefore, request 
whethei on the basis of the statement 
thal has already been made a discus
sion n il! be allowed’

Mr. Speaker: When a proper motion
it- mrule

Shri B. S. Murthy (Kakinada—  
Reserved—Sch Castes); Because it i» 
a verj important document, we would 
like to have copies o f it

Mr. Speaker: I shall try. A ll that I  
.said was that if it is a bulky docu
ment. . . .

Shri T. T. Krlshnamactaarl: It is a
smal1 one

Mr. Speaker: Then copies w ill be 
circulated to hon Members.
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Ordinance

RESERVE B A N K  OF IN D IA  
(SECOND AM ENDM ENT) B ILL *

The Minister of Finance (Star! T. T. 
Krfshnamachari): 1 beg to move for 
leave to introduce a B ill further to 
amend the Reserve Bank of India Act, 
1934.

Mr. Speaker: Motion moved:
"That leave be granted to intro

duce a Bill further to amend the 
Reserve Bank of India Act, 1934 "
Shrl NausWr Bharucha (East 

Khandesh): 1 desire to speak on this 
motion.

May I point out that the Chair ruled 
in the past that no Minister shall 
tnove for leave for introduction of a 
B ill unless copies of it are with Mem
bers two days ahead We received 
copy of this Bill this morning only. 
In this particular case the B ill is not 
e bulky one, but may I request, what 
has been repeatedly urgpd, that the 
Ministers, may be requested to observe 
the ruling of the Chair’

Mr. Speaker: I have waived notice. 
Therefore he has observed and all 
have observed the ruling of the Chair. 
In particular canes it is open to the 
Chair to waive notice. This is a very 
small matter, and therefore I waived 
notice.

The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Reserve Bank o f India Act, 1934.”

The motion 1gas adopted.

Shri T. T. Krlshnamacharl: Sir, I
introduce the Bill

STATEM ENT RE: RESERVE B AN K  
OF IN D IA  ORDINANCE

The Minister of Finance (Shrl T. T. 
Krishnatnncharl): Sir, I beg to lay on
the Table a copy of the explanatory 
statement giving reasons fo r imme
diate legislation by the Reserve Bank

of India (Amendment) Ordinance, 
1957, as required under Rule 71(1) o f 
the Rules o f Procedure and Conduct 
of Business in Lok Sabha.

Statement

Section 33(2) of the Reserve Bank 
o f India Act provided that the amount 
o f gold coin or gold bullion and the 
amount of foreign securities held in 
the Issue Department of the Bank 
should not at any time be less than 
Rs. 115 crores and Rs. 400 crores rers- 
pcct 1 ve ’ v in value Section 37 of the 
Act however empowered the Reserve 
Bank to reduce the assets hold in the 
form of foreign secunties to amounts 
not less than Rs 300 crores in value 
fo r periods not exceeding 6 months in 
the first instance, which could be 
extended from time to time by periods 
not exceeding 3 months at a time but 
only with the prior sanction of the 
Central Government on each occasion.

2 India’ s balance o f payments posi
tion has been adverse for some time 
and the amount o f foreign securities 
held by the Reserve Bank has been 
going down rapidly. In July this y «a r( 
Government permitted the Bank to 
reduce the foreign security holdings 
in its Issue Department to a level not 
below Rs. 300 crores.

3 Th t amount o f foreign securities 
held by the Reserve Bank went on 
declining further, and on the 25th 
October, 1957 the aggregate amount of 
foreign securities held in the Issue 
Deportment was only slightly above 
the permissible minimum of Rs. 300 
crores. As the average rate of decline 
in foreign securities over the last
3 months had been o f the order o f 
Rs. U crores per week, action had to 
be taken immediately to make suit
able provisions for relaxation of 
reserve requirements and as the 
Parliament was not in session, It 
became necessary to promulgate an 
Ordinance.

•Published in the Gazette o f India Extraoordinary Part I I—Section 2
dated 13-11-57 pp. 848-50.
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BUSINESS A D V ISO R Y COM M ITTEE

T e n t h  R e po r t

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Slnha>:
Sir, I beg to move:

“That this House agrees with 
the Tenth Report o f the Business 
Advisory Committee presented to 
the House on the 11th November 
1957.”

Mr. Speaker: The question is:

“That this House agrees w ith 
the Tenth Report of the Business 
Advisory Committee presented to 
the House on the 11th November 
1957.’ '

The motion was adopted.

IN D U STR IA L  FINANCE CORPORA
TIO N  (AM EN D M ENT) B IL L

Mr. Speaker: The House w ill now 
proceed with the further considera
tion of the follow ing motion moved 
by Shri B. R. Bhagat on the 11th 
November 1957:

"That the Bill further to amend 
the Industrial Finance Corpora
tion Act, 1948, be taken into con
sideration.”

The Deputy Minister o f Finance 
(Shri B. R. Bhagat): Mr. Speaker,
Sir, on Monday last, while replying to 
the points made during the discus
sion I covered some of the major 
points. There are some specific points 
that had been made by some hon. 
Members which have been left over 
and I  propose to deal with them 
briefly.

12.26 hrs.

[ P a n d it  T h a k u r  D a s  B h a r g a v a  in the 
Chair]

The hon. 'M em ber Shri B. C. Ghose 
asked whether Government have 
made any estimate of the payments 
that w ill become due in the next 
lew  years as a result o f the scheme 
Ot deferred payments. It  is a very

I n d u s t r i a l  F i n a n c e  3 6 *  
C o r p o r a t i o n  ( A m e n d m e n t )

B i l l
pertinent point and I think any Gov
ernment worth the salt would cer
tainly keep that point in view. He  
raised the issue as to whether p rovi
sion has been made fo r enough foreign 
exchange to be made available for  
such repayment, I would only say at 
this stage that Government are seized 
o f this problem and that is why
foreign exchange control and foreign 
exchange budgeting has been com
pletely centralised since the second 
half of 1956. Government today are 
keeping a stricter watch on the 
various proposals involving foreign 
exchange expenditure and hope that 
as a result of the economy drive 
combined with the intensification of 
the export promotion drive and stric
ter control over imports, it would be 
possible for the fu ll mobilisation of 
our foreign exchange resources. So, 
I can say with a certain amount of 
confidence that it should be possible 
to meet the foreign exchange require
ments consequent on the scheme of 
deferred payments by 1959 or 1960.

He referred to another point, that 
under the scheme on a guarantee by 
the State Bank, or Scheduled or 
cooperative banks the Industrial F in 
ance Corporation make a loan but 
bears no risk. On the other hand, 
another hon. Member, Shri Bharucha 
struck an opposite note. He said by 
trying to help new concerns which 
may not have tangible securities to- 
offer, the I.F.C. is indulging in tran
sactions of a speculative nature. I  
think both tho hon. Members, those 
who think that the I.F.C. is indulging 
in speculative transactions and the 
hon. Member who said that the I.F.C. 
is not actually taking any risk have 
overstated the position.

Even today for new  enterprises the 
I.F.C. is advancing loans, but because 
I.F.C. by its very nature is a banking 
Corporation it has to apply a stricter 
test to these new concerns. The 
House in the past has very  clearly 
observed that it should be one o f the 
objectives o f the I.F.C. to chanel 
industrial finance to new industries or 
n «w  enterprises and I  think that

IS NOVEMBER 1957



369 Industrial 13 NOVTCMBJER US7 Finance oorporacton 37^
< Amend rrtent) Bill

objective can be very  w ell met i f  a 
guarantee by the State Bank or by 
the co-operative bank or by a sche
duled bank is given and the I.F.C. 
makes the loan. So, both the fears 
and the objective are taken care o f—  
the fears o f indulging in speculative 
enterprises because the I.F.C. takes 
no risk, and the objective that the 
House wants the I.F.C. to fulfil. So, 
I  think it is a very desirable innova
tion which w ill go a long way to 
meet the promotion and development 
o f  new enterprises in the country, 
and I  think it should be acceptable to 
the House.

Another point, a rather important 
point, was made by Shri Bharucha 
regarding what he called the fluctuat
ing risks.

As the position stands today the 
I.F.C. bears the risk o f fluctuation m 
the foreign exchange or foreign cur
rency,. but due to deferred payment 
arrangements or due to the impact of 
industrialisation, the I.F C. is charter
ing a course in which it w ill be 
undertaking more and more under
takings, financial activities, with 
impact on foreign exchange and so on 
that score it would not be proper to 
burden the I.F.C. with the risk involv
ed in that. The point has been made 
that the industrial concerns are pay
ing the money, and that it is the fault 
o f the Government or the I.F.C. that 
they cannot provide the necessary 
foreign exchange, so why burden the 
industrial concerns with the addi
tional risk? That is not a very 
valuable or strong argument. The 
beneficiaries w ill be the industrial 
enterprises out o f such investment or 
deferred payment arrangements, and 
I  think they would be in a better 
position to calculate the risk to secure 
or guarantee themselves against any 
possible risks or the economic feasi
b ility  o f the projects. So, I think the 
arrangement that has been provided 
that the risk should be borne by the 
loanee party w ill not throw a heavy 
b” rden on the parties concerned.

I  may point out that it w ill not be 
beyond the comprehension o f the

Government or o f the economic insti
tutions o f the Government to think 
o f or provide some ways of insurance 
against such risks. That has been 
done in other countries, that may be 
possible here, but I  cannot with any 
amount o f definiteness say at this 
stage because such arrangements have 
not been finalised or have not been 
thought out in all their concrete 
aspects, but I  think the risk involved 
in the fluctuations o f foreign currency 
may be taken care of.

There was a small point made by 
Shri Morarka. He said the I.F.C. 
should be given certain powers, that 
up to a certain amount it should
guarantee such deferred payments
without reference to the Govern
ment. I think m the matter o f
foreign exchange or deferred pay
ment, it is better that it  should be 
centralised at one place, and it would 
not be proper for the I.F.C. to make 
large-scale commitments in respect o f 
such guarantees.

Shri Morarka (Jhunjhunu): What
about small-scale?

Shri B. R, Bhagat: The total quan
titative l,arge-scale commitment or 
even a part of that commitment 
should be left with the Government. 
I  think it is worth while.

I have tried to meet most o f the 
points, and I have nothing more to 
say.

Mr. Chairman: The question is:

“That the B ill further to amend 
the Industrial Finance Corpora
tion Act, 1948, be taken into con
sideration.”

The m otion was adopted.

Clause 2— (Amendment of section 2)

Shri B R. Bhagat: I beg to move:

Page 1—
fo r  lines 8 and 9, substitute: 
"(hereinafter referred to as the 

Principal A ct), in clause (c )—

( i )  after the words ‘in mining’ 
the words ‘or in hotel
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industry’ shall be inserted; 
and

(i i )  the follow ing Explanation 
shall be added at the end, 
namely:— ”

The amendment is quite clear. We 
want to secure that the hotel indus
try should come within the purview 
of the I.F.C. The Estimates Commit
tee in their Thirty-Fourth Report 
have suggested that assistance should 
be given to the hotel industry in 
obtaining loans from financial institu
tions like the I.F.C., and as you know, 
the hotel industry is an earner of 
foreign exchange because it encour
ages tourist traffic. Therefore, it is 
necessary that the hotel industry 
should find its place i*  the activities 
o f the I.F.C. The last portion o f the 
amendment regarding “ the follow ing 
Explanation”  etc., is merely a draft
ing change.

Mr. Chairman: The question is: 
Page 1—

/or lines 8 and 9, substitute:
“ (hereinafter referred to as the 

principal A c t), in clause ( c )—
( i )  after the words ‘in mining' 

the words ‘or in hotel indus
try ’ shall be inserted; and

( i i )  the follow ing Explanation 
shall be added at the end, 
namely:— ”

The motion ujcls adopted.

Mr. Chairman; The question is:

“Clause 2, as amended, stand 
part of the B ill” .

The motion was adopted.

Clause 2, as amended, was added to 
the Bill.

Clause 3— ( Amendment of section 17)

Shri Bimal Ghose (Barrackpore): 
I  beg to move:

( i )  Page 1, line 17—

•/ter “ clause (b ) ” insert “and 
ctause ( d ) ”

( i i )  Page 2, line S

after “clause ( b ) ’\ w sert “and 
clause (d )w

As I  have already detailed the reason 
fo r the amendment day before yes
terday, I  do not want to  say anything 
more-

Shri B. R. Bhagat: In the case o f
directors who are nominated by the 
Central Government, it  would be 
possible to send somebody else, but 
under his scheme the directors are all 
elected, and it would not be possible 
every time to send notice and elect 
a new director.

Shri Bimal Ghose: The Reserve
Bank has also directors whom you  
are bringing within the purview  o f  
this amendment. In the same way, 
the L ife  Insurance Corporation is also 
now a Government institution.

Shri B. R. Bhagat: No, not wholly- 
There are other shareholders.

Shri Bimal Ghose; H ow  many?

Shri B. R. Bhagat: That is true,
but technically we w ill have to hold 
elections. They are elected directors-

Mr. Chairman: The question is:

( i )  Page 1, line 17,—

after “clause ( b ) ”  insert “ and 
clause ( d ) ”

( i i )  Page 2, line 3,—

after “clause ( b ) ”  insert “and 
clause ( d ) ”

The m otion was negatived.

Mr. Chairman: The question is:

“That clause 3 stand part o f the 
B ill."

The motion was adopted. 

Cla-use 3 was added to the BiU. 

Clause 4 was added to  the SUL.
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Clause 5—  (Am endm ent o f section 22) 
Shri B. R. Bharat: I  beg to move: 

Page 2, lines 9 and 10—
fo r  “ the Government, local 

authorities" substitute “any State 
Government or local authority”

The amendment seeks to  clarify the 
point about the word "Government” . 
A  doubt has arisen as to whether this 
proposition would not conflict with 
the provisions o f the Reserve Bank of 
India Act, because “ Government” 
may mean both the State Government 
and the Central Government, and 
under the Reserve Bank o f India Act 
the Central Government cannot 
deposit its cash balances with any 
party other than the Reserve Bank 
o f India. Therefore, w ith a verbal 
amendment, we want to clarify this 
point that it means only a State Gov
ernment.

Mr. Chairman: The question is:

Page 2, lines 9 and 10—
fo r  "the Government, local 

authorities”  substitute “ any State 
Government or local authority”

The m otion was adopted.

Mr. Chairman: The question is:

“That clause 5, as amended, 
stand part o f the B ill” .

The m otion was adopted.

Clause 5, as amended, was added 
to the Bill.

Clause ft— (Amendment of section 23) 
Shrl Jhunjhunwala (Bhagalpur): 

W e are vesting this corporation with 
new powers to guarantee loans. Much 
has been said already against the 
working of the corporation. And yet 
w e are vesting them with more powers 
to exercise so far as guaranteeing of 
loans and guaranteeing o f deferred 
payment is concerned. These are 
very  important powers which we are 
giving.

The relieving feature, however, is 
the proviso which reads:

"Provided that no such guaran
tee shall be given without the
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prior approval of the Central 
Government.” .

But in this respect also I would like 
to caution Government that they 
should be very careful in this matter. 
For, in the past, while issuing import 
licences, they had done it in such a 
way that our foreign exchange posi
tion has been worsened thereby. And 
fhose licences were given to the pri
vate sector only, and much of the 
foreign exchange has been utilised 
only for consumer goods. So, I  
would request Government to be very 
careful m this respect.

Day before yesterday, one of the 
hon. Members who spoke— 1 do not 
know who it was— said that a large 
amount of loan had been given to 
firms against whom investigation was 
going on. Shri B. R. Bhagat did not 
reply to that question directly 
whether any loans had been given to 
firms against whom investigation was 
going on. I do not know which firms 
they are. I  did not get the balance- 
sheets in time, nor did I hear the hon. 
Member who made that allegation.

An  Hon. Member: It was Shri
Morarka.

Shri B. R. Bhagat: He did not make 
it seriously.

Shri Jhunjhunwala: I do not know 
whether he made it seriously or not, 
but I was making a complaint that 
Shri B R. Bhagat had not replied to
it.

Shri A. C. Guha (Barasat): The
hon. Member was speaking on the 
motion before the House. So, how is 
it  that he was not speaking seriously?

Mr. Chairman: That is a matter of 
opinion.

Shri Jhunjhunwala.: Shri B R.
Bhagat does not speak seriously. 
Therefore, he thinks that others also 
do not speak seriously.

I  would like to say that even i f  the 
Member had not spoken seriously, 
Government should take this ques
tion very seriously. This is not a
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healthy practice. There has been a 
lot of talk of corruption and this and 
that regarding the private sector. I 
do not know whether those talks are 
correct or not. But when there is 
any investigation going on against 
any particular concern, it  is not a 
very healthy practice that the cor
poration should grant loans, and that 
too, to a very great extent, to such a 
concern. This is what I  would like 
to bring to the notice of Government, 
for, i f  Government and Government- 
sponsored bodies indulge in such a 
thing, then it is futile to talk o f stop
ping corruption.

Regarding the guaranteeing o f 
deferred payments, I would say, as I 
have said before, that Government 
should be very careful while giving 
approval in such cases. When the 
B ill was first introduced in this 
House, I had said that that was not 
a very healthy thing. It would 
amount to mortgaging the future 
resources o f the country.

Moreover, the whole burden o f it 
has been thrown only on the private 
sector. Besides, the disadvantages 
that w ill arise out of taking machi
nery and capital goods on a deferred 
payment basis would be that, firstly, 
they will have to pay high prices for 
the goods, and secondly, we shall not 
know whether the goods that we 
shall purchase w ill be up to the mark 
or not. These disadvantages should 
not have been placed only on the 
shoulder of the private sector. That 
is one view, and there is also other 
aspect.

Mr. Chairman: The hon. Member is 
speaking on clause 8, I think.

Shri Janunjhunwala: No, I am
speaking on clause 6.

Mr. Chairman: This question o f
loss of profit on such deferred pay
ment owing to fluctuations arises only 
in relation to clause 8, not clause 6. 
Clause 6  deals only with guarantee.

Shri Jbunjhunwala: Clause 6 would 
involve that also, because the very

principle o f allow ing deferred pay
ment w ill involve a ll those things. 
Therefore, while asking Government 
to take precautions in this respect, I  
just wanted to raise this point also.

Then, there will^ be very little 
amount of foreign 'exchange le ft fo r 
the public sector.

Shri Jadhav (M alegaon): M ay I
point out that there is no quorum in 
the House?

Mr. Chairman: The bell is being 
r u n g ...................

12.47 hrs.

[MR, D e p u t y - S p e a k e r  in the Chair]

Mr. Deputy-Speaker: Now, there is 
quorum. The hon. Member may con
tinue.

Shri Jhunjhunwala: I was saying
that if too much amount by way of 
foreign exchange were utilised for the 
private sector, then very little w ill 
be left for the public sector, which it 
is our ambition to develop more and 
more.

The other day, while speaking in 
the course of the general discussion, 
my hon. friend Pandit Thakur Das 
Bhargava said that while the big 
industries would be getting loans, so 
far as the smaller industries were 
concerned, there was no provision in 
this Bill whereby they could get 
loans. So far as the getting of loans 
is concerned, there are many State 
Finance Corporations, and they are 
giving loans for the smaller indus
tries. So far as the deferred pay
ment scheme is concerned, since this 
power for guaranteeing loans has 
been given only to the Industrial 
Finance Corporation, I  do not know 
how the smaller industries w ill be 
able to take advantage o f this defer
red payment scheme.

I do not think any power has been 
given to the State Finance Corpora
tions in this respect. I f  not, some 
provision should be made in this very 
Act, because I  do not think that thoM
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people who take loans below Rs. 10 
lakhs w ill get the advantage of the 
deterred payment scheme fo r Impor
ting their capital goods. Therefore, 
some provision should be made either 
here or in the State Finance Corpora
tion Act.

Then, as a matter o f fact, we do not 
understand what is in the mind o f 
Government regarding this scheme. 
To  what extent do Government want 
to utilise this, and are Government 
very serious about it? The other day 
the hon. Minister, Shri Manubhai 
Shah, speaking in Delhi said that the 
first instalment would be in 1960

The Minister o f Industry (Shri 
Manubhai Shah): 1961.

Shri Jhunjhunwala: I f  the first
instalment w ill be in 1961, I  do not 
know how much of capital goods we 
shall get, how many foreign concerns 
w ill be prepared to give us capital 
goods on such long instalments. I f  
there are to be such long instalments, 
what price w ill they charge? I f  we 
purchase on instalment basis, on 
deferred payment basis, very high 
prices are charged and the goods 
given are not o f very good quality.
I  would like to know from Govern
ment as to what is actually in t^eir 
mind, as to how much of foreign 
exchange in a year they want to 
guarantee.

With these words, I  support it.

Shri Kamalnayan Bajaj (Wardha): 
I  had no mind to speak, but just now 
my hon. friend, Shri Jhunjhunwala, 
spoke about deferred payment. I 
would like to divert to it a little, to 
make it more comprehensive in this 
respect. The Finance Corporation, 
when it  was started, was floated 
entirely or mainly fo r the private 
sector. I am not paying a compliment 
when I  say that soon after Partition, 
many industries would practically 
have gone into liquidation but for the 
Corporation. But for this Corpora
tion, they could never have survived 
or at least could not have come into
the position they have now achieved.

There are many instances which I 
can quote, but as far as deferred pay
ment is concerned, I  was in Europe 
this year—I was also there last year—  
and I  found that many industrialists 
and bankers had one great difficulty 
about deferred payment. That was: 
what would be the rate o f exchange 
at the time the deferred payment 
would be made? That could not be 
guaranteed by any private institutions 
or individuals; that had to be guaran
teed by the Government, and I  think 
the Government have done very wise 
in allowing the Finance Coiporation 
to give this deferred payment guar
antee. They have kept a proviso to 
the effect that the Government should 
be consulted, because the Corporation 
cannot guarantee such a deferred 
payment without reference to Gov
ernment. Once reference is made to 
Government, they w ill know what 
w ill be the total liability at any 
given time. Unless such institutions 
have the power to do so, I  think the 
private sector w ill not find it easy to 
im port capital goods under present 
conditions when Government have 
stated that without deferred payment, 
no machinery w ill be imported. 
There are certain classes for which 
they w ill allow it

I personally think that this is a 
very good clause and it w ill help not 
only the private sector but also the 
development of the Finance Coipora
tion, because the Corporation’s capital 
is also likely to be increased. For that 
reason, this is one o f the very good 
provisions which Government have 
thought of and are providing every
body should be pleased, unless some
body is against the private sector, in 
which case I have nothing to say. In 
the latter case, the Finance Corpora
tion should be liquidated, because 
what is the use o f this Corporation if 
it is only for the public sector? The 
public sector does not need it. It is 
meant for the private sector, and 
when it is looking after the private 
sector, whatever the necessities o f the 
times are should be provided for, and 
I think it is a very good provision 
which Government have proposed.
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Pandit Thakur Das B h u fa u :
(H issar): Objection was taken by 
one hon. Member when the general 
discussion was on, that Government 
were ill-advised in g iv ing  loan to m 
company against which they were 
conducting an inquiry, and this objec
tion has been repeated now by my 
hon. friend, Shri Jhunjhunwala. The 
reply of the hon. Minister was quite 
clear on the point. He said that so 
far as these loans were concerned, 
they were given to concerns who 
were asking them fo r very essential 
purposes. I  understood that he 
meant that a cement factory was 
going to be helped. That was his 
defence, and a very good defence. 
A fte r  all, if  Government want to have 
a Commission or Committee of 
Inquiry against any person, it does 
not fo llow  that there w ill be only one 
conclusion. It may be that the con
cern against which the inquiry is 
started may be found to be above 
board. I do not know the name o f 
the concern; I do not know who is 
involved, because neither the hon. 
Member nor the hon. Minister men
tioned the name of the company. But 
taking it as it is, if  there is an inquiry 
against any person or body, I should 
think that before it is concluded and 
a conclusion is arrived at, we must 
not suspect the bona fides of that con
cern, and Government are perfectly 
justified in giving loan to that com
pany if it was for an essential pur
pose, especially when Government 
had not arrived at the conclusion that 
the concern had not behaved well.

As regards the very fundamental 
question whether Government should 
have taken upon themselves to pro
vide guarantees for deferred pay
ment, I  should think it is a very wise 
provision and the House has practi
cally accepted that. The House has 
accepted the Bill; this is the main 
provision in the Bill. The principle is 
accepted; otherwise, I  should think 
there w ill be very few  private con
cerns who w ill be able to take ad
vantage o f it. But I  am rather appre
hensive that those private concerns 
who w ill not have fu ll capital with 
themselves might come off worse

because, as I  submitted at the general 
discussion stage, the amount o f inter
est etc. w ill ba extortionate. It  is fo r  
them to decide whether they want to 
take advantage o f it. I f  advantage is 
to be taken, I  think the function o f 
this Corporation is fundamentally to 
help the private sector.

Apart from that, I  think many 
banks do this business. There is no 
harm if  the Corporation is allowed to 
have that business. Government are. 
I  think, well advised in adding tbfo 
proviso to the jurisdiction or the ob
jects for which this has been started.

A t the same time, I  must submit 
that I am very much afraid that 
many companies w ill cotne to grief 
at the end of the period o f four years. 
The amount o f interest against them 
w ill grow  so high that many o f them 
■will have to be auctioned. This is my 
fear. I f  the Government by guaran
teeing this can bring down the rate 
o f interest so far as those companies 
are concerned, i f  negotiations are
initiated towards that end then it w ill 
be all right. But my own fear is that 
private companies will come to grief.

Again, when w e consider the pro
vision about loss and profit and about 
fluctuations, I am forced to think that 
private companies should be very
cautious in taking advantage o f these 
provisions. So far as Government are 
conccmed, they will be cautious. 
There is no doubt about it; Govern
ment need not be warned, because
they have already a provision about 
approval o f the Central Government 
being necessary, so that Government 
w ill be enabled to know how far they 
can go.

13 hrs

I think the fears o f the hon. Mem
ber who preceded me are not just. M y 
hon. friend, Shri Jhunjhunwala is 
not justified in thinking that Govern
ment w ill land itself in difficulties 
after approval. Government w ill con
sider whether it is right to give 
approval in any particular case and 
how far the commitments have gone. 
Therefore, I think that this provision^
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at approval is also in the nature of 
a safeguard and there w ill not be any 
fears o f the Government taking upon 
itself too many guarantees so that it 
may not be able to discharge its res
ponsibilities.

Shri JhunjhunwaU: I have said
that the relieving factor is that the 
Government has taken upon itself. . . .

Pandit Thakur Das Bhargava: It is
true that he said it is a relieving 
factor but the hon. Member also ex 
pressed a fear. I  do not think there 
w ill be any difficulty. The provision 
that unless there is Government ap
proval there cannot be a guarantee 
is itself a safeguard. There is abso
lutely no fear in m y mind as regard 
Government. M y only fear is that the 
private sector may not commit itself 
to an agreement which it may not be 
able to fulfil subsequently.

A t the same time, today we do not 
know what w ill be the terms of the 
guarantee. We do not know how far 
the Government w ill go. As a matter 
o f fact, this is only an enabling pro
vision. The hon. Minister pointed out 
at the general discussion stage that 
they themselves do not know about 
the details of the matter. W hy should 
we be fearful about details I think 
w e would be w ell advised in accept
ing clause 6 and passing it.

Shri Damani (Ja lore ): M r Deputy- 
Speaker, Sir, the B ill is generally veTy 
appropriate and it is in conformity 
with the declared policy o f Govern
ment to further the objects o f the 
Five Year Plan. The best part o f the 
B ill is that the Corporation w ill guar
antee deferred payments to foreign 
■countries wherefrom the goods are to 
be imported.

I  think the other matter o f lending 
to the operations o f new industrial 
undertakings which has no adequate 
security to offer is definitely •> mea
sure which would prove beneficial to 
many projects. The principle is that 
it  has to be guaranteed by the State 
Government, the Central Government 
or the Co-operative Societies or 
Banks. 1 think by Government stand

ing guarantee the private sector w ill 
be able to develop industries which 
are in need o f to cope with the Plan. 
Guaranteeing deferred payment by 
Corporation is a very wise measure 
and should be adopted.

Shri B. R. Bhagat: With all res
pects to Shri Jhunjhunwala, I  think, 
he either did not hear my speech pro
perly or I  could not convey the im
port of my reply. I listened m all seri
ousness the point mentioned by Shri 
Morarka and I answered it. I did n<ft 
answer one point because I  was not 
sure o f facts. But I am advised to 
state that all the loans given to the 
concerns about whom both the hon. 
Members spoke on Monday and today 
were made before the Commission of 
Enquiry was appointed. I  repeat what 
I said the other day.

Shri jhunjhunwala.: I did not say
anything against any particular con
cern; it was a general remark. I  did 
not hear what the other hon. Membsr 
spoke but I made this remark on your 
speech.

Shri B. R  Bhagat: The loans were 
guaranteed by Government. The Go
vernment went into the whole ques
tion in detail and thought that the- 
loans were good.

I appreciate the difficulty of the 
hon. Member because the details have 
not been finalised and because it is 
merely an enabling provisioii. Unles* 
the details o f deferred payment 
arrangements are finalised, all the 
doubts that have arisen in the minds 
of the hon Member are valid. I  can 
assure hon. Members that whatever 
doubts they have expressed or  what
ever suggestions they have made of 
the dangers to be avoided w ill be 
fu lly  taken note ©f when the details 
are finalised.

I may also assure them that these 
deferred payments arrangements 'can 
only take place when the parties have 
been assured or have obtained licen
ces which m y colleague issues to 
them. There is no 'question o f fritter
ing away the resources and having 
any undue burden later on. This is 
just a mechanism. What concerns w il l
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.get licence* or what course industrial 
development w ill fo llow  is set out in 
the plan and w ill be guided by the 
industrial policy. This is only to faci
litate further progress and to provide 
b  mechanism.

Pandit Thaknr Das Bhargava: Is it
not a fact that 8 per cent interest or
more is being charged for these def
erred payments?

Shrl B. R. Bhagat: I may assure the 
lion. Member that in sanctioning any 
■deferred payment or making any 
guarantee we see all the terms of 
•deferred payment, the terms of inter
est etc. One of the important criteria 
is that the particular industry w ill be 
able to pay it later on.

I have alreac# answered the other 
day all the other points about deferred 
payment arrangements. I commend 
this clause as a very desirable one.

Mr. Deputy-Speaker: The question
■is:

“That clause 6 stand part of the 
the Bill.”

The motion was adopted.
Clause 6 was added to the Bill. 
Clause 7 mas added to the Btll. 

Clause (Amendment of section 27) 
Shri Bimal Ghose: Sir, I have an 

amendment to clause 8 and I spoke 
on this point day before yesterday. I 
do not want to repeat all my argu
ment*. I

Shri B. R. Bhagat: I do not know if 
he refers to amendment No. 0 where 
he wants to retain the words or 
otherwise’ . I  have no strong objection 
to  this. It the hon. Member presses 
■his amendment I  have no objection. It 
.is for the House.

Shri Bimal Ghose: I  beg to move:

Page 3—
( i )  line 2—

for ‘for the words “or other
wise” substitute—

‘after the words “ International 
Blink fo r Reconstruction and 
Development.”  *
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( i i )  line 4,—

for “substituted” ; substitute 
"inserted"

Mr. Deputy-Speaker: The hon.
Member does not want to support hi* 
amendment by any speech and the 
hon. Minister does not want to oppose 
it with any speech.

Shrl Bimal Ghose: I  gave all tha 
reasons day before yesterday. I  think 
it would be very helpful to have thesm 
words. I think the hon. Minister ia 
also agreeable. So, it should be ac
cepted.

Shrl B. R. Bhagat: I have no ob
jection.

Mr. Deputy-Speaker: It is now for
the House.

I  w ill now put the amendment o f 
Shri Ghose to the vote.

The question is:

Page 3—

(i) line 2—

fo ” “for the words “ or otherwise” ’, 
substitute—

‘after the words “ International 
Bank for Reconstruction and 
Development” .’

( 11) line 4—

fo r  “substituted” ; substitute 
"inserted”

The motion was adopted.

Mr. Deputy-Speaker: The question
is.

“That clause 8, as amended, 
stand part of the Bill.”

The motion was adopted.

Clauses 9 to 14 were added to the 
Bill.

Clauses 9 to 14 were added to the 
Bill.

Shri B. R. Bhagat: I  have an
amendment, No. 8, for the insertion 
o f a new clause.
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Under section 23 o f the Act, the 
Corporation is empowered to appoint 
one or more Directors on the Board 
o f Directors o f the industry concern
ed for protecting the interests o f the 
Corporation. Similarly, under section 
30A the Corporation can appoint D ir
ectors in respect o f industrial con
cerns whose management is taken 
over by the Corporation in case of 
default etc. Through this amendment 
we want to protect the directors so 
appointed if they have acted in good 
faith, from  any action which is done 
by them in the discharge of their

“ Page 4—
after; line 13, add:
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duties. W ith the rapid increase in the 
number o f loans advanced by the 
IFC, generally the branch managers 
o f the IFC were appointed as directors. 
It is possible to contemplate that 
even non-officials may be appointed 
because the number o f concerns are 
too many and in order to enlist suit
able men o f repute and calculation, it 
is necessary that they should be in
demnified against any legal actions by 
the parties concerned. So, this amend
ment is desirable and I commend it t o  
the acceptance o f the House.

I beg to move:

‘Insertion of new section 
38A.

Protection of action taken 
by Directors appointed 
under section 25 and 
30A.

15 A fter section 38 of the principal Act, the 
follow ing section shall be inserted, namely:—  

38A. No suit, prosecution or other legal 
proceedings shall lip against any Director of 
an industrial concern appointed by the Cor
poration under section 25 or section 30A for 
anything which is in good faith done or 
intended to be done by him as such Direc
tor’.”

Mr. Deputy-Speaker:
the House.

The question is:
“Page 4—

after line 13, add: 
‘ Insertion of new section 

38A.
Protection of action taken 

by Directors appointed 
under sections 25 and 
30A.

I  shall now put the amendment to the vote of

15. A fter scctuin 38 o f the principal Act, 
fallowing section shall be inserted, namely:— 

38A No suit, prosecution or other legal 
proceedings shall lie against any Director of 
an industrial concern appointed by the Cor
poration under section 25 or section 30A for 
anything which is in good faith done or 
.ntended to be done by him as such Direc
tor’.”

the-

The motion 
Mr. Deputy-Speaker: The question

is:
“That clause 15 be added to the 

Bill.”
The m otion was adopted.

Clause 15 was added to the Bill. 
Clause 1, the Enacting Formula and 

the T itle  were added to the Bill.
Shri B. R. Bhagat: I  beg to move: 

"That the Bill, as amended, be 
passed” .
Mr. Deputy Speaker: Motion moved: 

"That the Bill, as amended, be 
passed.”

was adopted.
Shri Mulchand Dube (Farrukha- 

bad): Sir, I would have welcomed 
this Bill if  we were passing through 
normal times. It so happens that ins
pite of the vigilance o f the Ministry 
of Finance, during the last year, our 
foreign exchange resources were sub
stantially depleted so that we found 
ourselves in a difficult position. In 
this state of affairs, if we begin to 
guarantee deferred payment in regard 
to private sector, a point may arise 
when the public sector may begin to  
suffer. M y submission, therefore, is 
that we should concentrate on the
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industrialisation o f the countr> and 
we should be able to make big 
mechines so that they may . make 
smaller machines. I am afraid that we 
may be landed in a position when we 
may not be able to find finances for 
the construction o f big machines 
which are able to make small machin
es. The foreign exchange resources 
may be frittered away.

M y submission, therefore, is that 
in dealing with this measure, the 
Finance Ministry should take special 
care to see that our foreign exchange 
reserves are not depleted to an ex
tent that our industrialisation and 
the construction of big machines 
suffer.

Shri B. R. Bhagat: I have nothing 
more to add. This is an humble effort 
to save some foreign exchange. I 
have no dispute with him on the con
servation o f foreign exchange but I 
think, it is not relevant to the sub
ject now.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The m otion was adopted.

M INES AN D  M INERALS  (R E G U LA 
TIO N  AN D  D EVELOPM ENT) B IL L  
The Minister o f Mines and Oil 

(Shri K. D. M alaviya ): Mr. Deputy- 
Speaker, I beg to move:

“That the B ill to provide for the 
■regulation of mines and the
development o f minerals under 
the control of the Union be re fer
red to a Joint Committee o f the 
Houses consisting of 30 members,
20 from this House, namely: Shri 
C. R. Pattabhi Raman, Shri T. N. 
Viswanatha Reddy, Shri Liladhar 
Kotoki, Shri Ghanashyamlal Oza, 
Shri P. C. Bose, Shri Vidya Chal-an 
Shukla, Shri H. C. Heda, 
Shri K. G. Wodeyar, Djr. N. C. 
Samantsinhar, Shri Hem Raj, 
Shri Jaswantraj Mehta, Shri 
Keshava Deva Malaviya, Shri

Rup Na rain, Shri Arun Chandra 
Guha, Shri Bibhuti Bhushan Das 
Gupta, Shri T. B. V ittal R&o, Shri 
Khushwaqt Rai, Shri Ignace Beck, 
Shri Shankarrao Khanderao Dige, 
Sardar Swaran Singh, and 10 
Members from  Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee 
the quorum shall be one-third 
of the total number o f members 
of the Joint Committee;

that the Committee shall make 
a report to this House by the 9th 
December, 1957;

that in other respects the Rules 
of Procedure o f this House relat
ing to the Parliamentary Com
mittees w ill apply w ith such vari
ations and modifications as the 
Speaker may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

Shri Naushir Bharucha (East 
Khandesh): I rise on some points of 
order. My points of order are as 
follows.

First, in view  of item 23 of the 
State List in the Seventh Schedule 
investing the State Legislature w ith 
residuary power for regulation af 
mines and mineral development, I  
want to know whether clause 14 o f 
the- B ill is not ultra vires in that it 
creates an artificial category o f 
‘minor minerals’ and unconstitutional
ly  confines the legislative powers of 
the State Legislature to “minor miner
als’ only.

Secondly, whether clause 17, dele
gating rule-making powers to the 
Government, in the matter o f deve
lopment o f minerals is not ultra vires 
in that (a ) the clause does not con
tain basic declaration o f principles or 
policies on which development of 
minerals is to proceed; (b ) it leave*



the policy also to be decided by the 
executive; and (c ) it does not fix  the 
legal principles which are to guide 
•or control the delegated authority; and

(d )  it renders the legislative sup
remacy o f this House over the exe
cutive absolutely titular.

Thirdly, whether clause 13 (2 ) (g ) 
does not also suffer from the above 
infirmities and defects.

Fourthly, whether clause 15(2) (c ),  
in delegating the authority to the exe
cutive to determine the principles and 
manner o f compensation, does not 
violate articlc 31 of the Constitution 
and also in enacting such a clause 
•whether this House does not delegate
its legislative powers under article 31 
in favour of the executive

Fifthly, whether clause 15 it not 
■ultra vires in that it transgresses the
provision of article 31 of the Constitu
tion

Mr. Deputy-Speaker: Is he putting 
questions whether they are not ultra 
vires o f the Constitution? Who would 
answer? What is the position o f the 
hon. Member himself? Is he in doubt 
or what?

Shri Naushir Bharticha: They are
■ultra vires. I am, therefore, putting it
in that form so that you can give a 
ruling.

Sixthly, whether clause 31 prevent
ing an individual from taking legal 
proceedings against a sentence passed 
is not ultra vires in that it restricts 
the power of the High Courts and the 
Supreme Court to issue prerogative 
writs under Articles 32, 226 and 227.

Seventhly, whether the memoran
dum regarding the delegated legisla
tion docs not contravene rule 70 of 
the Rules of Procedure in that in fact 
such rule-making powers are not nor
mal nor is there the requisite state
ment that they are normal or excep
tional.

Eighthly, whether the financial 
memorandum does not contravene 
rule No. 69 o f the Rules of Procedure
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in that the Minister in charge o f the 
B ill point-blank refuses to g ive any 
idea o f the amount o f expenditure in 
implementing the provisions of thia 
B ill much less, does he give any esti
mate classified as recurring and non
recurring expenditure involved in 
case the BiU id passed into law.

Two o r three points require am pli» 
{■cation and with your permission, I  
may amplify them. The first point is 
that in the State List, item 23; certain 
residuary powers of regulation of min
erals and mineral development have 
been left to the State Government. I f  
we look into clause 14, we w ill find 
that a sort o f artificial classification 
is made, namely, specified minerals 
and minor minerals. Between the two, 
that is to say, the specified minerals 
and minor minerals, the entire uni
verse of minerals is not exhausted. In 
other words, in the first schedule, 
certain types o f 23 minerals are enu
merated Minor minerals have been 
defined as building stones, grave], etc. 
But between them, they do not ex
haust the universe of minerals. There
fore, what actually happens is that 
the State’s right in respect of minerals 
other than the minor and the specified 
minerals is also restricted by clause 14. 
This House has no business to restrict 
the rights of the State legislatures 
which have been specifically given by 
item 23 of the State List. That is the 
meaning o f point No. I.

Mr. Deputy-Speaker: The hon.
Member might just listen to me. Per
haps the position might be a little 
more clear, and then, if he wants to 
say something more, he might do it. 
He has taken objection to certain 
clauses— clauses 14, 17, 13, 15, 18 and 
31. He says that these are ultra vires
of certain provisions of the Constitu
tion. May I enquire from  him whether 
he contends that the whole subject 
which is the subject-matter of this 
Bill is out of the competence of this 
Parliament or he contends that these 
particular clauses cannot be enacted 
as they have been just proposed? I f  
it is the position that these particular 
clauses are offensive, that they offend 
against the provisions of the Consti
tution, then certainly he can take Up

13 NOVEMBER 1957 (Regulation and
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that objection when any particular 
clause is taken up for discussion here.
In that case, he would be conceding 
that the general subject under con
sideration now in this B ill is within 
the competence o f Parliament. Then 
we can proceed with it.

Ultimately, I might also bring to 
the notice of the House that whenever 
a question of legal competence or 
constitutionality of any provisions 
being ultra vires o f the Constitution 
has arisen, ordinarily, the Chair has 
not taken up the responsibility to  give 
a decision on that point. It has been 
left to the House to decide after the 
Members have listened to the objec
tions that are taken up by individual 
Members. But that stage would come 
up later when the objection is taken

Here, if  the hon. Member takes up 
the position that the whole law is 
outside the competence of this Parlia
ment, then he may make other points 
that he wants to make. I f  he has ob
jections to certain individual clauses 
in this whole Bill, then he might take 
objection to those clauses when they 
are taken up, Then, if  the Chaiv 
thinks that a decision is necessary, the 
Chair, and House, w ill decide. Other
wise, he w ill leave it to the House 
to djcide whether they want to enact 
those particular clauses or not.

Shri Naushir Bharucha: 1 see the
force of your suggestion, Sir, but I do 
not sav that the Bill as such, which 
is intended to regulate the develop
ment of mmerals, is outside the pur
view  of this House. But the point is 
th is. I f  all these clauses as have been 
pointed oul by me are held to be con
flicting with Constitution and if they 
are removed, then there is nothing 
le ft in the Bill whatsoever, therefore, 
the criterion for decision is this. 
Assuming that the impugned clauses 
are cut out, the question is whether 
the House w ill still think it worth
while to enact this law. My submis
sion is this. A fter cutting out the 
clauses which are ultra vires, practi
cally nothing remains of in the Bill. 
Therefore, the House may consider

Developm ent) B ill

whether they would like me to raise 
the objections at this stage. I  think it  
is possible. But 1 am prepared to 
fo llow  the Chair’s suggestion.

Mr. Deputy-Speaker: Then he may
wait. H e could listen to the hon. 
Minister and afterwards, if he thinks 
that he should make all his points,
then he would consider them, after 
seeing what opinions he could formu- • 
late.

Shri Naushir Bharucha: A ll right,
Sir.

Shri K. D. Malaviya: Mr. Deputy
Speaker, this Bill has been pending 
for sometime and it seems to me that 
it is overdue now for consideration by 
the House. There was a stage, some
time back, when w e thought of issuing 
an ordinance because o f the rapidly 
changing conditions in the country as 
a result of which the work o f regula
tion and development of mining in
dustry was suffering. Also, there was 
the fact that due to these changing 
conditions, there was a legitim ate 
demand from the State Governments 
to increase the revenue from the 
royalties and also in other respects. 
Therefore, we thought that something 
should bo done.

The other object with which this 
Bill has been introduced, mainly, is 
to separate the two mineral indus
tries into two main groups— the petro
leum industry and the other mineral 
industries. As the statement shows, a 
diversification is made between petro
leum and other minerals and items 53 
and 54 of the Union List have now 
rendered separate enactments for the 
two necessary.

The present Bill deals w ith the 
regulation and development o f mine
rals other than petroleum. W ith re
gard to the petroleum industry, the 
Government proposes to bring forwa. d 
another B ill for consideration by the 
House after sometime. But the main 
object, as 1 have said, is that with a 
view  to make it come within law, the
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diversification made under the Con
stitution has got to be justified by 
separate enactments fo r petroleum 
and other minerals.

Now  that B ill is being introduced 
by the Government, I  take this 
opportunity of putting forward cer
tain other legislations, w ith a view
(a ) to take away most o f the rights 
which the Government have so far 
been exercising under the rules and
(b ) to assure a rapid development 
and regulation o f the mines in the 
interests of the industry and of the 
nation.

The B ill contains some new provi
sions and 1 shall briefly state those 
provisions. But before I briefly 
narrate those provisions which are 
mainly incorporated in the B ill and the 
objects thereof, I would like to state 
very briefly the background on which 
the mining industry is just now going 
in the country. As the House knows, 
there are three factors which govern 
the development of mining industry. 
A  certificate of approval has to be 
issued by the State Governments, 
which entitles an individual or a 
group o f individuals to take up the 
work o f mining. The second is, the 
State Governments authorise that in
dividual or the group of individuals 
to prospect for a particular mining 
industry. The third is alter a pros
pecting licence has been issued and 
an investigation o f the minerals is 
carried out by the individual or the 
group, then, a mining lease is issued 
by the State Government taking into 
account the fact that the party which 
has been given the prospecting licence 
has carry on the mining lease, and 
the party has to spend mone£ and 
energy on the investigation of the 
minerals.

Now, most o f the mining industry 
is in the hands o f the private sector 
o f the country. Latterly, sometime 
back, the Government reviewed the 
entire position o f the mining industry 
and revised their policy, and issued a 
policy which is embodied in what is 
now known as the Industrial Policy
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Resolution. In consonance w ith that 
Industrial Policy Resolution, certain 
important minerals were classified in
to one group and the others were left 
for the private sector to deal with. 
Those that were classified as Schedule 
A  were strictly reserved for the Gov
ernment, whether Central or State. 
The list is already there and this can 
come up for discussion, i f  the House so 
desires.

1 w ill now come to the main pro
visions this Bill. Firsty, this B ill 
empowers the Central Government to 
undertake prospecting and mining 
operations in any land or in respect of 
any minerals which is the property 
o f a State Government, in consulta
tion with the State Government con
cerned. Here we are not encfoachlng 
upon the proprietory rights o f the 
State Government. W e are not 
questioning it and say that the pro
prietory right o f the State Govern
ment ceases to exist if w e carry on 
the prospecting or mining operations 
as agents in an efficient way, because 
the Central Government thinks that 
it is better equipped technologically 
and otherwise to carry on certain 
prospecting and mining operations on 
behalf of the State Government. A  
provision is now included in this B ill 
to assure that on behalf o f the State 
Government, after consulting them, 
the Central Government may carry 
on the prospecting of minerals.

It prescribes a maximum lim it o f 
50 sq. miles for prospecting licence for 
one mineral or group o f minerals. The 
House might remember that so fa r the 
old Act and the mineral concession 
rules did not put any lim it on the 
area that could be specified by a party 
or person for carrying on prospecting 
That result was that in the last 100 
years, certain parties developed such 
vast concessions that it was almost 
impossible for them to manage it. 
They became jagirdars, rulers or 
masters o f big strips o f land where 
the natural resources lay hidden, 
which could not be tackled by them 
and which could not also be sublet 
by them, because it was too big. This
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situation has continued for decades 
and decades. U ltim ately Government 
gave consideration to  it  and -under 
the existing mineral rules, we restrict
ed the rights and wanted to lim it the 
powers of such parties. Under clause 
6 of the present Bill, we have pres
cribed a maximum lim it o f 50 square 
miles fo r prospecting licence for one 
mineral or a group of minerals. For 
mining leases also, the area has been 
limited, and there are specific clauses 
in this connection.

The third provision which we have 
made is that the Central Government 
can alter from time to time in con
sultation with the State Government 
the rates of royalty, subject to a 
maximum lim it of 20 per cent, and 
also subject to the condition that it 
shall not alter the rate of royalty in 
respect o f any mineral more than once 
in two years. Here too, the position 
was somewhat anomalous and incon
sistent with the changed times These 
rates were fixed as a result of certain 
agreements between the State Govern
ments and the parties concerned and 
the rate^ were wholly inconsistent 
with the growing expanding value of 
the minerals and it was felt that a 
certain change was very desirable.

The existing Act did give authority 
to the Government through rules to 
modify the rates and the quantum of 
royalty that was to be charged by 
the State Government. W e have 
taken this opportunity to put a mam- 
mum lim it also. W ith regard to the 
tune also, at that time there was no 
lim it and it could not be changed so 
long as the agreement lasted. But 
now considering all the conditions that 
prevail these days, we thought that 
the Government should have the right 
to examine the whole structure o f the 
rates of royalty and see whether it 
was desirable to introduce a change 
in the royalty by way of either an in
crease or a decrease. I f  it was con
sidered desirable to increase it, the 
Government would recommend an in
crease. I f  it  was desirable to reduce 
i^  a  induction might be made.

Where more than one application is 
received on the same day, we have 
made some specific provisions under 
which the State Governments may 
take a decision as to know to select 
the party which is to be given the 
rights.

It permits conferring o f powers and 
imposition o f duties on State Govern
ments or their officers. This is a 
very important provision which we 
have tried to introduce here, because 
so far the work o f technological and 
scientific regulation and control o f the 
mines was hopelessly neglected by the 
State Governments and the parties. 
For this a big organisation is needed. 
Technological fitness is also needed in 
order to control the mining operation.* 
of hundreds and thousands o f mines 
that are spread all over the country. 
Therefore, we thought o f conferring 
powers and imposition of duties on 
the State Governments and their re
presentatives as w ell as the Central 
Government and their representatives 
with a v iew  to assure the proper regu
lation and the scientific mining of our 
mineral resources in the country.

Certain rules were made under the 
1948 Act which gave lot of power to 
the Government. W e thought that it 
was better for the Government to 
curry on the administration through a 
proper A ct and therefore, all those 
rignts which were so far exercised by 
the Government through rules have 
all been transferred to the present 
BilJ, so that Parliament might give 
due consideration to them and might 
become responsible for the adminis
tration and regulation of the mines 
directly. Rules 13 and 26 provide that 
no prospecting licence or mining lease 
w ill be granted to a person not posses
sing a certificate as provided there. 
Wow, clause 4 (1 ) o f the present B ill 
lays down:

“No person shall undertake any 
prospecting or mining operations 
in any area, except under and in 
accordance w ith the term and 
conditions o f a prospecting licence 
or, as the case may be, a mining



lease, granted under this Act and
the rules made thereunder.”

The provisions o f rules 32 and 40 
regarding the maximum period for 
which a prospecting licence or a 
mining lease may be granted or 
renewed have also been replaced. 
Similarly, some other rules which 
conferred a lot o f powers on the Cen
tral Government have been replaced.

W ith regard to the separation o f the 
petroleum industry from  other mine
rals, I  have already mentioned. It 
has, therefore, become neccssary to 
enact separate legislation to cover 
petroleum and other minerals, because 
of their separation through the Act 
Opportunity has also been taken to 
put forward legislation for other mine
rals through this Act*

Clause 31 o f the draft B ill has been 
introduced fo r validating all action 
taken so far after the commtncement 
of the Constitution in pursuance of 
the declaration in section 2 o f the 
existing 1948 Act, which says that it 
extends to the whole o f India, etc. 
This declaration was made by the 
Dominion Legislature and it la now 
being replaced by a Parliament de
claration, in conformity with the pro
visions o f the Constitution. A ll those 
acts which are being validated have 
been clearly prescribed in the draft 
B ill in clause 31.

There Is nothing more which I  need 
mention at this stage except to point 
out that this question of minor mine
rals has always remained with the 
State Government and the definition 
of minor minerals has from time to 
time been amended after consultation 
with the State Governments. There is 
a separate list o f minor minerals as 
distinct from the major minerals 
which require a lot o f technical know
ledge, financial investment. A  sepa
rate pattern o f rules must govern the 
major minerals. For instance, we 
cannot put building material w ith iron 
ore or copper ore coal. Therefore, 
there is necessity to divide them into 
two groups—major minerals and
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minor minerals. Unless this is done, 
the whole purpose of this B ill w ill be 
undone because w e cannot conceive 
of a similar pattern o f regulation and 
development for both major and 
minor minerals. I  hope my proposal 
w ill be accepted by the House.

Mr. Deputy-'Speaker: The motion to 
refer the B ill to the Joint Committee 
is now before the House.

Shri Naoshlr Bharucha: Mr. Depu
ty-Speaker, this B ill is designed not 
to regulate and develop minerals but, 
in fact, as I  shall presently show, to 
throttle the development of mines and 
minerals. There is very little in the 
Bill to develop or regulate them. When 
the position obtaining in other coun
tries is taken Into account in a legis
lation o f this character, we must 
appreciate the fact that totally differ
ent conditions prevail here.

In the first place, we have got a 
huge territory extending over a m il
lion and a quarter square miles. I f  
we restrict prospecting o f mines and 
minerals to certain bodies, i f  w e pres
ence procedures which are difficult to 
negotiate, w e are virtually not regu
lating prospecting but restricting it. 
Whatever may be the position m other 
countries, where mining has develop
ed to such an extent and where tech
nological capacity is available to such 
an extent that they may reach round 
all their areas, m India the position is 
totally different. W e require some
thing totally different from  what la 
prescribed In the Billy

Let us now go into the scheme of 
the Bill. The minerals are artificial
ly divided into specified minerals and 
minor minerals. But, between these 
two, they do not exhaust what I  call 
the universe o f minerals. I  shall 
refer to them later on. There are a 
large number o f minerals, far more 
than specified, and they w ill continue 
to remain unregulated.

Then there is a blanket restriction 
on prospecting of minerals. The hon. 
Minister in charge has been at pains 
to tell us that mining operations are 
o f a very technical and complicated

13 NOVEMBER 1997 (Regulation and
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nature. I  agree. But not necessarily 
prospecting. It is true that a certain 
amount ot technique is also involved 
in prospecting minerals. But ihe dis
tinction must be borne in mind.

Then I come to permission for pros
pecting and permission for operating 
mines. Some clause in the BilJ 
prescribes the maximum area which 
can be allotted to an applicant, the 
conditions for taking up the lease,
scope of royalty etc. The procedure 
for a prospecting licence is laid down 
and the State Government is asked 
to make rules and confine its rule- 
making power only to minor minerals.

One point in this B ill which I 
appreciate particularly is the power 
to modify leases granted before 
25th October 1949. That is in the 
interests of the country undoubtedly. 
A l l  I wish to say in that respect 
is that the provision should be fool
proof and knave-proof, so that it may 
not be set aside by the Supreme 
Court and thereby people get away 
with it

I f  you refer to clause 17, it deals 
with mineral development. But, if 
you persue it closely, there is not one 
word in it about mineral development. 
It says:

“ It shall be the duty of the 
Central Government to take all 
such steps as may be necessary 
for the conservation and develop
ment of minerals in India. . . . ”

It means nothing.

“ ... .a n d  for that purpose the 
Central Government may, by 
notification in the Official Gazet
te, make such rules as it thinks 
fit.”

You w ill see that the hon. Minister 
in-charge himself does not know what 
exactly he wants the executive to do. 
He wants the whole subject o f m ine
ral development to be shoved on to 
the executive. Let us be clear about 
It that it  is the right and privilege of

this House to lay down the principles 
and policies w ith regard to mineral 
development. I  shall speak about it 
a little later.

Now, let us see what are the defects 
in the Bill. Firstly, when you define 
or specify minerals, as outlined in 
schedule I, the minor minerals are 
nothing but building stone and gravel. 
That leaves out so many other mine
rals. Take, for instance, thorium, 
cobalt, cadmium, antimony, tungsten, 
nismuth, potassium, chromium, ir i
dium, tantalum. None of these are 
provided for. W e do not know the 
policy of the Government. Probably, 
the Government itself does not 
know its policy on these minerals.

I should also like to know the policy 
of the Government with regard to
prospecting of radio-active minerals. 
So far as I am aware, there is no 
legislation whatsoever fo r guiding and 
regulating the prospecting o f mine
rals of the more dangerous type like 
the radio-active minerals. Nothing 
has been said about them in this Bill.
I do not know whether it is the in
tention of the Government to take 
these minerals out of the purview of 
this Bill. So you w ill see how the 
Bill is defective. It provides for 
gravel and building stones, but not 
for minerals o f the more important 
type. This is not the only defect. I f  
you see Schedule I, item 15, it refers 
to “Pitchblende and other uranium 
ores” . Pitchblende is a product from 
which you get radium. It  also 
refers to “other uranium ores” . What 
is the meaning of “other uranium 
ores” ? I cannot understand that. 
Uranium ore is uranium ore. What 
are the other uranium ores? Does the 
hon. Minister contemplate other radio
active minerals?

There is a confusion in the mind of 
the Government with regard to the 
plan o f the B ilt  itself. The Govern
ment does not know whether it wants 
to legislate on radio-active minerals 
or not. Partly, it seems to want to 
legislate because one item is included
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in i t  But the other items are left 
out. Therefore, the B ill is defective 
in that respect. It  creates an artifi
cial classification o f specified and 
minor minerals, leaving out of the 
universe of minerals scores and scores 
of other minerals. I, therefore, say that 
the B ill is incomplete and it ought to 
be completed.

Clauses 4 and 5 are the basic opera
tive clauses in this Bill. May I point 
out to the hon. Minister in-charge 
that countries far more advanced than 
ourselves technically like the United 
States o f America and Russia have not 
restricted prospecting at all? They 
encourage students of geology and 
other subjects to go out with geiger 
counters on trips for the purpose of 
prospecting radio-active minerals. Just 
see the difference between the policy 
adopted by an advanced country like 
the United States 6nd the policy 
adopted by us. In Russia during 
college vacations parties of students 
are asked to ramble over areas and 
prospect for radio-active minerals. 
They do not have to apply, pay licence 
fees, comply with hundred and one 
conditions, comply with the rules and 
regulations and do whatever the 
executive might say. I may say that 
prospecting can be done easily. It is 
being done by the United States over 
its vast area. Russia has one-sixth of 
the total land surface of the world. 
Now, i f  you restrict prospecting and 
say that it w ill be done only through 
Government, then you are virtually 
impeding prospecting. What is 
our need today? Our need is 
to find out more and more the 
minerals exist. Therefore, I submit 
that clauses 4 and 5 are bad in policy; 
they ought to go. There should be 
no restriction, excepting perhaps 
making an application saying that a 
party wants to prospect in this place 
or that place. Even that may be 
dispensed with, because I am of the 
opinion that i f  prospecting w ere left 
free and unrestricted by any rules 
and regulations numerous agencies 
might crop up. And what does G ov
ernment lose? Government loses 
nothing. Prospecting may involve

exploratory borings and things like 
that, for which some form  may be 
prescribed, but for mere mineral- 
hunting there should be no restriction. 
These are major defects in the B ill 
which ought to be removed.

Then, Sir, until any mineral is 
struck Government ought not to step 
in, excepting fo r the purpose of help
ing the prospecting parties. They are 
not doing that. They are laying down 
restrictions and so many rules and 
regulations, so that the average free
lancer in this particular field may be 
deterred totally. There should be no 
incompatibility between the plan that 
I have suggested and the plan which 
the Government want to enforce, 
namely regulated prospecting. The 
areas could be separated. So much 
hide-bound this B ill is that it even 
prescribes in clause 12 that registers 
shall not be open to everybody, even 
to persons who want to prospect. Why 
should it not be open to any citizen 
who wants to undertake prospecting, 
who wants to see what prior efforts 
have been made and who does not 
want to cover the same ground again.

Clause 17 o f the Bill, as I said, talks 
of Government’s duties to develop 
minerals. But where are the princi
ples which Government want to lay 
down along which development of 
minerals must proceed. W ill the hon. 
Minister point out a single principle 
with regard to the development of 
minerals?

For instance, just now this House 
discussed the question of Industrial 
Finance Corporation. Does the Gov
ernment desire that by notification 
they would create a Mining Finance 
Corporation? Is it not a question of 
policy whether the Government w ill 
create a Mining Finance Corporation 
or not? Has Government got any 
view  about this thing? What does 
Government want to do with regard 
to the regulation o f export o f 
minerals? Have you no views on the 
subject? What about priorities in the 
matter o f development o f mines, 
minerals and metals? What about 
creating a Corporation for Scientific
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Research in mineral smelting, proces
sing or manufactures? What about 
construction o f refineries? Have you 
no principles, no policies to lay down 
in this B ill— a B ill for the purpose of 
developing mining and minerals?

Sir, I submit apart from the technical 
objections to which I  shall refer, the 
point remains that Government wants 
to develop mining and minerals w ith
out laying down a single principle. 
They have no mind on the subject. 
They leave it to the Executive to do 
whatever it likes. W hy not leave 
everything to the Executive? W e may 
have an atomic energy B ill and say 
that the Executive shall make the 
necessary rules fo r  the development 
o f radio-active minerals. Leave 
everything to them. Has this House 
no mind7 Has the House no right to 
express its opinion on the principles 
and policies? What are we doing, if  
w e leave everything to the Executive? 
That I submit is abandonment of the 
privilege of this House, surrender to 
the Executive, which I  do not want to 
do.

Government must express its mind 
clearly and say what it is going to do. 
I  would prefer to wait until the Bill 
emerges from the Committee. The 
only redeeming feature in the whole 
speech o f the hon. Minister was that 
this B ill is going to a Joint Com
m ittee. That is the only redeeming 
feature. 1 have mentioned these 
points in the hope that the Joint Com
mittee w ill take note of tnis point of 
v iew  and make this B ill truly a B ill 
fo r regulating and developing mines 
and minerals.

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, I  must first of 
all thank the hon. Minister fo r bring
ing a motion fo r referring the B ill to 
a Joint Committee. When the Bill 
was first circulated the impression that 
was created was that this B ill would 
be taken into consideration here. In 
v iew  o f the importance of this Bill, 
which the hon. Member who preceded 
me, mentioned it  is but fair that this 
B ill is referred to a Joint Committee.

The point that I  would like to make 
I shall briefly mention. The hon. 
Minister himself mentioned that 
because o f items 53 and 54 o f the 
Union List, two separate pieces o f 
legislation have to be brought. This 
legislation is only fo r the purpose o f 
regulation o f mines and minerals—  
“ regulation of mines and mineral 
development to the extent to which 
such regulation and development under 
the control of the Union is declared 
by Parliament by law to be expedient 
in the public interest.”  This is only 
for mines and mineral development. 
Item  53 of the Union List deals w ith 
“Regulation and development of oil 
fields and mineral oil resources; 
petroleum and petroleum products; 
other liquids and substances declared 
by Parliament by law to be dangerous
ly  inflammable.”  W e were assured 
that a separate legislation is going to 
be brought for the regulation and 
development of petroleum.

I do not see any reason why a 
clause like 30 is included which seeks 
to amend Act L I I I  of 1948 and certain 
specified items mentioned in Schedule
III. When separate legislation is 
going to be brought this type of 
amendment by a Schedule w ill create 
more confusion rather than clarify 
the position which the hon. Minister 
wants to do.

The second point that 1 would like 
to mention is about Schedule No. I 
which gives the specified minerals. 
Mr. Bharucha has pointed out that 
the minerals listed are not exhaus
tive. I  would like to mention one 
mineral, namely magnezite. Magnezite 
mining operations have been going on 
in Madras State in the district o f Salem 
for the past sixty years. O ver an 
area of nearly 4,000 acres is covered 
by Magnezite From 1899 onwards 
the Magnezite Syndicate has been 
carrying on mining operations over 
an area of 1,500 acres. Magnezite is 
considered to be a very valuable 
mineral. I am informed that the 
Magnezite Syndicate which has been 
operating these mines has made 
enormous profits and today th•  valu*
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of 2 shilling share is nearly 150 
shillings. I  am only pointing out 
this fact to show that an important 
mineral like magnezite which is pro
ducing so much of profit to a private 
concern has been left out under 
Schedule I. In the First Schedule I 
submit magnezite must be included 
because o f the increasing demand fo r 
magnezite chloride and certain 
magnaluminium and other alloys with 
aluminium are very much in demand 
today. So, i f  the present regulations 
are accepted and the mining rules are 
restrictly enforced then there is 
greater scope for developing magnezite 
in that area. I am informed it is not 
only 4,000 acres; in nearly 10,000 acres 
m that area mining operations could 
be carried on.

14 hrs.

The next point I  would like to sub
mit is about the Second Schedule 
which deals with royalties. The hon. 
Minister pointed out that at no place 
w ill the royalties be more than 20 per 
cent, of the price at the pitch-head. 
Because o f the several items m ention
ed in the Second Schedule we would 
like to have memoranda or representa
tions from those who are dealing with 
these mines, as only then we w ill be 
in a position to fix the royalties. 
Otherwise, the royalties that are fixed 
w ill be only arbitrary.

Then, clauses 6 and 7 deal w ith the 
maximum area and maximum period. 
The maximum area according to 
clause 6 is fixed at 50 square miles for 
prospecting and 10 square miles for 
mining operations, with the liberty to 
the Government to increase it. There 
is no lim it fixed for increasing it. M y 
submission is that in the first instance 
the maximum area for prospecting 
should be 30 square miles and for 
mining 10 square miles, and at the 
outer lim it it should not exceed 50 
square miles for prospecting and 10 
square miles for mining operations.

The period that ia fixed in clause 7 
is 30 years. M y suggestion is that it 
should be reduced to 20 years for pro
specting, and to ten years in the 
case o f mining operations. There is

a specific reason fo r mentioning this, 
because I  find in the case o f magne
zite to which I referred earlier, the 
lease period was 30 years in the first 
instance, then it was extended by 
another 30 years; and last year with 
only one year’s lease period still 
outstanding, it was sought to be sold 
fo r £100,000. That kind o f selling the 
lease period is also likely if a longer 
period is given, and there is a chance 
of a person who purchases the lease 
getting the lease for the next period. 
So, I submit this period must be 
restricted so that the Centre w ill be 
m a better position to control and 
conduct these mining operations.

The last point, which I  consider is 
also an important point, is about
clause 16 which authorises the
Central Government to take up
prospecting and mining operations 
but that is only in case3 where the 
particular plot of land to be taken up 
for mining operations is not under 
lease. I f  the Government is really 
serious about developing these mines, 
then there are certain mines which 
are not conforming to any of the
mining rules, and although the lease 
is pending with the State Govern
ment, power must be taken by the 
Central Government in consultation 
with the State Government to take 
over those mines for better develop
ment o f minerals, because' the pur
pose o f the B ill is to explore and get 
the maximum benefit out of these 
mining operations. I f  a certain 
leassee ia not w illing to 
develop the mining operations to the 
best interests of the country, then 
there must be power under clause 16 
for the Central Government in con
sultation with the State Government 
to take over such mines also.

I conclude with these brief observa
tions because this B ill is going to the 
Select Committee, and I  shall reserve 
whatever I have to say till such time 
as the B ill comes back from  the Select 
Committee.

<rfwr sn jt  wro (fjrenr) ; 
ipm r e f t v r  (rr^v, fw  jt tp v
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*r a^nhrr t  ^  t o w  sqrr £t 
t  | 1 ^  *  #

5T t  r a r  %  « R n F f t  * r r * m t  S r  * r r  w

% 5TW TH^T %■ *rt£ iTT^T ^  T^TT 
W  firET ’TT Vtf *HJ*1 W TT

t  I ^ F T  ^  ^  f*R- T O  
«mn *fk #  ^  ^ r  eft %f sftftw 
h *mn f% ^ f t  f e w  % 
555  ^rf^r 1 »ft ^  «fr
ftp ^  % STf^T^T f  tnp

 ̂ vtwfd*i %, **r, ywfanr xfm i i -  
fv^d % 1 *mr ̂  fin* <mr f*rc err u? 
Pw m  *rra ft  far*r ^tnr w  v
f% Jffrt ftRT THT ?t 1

*r*( ^  f  stm v; h
#t anrraT « m t  s^fafret 
f̂t, % «M«cn f., t o ?  $t m  3r

r. ifi*T 5ft % v<^<

?TT? % VW5̂  SPK # t  I K f̂t qit 
^ f h ?  vtctt «rr far sm rtfrsr

r*iPl«<. *TT?W w  TT 515 <1$M*1 ST^T 
•SHm- t^TT |fr HTT I *T̂ T «FRT eft ^  
$  w  *t^pk *r n,+ 'in tsrfer- 
*rcr ft ^ *rre ?>t f^a-Hig ^ft t  i *nt 
^5i t  ^mfrn' s n r ^ f r  sr$?r *fti 
t t  ^  f  sftr ?rm ft *ft w  ^  -jmutt 
izk sz  ^ r  ^ 1 v t w  % rarrp ^ r
*r* «rt $ !Jt̂ t Pwtm ^  *rft % i w
< M «W  *PT f^ft % ^  ^  
tfr ^Ht sp^Fft ^ n t  TTrft ^  «% #
c ij iw h  «pt #5«r f^ t d n  ^t
im m m r t t  ?r^fr t  i *r* 5*r ^ t -  
ftrr*r *ftr ^ 0  -*n>jn
vt ftra> t  ^j[ qrnft *n?u 
# %  «CTT n ^ I H  ^ TT  S|%r #  
VRT 5̂"tf?T5W JfPTT »^T %*Cl\
^ t tj^Rr w^ft i ^  v»ft i[*r erenrrxt, 
Tt t -  wft ?*t ^  w r a  wft

wn^Hw  ?̂t ?»fW  7ft
« it t  % »fr <tft ft»ft, 5^  t r ^ r -  
m W  ^ t t  ^ ft> <T*T^r faR f ^ j -  
??tk 4^rr t ^ t t  i t  sth^t j  f r  ar?t 
?rrr ?*n^ t t  qr^ps

& 5TT ^  W  *T^V%
#  t  vn r ^t*rr i

#I%=T ^  5 *T w  f^ T  ^  TTOR 
Pp x&  ^ < id  *»> <.»! v r  

a ft v r  t .  ?fr r «^ ^ r id < T d  ^Rn t
5TT^r^ f>t <1 <.'+) P?vii-

s m  fgpr it jtrjit ft»n  fV  ^  r̂ «pit 
^r r f w  ^ i s rm  wh vt  fieT v t r t

^TT I ?ft •Hhw jj
fsp ff#  f% r̂ T t «nrnTT 

fkvT ^t^ ■ql'fl aPfifnc. ?T̂ t ^ ?t%, 
^ t  ^ ^  ^ fc :  r̂> WTeT |  I

#Pp^t f^pr srrP^T ^  T t 5tob n  
f ^ i * m  t t  %htt ^ rm  'tr -  
t m  eft 'Trrr =^#tt it? ^ft

f^ r  5 ^  ^ttrpt «rra f?  f ^ r  t  • ^
^  ^ t  n <_■+> ct'i'^i^

fiW M f M'RT̂ T ^ :
" I f  the Central Governmem. is 

of opinion that it is expedient in 
the public interest so to do, it 
may, by order, in writing giving 
reasons for such opinion, direct 
that all or any of the provisions 
of this Act or the rules made 
thereunder shall not apply or 
shall apply only w ith such modi
fications or subject to such con
ditions, restrictions or limitations 
as may be specified in the order, 
to, or in relation to, the granting 
of any prospecting licence or min
ing lease or the working o f any 
mine.”

*P K  w  ^ t $?rtt q«$-l *T

3TPT ?ft’ w  ?ft^ ^  ^ Pl> *T  ̂
t w  jxtt m  j w ,  <Aprt i m x  ^  i 

^fr ^n| «tt^t w r
'TT  ̂o f ^  ^  I IP IT W  5T5 TT ’̂ t f  f iw  

»n?n wtr a t?  w  v t f
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* l f t  $ K T T  ? f t  #  ^  « R  5T R !  f T T R T  * *  f c f f  
WSI91 ®T̂  ^  ftp M n «< .  ITT VT^ft 
T O R  W T  TfX ^
^  7$«ft i qf$*rr*

f^mmr * m  $ i r #v?pt % 
$*r ifxt «* ih  vlftl 

v w  g%*rr i fm r % v < <

W»K V t f  f5T  ^THT -HT̂ Jll
mttT^ i i n q % ^  W  t .  w r

S T ^ f^ T  ^ IT  in  V U  ^TTT ^T»T ^PTT I
q*ft ’ f t  ? r m  %• firf^RPT t t  f * f t  

« A  n*t> *T <ftc*i f+^) «tt

t  I *T? R *  ÊTT $ *> ,1P 'V *>
?T % TJV [‘ i'ls. % V*^<. î > ”Y T3T3T
> Y t  r f  i ,  «pt 5 , fir »t?:

TT  * , 5 ^  ^  5 I Srft 3TJcT V^<( %" *pTT- 
? i i ?  > rfar^R t  w

iWrT TX UW ?T «r "V J  t  I

io  «TTFlf(-JT : jn r^t T*ft TT
HIMcil ^ I

>?feT STffT *HT -Hl»fw . 5?r %
*rariTr ^  J  q?r cTCE wtttt
? i n  fare *crqr j; u r r < n ^  ®£ 

$  %r? jprm f  i 3 ^-rnr <pY fp r ; ^
^wr * i  «Pt ?m j fVw.^r = ^ r r  g  sft

f ^ T  #  ’RPffnTt T
| fjp f»i^TT, f^fn ^ T f -
^ r ftn t i f^ T  q< sr* Urn

^rrtnn w  ^  h  £ Pr 
fo-a <pt s m r fc ir  fern m*r
«pt <f£r <mr $  ftr> ’ rt ?rrar ftrfn^r 
t w t  srw i st^t »% ^  f^r^r | :

“ (1 ) Where a prospecting licence 
has been granted in respect of any 
land, the licensee shall have a pre
ferential right for obtaining a mining 
lease m respect of that land over any 
other person:

Provided that the State Govern
ment is satisfied that the licensee

has not committed any breach o f 
the terms and conditions o f the 
prospecting licence and is other
wise a fit person for being grant
ed the mining lease.”

ir^r *n?ft f  i 3
M fr * r r  f e r  q ^ r  i

JTf n  ¥TTt 2̂ T ^  f w  ^  |
I w r  W R  vrt ^  fifHTT,

tV><. f̂V f^i«ai 5  h+1 *i VT f<*4l
^  I ^  f t f W H  t l  A 'JW’T g ftr r^T 
=Bfrar V -f^TU f + i  i 3TPT I ^ ii< l ^t>I

? ^  w r^srr >+.<*ii4 i
?Y t  f% fv e ^ r  f w  

f’Pf*T I *pY
^fr ^ i nr Psh- q ^ r  V̂?t % 7 $nr<1 
^TTf^rr: t r f f  arr^ < t^ T f? T E m »rO T f 

5t*w e^re  fir In i  ti ft w :  
S & liH t ® lit I f'fiZ vY^

^ I f^ T  IT? •vft ^  ^IRTT 
Pl> RTeTT tFrftfy? cRT?r ^ I H “T^ll 
PF 3IW a'ap JT? ^  W^T mrTT f*TT SRT- 

WT #, cT4 ^  PSI q^T 
t w t  3tht m  i wpr?r 3ft

?̂r | t % s t  f^nrr

3trh i ^  afr T̂?r £rrt ?roir 3
fT^t STTcfr ^  % :

“ 11(2) Subject to the provisions 
of sub-section ( 1 ), where two or 
more persons have applied for a 
prospecting licence o r  a mining  
lease in respect of the same land, 
then aplicant whose application 
was received earlier shall have a 
preferential right for the grant of 
the licence or lease, as the case 
may be, over an applicant whose 
application was received later.”

4  *th" (Vr$5i f^ r  « w i  i i r t ^ r  

*>ra*ft % enTT̂ r ^  arft’W i±v*x.
•FT ^PT I 5(1" *T?f H M{̂  ^ 1̂ 11 T9"
m t m  $  ^st v j t f )  rrcm i $ 
?it v f t n r  (V^i i

^ fip ftrer w M t  #  q ^ t ^ n #
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['ffs r f s T ^ m r

i ^ vjtt ^ft i£t ftnrr ^rnr i

jtr -  f *  spt 3 ? mxRr T t
fft̂ TT ^ eft ^ 1% q f^

'^c? f t % ,5F * T  f t  tl<< T T  d  <.? &  * f t r
V i 1 ^  i T^m 'j f t  %  * f a r  f t

f r  *Tt<PT ^JT T  I Date of appli
cation has no bearing whatsoever.

fo > T  ’CTFT I * T f  ’ f t
« t W i  ®Pt ancT f  i

“Provided that where any such 
applications are received on the 
same day, the State Government, 
after taking into consideration the 
matters specified in sub-section 
(3 ) and obtaining the previous 
approval o f the Central Govern
ment, may grant the prospecting 
licence or mining lease, as the case 
may be, to such one o f the appli
cants as it may deem fit.”

c r t t  f o r  *p t  t * p t t  f  < ft ^ r t
it^  sre itt <rr

* f t  i<i T W T  3fTTT ? T 

»T IT^r q 7  ? t  f W  H r . ^  T ^ T T

3TTTJ ? S F T X  T T  R 1 5 M  + < H I  f  ^
e ft W  T T  H t  ^ T T t  ? tr lT  |  I f a r  

? ? * i t  ^nT t ^ r r s v  t w t  "*ft ■ sn m  f  

eft * T f  ^ t  ?ft ^ F T T  f t m - f= F ^ R t  ^ r f r -  
5 1 ^  t f t  g r r  f T c f t  I  q T  ^ t  I ? W  > *

( 3 )  3  ftranr 5*jt t  :

“The matters referred to in 
sub-section ( 2 ) are the follow ing:

(a ) any special knowledge of, 
or experience in prospect
ing operations or mining 
operations, as the case may 
be, possessed by the appli
cant;

(b ) the financial resources of 
the applicant;

(c ) thf nature and quality of 
thr technical staff employed

or to employed hy lhe
appbeant;

(d ) such other matters as may 
be prescribed.

it ^TTrn w m  j  ftr «nrr f w t
v w x  ^t PsR-’m h  =̂tt t  ^  
f a * r t  « K M t  * 5 t  t *ttt f  art * f  « r n n f r  
Vt v*<a 3ft r*t> *fcj+l Vt ^II *PT 5*1 % 
I ' i h  P f y  H tt*i f t  i ^
f t  MSMCtT |f 3ft Putl siim ^

>TFft ^rnr grr t t # »f5t
T̂ TfTT ft I 5CTHT ft#

3TV(t f̂t̂ * TW , JTf $%■ ft  rh^rf
TTrtTf srr^ft^tafr *Fft^^* rft^  
q^5 liw il qrcfIT I  I A ?ft if ^ T  f  far 
f^TfTf^r rTTWT ^TT f  3 ^ t  fanfft 
*ft for v tf  qc^rrf^xt ^ftr ?r- 5rf?- 
4lr<< ^TT <. of^T *|Yhl
ferr 3TFTT =5TTf ,̂ ^fT =F
*( m'5>"4 ?ft i l i i  ftrm f  ^f^nr

?lft ^TTtr I ^*TT?T fCTTJ 
% #  f̂r A ^  5t r̂ ?rtT?r
g fam% arfcf simn 
=pt ^ft ftcfr i ^fff¥ w :
fv^ft ectn TT  H I^H ft<Tr f  fV ^ f  

?rft f  eft dWl’M Pt><h i
T̂T f  I f'KT ft  'fRvfiT f  Pp -dtlt>"l

•tii*i <̂><.•1 ^t ai't'd »T ft ftPfi'i 
?ft T T  5 M  f  

FHTV t^^TPT rft •FT yTrTT f  I I
F3TO =T FT*T ?Tf =̂ t3T 5TfT ft

1 5T71T ^Tf *T>l*l Hjfl + < ?ft
^ R " 'if • l i l  f t r t  i < rn r  ®ift ^ t ^ t t
ft̂ TT f r  "jft t̂̂ 3f i^
«Jdlf*l+ ftfT? t  ^  ^  I

JTf f^TT ^  :
“such other matters which may 

be prescribed.”

?ft %fr jp n fw  *rf t  Pp

^t «it Pp jt? fe«?rt
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'R *r t  f o r  c « r  *r*r  s n ^ f t
srn? ? * m r  T r s s f w  $  i s r *  eft 
f t m ,  = # *  «p Y 5 > p

^nmcrr i ^  ftp fa fr -

*x r % * W  t t  ^ f t  i r t t x  
« m r  r * r  #  *f?r£ f e W t T  ? t *ft  eft 

^ x  z&t i v f f f v  "(a) 
jfft p p  yrfV -sre  t  f t n r  < tt s ft *ffr r  
v s ifeT  3fn 3 * ^  f v w r  *pt ?.+Mr girrr i

3 «|T« « H  * T f t o  : q f e r  *1?
MnVT'C eft *T^t K t  ^ + < n f, ^TT^TT
f*P  t r x n x  * f  +mi 5 i (n + :5r, T ^  ?  t 
qsp =ft f  %  q ^ t  * ? i ^
|  t v rr n r  * r t  t f t  ^ r m  x t f t t  t  f *F
iTfjjT 5TR*T f ' t i ' I  gt^ft ^ f r  ^  I eft 31^

%et ?  i cn &  w r a  * r m
W ii Hn^ f-TFŴ T
«ft *ft, ^ r  ftnKT5M tt^ z: ^ r f f t  i ^  
eft ^  far t r h t  m r W
et®F 'S 'T T  %  fr^rr ? ^ f ? e r  T t  >*iN I 
v j m  q^rt * t m  eft ? rft ^  t

q f r r  5 T T T  * T f f  H T T W  : ^
i r w  * t  s r r  < f ^ m  f%  i> h ^  
T m ^ tfjR ^ f f o r  ^ r q 't  ?r
ij t  f  cj *ft » f f  * f t  ? ftir s t  3TTt«fy i sr? 
sm r ^ tp t  w  srr^ftmf *fr
s m ^ f k C T  ^  fejq- eft n ^ r t ^ r
afft Iff? 'B?T5rr ^TrTT far ftvR- 3RX
f t R R T  r ? f w  f e q r  ^ r r t  m  m x j  rtfx m  
v r *  ^ t  w r r f t  fe m  w rq  i w r o  ^ n ? r

%?T% % foT^ =5TTT 7T=T 9 m  I 

* R  ^Tf ? n r m  =nft TSrTT f%  p R T^P t 7 ? %  
warm «rnrr w K  f^RTT ^  W  STHTr I 
^ T  ^  WK*ft ^ft ^ fVTTt

?fr tr r a r  m < f^ i*^'m

^ W M  ^  ^  I $  %■ WT̂ -
^ t ^ t t  f^r >t^tj?2- ^fr ? fr ?  ^  h  f m i
W  <RT ^T ®TPT T̂ TiTT r̂Tf̂ TT ftr ^ ? f

«TTT*ft W  Vt ?5t  ̂ r̂ WT*
«%«IT «

v^ in r  ^  ^

^?p u  ftr ^Tcff # n<?4?e ?nr#?r 
5*fr ^f%cT ?rofr $ t inft wrtsftovr 
% ^  5TT9>
ferrt Pp ft 5 W  |  spti
5iw  *?m art rr ?r ^rf^r
srm  ?rd% % ^  x^r i
w»rc ? rw  rft^r % arr^
^  Tm  f  t?T ?TT? V TR T % f̂ F

^5T ¥T «PTT ^tcTT eft
«TTTC ft^fr ^Tfgtr %  JJT 5ft ^fTPt

Qjwmx >ft §r m ^  <nr?*fr ^  ^  
??% %  wx  r̂? ^ w t  sNr %
rr̂ r-Hr̂ s wrtm eft o t t  mz&w 
*rm r % f̂ r̂ JT ^7^*1 1 1 ww d <3 wi 
srhfhPT A f ^ r  »t ?rft ?̂rcTr ^  

s r^ t  ^  1

??r% w h w i *(§ f ^ r r  »ratT

t  f% rTOr % fV-^rr q f w  fipn
I TT ^TRT ^  ^l i  W ^T

^ r f  ^  ^TT -^Igal I

% g13*T ?̂t 'T'flB <?^ln a K
^t rfx̂  fen nr wrzm g 1 f  
% «m- ^  «rw srfft #*t ^ 1 n it *tf 
qm XFfrST* ^f  t  f̂ PfF #  *rr*£T ft f r  
f+*i r̂eff qr fkm snqnT sftr
TTt 5fHT ^t trfrJiT fgrrr 3rr# 1 tt̂ t »jr«n. 
«rp r  h «Pfr fr  ̂° Ift?r ?fr?rr ^ T f ^  
^rfc^Tttztt *fter?T^t^fgtr
^  3fT^TT -TTSdr ^ %  W  m  
*txr*r $tn 1 fim ^r >ft ?w# 
t  Pp trfrqT ?t 1 f ^
qf qTTO 5t f f  |  ftr w t i  ^ t
eft XZrT ITT f|f«nT  if f  WTK ^  qT t f f r  ?  o

?rm ^t f̂tar ^ i. 1 ^^ft tftr 
n m  ^t n f 1 1 ?<4rsrT 

^ i t  x̂ r i m  frtf «n?prc =«rr%
eft fa* fr nt ^  v t  * r=qt ? k ?  ^  

*PT ?r% «ftr «Ptf f  gj «ry
•T I V J  5FT TO T ?ft
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[ « f o  5 T * T  T m

$ far V 'S H T  T T ^ T  T T  *Ptf ^  

^ n r n r r  v n t  1 h  IV m  4 S i  s f t  
£ t  * p f t  |  %  j f f a r r  e ft q f r *  * f t r  q r t r -
<TTO ^ t  * T * R t  ^  I q T T f f  * t  e ft S P T ^ P T
^ t  s n r i f  * r v w t  % 1

W %  ? R T T T  ^  * f t r  r T < W  
V t  f T T 'F  r i < 7 3 r ^  fa v T P T T  w i f i ' l l  j j  I 

5T? »T? t  ^  ^  ^
7̂ 5  ^ T %  f^Ttr J T ^ T q -J  #  q ? r  5T ^  ^ * * t  

&  fa r  ^  eft i *-+1 q Jl <.?> e ft
t t  ^  1 srr^  ^  ^  ? f c r  * r ^ r  %
O T T  * n f  T ^ T T  ^ l ^ d l  5  fa r  s ? * n *  JT?3K 
^  * r * f t  * m P ^ n T  s n #  e i r s  * t  £ ^ = n r  

=r?ft 5 m  1 1 w t f p '  ^ r p r  * r * f r  srrs^ rs  
w rs f H o t %  t r t  i r a ^ t r s  %: i r e  
^  « f r ? r  ^ n r  1 1 v r f t ?
S T ^ f a ^ T  T t  f 'T e H  I M 'lr H lg 'i f t P T  jTT 
^ fazTT oil'll ■qilptr I y-0J ■jft -M+l 

c « r i  'B ftr  ^ j j t ^ T  % T ' T T t  d ’ ( ,4lH  ^<Tn 
g>T =*T%tr | TTq^lf?

•F t  t r t  ^  jr t -f r  ^ r f ^ > , fa r  farcr c r o  
ff ^  ^PFt z m  ^T ^T»I^T I 
’JTT'T *T5I T fa ^ t  %  * 1 ^ 1  *t<T ^ ft  far^T
3T?T V t  rTT3T<T ?ft ^ T %  f w t r  f r f a > % J  

f t #  = ^rfg tT | s n ^ t o n  k ^t t  

^ r ^ r r  fa r  v »t t  f a r * f t  s r K J f t  !?n ^ q K T
^ r ^ T P T  S I  el I f f t  e ft * M i  *T  ^1 I ' M  U S ' !  
T T ^  ^ T f i = H  ^  I 3T«r T T f f f a  
^  T t f  *rr*r? rT  ? t  e ft ' w i ^ r  m -
T f a ? r  s p t i  ^ r r  -riffiT T  1 5 f t  ^ 4  

? w r  \ x  ^  ? t  f ?  t ,  ^  * m * r m r  f  fa r  M
^  1̂ 1 ^  ^T% Ji'PC *T

v t f  ■arrf^TT 1

^  eTT? *t ^  T O  > c *f?r eTTfi V H ^ t 
f ^ T M T  ■fll^eil ^  I 7 ^  f a q T

*T*TT ^ :

provisions of this Act or any rules 
or orders made thereunder shall 
be void and of no effect”.

^ * T P t  ? r p f t  ?qf)r « f t  V f f f a r
3f t  rft-sr ? « %  j j e n f a ^ r  ^ f t  j r i f t  i r r f w

^ r  ' r r o l '  s ir q - 'fr  1 f a i T  ? f r %  ? r F r

q r  * r t r  <t><»tm i ^
tTTjf ^ '

"Where a person has acquired 
more than one prospecting licence 
or mining lease in any State and 
the aggregate area covered by 
such licences or leases, as the case 
may be, exceeds the maximum 
area permissible under section 6, 
only that prospecting licence or 
mining lease the acquisition of 
which has resulted m such maxi
mum area being exceeded shall be 
deemed to be void” .

5£rT eTW5^  %  4  W  >FT 

t Tep*T9' H s ft  ^ P T FT  ?TW>T I ^ 7 T  if *Tn f a q T  § W
f t  fa r  1 P T T  fa r flY  s n v f t  ^r t r t  t * t »  %  m i 

^  v T < . 'd 'l  ^ r j  R t H T  § W  
r r f r z n -  % ^ S T ff % #  ! f t  f f  M < r M f a r ^ -H  

fa rf^T ?  %  5 Z T K T  ^ t  3TRTT I  eft ^  Jp t 
9 r W  <. f a q T  'H 1 *54i 1 f a f K  ^ t  %
TtfW falT trf^n *i W  t  I ^  >HH«etl 
^  fa r  ^  ^  srraft3T=T ifP T T  S T t f ? *  fa r 
t̂ Eft ^TeT ^  srrfarft ?ft̂ T «Ft farqT 
3THT I ^ f a r * T  M ^  1?T| f a H T  * R T  *
fa r  fa > H  ^ ft ^ r  v t  f a w  1 ^ r f a r ^  
far̂ ft •»fr ?ft3r ^ t  «e*r famT an r̂rrm- ^ 1 

f a r  vsx. x f t r  ^ K . ^ r P r k h  %  l » o  

^teTT t  I e ft ? o o  %  ^ * T  ^
a y .  v t  > f t  w ? * r  f a n r r  a n  ^  * A t :  ^vt. 

>pt «ft 1 n  it? ^tJT | 1 5*  «Rt
^nfr t r w  ?frr 1 j

“Any prospecting licence or 
mining lease granted^ renewed or 
acquired in contravention of the

**ft eTT?T % T*FT « , ( ^ )  ^ f w  *HIT 

^  far « I» IT  T t f  ^ IW  fflW  t  fSptft



Mine* and Minerals 13 NOVEMBER 1837 (Reputation and 418
Development) Bill

^ a r  iff ) % n n  few r t  :

"For the purposes of this section, 
a person acquiring a prospecting 
licence or mining lease by, or in 
the name of, another person shall 
be deemed tb be acquiring it him
self” .

try VK «n  Try tftar %m
&  1 wr « TKt  #  t T ^ i f r r  w r f a H ^ r  

&  n t  1 ? g : y f r  * n O r a  a r f r f t
fa r 'dw  ^  m v f Y  T Y  d  <.4i %  ? ft 
^  t f+l * d * 1 i ^  fa r  :

“ For the purposes of this section, 
a person acquiring a prospecting 
licence or mining lease by, or in 
the name of, another person shall 
be deemed to be acquiring it him
s e lf ’.

*r»TT VX 3  ^  :rjft t  fTT

v t f  j ’ t t t  ? f k  ^
fa r  f a r m  ^  1 ^ r f e y

STTT ^ r * T  |T ^  t ^  f a ? $ 5T
£ *fTT *T *TRFJfT Qfadtf 3  SfcT 
* j f w 5i r «  1

f i r ?  f t  c r r r  X  *  « < f e f a frar 
V < ^«i TT JTT^^

I  1 * r y  m trm  t o  f T p f f a r a - £  a ft  fa r *? 
*i|(V  ^ m n l  I *T  H 'ti * l l d  ^tSjH 1 ■'*1(501

g  t w »t t  y r  * r r r ;
* n j r  5T ^ f  t f t  fffc ft &  ?ft * * f a r  %  TTFT 
* R f e f a $ r j  w n r : ^  ^ * r f r
t ft a r  f»nsr o n ^ f t  1 f a r r  v n  « r n r  tr?r « r t  
w i f r v  «fftfe ^ *T T  1 *rsr ^ f h n r t  s f t r  * r r f e w t  
2 m s *  J r r f t J p r  H * f t  $  1 «Pt * r r ^ r  t t  

v r f l r y 1 %  t t  « r t h  h j h h i  w t  $  
flTft> s fr tf f  * r t  s t v  f T  ?r%  1

%  W rTTTT t T V  fa r < iq *M d  
w r r  ff ir a r r  %  T i y < ^  % r  *p ttm - $ , 
«rawfc * r ^ «w a r r f t r ^ ^ r n w r m ft r ^

x r ^ r  tfk  tft «rrar jfr 1 **r *ar?
^ t f r w N f e i i T v t f W f r  w  fcsr% 
icr^T T ih rr^ r im s fm  <k i  *pt * t*t 

3JTT5WT «PT?ft |  I ^  irt Hfe^CTTTm t
w^rr ^  «r®B[T *rr 1
^  j  Pf <'+>
?r^sr? ^  ^frr m m ?  fft its ^
f«F %?r ^  i>vn^i*r f̂r
«PT >FT W R T  >PT |

*sfr T T ^ ^ rr ^ 1 ^ 4  #  ^?rr 
vt f w f  1 1 ^  w  ^rrr

t t  ^<.m T? *r*n' vfffr *r 
f̂hsr * f r  % i

*nfl ^ ^  fe w  ^ *

Government shall take all steps, do 
everything, make such rules as are 
proper; as a matter of fact, do what
ever is possible under the heavens, 
and to this end utilise a ll their powers 
to reach that optimum. That is all,

^  SFT»TT ■qi^ni jj f*P % HI'fl 
^ *1̂  fTV VI■ji ??T <1

^ w  #  ^  «Ft *pn?t ^ r f  "T̂ Y ^ 1 
WTT TrTT ?f̂ f f  far fjjr ^?T VSTT̂  
s r T T ^ t i  ^  ^  »frT?rr f  far
•PT T O T  vlM % > R T • ’̂1 % ^TPT

=rsfr wf|!* «ft 1 s p r irm rg  
^  frr^r ^  or « t t  «n
far xttt ^ermsr ^5 1 war nn H

W  5t*rr far ^  {ft w n
wrr urt ^ tt far t t t  i^rr t

f^TT t  t w  %• w
m far wrr r̂r finr tf * 1 f w

% wrr ^  i «n^r!rp«fr
ifr qrr vrfr t?? ? i »mr *ft *m

*r 1 $ Tarrtr wrir#r 
<T^TT^T ^nr»TT HtT^T T t  ^TT
««ii^  fans’ tr ifMiPid tftr  ■h T̂-ht
f f  UW % 7TVTTT f̂ BTST?T w  %■

i w* favrj ^  v  ? fN f % 
<i«<iw % ram rr sr?ff ^
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[qo 5TrT TTfT H I** ]

^frr ^ tt i

^  :sn̂ ?TT £ fwr 'R^Ttf ^r^ftXTW^y
5  jffa? eTTf t w  T^T 5TW

T̂T*T ?t BT«T WTO ?f«*TT
TPm  5t  arw I #  Mlfidl |j f% ¥<rM

X *  ?rr? ^  ^  ^  *  'T 'H ^  t<>
^sfsnife^f w  eir? % ?t fsra'

?TT? *  f r  W  % v ^ K  fc *  | I

Shri Kasliw&l (K o tah ): I welcome 
this B ill and I am glad that the hon. 
Minister has agreed to refer it to a 
Joint Committee because I  fee l that 
this indeed a very important Bill.

But while the B ill is being referred 
to a Joint Committee, I  would like to 
make certain suggestions with regard 
to certain clauses of the B ill as w ell as 
in respect of certain lacunae in the 
First Schedule.

Attention has been drawn to clause 
16. I  welcome this clause. But I am 
in agreement with my hon. friend on 
the other side who has drawn atten
tion to certain defects in this clause. 
Let fne give an instance. Take the 
case of copper ore in Rajasthan. Prac
tically, Rajasthan is the only State in 
India which has large deposits of 
copper ore. M ining operations have 
been suffering because of mining 
leases or prospecting licences having 
been given to people who are really 
not interested in mining copper. These 
leases are continuing. Suppose the 
Central Government say that they w ill 
take over with the consent of the 
State Government those copper areas 
but they w ill not take over those 
areas which are already given under 
certain mining leases or prospecting 
licences. I  think that would not be 
the right thing, because the copper 
area w ill again continue to suffer. I  
suggest that so far as clause 16 is con
cerned, it requires lots of amendment 
in this line. Whenever Government 
feel that there are certain important 
minerals in respect o f which the Cen
tral Government have got to under
take operations, they should do so,

irrespective o f any - mining leases or 
prospecting licences granted to any 
private parties.

Then I  w ill refer to clauses 8, 7 and 
8. I am glad Pandit Thakur Das 
Bhaxgava has referred to clauses 7 
and 8. I have strong objections to 
clauses 6, 7 and 8. These clauses 
relate to maximum area for which a 
prospecting licence or mining lease 
may be granted, maximum period for 
which prospecting licences or mining 
leases may be granted and renewal o f 
prospecting licences and mining leases. 
I am not in a position at once to say 
what should be the limitation of perold 
or what should be the smallest 
possible area fo r which a 
mining lease may be granted. That 
is a matter wh:oh ultimately the Joint 
Committee w ill go into. But I  do sug
gest that whatever is given in the B ill 
is a bit too much with regard to 
mining areas as well as period. I  hope 
the Committee w ill look into this 
matter.

Then I refer to the First Schedule. 
I submit that this list is not exhaus
tive. I venture to suggest that a very 
important mineral has been left out of 
this list, that is, mica.

I am surprised that the hon. Minis
ter has included Beryl in the list in 
the First Schedule but has le ft out 
Mica. Beryl is found in the mines 
together with Mica. Either both o f 
them are found together or neither la 
found. You cannot have Beryl and 
at the same time leave out Mica. 
Therefore, I suggest that Mica should 
be included in the list. It is not 
merely foreign exchange earner but, 
I believe, India is the second largest 
producer of mica. So, in matters like 
this, I  do not think any prospecting 
licences or leases should be given 
without consultation with the Central 
Government.

I f  you please look at clauses 7 and 
8, you w ill find that mica has already 
been given special treatment. In 
clause 7, it is stated, in the case o f
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mica, one year* and in clause 8, it is 
stated, ‘in the case o f mica, two years'. 
So, why should mica be not included 
in the First Schedule? This is one o f 
the other suggestions'that I  would like 
to make to the Joint Committee.

I hope as my hon. friend, Pandit 
Thakur Das Bhargava said, that the 
Joint Committee ‘w ill make this law 
definite and I  also hope that the rules 
under this Act w ill be made in such a 
way that our mineral wealth w ill also 
be protected.

Shri T. K . Chaudhuri (Berham- 
p o re ): Mr. Deputy-Speaker, Sir, it 
goes without saying that this is a very 
important B ill and we are considering 
it at a very crucial moment of our 
nat-onal economic development. This 
BjII, as the hon. Minister pointed out, 
has been pending for some time. I f  I  
remember aright, it was circulated 
during the last session. But, as a mat
ter of fact, I find from an old publica
tion o f the Ministry of Natural 
Resources and Scientific Research that 
Government have been feel'.ng from  
1954 onwards that there should be two 
separate enactments in consequence f  
the Constitutional provision as laid 
down in items 53 and 54 of the Union 
List and item 23 of the State List. In 
spite o f that fact, I do not know why 
Government took such a long time in 
bringing forward this measure which 
is nothing but a sort o f a consequential 
measure. Although the hon. Minister 
made a brief reference to the Indus
trial Policy Resolution of 1950, I  wish 
he did not refer to it because, per
haps, by this time we have started 
forgetting all about it.

T ill very recently, till at least cer
tain high personages started making 
statements to the Press in foreign 
countries, we were really under the 
impression that the Industrial Policy 
Resolution had some force. But, after 
those statements to which I  have 
referred, and, particularly, after seeing 
the B ill that is before us, we have 
hardly any illusions about the Gov
ernment’s intentions so far as their 
Industrial Policy Resolution is con
cerned. As a matter o f fact, this B ill

is nothing but' the old Mineral Con
cession Rules under the old Act o f 
1948, with provisions a little bit 
expanded here and there. The title of 
the B ill is a misnomer— Mines and 
Minerals Regulation and Development. 
There is nothing much in it about 
development of mining. Whatever 
there is about development is only 
vague and meaningless. The majority 
o f the provisions concern granting o f 
concessions for prospecting and mining 
operations.

You know that so far as mineral 
properties are concerned, they are 
very much connected with rights on 
land and now these mineral properties 
are supposed to vest in the State Gov
ernments— in those States where the 
requisite legislation has been passed. 
In some States the requisite legisla
tion has not been passed as yet and the 
proprietary rights are still vested in 
intermediaries or other persons who 
are in possession of the lands contain
ing minerals.

But, in a number o f States, the 
requ:site legislation has been passed 
and the proprietary rights in minerals 
do vest in the State Governments. But, 
in v iew  o f the objectives of the Second 
F ive Year Plan and in view  of the 
objectives set forth in the Industrial 
Policy Resolution, w e expected that 
the Government would take steps to 
bring their mining laws and laws with 
regard to mineral properties and 
mineral concessions in consonance 
with those objectives.

Unfortunately, we find that this B ill 
only makes provision fo r granting 
concessions to private persons and does 
not touch the big concessionaires who 
already hold very large and astound
ing types of concessions over "very 
vital and strategic minerals. I  do not 
know what would be the consequences 
of this legislation because it is fu ll of 
so many loopholes with regard to the 
state o f affairs that obtains at present.
I  do not want to take much time of 
the House; but just look into the pro
perties owned by some o f the existing 
concessionaires. For example, take 
the manganese industry.
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W e know the old Central Provinces 

were rich in this mineral. There we 
have a British company— the C.P. 
Manganese Ore Company Lim ited—  
owning very extensive manganese 
leases under some agreements which 
can be renewed. How far w ill this 
legislation affect those agreements? 
Otherwise, what is the use o f this 
legislation? Owing to the negligence 
o f the previous Governments when 
we were under foreign domination, 
most lucrative concessions went to 
foreign concessionaires The company 
1 have referred to has three Britishers 
and two Indians as Directors. I need 
not name them. The managing agents 
are Messrs. Bird and Company at Cal
cutta. In the Keonjhar State of Orissa 
they have a concession over 50 square 
miles. This lease extends to 45 years 
— upto 1984. They have a right to 
extend it by agreement— I do not 
know whethel- with the Orissa Gov
ernment or the Keonjhar State— and 
renew the lease for another 45 years. 
It means that this concession w ill go 
on up to the year of Grace 2029. W ill 
this legislation affect this kind o f con
cession? I f  I am right, this particular 
firm has extensive leases of manganese 
property in Orissa The hon. Minister 
has said that this legislation is being 
formulated with the objective of the 
Industrial Policy resolution in view. 
W ill this legislation be able to shake 
the strangle hold o f these foreign con
cessionaires over our strategic 
minerals? That is the question I want 
to ask.

The present Bill has been framed in 
a particular way. Whatever the Joint 
Committee may or may not do, it can
not change the total mould o f the Bill. 
Unless the Government withdraws this 
B ill and brings forward new legisla
tion based on the fundamental prin
ciples as adumbrated in the Industrial 
Policy resolution, this kind o f legisla
tion w ill have no meaning or signifi
cance.

Many hon. Members have spoken 
about the provisions of the B ill before. 
They are very limited in scope. Many 
hon. Members have sought to point out 
how carelessly this B ill has been

drafted. It passes my comprehension 
why instead o f bringing forward in a 
straightforward manner two separate 
Bills, one with regard to the minerals 
other than petroleum and oil and the 
other with regard to petroleum, they 
have done this clever piece o f work. 
They have tried to adapt the old Mines 
and Minerals Regulation and Develop
ment A ct of 1948 to the mineral oil 
resources and petroleum products. A  
certain provision o f this B ill provides 
for mineral oils and the others provide 
for specified minerals other than oil. 
Could we not have two separate 
straightforward Bills enacted?

I do not want to go into details. 
Drafting defects have already been 
pointed out by Pandit Bhargava and 
Shri Bharucha and many others. I f  the 
B ill is enacted as it is, it w ill enable 
the Government only to dole out cer
tain concessions. It w ill not empower 
the Government to touch the existing 
big concessionaires in the slightest 
degree It leaves enough loopholes for 
the Government and the private capi
talists or monopolists to go scotfree 
That is why I am not able to give my 
whole-hearted support to this Bill. (An  
Hon. Member: G ive partial support).
I agree that this is a very necessary 
measure But I am not satisfied the 
way the Bill has been drafted.

Shri Ansar Harvanl (Fatehpur): I
am glad that after all the Government 
has paid some attention to such a vital 
industry. I have known the hon. Min
ister who piloted this B ill for almost 
25 years and I felt great admiration for 
his thoroughness. But, today I was 
slightly disappointed when I  saw he 
came forward with a B ill which is so 
sketchy and vague.

A fter freedom, we appointed com
mittees and commissions to make 
enquiries about various industries. We 
had one such committee for the textile 
industry which went into the working 
condition, encouragement and develop
ment of the textile industry. The 
States appointed Committees to go into 
the sugar industry. Even tin industry
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like the film industry got our atten
tion and Shri Pa til was appointed on 
thin committee. To  my surprise, how
ever, no committee went into the
working of this industry which ie so 
vital to our country. So much has
been said that the B ill was vague or 
sketchy by the other side of the House 
I  feel that a committee should have 
visited the mineral areas and the
mining areas." It ought to have made 
an enquiry about the working and 
prospecting of these areas and then a 
comprehensive B ill ought to have been 
brought forward to regulate such a 
vital industry

We know it very well that in the 
next few  years we arc going to have 
five big steel plants. Apart from them, 
w e are going to have a number of 
other plants W e are going to develop 
industry in this country and i f  we do 
not tap the resources o f our minerals 
sind if we do not develop them pro
perly, then, I  am afraid that we are 
doomed. On going through this Bill, 
I find that there is not much scope of 
development o f mineral industry *f 
this Bill is completely implemented as 
it is. I am sure that the Jomt Com
mittee w ill make the necessary 
amendments

We know it very well that the 
mineral industry is an industry of 
adventure We have known the peo
ple in other countries, especially in 
the United States o f America and in 
the Union of Soviet Socialist Repub
lics, adventurous people going in and 
prospecting minerals in thousands, but 
we find that that sense of adventure 
is not being encouraged in this Bill. 
We have restricted the area for pros
pecting to 50 miles W e have known 
people in the past even in this coun
try, who have gone and invested their 
money. Let me confess, at the very 
outset, that I am not a lover o f the 
private sector. In fact, I am all for 
socialisation. Either completely socia
lise the mining industry or, if you do 
not completely socialise it, completely 
nationalise it, then encourage the pri
vate sector in the way in which it 
should be encouraged. I f  you restrict 
the area of prospecting to 50 square

miles, I  am afraid that the huge capi
tal w ill fight shy, because in SO miles, 
they cannot invest a lot of money, big 
machinery and other things. There
fore, all these things should be taken 
into consideration

The other factor to which I would 
like to draw the attention o f the House 
is the disposal of the mineral wealth. 
In the past, we have known that man
ganese which is known as the black 
gold of our country, has been a good 
dollar-eamer and a foreign exchange 
earner for our country. A  year ago, 
we handed it over to the State Trad
ing Corporation. We do not know the 
result o f it I am afraid that ever 
since it was placed on the head of the 
State Trading Corporation, the manga
nese industry has suffered and manga
nese production has decreased. A ll 
these factors should be taken into 
consideration

I am not against the State trading, 
but State trading cannot be done by 
a personnel which has been trained 
for the magistracy and the collec- 
torate. It needs a specialised know
ledge and if we indulge in State trad
ing, we should have specialised per
sonnel to carry on this trade. With 
those words, I hope that when this 
B ill goes to the Joint Committee, all 
these factors w ill be taken int6 con
sideration and we w ill have a more 
comprehensive and more complete 
Bill.

Shri Basappa (T ip tu r): W hile I
welcome this Bill, I wish to commend 
the speech of the hon Minister which 
he delivered recently when he inau
gurated the sub-commjttee o f that big 
body— E C.A.F.E— in Calcutta the 
other day In that speech he said that 
for the development of the mineral 
industry, the co-operation of various 
countries is also necessary. On the 
eve of enacting this legislation, I 
thought it right to refer to that speech 
wherein he has asked for the co-ope
ration from several other countries. 
But as we all know, the industrial 
policy which we have laid down U 
suitable for this legislation, and it is 
entirely in conformity with industrial 
policy. O f course, we could have bad
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some mineral development in this 
country long back. What we have 
done in the first F ive Year Plan is not 
enough. A  big mineral base is neces
sary for the industrial development in 
the second F ive Year Plan. We are all 
out for a very big industrial plant in 
the Second F ive Year Plan and for 
that, this mineral development 
becomes very, very necessary. So, the 
entire industrial production of this 
country and the mineral policy should 
be revised in the light o f this Bill 
which has been brought forward. It 
is but right that we should see that 
this Bill, with all its loopholes, is rec
tified in the Joint Committee and 
comps forth as a piece of legislation 
which w ill develop this country to a 
very great extent

So far as development is concerned, 
w e have already seen that there is 
very  great potential in our country. 
I  remember in my college days having 
read that book by Mrs. Vera Anstey 
wherein she said that India is a land 
of poverty in the midst of plenty and 
i f  we go from one end to the other, 
we see a lot of minerals, but they are 
undeveloped Therefore, it is but right 
that we should think about it, and it 
is already very late It is right that 
we have thought of it now and it is 
time that we took up such things now.

While 1 say all this. I should like to 
refer to one or two matters mention
ed in the Bill. Of course, 1 do* not 
agr?e with Shri Naushir Bharucha in 
his wholesale condemnation of the 
Bill. The Bill can be improved in the 
Joint Committee. For example, there 
are very big leases. The Government 
must think of taking over those leases 
themselves and they must see that 
they are worked well. I want to see 
■ clause put in in this Bill to the effect 
that even i f  the mines are being work
ed now, if they are working to the dis
satisfaction of the Government, those 
n ines should be taken over.

You know the circumstances when 
these big leases have come into exis
tence. When the native States were 
taken over, ‘hose big mines became

the private property of some o f the 
Rulers, particularly in m y State. You 
may have heard of the Haja o f Sandur 
in whose State manganese mines are 
existent I  do not know that private 
property belongs to him. There are 
disputes about it. The Madras G ov
ernment once declared that these pro
perties belong to the Government. 
But now, he is working some o f these 
mines and some other mines are not 
being worked. So, great care should 
be taken to see which are those mines 
which belong to the Government as 
separate from the private property, 
and to sec that those important mines 
are made use o f by the Government.

A t the same time, I should like to 
point out one other matter. In former 
divyx, there were big \eases running to 
a long period o f years For instance, 
lea'cs ran to 999 years A ll these 
things should be stopped and the 
periods should be reduced and limited 
to a reasonable duration. The extent 
of the area is also another matter 
which ought to be looked into. I hope 
the Joint Committee w ill look into 
these things.

With regard to the working o f the 
mines, the private sector has not done 
its job well. Of course, they might 
have done something. But coming to 
my State, if you see the working of 
the manganese mines there, you w ill 
see how haphazard the work has been. 
The economy has suffered and because 
of the bad working, labour trouble- 
has started and the progress has been 
hindered because of the improper- 
working of the mines by the private 
sec’ or. There are so many disputes,, 
and the Mysore Government has lost a 
lot of money, by way of income-tax. 
W e know how these industries in the- 
private sector could cheat the Gov
ernment to a very great extent in the- 
matter of income-tax, super-tax,, 
rovalty, etc. They do not pay royalty 
at all. There are not very many mea
sures to check such things properly. 
Under these circumstances, the Gov
ernment are losing a lot o f foreign 
exchange as w ell as revenue. The



Government should, therefore, regu- have got concessions which by any
late properly and develop this sense o f justice could not be permit-
industry so as to give enough scope ted. I do not think this B ill is going
for expansion and development. to affect them in any way.
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We already know that for industrial 
development we want a lot o f help 
from various other countries. But 
■when we have got our own foreign 
exchange earner here, why should we 
not improve the industry and gain by 
it? The State Trading Corporation, I  
think, has not done its job w ell as yet. 
We shpuld see to it that in these 
minerals the Corporation takes a lot o f 
interest and see that these things are 
(*one well.

Of course. I have understood the cri
ticisms made by several hon. Members 
on :he other side The Joint Commit
tee can go into some of those things 
ni'tl rectify them 1 hope the B ill w ill 
come forward to this House again with 
all the defects removed so that this 
cojntry may prosper out of the 
it me" a] development.

15 hrx.

Shri Surenilranath Owivedy (Ken- 
tlrapara): Mr Deputy-Speaker, while 
moving ferr the consideration of this 
Bill, the Minister admitted that there 
:ire vast areas at present under the 
control of some companies who have 
almost become vested interests m 
these mineral materiaLs. But I am 
sorry that the B ill he has introduced 
is not going to affect them in any 
manner.

W e all realise that these mines 
and minerals are a key factor in our 
economy and it would oaTr> us good 
foreign exchange at this time of diffi
culty. But we are proceeding in a 
haphazard manner without going to 
the root of the problem. By, merely 
restricting new licences, I do not think 
the problem would be solved. It 
would have been better if 

the Minister had come forward with 
figures to show as to how many square 
miles are actually under the control 
of private companies, who have taken 
it fo r a number o f years and have 
still not explored it, and how they

Perhaps the best solution o f this 
problem which, as I said earlier is a 
key factor in our economy, should be 
to nationalise the entwe mines and 
minerals, without giving any scope 
for the private parties to function. A * 
regards coal, I want to point out that 
we have dccided that the production 
should be raised to 60 million tons. 
Out of the 22 million tons o f addi
tional production in the second F iv «  
Year Plan, 10 million tons are ex
pected to be produced by the private 
companies. But if you see the coal 
industry— 1 can speak from my per
sonal experience of a mine in Orissa 
—although the State collieries are 
functioning m the very same area 
quite properly, a private mine has for 
years not only reduced its production, 
but has not been able to pay the 
labourer:; their dues Even the labour 
laws an; being violated and no action 
is being taken I have pressed this 
matter many times, two or three years 
ago in the Rajya Siibha and very re
cently also, that since fo r the last 
so many years this particular mine Is 
violating all laws, it is proper that 
it should be taken over by the Gov
ernment, But we do not want to 
proceed in that line.

Here in this B ill we are only making 
certain changes or, as stated in the 
Statement o f Objects and Reasons, 
out of experience, we propose to in
troduce some more provisions. But 
my question is whether these provi
sions are in any way going to improve 
the position. I would like to know 
what the Minister proposes to do 
during the course of this F ive Year 
Plan, whether in the States, under the 
guidance o f the Centre, they are 
going to take any positive measures to 
see that the largest areas come under 
State control and State management.

About other things in this Bill, the 
Members who have spoken previous
ly have pointed out many things and
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when It gooa to the Select Committee,
I  hope the Select Committee would go 
into those matters in detail. I  find 
that on this question o f royalties,
a new schedule has been given. But 
i f  you compare it with the old
schedule of the 1948 Act, there is
hardly any difference. Almost the 
same amount o f royalty is proposed 
to be realised although it is known 
that th e ' companies who are dealing 
in those products are making huge 
profits. 1 am told— the Minister
would probably enlighten me on that 
point—that in Orissa, which has rich 
mineral resources, there are, as has 
been pointed by my friend, Mr. T. K. 
Chaudhuri, companies including Bird 
and Company and the Tata Iron and 
Steel Company, which have taken 
vast areas merely for a song. Orissa 
is deficit in many respects and wants 
that its finances should be supple
mented by other sources than mere 
taxation. I am told that the Govern
ment o f Orissa wanted to increase 
these royalties, because these areas 
largely lie in ex-State areas and some 
o f the agreements were reached be
tween the then State rulers and the 
companies at a very cheap rate. I am 
told that the Government of Orissa 
recommended some increase and that 
was not permitted by the Central 
Government. Why is it so7 Even 
under the previous Act, there was a 
provision empowering the Central 
Government to review the question of 
royalties and to increase it wherever 
necessary I f  it is not done, there is 
always a feeling, and I feel rightly so, 
that political considerations have 
mostly prevailed m these matters, 
because the companies who are affect
ed are very big capitalists who 
donate very handsome amounts to the 
party in power.

I  can tell you that after vast area? 
have been given to those companies, 
utill ther'' are areas which would 
supply iron ore, manganese and other 
useful mineral products in large 
quantities for a number of years to 
come. Orissa’s minerals comprise 75 
per cent of iron ore and in two dis-
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tricte only, Keonjhar and Sundargarh 
(Bonai), 2,500 crrores o f tons o f iron 
have been found. There is a great 
demand for iron ore from Japan, West 
Germany, Yugoslavia and Poland. I 
want to ask whether the Government 
of India propose to explore these 
areas themselves or are they going 
to help the Government o f Orissa 
to explore them, so that w e can supply 
the demands of foreign countries and 
augment the finances of the State as 
w ell as the Centre. I  am told that the 
Japanese, with whom we have recent* 
ly entered into some negotiation, are 
prepared not only to help in the ex
ploration of these areas, but also to 
pay handsomely for the development 
of railways and ports in Orissa, so 
that the iron ore may be available to 
them at a cheaper rate. Therefore, 
my submission is that if this B ill is 
going to be passed at all, it must also 
contain such provisions as would not 
permit the Government to allow 
private parties to enter into these 
vital mine areas any further.

Coming to the provisions, I only 
want to {joint out one thing. Clause 11, 
proviso 4, reads as follows:

“ Notwithstanding anything con
tained in sub-section ( 2) but 
subject to the provisions of sub
section O ),  the State Government 
may for any special reasons to 
be recorded and with the previous 
approval of the Central Govern
ment, grant a prospecting Ucenct 
or a mining lease to an applicant 
whose application was received 
later in preference to an appli
cant whose application was receiv
ed earlier” .

I think that such a provision should 
not be there. I f  we give this power, 
then probably the parties w ill not 
come forward to take the risk to 
submit their applications in time or 
follow  the necessary directions because 
the preference may be given for 
any extraneous reasons by the au
thority who is going to be empowered

13 NOVEMBER 1957
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under this provision. Before giving 
a prospecting licence for exploring, 
there are certain conditions which they 
have to satisfy. I f  those conditions 
are satisfied, I  don’t think there is 
an y reason why preference should not 
be given to that person or party who 
complies with the rules. Tlvey should 
not be overlooked and licence should 
not be given to other people. I  think 
it would be better i f  this provision is 
deleted.

Regarding royalty, I think the per
centage of royalty that is provided 
should be enhanced. A t the same 
time, the number of years should be 
reduced so that no mine-owner would 
get it fo r more than 10-15 years. 
The Central Government should have 
the power to review  the entire posi
tion. I f  it is possible, it may renew 
it. But, in no case, should it be 
given for more than 10-15 years.

I do not want to go into other 
provisions which have already been 
covered by other friends. I hope 
this B ill w ill be discussed in all its 
aspects by the Select Committee and 
the Government would see that all 
the defects in the B ill are removed. 
Because, whatever remarks w e are 
making, w e are making not because 
we want to oppose the Bill, not 
because we think there is no need for 
a measure now, but because we feel 
that this industry should get top 
priority in the scheme o f our national 
development.

«ft ftr jw w  (jfrcsn j*) : 3«tt-
**T5T qfjtalj, JTJT aft WTO

t, W  % nqfHqfm f a t
u iq w *  £ 1 SrfcJT aw#

*nft ^t vs’Pr ^ t
^  5f3t spftar f f  trtr ^P f

ftsr ^it<i vt
arr#nr qr whPT ft
t̂>ai $ *ftr T<f1>t *¥ yaj

STOfWY a(T W i f t  A
***** i f  w f r  tut fraw % t o t  

'rnprr p i

a r t  * n f t  f r r  t n p  « r r w
?S.Ve;

v r  « rr ^ r t  * t  ■*rr»ff #
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^  5PT*I #5Tf »T?V STTCPTT <Tt '3TT if
f ^ r ^ F f r  ? p tt  s f k  i r s ^ r  tr  ^ t t  i 

^ n f t ;  A ^ f^rt^r fern ?mr
NI tl % ? R T  ^ *t><. d*i ^  Jf?

^  ^  T t  « f t r  m  w  * n ^ T T  x z t f  % 1

wnr jtt ^ s r r
ft?ft t  f i f  wrar 5»r trr# w fm iiO

T i f  ^  ^ e l ' l l  3 T  ^ 4 > n  ^
f*  ? * r r » T  ?5T #  ? r k  eTfl ^ T
*  1 r '  1 t 't t  ^  r̂n̂ vr r̂rsr ^r? f t  ^  
? H R  « T * T ^  ?ft ^ W P i  w V t  V f S -  
^ irm  f ,  ?5r ^  3T*r^ <nf«rr ^fe?rrt

f .  f e f h r  'T J R t f f i r  i f h J H T  *p t ^
f^ ftr  v p s t  s r r t  t w  ^ T c T  | ,  
p r o  ^ n t  « f t  <r*z f  « f l T  ^ r c t  x f r r  

^  * w  wm ? 1 ^ r r r  t ^ r r fw t
tffr: fnTFTtt- w «r?f T P s fh T
c s n r f ^ T  ^ r  v t ^ tt  f V ^ r Mr^  ^  ^

t  3f t  fjp  ^ T T T  * p f t
* 1 5 ! h  mh h !  3TPTPT i r r r r  ^  <1^1  v  ^ h f t  
n  *frx fsT fm  fip ^ t ^  Trzf jftfe^r 
^  ftrp f^«rr *tt sfrr: rn^r f>w<PT %
SrSrST 3 T T ^ T ’JT r- 1 5TT3f ^ IT T T  c R T ^ T f t r r t  
*T  3fm f= T tf t  ' W r  T T ^ tT ?  ?-5P T p R T  
ffT ^ T T  5 ^ 5T ^fr ffg t  f k ^ r f t  t  1 m ^r
^ c r t  * f l r  ■ •rr^rr ? * r r t  ^  ^
^ V  s r t ^ T ^ F T T  t  s f t r  ^ TJft ^ T T T T  ? 5 T  ^ f i r  
v t  *r + < n  1

^  ’̂ HnsrTT f  ftr m ^ fh r tr^fr « iVt

I 5 i  H " t 4t i  'i T ir f ^ n :

%  5?Vrqffr^ r n i ^ E T  & Y x  m j f c m  
^rnprjw trz  ? > f t  ? r r ? n ^  t?^r s q i ^ r  ^ f t  

1

5 ^ r ft  ?Tcr afr A  ^ t t  w i w r  5
M I'+i f n H  < r H  fT T n ^ T  T^ r< ft ^  I 

f?R  5 f l t  ^  ?\S TWT t
P f  w ^ x  zp^r n r n  |  i w ^ n r # ?
«p fwtT NW ffivsnr
v r *  f r n m  F m m t  1 ^  ^  s r ^ n h r

qT^TT ^  WfV^FTpOTt ^T ^  xrf^VR 

?  T |  t  Y T r n h T  P fflW  v m f
«rtr f^rznft ^  w f?r tr% im fa tfr  %t 1

%7J  f w w  ^  ^  tn p  W5T«r W HTT f t  
» r f  t  ? *T  t n p  P r i m
evw en aNr «s^t 1
i i w f e  Wf> r»-*i\<xr, ^  i m  v r t  t
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fa*T 5P6TT #  fPTT, 
wror s ^ fw w  <j3ft *
ijt̂ TT *>T <1^41 v  arfrq fvarr -srpnrr 
ITT Sfaft Tt f*TrTT *PTJp {fpTT *TT ^TT,
W T  v t f  *f^rr forr ,tot $ i

^ r€ f 5ft A  ^ r r  ^ i p  ar?
^  t  f«P y i '̂ M  f a w p  ^ t ^ f t  ^ tt^ t

I  SPTSTT fipTT 3T*ftH T  q rfa *  ^ t
»rc3ft ^  ?pr snrfa ^ t *^t*r ^
VCHSkTI TT̂ fr v| |<*A n w  if?T ?cTT ^ Pp 
'T^rt ^ftH  apt =375̂  % T O T T
^ pp f̂ rcc *r^(t >ft ? H t  *ptt
^fT 3toY=t **t m f^+ snraT 3p#Rtt 

<^ ik? *Rft 5rtm *frr m  s*r ^rar *Ff
'T^t TcTT ?ft 4 'm it  ^RfttPT 'M 'iff 

▼ M' i 1̂1K 9XTTT d^lV) ^SfT̂ lW ?"T T  Pi 
^  JPT ?T^ft I ^  <pr T̂Tfrrr rnf

Bqfw f w r  *t srmxit rirat t  wtr ^  
SPTt̂ T *T t n f ^  T^TT t  !®rtT ^  snf^T 
qft ŜTTT *  ^t at «T ?T̂ t AH SWT 
TT^PT ^t W d<-l<t>l d+) ^*Tm iPt 

3""T TK +-H i  f^Tt ^  ■RT5TT ? I 
t t  ir»ft 5!T^«rr ?r?t i  far wtt 

ftiH ifsf^x I ^rTtrrr

fwrrc^r s -sn^tfe 3ft wrr sit t|  t
^T>T ?frt frrrr fsr̂ 5T ft^T ^T%TT 3f̂ T 

T̂T̂ PTT tT̂ T̂ T 5ftK
^nfr r̂ TR^-it n "̂TT ^rf,
#  ^  t t

•ft v r m *  )

v^nmcr w  ŝ r v r#  ^  sfr ?t 
Pn rr a rm  xr t| f  n f t  ?t*tf *i w «r
#  jttRt #  f s i  ^ ^ th- ^t trtnt i
vr^ft «|ft ^TTT  $ iftr Tjq if 
^ riH H z wr f r z  t o  ^t*rr ^r v p n  i 
^  ^  #*rsr ^  =rrf^

#<t w  ̂  «ppj5 ^  f*rM 
Tt ?t V l^T «TTT VT ?»T T t t  W^t VT*T 

^  ^  t ftr  ^srr %h  v t

w r  t f ?  v r  g^nr ’ ft #  t |  ^  i irt 
^TTTT <(# f v ^ r v  «1T yrft W grfVT W t V T  
VT»P ^rpjrT #  ^t ?*T *PMT *PPT ^T f̂t 
S W  #  ^5TT » T ^  <T I 1ft
W  «3T d « 1  ^ t
wf^F fk V TTt 5̂t fl^TT W  1̂ <+ ^t 'T®rT?T 
^r=# ? r^  t  vn r t o  5  1

A -*rr iz  wr^zf w firfnp Pp
<mr w  finr «Ft vrsrr m  w  | f^ r^ r  ̂ t -

*TT fk> $<1 i f  HQl'lt t r1 V T  ^  I 5>")<i,

ffPMI?d iPTTf fw c ^ r  ZTTi£rT XT $  v m
*m | 5>r ?  fa  *rm  w  w w
v t  « ,  £ m  %t*r<r,
$ z h  <*r tn r  f tm rr  f V ’ f^ iw  ?»rrtt 
t?fi=^n=r qrrf^nft ^ rt^ -rw  ^  |  

*ftr iTf '̂T̂ TPT wfa f^ t^r ^  ^  
^  5rmr srcftcr ftgrr t  ^  k

^ 2 t  #  tm TT WcTT jf f*P ^
^ t  T ^ h f t  « t r  w

f%V^T #  q w w  q f r ^ T  

^ T  H I^TFt f ^ ;  5T7?T ^  !ffTlTH
x w f t  I

Mr. Deputy-Speaker: Hon. Members 
would be very brief, because most o f 
the points have been brought out.

Shrl Narayanankutty Menon
(Mukandapuram;: I propose to speeJc
only on one point which ha,s not been 
brought out. When I read the head
line o f this Bill I thought that this 
was an amending Bill, but now it 
comes to the fact that it is neither an 
original piece of legislation, nor an 
amending Bill.

The hon. Minister when commend
ing the Bill for the consideration of 
the House mentioned inter alia that 
another piece of legislation which con
cerns petroleum is also going to be 
brought forward. Sir, the original 
Act which dealt with this subject, the 
Development of the Mineral Resources 
Act, was passed in 194S and now ia 
1957 when the Government comes 
with an amending Bill, even though 
it is not said that it is an amending
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Bill, the expectation o f the House was 
that the experience that Government 
had fo r the last ten years would And 
a suitable place in the new piece of 
legislation and the new piece o f legis
lation would be an all-embracing 
piece o f legislation covering a ll sub
jects which were dealt with in the 
original Act.

W hatever might be the idea in the 
mind o f the Government about a 
separate piece of legislation being 
brought about petroleum, w e find no 
reason why Government could not 
bring forward simultaneously two 
pieces o f legislation to satisfy the 
constitutional provisions when they 
thought it fit to bring this part of the 
legislation alone. Inspite o f the 
large number o f criticisms which 
were made on the floor o f the House 
about mineral resouroes apart from 
petroleum, we could very easily find 
that the necessity, if  at all there was, 
very good necessity by the experience 
o f the past years, the most pressing 
necessity was a new piece o f legisla
tion which covers petroleum also.

Sir, the industrial policy o f 1948 has 
been restated later on, reshifting 
priorities, as has been referred to by 
the hon. Minister. When this piece o f 
legislation is being discussed, w e wish 
to place before this House the general 
mineral policy o f the Government in 
the light o f the old Act. Hon. Mem
bers who spoke- before m e made out 
a point that the legislation which 
covered the development o f our 
mineral resources was not at all a 
proper legislation, it was only certain 
measures which regulated the way in 
which the whole matter was carried 
out. I wish to submit that in the 
light of the policy of the Govern
ment o f speedy and vast industrial 
development during the Second Five 
Year Plan, the mind and the heart 
that is put by the Government in the 
development o f our industrial re
sources is not at all enough. When 
priorities are re-adjusted w e find a 
▼eritable lack of sense o f priority in

that itself, because when we are regu
lating our industrial policy, when cer
tain targets are to be accomplished 
during the Second F ive Year Plan, we 
are definitely forgetting certain essen
tial that are required in the mineral 
sector for the fulfilment o f that target 
and also running o f those industries.

The first point I want to stress is 
regarding the development of our 
petroleum resources. Government 
says it is going to bring another B ill 
which would cover petroleum. I 
mention petroleum specifically because 
licences granted for prospecting of 
petroleum divulges very seriously the 
policy of the Government in the 
matter of exploitation of mine
ral resources. Whatever might 
be the implications of the industrial 
policy, whatever might be the role 
that Government wishes the private 
sector to play, I submit it  is highly 
dangerous fo r us to see that the 
private sector is given unbridled power 
in the exploitation of the mineral 
resouces

Coming again to petroleum, the 
danger o f entrusting the private sector 
with a controlling power in the ex
ploitation o f the mineral resources is 
all the more because most of the oil 
companies which have got worldwide 
prospecting companies, distributing 
companies, refining companies, dril
ling companies are selling both crude 
oil and refined petroleum in this 
country. As has been disclosed on the 
floor o f this House, most o f these 
oil companies which sell petroleum 
products make a large amount o f 
profit and i f  we come to a time when 
our petroleum resources are fu lly  
tapped, when w e come to a stage o f 
self-sufficiency in our own crude oil, 
the first interest that is affected Is 
the interest o f these oil companies 
and no sensible company w ith long 
credit w ill desire that its huge profits 
should be disturbed by  means o f this 
prospecting.,
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W e are entrusting the entire pros
pecting o f our oil to these foreign 
companies and these foreign compa
nies hold a controlling interest in 
orospecting also.

Shri K . D. Malaviya: We are not to 
do so; it is not a correct statement.

Shri Narayanankutty Men on: The
agreements with these companies are 
always documents o f top secret 
character whose contents could not be 
disclosed on the floor of the House in 
the name o f public interest; nobody in 
this country knows what are the 
terms o f these agreements that the 
Government have entered into with 
these oil companies, because repeated
ly the Government have said that it 
would not be in the public interest to 
disclose the terms of these agreements. 
Anyway, we find from the way in 
which prospecting is conducted that 
the oil companies have a controlling 
interest in it. A t least the technical 
side of it is completely entrusted to 
the oil companies without any Indian 
technical supervision. The result w ill 
be that the oil companies who are 
afraid o f striking petrol in India w ill 
not be certainly as enthusiastic as 
ourselves to strike petrol. Therefore, 
the role of the private sector at least 
in the prospecting of our minerals 
should be re-defined, and even though 
companies could be floated in the 
private sector, the Government should 
definitely retain a controlling interest 
in such companies and Government 
should have absolute supervisory 
control at least in the propectin g of 
these minerals.

The next point is regarding the 
other minerals. There is nothing to 
be said fo r or against the provisions 
o f this B ill in this connection as the 
B ill does not deal with the regulation 
or development of any mines whatso
ever, but I  may submit that in the 
case o f the other minerals also the 
policy of the Government is half
hearted. Many vital and strategic 
minerals are required fo r running not 
only new industries to be set up under 
the F ive  Year Plan, but the industries

that exist and are running without 
vital resources.

Take for example sulphur. In many 
industries sulphur is vitally required. 
W e are getting our sulphur, and a 
large amount of it, at the cost of 
foreign exchange both from Mexico 
and Japan. Let us take fertilisers. 
Even though we require fertilisers, 
there are only a few  companies in 
India, and some o f them are running 
at a heavy loss just because we are 
compelled to import sulphur from 
other countries. In the Malabar Dis
trict of Kerala it has been stated and 
found that there are large deposits of 
pyrites, and so far no attempt, no 
serious attempt, has been made to find 
out the possibility of prospecting the 
sulphur resources from the pyrite de
posits of Malabar.

Many examples can be given. In 
many places because o f the Govern
ment’s half-hearted policy. lack o t 
policy or lack x>f enthusiasm in finding 
out mineral resources and determining 
our own requirements of mineral re
sources, many deposits o f vital 
minerals are lying idle without being 
developed, I appeal to the Govern
ment that i f  at all the Second F ive 
Year Plan has to be fulfilled w ith the 
targets that we have envisaged, i f  at 
all our idea of, and enthusiasm for 
developing the industries of this coun
try are to be fulfilled, the Govern
ment w ill have to change their policy 
in respect o f the exploitation of these 
minerals. There should be a sort o f 
missionary zeal on the part o f Gov
ernment to find out the deposits o f 
minerals, to exploit them completely 
under our own control, so that we may 
develop our mineral resources and 
our industries could be' run and fulfil 
oar Second Plan targets completely 
and effectively.

Shri Shankstmlya (M ysore): In view  
of the fact that many of the speakers 
have already spoken and there is 
very little to be said, I  would like to 
make only one or two suggestions for 
the consideration o f the Select Com
mittee.
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W hile I am all for the development 

o f the mineral industry in this coun
try, I think attention should be paid 
more to development in a shorter 
period as far as possible, and inten- 
Kiveness should be insisted upon. From 
the experience that wc have had till 
now in the working of these minerals, 
w e And that licences have been issued 
to several firms who have remained 
dormant or not carried out any work. 

T h ey  have taken licences for wide 
areas, but they have not carried out 
any work Under the provisions of 
this Bill, all those agreements havt? 
been tried to be renewed and conti
nued Though a provision has been 
made in the Bill in clause 15 that the 
conditions of the licences can be modi
fied or altered according to the provi
sions o f this Bill, no provision has 
been made and no power has been 
sought by the Government to see that 
wherever there have been lapses. 
Criminal cases pending or breaches of 
the-^e condit'ons, those . licences are 
cancelled and given to others

Our experience is, if I may say .so, 
that licences are given to the extent 
o f 200 or 300 square miles or aens, 
and the period is also 50 years and 
sometimes 99 yeai-s, but no work has 
been started As regards the inten
siveness of the working of the mines, 
wherever there are minerals on the 
surface, so to say, which could be 
■worked profitably, they carry on the 
work, but then they go on to the next 
area without intensively exploiting 
the mineral m the same place to the 
maximum extent possible When it 
comes to a question of not getting 
profit, they leave the mine and shift to 
the next area, even though the area is 
not covered under the licence Such 
facts have been brought to the notice 
o f thf> hon Minister and I do not 
know why power has not been taken 
by the Central Government to see that 
such licences are cancelled.

I f  our idea is to see that minerals 
are exploited intensively, the provi
sions In clauses 6 and 7 w ill not be

conducive to it. The period and the 
area mentioned m them are too high 
With regard to prospecting lineence 50 
square miles is allowed in the case of 
some minerals and 10 .square miles in 
the case o f others, and the period is 
30 years m the case o f some and 20 
years in the case of others. This 
period o f 20 years is too much When 
a licence is granted and the party 
does not carry out any extensive work. 
Government w ill not be able to 
cancel the licence under this Bill, or 
if there is any breach of the provi
sions under the terms of the lease 
Government w ill not be able to en
force them unless they go to a court 
o f law or pay compensation to the 
party So, power should have been 
reserved here for cancellation o f such 
licences without the Government 
having to go to a court o f law or 
having to pay compensation.

Therefore, I feel that in the best 
interests of the country to see that 
minerals are properly exploited, the 
period should be fixed and the area 
should also be limited If  a company or 
a person works properly and exploits 
the minerals to thp advantage of him
self and the country, no maximum 
period need be fixed He car) be 
given a renewal which w ill be de
pendant upon the progress and the 
satisfactory manner in which the 
mine is worked. This w ill enable the 
Government to sec that minerals are 
exploited intensively, and not merely 
extensively.

The other suggestion I would make 
is with regard to the Central Govern
ment reserving the right to exploit 
these minerals wherever they deem fit. 
No doubt the Central Government 
have reserved this Tight and certain 
powers have been taken, but I for one 
have some apprehensions w ith regard 
to the State Governments exploiting 
the minerals. The State Governments 
are the proprietors entitled to royalty, 
and i f  the Central Government wants 
to exploit any mine, they can do 60 
under this B ill in consultation with the 
State Government, subject to the
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conditions in clause 3 (a ) and <b). 
But i f  a State Government wants to 
exploit some minerals, it is the Central 
Government that issues the licence 
even though the proprietory rights 
and ownership rest w ith the State 
Government itself. 1 do not know, 
and the hon. Minister w ill kindly 
explain to me, whether the State Gov- 
emments also have to take a licence 
and take the permission of the Cen
tral Government if  they themselves 
want to exploit any of these minerals, 
and w ill they be subject to the same 
conditions as apply to the Central 
Government under clause 3 in respect 
o f prospecting fee, royalty etc.

Shrl K . D, Malaviya: I f  I may be
permitted to say so, -they have got the 
prime right to exploit their own 
areas, and they have only to inform 
the Central Government if they wish 
to do it, and we w ill never come in 
their way

Shri Shankaraiya: Then, in that
case if they have to inform the Central 
Government, it means they have to 
take a licence.

Shri K . D. Malaviya: And observe 
the rules.

Shri Shankaraiya: Under the rules, 
therefore, they are subject to this 
licence.

Shrl K . D, Malaviya: No, no

Shrl Shankaraiya: . . . .  and they
are under the control o f the Central 
Government.

Shri K. D. Malaviya: O f course,
they are under the control of the 
Central Government so far as the 
technological aspect and the efficient 
running o f the mines are concerned 
But we do not come in the way, as I 
said.

Shri Shan lea raiya: So, if the Central 
Government, whenever they try to 
undertake the work o f exploitation 
o f any mineral, are themselves sub
ject to certain conditions as regards 
prospecting fee, royalty, surface rent,

{Regulation and 4 4 6  

Developm ent) B ill 
dead rent and so on, whiah are due to 
private persons who happen to be 
owners, why should the State Gov
ernments not be subject to the same 
conditions? I am saying this, because 
I want to safeguard tho rights and 
interests of the others also. Just as 
the Central Government pay royalty 
and other things to the owner o f th » 
mines, even though he is a private 
person, likewise, the State Govern
ment also should give royalty and 
other things when they undertake the 
exploitatfbn o f minerals in any parti
cular mine. The private owner must 
be guaranteed these amounts. The 
State Governments should not be left 
to  stipulate their own terms, when 
they go in for exploitation o f mineral 
in any area. On the other hand, the 
private owners also should not be 
allowed to dictate their own terms to 
the State Governments; thev must 
also be subjected to the rates that 
are fixed in the Second Schedule. 
Again, just as the Central Govern
ment are subject to the condition laid 
down in the Second Schedule, the 
State Governments also should be on 
the same level so far as the payment 
o f fee, royalty, rent etc. is concerned.

Mr. Deputy-Speaker: Now. Shri
Mohamed Imam. I  would request the 
hon. Member to be very brief, because 
I  have to accommodate some more 
Members-

Shri Mohamed Imam (Chitaldrug):
I shall be very brief, and I shall not 
unnecessarily take the valuable time 
of this House.

This B ill is not controversial be
cause all of us are interested in the 
development of the mineral industry 
and the mineral wealth of our coun
try. Only I  feel certain misgivings 
and doubts, which require clarifica
tion.

Nature has endowed us with many 
resources and amenities, which oan be 
diverted usefully for human happi
ness and progress. Mineral wealth is 
one such. This B ill aims at exploit
ing the mineral resources that are
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available at present, and sending them 
to other countries, possibly with a 
v iew  to earn foreign exchange. What 
I  would like to submit is that there is 
no planned attempt to explore our 
mineral resources throughout the 
country. W e just take out from the 
earth whatever is visible to us and 
make some money. But in order to 
replenish it, Government are not mak
ing any serious efforts to unearth, to 
explore and to find out what mineral 
wealth or what mineral resources are 
available in the bottom of the earth.

There are large tracts of areas, and 
there are thousands and thousands of 
square miles, which have not been 
explored Especially, in the south, I 
might mention the area of Malnad, 
which is the least explored area. I f  
only Government make a serious at
tempt, I am sure our mineral industry 
w ill develop very much, and we shall 
have many more mineral resources. 
O f late, w e find a good deal of activity 
in regard to mineral exploitation in 
the whole country. Unlike what it 
was about ten years ago, we And that 
a large number of persons are coming 
forward to exploit the mines. And 
we see some small mines worked by 
human hand everywhere I  do not 
know what the position is in the north 
but in the south, w e find that every 
available portion o f an area is occu
pied by some mineral prospector or 
some mine-owner. Even the rural 
areas are buzzing with activity. High- 
grade ores, especially, manganese ores 
are removed and then sent out. * And 
there is keen competition, because the 
mineral industry is paying. Perhaps, 
the cost o f the manganese ore is high, 
and it pays people to invest some 
money in the exploitation o f this ore, 
and then send it abroad. But what 
w ill be the situation, if the prices o f 
some o f these ores come down? That 
is a factor which w e have to take into 
consideration.

Whatever that may be, on the one 
hand, while we may be glad that we 
are exporting our valuable raw

material outside the country and 
thereby earning dollars, on the other, 
we have to take the other side also 
into consideration.. They are the raw 
materials that we export, we must 
confess that to that extent, we are 
unable to make use of those raw 
materials and that is because our 
country is poorly advanced in this 
field. Supposing our country had 
advanced industrially, then we would 
have made use of the manganese ore 
or iron ore for our own benefit. W e 
would have manufactured finished 
goods and exported them abroad. It is 
very patent that it is our industrial 
helplessness that makes us export all 
these ores outside the country.

The time may come when we may 
have our own industrial development, 
when we may start our own indus
tries, and I doubt whether w e shall 
then have ample raw material for our 
own use. Is it not a penny-wise 
pound-foolish policy? A re Govern
ment sure that they have got enough 
of manganese ore or iron ore or any 
other ore, which they can give to 
posterity for building up proper indus
tries’  I  think Government have been 
allowing these exports recklessly and 
without taking into consideration the 
volume of ore that is available in the 
country. That is also a factor which 
must be taken into consideration.

Shri K . D. Malaviya: What is the
alternative suggestion? Should we 
not have allowed exports?

Shri Mohamed Imam: You must be 
sure o f the availability o f these ores. 
I shall give you one example. I  come 
from Mysore. Perhaps you are 
familiar, and you know the entire 
history of the Kolar Gold Fields

Mr. Deputy-Speaker: I  do not. I  do 
not know all that is attributed to me.

Shri Mohamed Imam: I am saying
this to the Minister through you.

Mr. Deputy-Speaker: That is tb *
only objection.
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Shri B. B. Marthy (Kakinada—  
Reserved— Sch. Castes): W e request
him to come to the south.

Shri M oh am ed  Imam: Once, the
Kolar Gold Field area was considered 
to be a very valuable area. The 
entire area was leased out to an 
English company, who worked it for 
about 50 to 60 years. It so happened 
that they worked only the high-grade 
ores. But Government made up their 
mind to nationalise these mines, and 
today, these mines are a Government 
concern. Now, we find that the ores 
have been exhausted from many of 
the mines. I think there w ere about 
four companies; one o f them is about 
to be closed, and in the case of the 
mines exploited by the others, the 
high-grade ore is exhausted.

Whatever that may be, on account 
of this indiscriminate leasing out of 
these mines, the country has lost its 
valuable mineral wealth, and it was 
valuable wealth, even though it was 
hidden underneath the earth. W e have 
lost all those resources now. Suppo
sing the Kolar Gold Fields are closed, 
and tomorrow, we want gold, it w ill 
be very difficult for us to make avail
able to ourselves the necessary quanti
ty o f gold. Though there are one or 
two other minps, they are still in 
their infant atef*.

So, either the Government should 
explore the possibility of striking 
other mines in other areas, or they 
must be careful and see that these- 
areas are not depleted.

15-49 hrs.
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Chair].

Similarly, I am of the view  that we 
have been exporting manganese and 
iron ores of very high grade, without 
taking this factor into consideration.
I  understand that negotiations have 
been going on between Japan and 
India for the export of iron ore. Only 
high grade ores have to be exported. 
Suppose after 50 years we are going 
to have iron industries throughout the 
country. I  am sure we are going to

have many iron industries in the 
country. Then are the Government 
sure that we w ill have enough quanti
ty o f ore for our use for our own 
purposes? I f  the Government indis
criminately allow all these valuable 
ores to be unearthed and exported 
outside, a time may come when we 
w ill have to feel sorry fo r our pre
sent actions. So what I submit is that 
the Government should be careful and 
should assess what is the possible 
quantity of ore that is available and 
what is the portion thereof that we 
can safely allow to be exported, taking 
care that we have enough for our 
internal use.

Another point is this. ‘Mines’ is a 
concurrent subject. It comes under 
the State as also the Centre. I under
stand the contractors and lease-owners 
are put to great inconvenience. 1 
know instances where they have been 
allowed to prospect in certain areas 
and it has ceased with that, their 
attempts to get leasing licences having 
not materialised so far. Somehow the 
local government takes years and 
years to prrant the necessary licence, 
so much so that many of the applicants 
who have applied for mining leases 
have broome desperate I  think this is 
a point which Government should 
consider A fter all. there are two 
stages. First, the man applies for a 
prospecting licence and if he thinks 
thnt he can carry on business, if  he 
thinks that he can successfully 
operate it. he applies for a mining 
lease. So when hr has obtained a 
prospecting licence, withiii a reason
able time the Government must be 
able to issue him a permanent lease; 
otherwise, it w ill be very difficult for 
him to carry on his business and it 
w ill be to his detriment

I am sure the Bill w ill go to the 
Joint Committee. What I am most 
anxious is, that Government should 
bear in mind not the present genera
tion alone but future generations also 
and their prosperity. Now we may 
get some money, but a time w ill come 
when the entire country w ill be Indus
trialised when perhaps we may need 
all these mineral resources.
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Mr. Chairman: Shri N. R. Muni-
samy w ill be the last speaker. I  would 
request him to be very brief as we 
have already encroached on the hon. 
Minister’s time.

Shri N. R. Munl-Samy (V e llo re ): I
shall obey your ruling and take only 
five to seven minutes. Most o f the 
points that I  wanted to make have 
been made by previous speakers and 
1 do not wish to inflict the same again 
on the House.

I find all the speakers have 
spoken supporting the measure. This 
is a Bill in which no party considera
tions are involved. Wo all know that 
the prosperity and progress of the 
country largely depend upon the 
development of the mineral resources 
of our country The mineral resources 
of our country are vast. I find from 
some Press reports that Rs 100 to 
Rs. 150 crores worth of minerals have 
already been exported last year It 
looks as if our country is full of such 
resources and ; f  we c'luld exploit them 
completely, we could earn R^. 500 to 
Rs. 600 crores of foreign exchange and 
then we need not go to foreign coun
tries for any aid. W e can find our 
awn resources in our own country

In the wake of industrialisation. I 
find that the exploitation of these 
mineral resource-; would add to our 
industrial wealth, because all these 
industries sro giant industries. Unless 
we exploit the various minerals like 
dolemite, limestone, gypsum etc , we 
may not be' able to make rapid pro
gress in our industrialisation. So the 
general economy o f the country has to 
be improved by exploiting completely 
the mineral resources of our country 
otherwise, we w ill be stranded.

But before doing this, I only wish 
that we should have a report from 
some expert body touring all over the 
country to find out what are the 
mineral resources we have and at 
what places they arc found and in 
what quantity so that we can, in 
pursuance of that, regulate and 
develop the mineral industries. I

would only suggest that Government 
appoint some committee to go into th* 
details o f this wor\t and find out the 
extent of deposits of these valuable 
resources in our country.

Many hon. Members have traversed 
many provisions of the Bill. They 
were able to bring to the notice o f 
the House certain defects, loopholes 
and failures so that the wisdom o f 
the Joint Committee may be brought 
to bear on them and the B ill improv
ed. I shall not go into detail, but 
shall only say a few  words about 
some clauses.

I find in clause 5 under the First 
Schedule a list of specified minerals 
They are enumerated from 1 to 26. 
As has been pointed out by many hon. 
Members there are several minerals 
not mentioned there One of them 
h a p p e n s  to be mica There are several 
others like uranium. radio-active 
minerals and so on Therefore, I 
would only request that the Joint 
Committee be pleased to go into this 
question and see that instead of hav
ing a cumbersome way of framing 
the particular clause, they simply 
eliminate the Schedule and then only 
state them as illustrative ones, instead 
of putting them as exhaustive. The 
list looks as if it is an exhaustive one. 
Instead of that, let us have an illustra
tive list so that whatever minerals 
are found subsequently may be added 
on to the list. Power must be given 
to the State Government or the Cen
tra! Government to add further 
minerals to the list which may be 
found subsequently. Therefore, I  
suggest that the list must be in the 
nature of an illustrative one, not an 
exhaustive one.

As regards checking up of the 
register to find out who has applied, 
the moment a particular individual 
pays the required fee, he should be 
entitled to look into the register, 
instead of only those who have 
already obtained licences. Any citizen 
o f India is entitlpd to look into the 
register on payment of the required 
fee.

(Regulation and 45z
Development) Bill
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The other point is about clause 11 
It is worded in a cumbersome way. 
This has been pointed out by several 
others also. It  looks as if there w ill 
be severe criticism against Govern
ment in the case o f the preferential 
right of pertain persons. It is all a 
question of time Sometime*;, it may 
be a few  hours, sometimes a few  
minutes Still, it may happen that a 
person who had applied earlier may 
be preferred to one who came later, 
on this consideration alone Instead 
of having it this wav, the sub-clause 
could be so worded as to say that 
whoever has got special knowledge of, 
or experience in prospecting opera
tions or mining operations, as the case 
may be w ill alone be considered and 
other considerations will not be taken 
into account. I sav this because there 
is a sort of favouritism by the State 
Government I f  a person happens to 
file an application earlier from the 
point of view  of time, he may be pre
ferred even though the person who 
applied later may have vast previous 
experience m prospecting and mining 
and may command better financial 
resources.

So sub-clause (2 ) of clause 11 may 
altogether be eliminated and the 
clause so worded that only the quail- 
ficahon nf specia) knowledge, experi
ence and financial resources are taken 
into consideration. 1 am sure these 
•two things would guide the granting 
of licences instead of exhaustively 
putting all the other things. Other
wise, I  am sure ultimately there will 
come a time when Government w ill 
be criticised very severely I  «n ly  
wish that it might not happen

Then I come to the Third Schedule 
This B ill in a way deals with two 
aspects, not only regulation and 
development of minerals but also 
amendment o f the Act o f 1948 The 
Third Schedule deals only with cer
tain amendments to the Mines and 
Minerals (Regulation and Develop
ment) Act, 1948. It looks as if in one 
and the same B ill we are bringing a 
b ill for the amendment of an existing 
Act, the act o f 1948, which Is sought

to be amended by a Schedule, I  think 
this ingenious method is not at all 
correct They can as w ell bring a 
consolidated B ill to deal with the 
whole aspect. This method of cur
tailing the proper examination o f the 
Act which is not before us— excepting 
a few  clauses— j.s to be disapproved by 
this House,

16 hrs.

Another aspect which I wish to 
bring before this House is that this 
is a Bill which has been supported 
by all the parties except for the fact 
that a few  suggestions have been 
made which 1 hope this House would 
take Into consideration

Befoie concluding I would only say 
that we must have some preliminaries 
before granting licences for mining 
operations The preliminaries are in 
the nature of having a school which 
would teach the technical aspect of 
it. W e are in need of technical per
sonnel W e must not onlv have a 
technical school but we must have a 
team of exports They must go 
throughout the country and make a 
real assessment o f the deposit of 
minerals.

I would only say that there are and 
may be verv many items which are- 
not now found m the First Schedule 
which may subsequently be found by 
the State Governments or the Cen
tral Government as essential for the 
development of the economy o f our 
country. W e are now in progressive 
times. Those items should also be 
added so that the First Schedule may 
be recast in such a way that it is only 
illustrative and not exhaustive

Shri K. D. Malavfya: Sir, when I 
heard the speeches of my hon. friends 
Shri Bharucha and more especially of 
my hon friends Pandit Thakur Das 
Bhargava— with all the kind words he 
said of me— and Shri Ansar Harwani 
I  felt that I owed it to the House to 
give some more information, basic 
and preliminary with regard to the 
development, regulation and certain 
other simple technical aspects o f the-
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mining industry o f our country. But 
for a little incidental academic interest 
that I  took in this subject, I  would, 
perhaps, mvself have had some o f the 
same doubts as were raised by some 
hon. Members of this House There
fore, X do not at all blame why cer
tain doubt1! have been raised although 
there is not much iustification for the 
doubts being raised.

I w ill briefly try to summarise and 
point some o f the main aspects of 
critici'in  level'ed against this B ill Of 
coune, I w ill leave aside for the time 
being all those things that have a legal 
and constitutional aspect.

One section of opinion says that this 
B ill is not progie-.sive enough and, 
perhaps. mconsisient with or con
trary to the policy declaration of 
Government: enough provision has 
not been thought of to assure the 
natuial flow of *,he' policv which has 
been enunciated bv this House from 
time to time

The o tlv r  criticism seems to have 
been m ide h it it is a negative Bill 
and t'" 1 ’ I' le't much vacuum and 
th 11 ■ 1 1 11 ill xi elm v and does
not help th(. s tu.it’.on and it does not 
loo'< 1 > th< irti ’ e^t- and the obiec- 
tives specified bv Government

The th’.td catego^ I '-hould have to 
say. wei e cer'din 111 ‘’sponsible allega
tions 01 cti'tci-.m th.it were made and 
that too. 1 pi .ipose to <ako up in a 
summary way

Now Shri Bharucha and Shri Ansar 
Harwam and Pandit Thakur Das 
Bhaifiava f i l l  th'it there was not that 
oppotiunitv civiu  as a whole to our 
countivm m — not enough oppoitunity 
— for discovery of our mineral re
sources

Shrl Naravanankutty Menon: On a
point o f order, Sir Is the hon. Minis
ter during his speech competent to 
make a reference to the speech o f any 
other hon. Member as irresponsible?

Shri V. P. Nayar (Q uilon ): The
remark was made w ith reference to 
Pandit Thakur Das Bhargava’s speech.

Mr. Chairman: The hon. Minister
was referring only to statements, The 
Members' names came later on.

Shrl V. P. Nayar: Whether it pre
cedes or follows it makes no differ
ence

Shrl K . I>. Malaviya: The criticism 
was that there was no incentive or 
freedom of action so far as discovery 
of minerals is concerned 1 think 
there is some little confusion about the 
whole matter And with your per
mission, I would like to narrate the 
preliminary aspect of this search 
problem, the search for minerals and 
mineral resources

Everybody is entitled to search for 
minerals in the eountrv If for in
stance. Shri Bharucha wants to form 
a group «  ith Shri Ansar Harwam and 
Pandit Thakur Das Bhargava, he is 
quite welcome to go with the help 
of a small set of copas-, and instru
ments and with a few  overseers to 
map out the an a an area containing 
mini i1- r*fd pul them on record and 
then further consider in what way 
thev art going to consider or use this 
map which thev have- made

Shri V. P. Nayar: They must first 
qualify themselves in geography

Shrl K. D. Malaviya: Those people 
who aie p iiva tdv  interested in 
minei iK in the iountr\ are free to 
seaich fo ’ them The Government has 
got a vet v lu tje  oruanivition, namely, 
the Geolopital Suivcv of India, which 
undci takes to map out the entire 
eountiv, search for minerals and then 
put it on 1 ecord There are a num
ber of publications which are issued, 
some weekly, some fortnightly and 
some monthly and these periodicals 
and publications are open for inspec
tion, for assimilation and to be utili
sed. I f  my hon. friend Shri Bharucha 
wants or Shri Ansar Harwani wants, 
he can utilise them. It  is only with
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the question o f the utilisation of this 
basic knowledge comes the question of 
prospecting. Prospecting means. I 
-will have to say, detailed investigation 
of certain minerals about which pre
lim inary information is already at the 
disposal of a party or parties.

The prospecting process requires 
some investment and certain rules and 
regulations. W e have certain rules 
and principles in the B ill also where
by we select people for giving pros
pecting licences. Many technical 
questions arise at this stage because 
the person has to invest money. We 
give preference to the man or party 
which wants to invest money for pros
pecting, that is, fo r detailed investi
gation.

For instance, some university stu
dents suspect some ores of antimony, 
lead, zinc or cadmium. Then, any 
private concern is welcome to take 
advantage of that and then come to 
Government and apply for a pros
pecting licences. Many people apply 
to Government for prospecting licence. 
This question or principle of first come 
first served has been criticised by 
various 'sections of the House. I 
would submit that this principle was 
tried by us for the last 15 or 20 year;; 
Speaking personally, I am not very 
happy about it. But if you can get 
a substitute for this I can try to ®et 
it adopted. But, unfortunately, diffi
culties have baffled us in selecting a 
party that is to prospect in a ccrtain 
area and that has not been solved.
It is because o f two or three aspects. 
Firstly, the mineral wealth belongs to 
the State Governments. It is not the 
Central Government which has to 
choose the licensee. The State Gov
ernment have got to take into consi
deration certain facts. They are the 
primary proprietors of the area and 
so they have to give it and distribute 
it subject to certain rules and regu
lations framed by the Central Gov
ernment which could not be ignored 
by the State Governments. There
fore, we have only to make certain 
rules. W e found by experience that 
®ny amount of power or discretion

which is given to the Central Govern
ment does not pay. I f  it is the State
Governments that are given any 
amount of discriminatory legislation 
or power, then also it does not serve 
the purpose so far as the business in
terests of mineral exploitation is con
cerned. The Central Government is 
technologically more equipped than 
the States but, unfortunately or 
furtunately, the States possess the 
proprietory rights of the wealth. So, 
in between these two, restrictions can
not be imposed beyond a particular 
limit That is why we find, after a 
lot of experience, that first-come first- 
served has got to remain so long as 
conditions do not change in the coun
try.

Shri Bharucha has raised another 
question of the entire subject of de
velopment b'.'ing dealt with by a 
clause- which gives superlative power 
to the Central Government. Let us 
see what clause 17 says. It says that 
for a certain purpose, the Central 
Government can by notification in 
the official Gazette make such rules 
as it thinks fit.

There is some difficulty in creating 
a uniform pattern of rules of de
velopment or conservation for all the 
mineral areas that could be discovered 
in the country. Take for instance, 
antimony. It is not found in such 
great abundance in our country as we 
would like. As against this, there is 
iron ore in great abundance. Per
haps we are the richest people in the 
world in respect of this. There are 
rules and regulations for both but they 
cannot go together. Thus, there are 
96 elements in nature and based on 
these there are so many mineral 
ores They could not b:? put in one 
or two or six patterns of rules. Some
body has to take power in his own 
hand to frame rules from time to time 
so far as the regulation, development 
and other aspects are concerned. That 
is why we have taken under clause
17 power to do certain things and I 
assure the House that it is for the sake 
of efficient technological running of 
the mines on an economic basis. W e
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have no idea o f imposing any res
trictions on the actual working. W he
ther it is the State Government or the 
Central Government or a private 
party, they w ill all be at perfect 
liberty to work the mines within the 
frame-work of the rules which are 
based on experience, technology and 
science. W e have not made any 
effort at artificial classification o f our 
minerals. The division of minerals’ 
ores into Schedules A  and B have all 
been w ell thought of and the criti
cism levslled against the Government 
that this Bill is not progressive is 
perhaps answered by this classifica
tion.

I do not know whether we w ill be 
justified in taking away all these big 
areas worked by the private sector. 
I personally feel that we should not 
interfere with the private sector as it 
has developed in the past so far

My friend, Shri Chaudhuri, mention
ed CPMO, a foreign concern whicn 
undoubtedly holds a substantial area 
of good quality manganese in Madhya 
Pradesh. Why should we grudjji- . f  
They have had the right to exploit 
manganese sometime back. W e also 
want more foreign capital to flow into 
our country. Does he want to say 
both these things in the same breadth 
— invite foreign capital with a view 
to quick development of the country 
and create conditions so that they 
could not come in’  I leave it at that.

The nation and the posterity w ill 
have to fee! grateful to this Govern
ment, more especially, to the leader of 
the country for having specified so 
many minerals is Schedule A  so that 
when the proper time comes it w ill 
be more progressively utilised for 
controlling the mines and utilising the 
Industrial wealth of the country in 
the best interests o f the country. I  do 
not feel guilty on account o f the fact 
that certain big mining ri(rv,‘ ~ have 
gone to the foreign people. We are 
getting all the benefits that w e can 
under the circumstances and we 
should not grudge that.
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I do not know what the criticism 
was with regard to the Orissa Mining 
Corporation. W e control the policy 
and the general exploitation pro
gramme o f iron ore in Orissa. W e do 
not think that anybody can criticise 
that organisation. There are many 
aspects which can and should be con
sidered. We want to export a large 
quantity— as large a quantity as pos* 
sible— of iron ore for earning foreign 
exchange and utilise it for the deve
lopment of the country. W e have got 
large reserves of iron ore. The 
Geological Survey of India, the 
Indian Bureau of Mines and the 
technological staff of the private 
sector— all combined together—have 
discovered enough reserves which 
could be exploited for a reasonable 
number of years to come. We cannot 
export more than a certain quantity 
of Iron ore even though we want to. 
We cannot transport/ Our communi
cations system has been burdened 
enough and it cannot take any more. 
So, in this limited space of time—  
next two or three years—-somebody 
must help us. Who is it? One of my 
friends here has specifically mentioned 
the Japan Delegation which -is here in 
the process of negotiating the terms. 
Why do we welcome them^ It is 
because they have, on their own 
undertaking, taken the responsiblity 
to develop the transport with a view  
to increasing our export. L e ft to us 
perhaps, we would have had to go 
slow. We could not have exported 
more than two or 2 -5 million tons. 
With the help of the other party, their 
technicians, investigations, etc. we are 
able to export five or six million tons 
or seven million tons in three years’ 
time. W e would have taken perhaps 
15— 20 years time.

Therefore, this B ill provides for 
greater power being vested with the 
Government in order to make regula
tions and exceptions whether it is 
the private sector or the public sector 
so that in special circumstances w ith 
a v iew  to help a situation .Govern
ment might take extra-ordinary 
powers to develop a certain pattern 
o f concessions to a particular party. 
W e do not want anything more than 
that. Within the frame-work o f our

IS NOVEM BER 1957
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policy, w e would surely make certain 
deviations which would ultimately go 
to benefit the very  object for which 
all these things are done. That is 
why in certain clauses, Government 
have taken large powers.

My friend, Pandit Bhargava said 
that we have done a certain thing in 
one clause and tried to undo the same 
thing in the other clause. W e cannot 
help it. W e make one pattern of rule 
as a general case. The private party 
or the individual or the State Govern
ment or the Central Government have 
to be guided by them. But whenever 
exceptional circumstances come, like 
the demand of a large quantity of iron 
ore from Japan or from other coun
tries, then we have got to deviate 
from the uniform pattern of rules 
which guide us on the whole. It is 
this- reason that compels us to keep 
sufficiently large rule-making powers 
with the Government so that ulti
mately the object could be realised

There are certain other points to
which I would now refer I am quite 
sure that this is not .1 negation of a 
Bill as pofrited but by my friend 
Pandit Thakur Das Bhargava. I have 
already explained why the Govern
ment have chosen to take certain 
power, in clause 20 and others, 
because, obviously, they are to meet 
the situation as obtains under the 
existing periods.

Then my friend Shri Kasliwal
wanted beryl to be bracketed with
mica It is rather a complicated
question. Beryl is under Schedule A. 
But mica cannot be under it, by any 
stretch of imagination. Mica is rather 
a very easy mineral to be worked 
upon, and beryl is undoubtedly mixed 
with mica, but we cannot help it. We 
have to see that beryl is not exported 
in any undesirable way, and it has to 
be left to the Government’s efficiency 
and Government stall both at the 
Centre and in the States, and it has 
to be seen that the rules are observed.
I do not think I need say anything 
more.

M y friend Shri T. K . Chaudhuri, 
said something about our going back 
and that it is inconsistent with our 
policy. I have said and I  repeat that 
so far as our existing lessees are con
cerned, the big ones holding large 
areas in various parts of the country, 
we have nothing to do but to leave 
them as they are at present so that a 
suitable and proper and desirable 
atmosphere 1 maintained in the world 
for capital inflow in the country.

Shri Surendranath Dwivedy of 
Orissa raised certain objections on 
behalf o f his Government and he 
thought that the royalty rates are 
inadequate and thereby we are just 
preventing the Orissa Government 
from getting their flow of income 
which is their due I assure him and 
I might inform the House that one of 
the main objects of this B ill is to take 
power in the hands of the Govern
ment to examine the rate? of royalty 
on various minerals with a view  to 
increasing them periodically, if it is 
possible and desirable Previously we 
could not touch it, according to agree
ments I f  there was an agreement 
for a period of 20 or 30 years, we 
could not touch it. But now, we have 
taken the right of examining the rates 
of royalty every second year and, if  
necessary, to change it every second 
year, either this way or that way. I  
would not like to go into the details 
of what the Orissa Government want
ed us to do with regafrd to any 
royalty, but I would like to point out 
one aspect of this demand on the 
Central Government to increase the 
rate of royalty. A ll these mineral 
ores sell in the international market 
at a competitive price. I f  you go  on 
permitting one State against the 
interests of another State, one coun
try against the interests o f another 
country, and if they are allowed to 
increase their income from it. Irres
pective of the -fact whether it can sell 
in the international market or not, it 
w ill not be a healthy feature for trade 
in that particular commodity. Certain 
States wanted a unilateral increase 
without any regard, and an increase 
which is out o f all Drooortion. in their
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royalties. W e have had the question 
examined and we found out that in 
this competitive world, when the 
manganese trade is now being carried 
on by more than one country, and 
where all the countries are not much 
disposed to purchase all the manga
nese that we produce,- and when we 
hav'j no monopoly in the sense that 
w e used to have sometime back, it is 
fo r us to see that we do not suffer in 
the international trade, and that in 
the competitive prices we have got to 
keep oursolvej alive. From all these 
aspects, the Central Government must 
have its own voice and if we feel that 
there is no justification for any State 
to increase the rate of royalty, we 
shall not do it, in the interests of the 
States, in the interests of the States’ 
own trade and in the interests of 
national trade

I w ill try huinedly to pass on to 
one or two more points. Shri Basappa 
thought that we are not making pro
vision for taking over such mines as 
are not being worked. It is not a fact. 
Under the rules, we have immense 
power, and we shall see to it that any 
private party or group of persons, if 
they take a mine under their control 
and do not work it or do not work it 
efficiently, and against (he interests of 
the country, they w ill not be allowed 
to retain those rights. W e shall take 
away those rights from such a person 
and work the mine in a better way. 
Therefore, there is no question of 
letting big chunks of mining areas 
remain with people who do not want 
to pursue the programme according to 
the policy of the Government.

Shrl Nsushlr Bharucha: That power 
should be taken in the Act itself.

Shrl K. D. Malaviya: I personally
fee l that there is some difficulty in 
enacting such a measure and putting 
it on the statute-book. There are 
certain conditions. W e should not 
presume that any party w ill be 
inefficiently working the mines. There 
is a certain minimum presumption on 
the part of the Government and the
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statute. Therefore, w e thought that, 
under the best circumstances, we 
should presume that the parties, by 
spending a lot of money and with all 
the technical assistance that they will 
get from their staff, w ill work it well. 
I f  they do not work it, we thought 
that we should have some powers to 
stop them, and then work it in the 
best interests o f the country.

Pandit Thakur Das Bhargava: May 
I just put one question to the hon 
Minister? I f  there is no provision in 
the Act, how are the rules to be valid 
relating to the taking over of posses
sion, when there is violation of any 
of the conditions? I would rather 
think that sven now, the hon. Minis
ter should be pleased to put in an 
amendment to authorise the Govern
ment to take possession, when there 
is a certain violation in certain cases, 
and get the lease cancelled.

Shrl D. Malaviya: That w ill be 
considered by the Joint Committee I 
have no objection. I f  the Joint Com
mittee so considers, and the House so 
wishes it, that question w ill be consi
dered and we might incoroprate it. I 
have an open mind on this question.

I would now like to take the ques
tion of the separation of the two Acts. 
In this, the oil business comes. My 
friend Shn Narayanankutty Menon is 
very much interested in it and I  am 
glad that he is taking some interest 
in the general question o f oil. 
He has said many things about
oil with which I  do not agree 
at all. Perhaps, what he said 
is based on lack of information, i f  I 
may use that word. It  is not a fact 
that the oil-suspected areas w ill all be 
let out to private companies. My 
friend knows that there is a Govern
ment body now known as the O il and 
Natural Gas Commission which Is 
conducting oil exploration not only in 
one but in five areas. We, as Gov
ernment, are exploring for oil not 
only in Jwalamukhi but in other 
areas o f the Punjab, Cambay, 
Jaisalmer and in Certain areas 
o f Uttar Pradesh also. They are on 
tHe look-out for some other areas into
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which foreign experts are pouring. W e 
do not know if  we can ge t oil from  
any one o f these places, but a vast 
amount of money is needed for oil 
exploitation, more for production, and 
much more for processing and distri
bution. A ll  that obviously cannot be 
done in a short time. O f course, 
there are certain areas which have 
gone to private companies Based on 
our policy o f mixed pattern, we would 
welcome private concerns to help us, 
but not help us in a way which is 
inconsistent with our basic policy For 
instance, one o f the large areas, oil- 
bearmg areas, has gone into the 
private sector and they have held 
certain dominating influence and con
cessions in that. They are there. We 
have -made agreements W e cannot 
break them; we cannot commit any 
breach of faith They were entered 
into by the Government three or four 
years back O f course, as time 
changes, if  we And that it is not in 
the best interests of the country, we 
shall pursue the matter with those 
companies and see how best it can be 
modified

Taking all these factors into account 
and also the fact that there w ill be a 
large margin o f profit which can only 
be acquired when we know the whole 
process of oil exploration, production 
and all that, frankly speaking, we do 
not want forward simultaneously the 
two legislations, because we still lack 
that experience When I say this, I 
do not say it in a sense of modesty 
A fter the labour that we have put in 
in our Ministry and the little work I 
have myself put m, we think we w ill 
require some tim e to get control over 
the intricate and slippery question of 
oil. Until that time, it w ill be risky 
to take any step to bring forward a 
legislation in that matter. There are 
many aspects which have to be dealt 
with exhaustively and in a compre
hensive way with regard to oil— 
administration, regulation, develop
ment and so on.

We have m ore experience in other 
mineral products than what we have 
in oil. For instance, w e know what

we have to do in regard to iron. We 
can safely deal with foreign markets. 
Sim ilarly, w e have experience in 
regard to manganese, lead, cobalt and 
so on. But so far as oil is concerned, 
we^have to do a little more thinking 
ancl we require a little more educa
tion I may inform the House that so 
fa r as drilling or exploration o f oil is 
concerned, our performance is 
extremely good and much above the 
average Foreign experts who come 
and visit our work have given com
plements to us and 1 feel proud over 
the work done by the Oil and Natural 
Gas Commission Therefore, w e think 
we have to wait a little more to 
bring forward a draft B ill dealing 
with the question o f oil.

#
I have nothing more to say except 

to meet one point raised by Mr. Imam 
He said that large areas are not 
explored and at the same time he said 
that a lot of activities are going on in 
the South where manganese ores are 
exploited and all that I want to 
assure my hon friend that we are 
doing our best and are doing the 
exploration work m a very good way. 
But exploration is not the end. W e 
know that even though we have been 
able to explore a thousand million 
tons of iron ore, we are not able to 
export 5 million tons. There is a big 
gap between exploration and actual 
exploitation and earning money. Each 
one of these processes has to be 
developed in an integrated pattern. 
There ought to be a natural flow from 
A  to B, B to C, C to D and D to E. 
The whole thing has to be considered 
from A  to E— exploration, production, 
processing, export and all that, The 
moment there is a gap or in imbalance 
created in between, a lot o f money is 
wasted. Therefore, our exploration 
programme is tuned to the speed In 
other processes which we can see in 
the foreseeable future.

I am quite alive to the situation 
that there are certain minerals in 
exploring which we are not as fast as 
w e ought to be I  see it, but we can
not help it The reason is perhaps we 
have not got enough money to pro
ceed with minerals which we know



IS NOVEMBER 1957 (Reputation and
Development) BUI

[Shri K  D. M alaviya] 
how to explore. For instance, i f  we 
had a lot of money, we could venture 
into a big programme of survey of our 
mineral resources. I f  our Ministry is 
able to 3pend Rs. 10 crores or Rs! 15 
crores, we can complete all the 
mineral survey programme shortly, 
but we cannot do it. Therefore, we 
have to proceed slowly

I think I have covered generally the 
various point's raised by the House. 
The points that have not been covered 
by me may be taken up by the Select 
Committee. I am glad that this Bill 
is being referred to the Joint Com
mittee in view  o f the fact that there 
is so much interest evinced by the 
House I  hope that after the B ill 
comes out o f the Joint Committee, it 
w ill be a B ill which w ill satisfy the 
House and we w ill pass it.
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Shri K . D. Malaviya: That question 
can be considered.

Shri Mohamed Imam: Sulphur
prospecting has been going on in 
Mysore State in Chitaldrug and a lot 
o f money has been spent. I  would like 
to know the result, whether there ia 
every prospect of getting sulphur in 
that area?

Shri K. D. Malaviya: I  w ill gather 
the information and pass it on.

Mr. Chairman: There is enough
time to consider it in the Joint Com
mittee I w ill not put the motion for 
referring the Bill to the Joint Com
mittee to vote

The question is:

Shri Narayanankutty Menon: What 
about sulphur deposits and pyrites?

Shri K. D. Malaviya: So far as our 
knowledge goes, geologically perhaps 
sulphur is not to be found in adequate 
quantities. There are some -deposits 
right m the North, Jammu and Kash
mir, but man power is so short and 
its economy is not established. So far 
as free sulphur is concerned, we are 
not adequately equipped by nature 
with sulphur. But I want to assure 
the hon. Member that we are conti
nuing our search for sulphur as w ell 
as for copper. So far as non-ferrous 
copper is concerned, we have tried 
our level best and w e have increased 
our output. But it  w ill take some 
m ore  time for us to inform the House 
as to how much more copper, 
antimony, cobalt etc. w e can produce. 
But so fa r as sulphur is concerned, I 
am -afraid I am not even in a position 
to give a rosy picture. A t the same 
time, we are trying our best ourselves 
and also to pursue the State Govern
ments to explore sulphur.

Shri Tan gam an I: May I know
whether there is any objection to 
including magnesite in the list of 

specified minerals?

“That the B ill to provide for 
the regulation o f mines and the 
development of minerals under 
the control of the Union be refer
red to a Joint Committee of the 
Houses consisting of 30 members, 
20 from this House, namely; Shri 
C. R. Pattabhi Raman, Shri T. N. 
Viswanatha Reddy, Shri Liladhar 
Kotoki, Shri Ghanashyamlal Oza, 
Shri P  C Bose, Shri Vidya 
Charan Shukla, Shri H C. Heda, 
Shri K. G. Wodeyar, Dr. N. C 
Samantsimhar, Shri Hem Raj, 
Shri Jaswantraj Mehta, Shri 
Keshava Deva Malaviya, Shri Rup 
Narain, Stin Arun Chandra Guha, 
Shri Bibhuti Bhushan Das Gupta, 
Shri T. B V ittal Rao, Shri Khu- 
shwaqt Rai, Shri Ignace Beck, 
Shri Shankarrao Khanderao Dige, 
Sardar Swaran Singh, and 10 
Members from Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee 
the quorum shall be one-third o f 
the total number of members of 
the Joint Committee;

that the Committee shall make 
a report to this House by the 9th 
December, 1957;
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that in other respects the Rules 
o f Procedure o f this House relat
ing to tbe Parliamentary Com
mittees w ili apply with such 
variations and modifications as 
'the Speaker may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

The motion tuas adopted.

IN D IA N  TA R IFF  (AM END M ENT) 
B IL L

The Minister of Industry (Shri 
Manubhai Shah): I beg to move:

“That the Bill further to amend 
the Indian Tariff Act, 1934, be
taken into consideration.”

Sir, this B ill seeks to amend the 
Indian Tariff Act, 1934, in order to 
give effect to certain recommenda
tions of the Tariff Commission. The 
House w ill have observed from the 
statement of objects and reasons that 
the Bill seeks firstly, to grant protec
tion' for the first time to the automo
bile industry, secondly to continue 
protection to certain industries, name
ly, the cocoa powder and chocolate 
industry, the calcium lactate industry, 
the cotton and hair belting industry, 
the wood screw industry and the anti
mony industry beyond the 31st Decem
ber, 1957 and thirdly to discontinue 
protection in respect o f the electric- 
brass lamp holders industry from the 
1st January, 1958.

The provisions o f this B i l l  m  regard 
to the grant of protection to the auto
mobile industry and to the continu
ance o f protection to the cocoa 
powder and chocolate, the calcium 
lactate, the cotton and hair belting, 
the Wood screw and the antimony 
industries w ill have immediate effect. 
The provision withdrawing protec

tion in respect of the electric brass 
lamp holders industry w ill take effect 
from 1st January, 1958.

I  shall first deal with the automo
bile industry, to which protection was 
granted for the first time. A  copy of 
the Tariff Commission’s report on this 
important industry and the Govern
ment’s resolution thereon have 
already been laid on the Table o f the 
House. The Commission first examin
ed the question of the grant of pro
tection to this industry in 1953. In its 
report the Commission emphasized 
that fo r the speedy development of 
this industry it was essential that th« 
manufacture of automobile should be 
restricted to as few  firms as possible 
and that greater use of vehicles 
should be encouraged by lowering 
prices. The Government accepted 
this recommendation and the various 
firms were invited to submit their 
terms for Government’s approval. 
Government approved only six firms 
for taking up the manufacture of 
selected types o f motor vehicles. Fur
ther, with a view  to reducing the 
price, the rates o f duty on several 
components were brought down so 
that the incidence o f customs duty on 
a complete knocked down condition 
of a pack were approximately 40 per 
cent ad valorem  on the average. In 
spite of the measures taken by the 
Government, the consumers’ price for 
automobiles did not show any signifi
cant decrease. On the contrary, re
presentations were received from the 
manufacturers, asking for an increase 
in the selling price for the vehicles on 
the ground that the cost o f raw mate
rials and components had .gone up and, 
in particular, that the manufacturing 
cost of components in India was 
much higher than the cost o f compo
nents manufactured abroad. Accord
ingly, in August 1955, the Govern
ment requested the Commission to 
examine the fa ir ex-works selling 
price of various types of motor vehi
cles manufactured in the country and 
also to advise on how the prices 
should be reused from time to timo 
as more and more components were 
being produced in the country. On.
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a subsequent reference from the 
Tariff Commission, the Government 
informed them that the automobile in
dustry was to be treated as a protect
ed one and that they could make 
specific recommendations in regard to 
the conversion o f revenue duties and 
protective duties where appropriate, 
when submitting the report on the 
enquiry.

In conducting the enquiry, the 
Commission was requested by the 
Government to devote special atten
tion to:

(a ) the extent to which and the 
manner in which the obliga
tions of the several units 
under their approved manu
facturing programme had 
been discharged;

(b ) the further steps that would 
be necessary to implement 
them fully, and

(c ) the difficulties, if any, in the 
way of full discharge of such 
obligations in future.

The Tariff Commission has conduct
ed a very thorough and comprehen
sive review of the entire industry and 
has made a number of recommenda
tions of which those dealing with the 
system of price control to be exercis
ed by the Government in future, i..s 
production programme of the manu
facturers in the light of the trends of 
demand for vehicles and the import 
duties o f automobile components are 
the most important.

I  take this opportunity on behalf of 
the Government and myself— and I 
hope that the House will join me— in 
saying that the Commission has done 
really  a remarkable job, as far as the 
review  o f this particular industry is 
concerned.

Historically speaking. Sir, the im
portance o f establishing an automo
bile Industry in the country was re
cognised by the Government o f India 
in 1945 when a Panel on Automobiles

and Tractors was constituted to make 
recommendations on the development 
o f manufacture o f automobiles and 
tractors in India. However, no defi
nite action seems to have been taken 
on the recommendations o f this Panel 
which were submitted in 1947. In the 
statement of Industrial Policy made 
in this House in A pril 1948, automo
biles and tractors were classified 
among industries o f importance, 
which would be subject to regulation 
and control by the Central Govern
ment. In 1949, Government decided 
that import of motor vehicles should 
be allowed only in completely knock
ed down condition. A t the same time, 
further increase m assembling capa
city beyond what was in existence 
prior to 1948, was not encouraged. 
From 1st April, 1950, customs duty on 
certain parts which were being manu
factured in the country was raised 
pending enquiry into the question of 
grant of protection and assistance to 
the industry. Again, an Automobile 
Expert Committee was appointed in 
June, 1950 to examine the position in 
regard to the inclusion of particular 
parts o f automobiles in categories 
bearing different rates o f import duty 
to make recommendations of their 
classification. As the House is aware, 
an automobile contains several com
ponents and these had to be gone into 
very carefully.

The main recommendations of this 
Committee were accepted by the Gov
ernment and given effect to in March, 
1951. Certain other measures were 
also taken to promote the develop
ment of the industry. For effective 
standardisation of types and models of 
vehicles to be imported into the 
country, restriction was imposed on 
the assemblers requiring them to 
import only three types o f cars and 
trucks from  each o f the dollar and 
soft currency areas. M ay I  remind the 
House that before this important deci
sion was taken, almost two to three 
dozens of types of motor trucks and 
passenger cars were being imported 
into this country and that made fo r  a 
lot of confusion for manufacture of
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component parts. In March, 1952, the 
Government of India referred to the 
Tariff Commission fo r  enquiry and re
port the question o f the grant o f pro
tection and assistance towards en
couragement o f automobile industry in 
India. The Commission submitted its 
report in 1953. I  am recapitulating 
for the information of the House 
some o f the recommendations made 
by the Commission:

(a ) H iere  should be four types of 
cars (baby; light, medium and heavy) 
and four types of commercial vehicles 
(below one ton, one to two tons, three

(a) Babv Car Morris K

Do. . Standard 10

tons and 5 tons and above) fo r civi
lian .requirements in India.

(b ) The progressive development 
o f these vehicles should be such that 
50 per cent o f the c.i.f. value of the 
c.k.d. packs is to be completed within 
three years from the time o f Govern
ment’s approval.

(c ) From the point of view  of pro
duction, the army demand should be 
combined with the civilian demand.

In accordance with these recom
mendations, the follow ing schemes of 
progressive manufacture were 
approved by the Government:

Hindustan Motors Lid., Calcutta.
Standard Motor Product'! of India

Ltd., Madras.

Premier Automobiles Ltd., Bombay. 

Hindustan Mo’ors I.td.. Calcutta.

Standard Motor Products of India, Ltd., 
Madras.

Premier Automobiles Ltd., Bombay. 
Hindustan Mo’ors Ltd., Calcutta.

(A'! Light Car Fiat 100

Do. . Hindustan Land master

(c) Medium Car Standard Vanguard
4

(d) Big Car Dodgs/Dosoto/PIymouth
Do. Studebaker

For the commercial vehicles we 
approved Dodge, Desoto, Plymouth, 
Standard, Studebaker, Morns, Fargo, 
Mercedez-Benz. Leyland and Jeep. As 
for the vehicular type of diesel en
gines, we took up Perkins P -6 and 
Meadows DC-330.

Dodge and Studebaker vehicles 
were also permitted to be offered to 
the public fitted with the vehicular 
type o f diesel engines under develop
ment indigenously.

In 1955, the Tariff Commission were 
again requested to review  the progress 
made by the automcbi’ o industry. The 
report was published towards the end 
o f 1958 and it was laid on the Table 
of the House in early 1957. These 
recent recommendations of the Tariff 
Commission and Government’s deci

sions on the same are well known to 
this House.

The Commission also examined at 
length the manner in which the auto
mobile industry should develop to 
meet the country’s requirement and 
made the fo llow ing recommendation* 
in this connection: —

(a ) W e should give priority to the 
manufacture o f commercial vehicles 
rather than passenger cars;

(b ) In the case o f commercial 
vehicles, the maximum demand w ill 
be for diesel vehicles and instead o f 
trying to discourage this trend, every 
effort should be made to meet the 
demand;

( c )  It would be definitely undesir
able to introduce any more passenger 
cars for manufacture in the country;
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(d ) Additional capacity required 

fo r commercial vehicles should be 
installed in existing w its  rather than 
new ones.

It was also the v iew  o f the Com
mission that the prices charged by 
the automobile Arms fo r their vehicles 
are reasonable. W hile mentioning 
this important recommendation, I  
may draw the attention of the hon. 
House to the important fact that all 
over the world in countries where 
motorisation has progressed at a very 
rapid rate, in all those countries in 
the beginning they had restricted 
production to as few  units as possible 
and had standardised and increased 
the volume of production by lowering 
the prices and making them economi
cal; as one goes along, expanding the 
production programme to bring more 
units into production.

It is a matter o f gratification that 
the automobile industry has progress
ed  very well. Even more than that 
the development in the field o f manu
facture of ancillary items has been 
remarkable. Among the more impor
tant components manufactured are 
pistons, pistons rings, Gudgeon pins, 
Cylinder Liners, Spark plugs, Shock 
Absorbers, Radiators, Brake Linings, 
Clutch Discs, Brake Assemblies, 
Clutch Assemblies, Thin W all Bear
ings, Pumps (including multi-cylinder 
pumps), Nozzle Holders, Elements, 
D elivery valves. Nozzles, Road Vehi
cu lar Type Diesel Engines. The Tariff 
Commission has also recognised th^ 
important progress made in the 
manufacture of automobile compo
nents within the country.

W hile this is good, it may be, how
ever, pointed out that the cost of 
manufacture o f automobile compo
nents in India is normally much in 
excess o f the; amount o f saving effect
ed  by the manufacturer when he 
deletes the components from  bis pro
gramme. Because a t the small 
volume of production, the initial pro- 
ductipn o f these components becomes 
much more expensive than the com
ponents when they are imported In

small quantities. The Tariff Commis
sion has given a number o f reasons 
fo r this, one o f which is lim ited turn
over o f automobiles in the country. 
No country w ith a turnover of less 
than 1,00,000 vehicles per year can 
make it really economical and the 
House knows the present turnover of 
vehicles in this country is 32,000 
annually. Quick and rapid growth of 
automobile industry in any country 
really depends on the tempo o f moto- 
risaiion that spreads in the national 
economy. Therefore the volume, 
price and quality o f the vehicles and 
cars manufactured 'in a country are 
the most important factors to be 
constantly borne in mind. A ll our 
policies in this regard have, there
fore, been framed and implemented 
with this objective, as far as the deve
lopment of this important industry is 
concerned.

The Tariff Commission has also 
come to the conclusion that import 
duties on the components whose early 
manufacture is of special importance 
(fo r  example engines, transmission, 
rear axle, suspension and chassis 
frames) should be raised to 70 per 
cent, ad valorem, in order to provide 
sufficient incentive for the manufac
ture o f these components in India 
while the duty on other components 
of which there was no early prospect 
o f manufacture in India should be 
lowered to 25 per cent, and 10 per 
cent, ad valorem. The Commission 
have recognised that the effect o f 
their recommendation would be to 
raise the factory price o f most vehi
cles, but have expressed the v iew  
that this would be largely oil-set by 
a reduction in the dealers’ margin of 
profit fo r which they have suggested 
a ceiling of 10 per cent, on the ex
factory price in the case o f motor cars 
and 7 } per cent, in  the case o f trucks 
subject to a further overall ceiling o f 
Rs. 1,000 in either case, so that no 
dealer gets per unit more than 
Rs. 1,000.

The Commission have also recom
mended that the automobile industry
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should be granted protection fo r a 
period o f ten years, but the rates of 
duties should be revised in the light 
of progress made in the manufactur
ing programme at reasonable inter
vals from time to time. Government 
have accepted the Tariff Commission’s 
recommendation that the automobile 
industry should be granted protection 
and this B ill seeks to give legislative 
effect to this decision. Once protec
tion has been extended to the indus
try, it w ill be possible for the G ov
ernment to review the rates o f duties 
on the various automobile compo
nents from time to time under section 
4 (1 ) of the Indian Tariff Act. How
ever, after full consideration, the 
Government have decided that there 
is no immediate need to increase or 
adjust the rates o f duties on the 
various automobile components as 
recommended by the Tariff Commis
sion, as in Government’s v iew  the 
domestic industry is already sheltered 
to a very considerable extent by res
trictions on imports. Because o f the 
present foreign exchange position the 
quantum itself js restricted and as 
such there i* no need to give addi
tional protection by the raising o f 
duty. It is also the intention of the 
Government that in the grant of 
import licences for components, 
special weightage should be given to 
firms which show the maximum pro
gress in indigenous manufacture, 
while firms which lag behind the pro
gramme which they have given to 
Government w ill have their licences 
restricted. This is just to give 
encourage and impetus to those who 
had given better performance and 
have larger indigenous components. 
I f  any changes are considered later, 
Government w ill take action under 
section 4(1 ) o f the Indian Tariff Act 
as indicated by me earlier.

Sir, I need not deal in any detail 
with the other aspects o f the Tariff 
Commission's recommendation to 
which I  have made a reference in the 
earlier* part o f my speech. Briefly, 
the Tariff Commission have recognis
ed that the demand for automobiles 
has -increased and is increasing and

that the development of industry 
should be fostered on sound lines by 
canalising this demand into as few  a 
number o f types or makes of vehicles 
as possible so that lower cost of pro
duction and more reasonable return 
to the firms on their capital invest
ment may be achieved. They have 
emphasised, in particular, the need 
for fostering production of commer
cial vehicles so as to meet the increas
ed demand under the Second F ive 
Year Plan. Government have given 
careful consideration to these recom
mendations and w ill continue to 
implement the manufacturing pro
gramme for automobiles in this coun
try with due regard to the views 
expressed by the Commission.

The Commission-has recommended 
that the present system of price con
trol under which prices are fixed on 
the basis of a gentleman’s agreement 
with the producers should be substi
tuted by a more flexible system under 
which no maximum prices are fixed. 
Government have cautioned all the 
manufacturers that before they want 
to raise th e . price of any particular 
unit they have got to give prior 
notice and causes thereof to the Gov
ernment of one month during which 
time Government w ill examine the 
proposal and decide and give their 
approval, if any, on merits. Govern
ment have accepted this recommend
ation subject to certain ' safeguards. 
It is worthy of note that the Tariff 
Commission has found that on the 
whole, the prices charged by manu
facturers so far have been fair I 
am mentioning this in a little more 
detail because there has been a gene
ral feeling in some quarters in the 
country that some o f the automobile 
units manufactured in this country 
carry a little higher price than it 
should be.

The Commission has also made 
some recommendations for improve
ment o f the quality at automobiles 
manufactured in the country and the 
Government w ill endeavour to enlist 
the cooperation o f the industry In g iv 
ing effect to them. The Importance
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of the automobile industry to aug
ment the rail transport to stimulate 
other light engineering and consumer 
industries and to increase the employ
ment potential needs hardly to be 
stressed. The House w ill be glad to 
know that as a result of the wise and 
far-sighted policy fo llow ed by the 
Government in the last decade in the 
development of the automobile indus
try, the production o f cars, jeeps and 
commercial vehicles has gone up con
siderably in the last several years. 
Whereas there was hardly any pro
duction of these automobiles in this 
country in 1948 when the country 
became independent in 1950 the 
assembling percentage was 8278 cars, 
367 jeeps and 8715 commercial veh i
cles (more or less assembly of c.fc.d.). 
The corresponding figures for 1957, 
the House w ill be glad to know, are 
estimated at 12,500 cars, 4,500 jeeps 
and 14,650 commercial vehicles. That 
is about 32,000 m all as compared to 
what it was in 1950, about 17,000 in 
number, with a very large percentage 
of indigenous components.

Whereas in 1950, as the House 
knows, the indigenous components 
were practically nil in 1957 we have 
not only doubled up the manufac
turing programme but have a very 
large percentage, in most cases 50 to 
60 per cent, o f indigenous compo
nents.

Coming to particular makes of 
vehicles, whereas the production 
figures of Hindustan Landmaster 
(now Ambassador), Fiat, Dodge truck 
and Leyland trucks in 1950 were 
1311, 131, 2195 and 835 respectively, 
the corresponding figures for 1957 are 
estimated at 4435, a four-fold rise, 
4687 almost 30 to 35 times rise, 4,936 
almost two and a half times rise and 
1,030 about 30 per cent rise respec
tively. Not only the production in 
terms o f values and numbers has gone 
up, but also the degree o f indigenous 
contents has considerably increased. 
Whereas in 1948, there was hardly 
any manufacture, apart from  the 
assembly from  imported components

incorporating the indigenous tyre, 
tube, battery and uphostlery material, 
the present position is that in the 
Hindustan Ambassador the indige
nous content is w e ll above 50 per 
cent., in Fiat about 38 per cent., 
Standard Ten 30 per cen t, Standard 
Vanguard 33 per cen t, jeep 46 per 
cent and Mercedes Benz trucks 43 
per cent and Dodge Trucks 49 per 
cent respectively.

As the House would agree, this is 
a very big development and it is 
hoped that at the end of the Second 
Five Year Plan, the indigenous con
tents of the vehicles and cars would 
be raised to about 75 per cent to 80 
per cent on the average, barring only 
some of the proprietary parts which 
have to be inevitably imported. The 
target of production at the end of the 
Second F ive Year Plan is also expec
ted to rise to 65,000 representing four 
times the production level o f 1950. I 
am quite confident that this figure 
w ill be considerably exceeded by the 
time the Second Plan period is over.

The authorised capital of the six 
automobile firms is Rs. .415 crores 
and the issued and paid up 
capitals are Rs. 20.6 crores
and Rs. 18.5 crores respectively. The 
investment in plant and machinery is 
Rs. 8.5 crores and in buildings and 
equipments Rs. 4.5 crores. The
importance of the industry from the 
employment angle is evident from  
the fact that whereas the total 
employment figure in the automobile 
and connected industries stood at 7,961 
in 1954, the same is 18,360 as on
September, 1957. Every car and com
mercial vehicle under development is 
also developing their own petrol or 
diesel engines, besides the two vehi
cular type o f diesel engines which are 
being developed as alternative power 
units for commercial vehicles originally 
offered with petrol engines It can 
safely be assumed that at the end o f 
the Second Five Year Plan, the engine 
requirements o f cars and comlherdal 
vehicles would be met in adequate 
quantities from the indigenous 
sources. Thus w e would have
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firm foundation o f a healthy and 
growing automobile industry.

17 hrs.

Now, I shall deal with the five 
industries where the protection 
already in force is due to expire at 
the end of the current year In res
pect o f these industries also, the 
Tan ff Commission’s report and the 
Government’s Resolutions thereon

have been laid on the Table of the 
Houfe. I shall, therefore, not take up 
the time o f the House in dealing with 
these industries in any further 
details.

I may only point out that these 
protected industries have given a good 
account o f themselves. The produc
tion has risen in all these industries 
in the last five years as will be seen 
from the follow ing figures:

Item 19-52 1956 Rise

C o'ton and hair hsltm es
W ood SCTC'A'S
Calcium  lactatc 
A ntim ony

Electrical brass lamp holders

Rs. 51 lakhs 
1 '4  million gross 
20 tons 

188 tons

X lakh nos.

Rs. 71 lakhs 
7 1  m il lio n  gross 
46 tons 

5X>Ttons

33 lakh nos

40 percent 
«;oi' percent 
210 percent 
■520 percent

400 percent.

As the hon House has been taking 
great interest in the working of the 
Tariff Commission and hon. Members 
have been making valuable sugges
tions and observations on the working 
of the Tariff Commission whenever 
these Tariff Admendme-n Bills are 
moved on the floor o f th" House, I 
would like to give a brief review of 
the working o f the Tariff Commis
sion so far

It w ill be seen that during the six 
years from 1952 to 1957 the Commis
sion has submitter! 112 reports in all. 
This comes to an average of 19 re
ports per year, which should be 
deemed to be a good performance, 
considering the time and labour in
volved in the examination o f issues 
and preparations of detailed recom
mendations on different industries 
some o f which have been fa irly com
plicated cases, e.g. automobiles, loco
motives, rubber tyres and tubes, 
cement etc.

The Commission has also endeavour
ed constantly to reduce the number 
o f cases where it could not submit 
reports in time before the expiry of 
protection. However, you w ill be

glad to find that the number o f such 
câ e.-, was 25 in 1952, 24 in 1953, 16 
m 1954, 5 in 1955 and 11 in 1956. 
During the current year 1957, the 
Commission has submitted all the re
ports due and thereby completely 
wiped out the backlog As there has 
been a constant complaint whenever 
Tan ff Bills come about the delay in 
the submission o f reports T h^ve 
given this statistical abstract

Government have also finalised the 
examination o f the Commission** 
reports and the issue o f Resolutions 
thereon as early as possible in each 
case Under the Tariff Commission 
Act, 1851, Government are normally 
expected to finalise action on each 
report and place copies of the report, 
Resolution etc., on the Table of each 
House of Parliament within three 
months in each case. Consultation 
with the various Ministries concerned, 
examination of recommendations at 
different levels and Government defci- 
sions obviously take some time In 
each case depending upon the com
plexity o f the issues involved. It can 
be seen that the average interval 
between the dates o f receipt o f th*
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reports and the dates o f issue o f G ov
ernment Resolutions thereon was 
about 106 days during 1952, 88 4ays 
during 1954, and 70 days during 1957.

The Government not only imple
ments the Resolutions made on the 
reports of the Tariff Commission, but 
the several important and valuable 
recommendations of the Tariff Com
mission on improving the working of 
the protected industries are also being 
constantly looked after by the Gov
ernment in various Ministries. The 
Development W ing o f the Ministry of 
Commerce and Industry continuously 
guides and watches the performance 
o f the protected industries, and the 
House w ill be glad to see the produc
tion o f all the protected industries 
rising; the quality of items manufac
tured by these industries is more and 
more coming to standard specifications, 
and t^e prices of these commodities 
are, in most of the cases, getting 
reduced lower and lower unit costs. 
This fact can be very well borne out 
by a study of the protected industries 
particularly during the last decade. 1 
can assure the hon Jlouse that neither 
the Tariff Commission nor the- Gov
ernment believes in continuous long
term protection. Protection has to 
be only for a temporary period.

The hon. House w ill see that the 
three major basic considerations

before us in giving protection to any 
industry are: ( 1 ) maximum and most 
profitable utilisation o f indigenous raw 
materials for production o f such items 
for which the country has so far relied 
on foreign imports, ( 2 ) protection 
should not be more than the minimum 
that would be necessary to give 
adequate shelter to any indigenous 
industry against a competitive foreign 
product, and (3 ) to so accelerate the 
production of such items at compara
tively economical cost as to make the 
country as self-sufficient as possible 
at the very earliest possible date, en
abling the country to remove or reduce 
the protection in the earliest possible 
period Efforts are also being concen
trated on getting the indigenous pro
ducts manufactured on such sizes o f 
units and at such locations as would 
produce the indigenous articles at 
comparatively lower price, thus 
obviating the need of continuing pro
longed protection or giving any high 
degree of protection.

W ith these words I commend the 
Bill to the House.

Mr. Chairman; The motion has been 
moved and discussion w ill start 
tomorrow.

17.07 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
14th November, 1957.
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(* « )  Report (1957) of the 
Ta riff Commission cm the 
continuance of protection 
to the O il Pressure Lamps 
Industry.

(xiii) Government Resolution 
N o. 46 (1) TR/57, dated 
the 1st November, 1957.

(x iv )  Government Notification 
No. 7 (3 ) TR/37, dated 
the 29th October, 1957.

R E P O R T  O F  C O M M I T T E E  
ON* P R IV A T E  M B M BBR S*
B I L L S  A N D  R E S O L U 
T I O N S  P R E S E N T E D . . . 361

Eighth Report was presented.

C A L L I N G  A T T E N T I O N  T O
M A T T E R  O F  U R G E N T  
P U B L IC  IM P O R T A N C E  . . 3 « l— 62

Shri Tangamani called the 
attention of the Minister of 
Railways to the train collision at 
Kosma Railway Station on th «
8th November, 1957.

T h e  Deputy Minister of Rail- 
ways (S h ri Shahnawaz Khan) 
made a statement in regard there
to.

B U S IN E S S  O F  H O U S E  .

T h e  Prime Minister and M inis
ter of External Affairs (Shri 
Jawharlal Nehru) ru d e  a state
ment regarding the Government 
Business to be transacted during 
the current session.
S T A T E M E N T  B Y  T H E  D B -  

P U T Y  M I N I S T E R  . . 363— 64

T h e  Deputy Minister of 
Home AfiUrs (Shrimati 
Alva) made a statement correct
ing the reply given on the 
4th September, 1957 to a supple
mentary on Starred Question 
N o . 1457 regarding Nicobar 
Islands.
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S T A 3X M E N T  B Y  T H E
M I N I S T E R  O F  W N A N C S  

T h e  M inister of Finance (S h ri 
T .  T .  K  rishnamacharl) laid oa 
the Tab le  a m m  e l  the •tatemeot 
on hit risk  to the U .  S. A ,, 
Canada, U .  K . ,  and T w t  G e r- 
many.

B I L L  I N T R O D U C E !?
T h e  Reserve Bank of India 

(Second Amendment) Bill waa 
introduced.

S T A T E M E N T  M E : O R D I -
N  A N  C K -* -L A I D  O N  T H IS  
T A B L E  . . . .  

A  statement giving reasons for 
immediate legislation by the 
Reserve Bank of India (Am end
ment) Ordinance, waa laid on 
the Table.

R E P O R T  O F  B U S IN E S S  A D 
V IS O R Y  C O M M I T T E E
A D O P T E D  

Te n th  Report was adopted. .

B I L L  P A S S E D  .
Further discussion on the 

motion to carukUr the Industrial 
Finance Corporation (Am eod-

3*5

3*5-46

567

$67— 87

1 M O  'B IB  oonchided and the 
iwMfcan m i  adopted. After 
clause b y  cUose oonaidersfttan 
the B ill waa 1 *

49«
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M O T I O N  T O  J3LHFBR B g X  
T O  J O I N T  C O M M I T T E E
A D O P T E D  . . . . 987— 469

T h e  M in te t* r«f Mines and O il 
(S h ri K . D . M t U r iy i j  mowed the 
motion to refer to ' the Mines 
and Mineral* (Regulation and 
Development) BUI to a Joint 
Committee. After difMssioa 
the motion was adopted.

B I L L  U N D E R  C O N S ID E R A 
T I O N . 469— 84

T h e  M inister of Industry 
(S h ri Manubhai Shah) moved 
the motion to oqa aider the Indian 
Tariff (Amendment) Bill. T h e  
discussion waa not concluded.

A G E N D A  F O R  T H U R S D A Y ,
1 4 TH  N O V E M B E R , 1957.

Further consideration and 
passing of the Indian Ta riff 
(Amendment) Bill and consi
deration and passing of the Pub
lic Employment (Requirement as 
to residence) Biil.




